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 ‘The  Lok  Sabha  met  at  Eleven  of  the
 Clock

 (Ma.  Seeaxer  in  the  Chair]

 RAL  ANSWERS  TO  QUESTIONS

 अत-पत्रों  को  चिक्हित  करने  की  प्रजाली

 +

 (  थी  भक्त  दहांग  :
 शी  पुस्तूस  :
 अं.  Go  Wo  गोपालन  :

 *  अं  बारियर  :

 (  हनिषवष  हह

 |  अं  बाजपेयी :
 अं  हरिदचन्द  सायुर  :

 रथ  के०  देब  :

 क्या  चिधि  मंत्री  यह  बताने  की  कृपा
 करेंगे  कि  :

 (क)  लोक-सभा  शौर  राज्य  विधान
 सभाभों  के  किन-किन  उप-चुनावों  में
 ब  तक  मत-पत्रों  को  चिन्हित  करने  को
 प्रणाली  का  प्रयोग  किया  गया  है  ;

 (ख)  इन  चुनावों  में  कितने  प्रतिशत
 मत  वेष  घोषित  हुये  हैं  ;

 (ग)  पुरानो  प्रणाली  की  तुलना  में
 इस  प्रणाली  के  भ्रन्तगंत  कितना  व्यय  हुमा  है  ;
 घोर

 (ज)  ह  प्रणाली  कहां  तक
 सफल

 रही

 7056०

 विधि  उपमंत्री  थनी  हुआारनथ स)  :

 (क)  तथा  (ख).  मत-पत्रों  को  चिन्हित
 करने  की  प्रणाली  का  प्रयोग  झझब  तक  केवल
 सात  बिधान  समाझों  के  निर्वाचन  क्षेत्रों  के

 उपचुनाबों  में  किया  गया  है  ।  प्रपेक्षित

 सूचना  बाला  एक  विवरण  लोक-सभा  के
 पटल  पर  रख  दिया  गया  है  fet
 परिष्िष्ट  ७,  भ्नुवन्ध  इंस्या  ११८]

 (ग)  दोनों  प्रणालियों  के  अ्रणीन

 तुलनात्मक  व्यय  के  आंकड़े  प्राप्त  नहीं  हैं
 किन्तु  भ्राशा  है  कि  नयी  प्रणाली  आगे  जल  कर
 काफी  मितव्ययी  सिद्ध  होगी  i

 (घ)  इस  प्रणाली  के  औचित्य  को
 बाबत  निर्वाचन  श्रायोग  का  सन्तोष  हो  गया

 है  और  यह  प्रणाली  भ्रशिक्षित  भौर  पिछड़े
 क्षेत्रों  में  मी काफी  हृद  तक  सफल  हुई  है  1

 An  Hon.  Member:  In  English  also
 please.

 Mr.  Speaker:  Yes.

 Shri  Hajarnavis:  (a)  and  (b).  The
 marking  system  of  voting  has  so  far
 been  adopted  in  bye-elections  in
 seven  Assembly  Constituencies  only.
 A  statement  containing  the  required
 information  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  VII,
 annexure  No.  28]

 (c)  Figures  of  comparative  costs
 under  the  two  systems  are  not  avail-
 able,  but  the  new  system  is  expected
 to  result  in  considerable  economy  in
 the  long  run.

 (a)  The  Election  Commission  is
 satisfied  that  the  system  has  justified
 itself  and  has  been  successful  to  a
 very  lerge  extent  even  in  illiterate
 and  backward  areas.



 ah  भरत  बसग :  मग,  इन  उपचनावों
 हें  गई  प्रणाली  के  कारण  जो  मत-पत्र  खारिय

 हुए  हैं,  क्या  माननीय  मंत्री  थी  यह  बतायेंगे

 कि  मुख्यतः: किन  कारणों  से  यह  खारिज  हुए
 हैं  यावी  क्या-क्या  गलतियां  वोटरों  न  की

 हें?
 att  हजारनबीस  :  इसमें  दो  गलतियां

 ज्यादातर  हुई  हैँ  -  एक  तो  उन्होंने  जो  मारके

 अर्थात्‌  चिन्ह  लगाया  था  वह  पिछली  साइड
 के  ऊपर  लगाया  था  दूसरे  दोनों  उम्मोदवारों
 के  जहां  नाम  थे  वहां  माक  ने  लगा  कर  खासी
 जो  जगह  थी  वहां  मार्क  लगाया  शौर  इस
 कारण  वह  खारिज  हुए  ।

 श्री  भक्त  दर्शन  :  झग  तक  जो  प्रतुभव
 प्राप्त  हुआ  है  उसके  झाधार  पर  क्या  एलेक्शन
 कमीशन  यह  विचार  कर  रहा  है  कि  सन्‌
 १६६२  में  जो  झाम  निर्वाचन  होंगे  उनमें
 इस  प्रणाली  का  व्यापक  रूप  से  उपयोग  किया
 जायेगा  ?

 थी  हथारनवीस  :  ऐसा  विचार  झब
 तक  नहीं  किया  गया  है।  .,

 श्री  अनिषड  सिंह :  क्‍या  में  जान
 सकता  हूं  कि  अभी  मंत्री  महोदय
 नें  कहा  कि  पिछड़े  क्षेत्रों  में  भी
 इस  प्रणाली  का  उपयोग  किया  गया  है
 और  वहां  भी  लोगों  ने  इसका  उपयोग  किया

 है  तो  क्‍या  में  जान  सकता  हूं  कि  हमीरपुर
 खिले  में  ्  अप्रैल  को  जो  उप-चुनाव  हुआ  है
 शौर  जब  कि  वह  पिछड़ा  ज़िला  कहलाता
 है  तो  उसमें  इस  प्रणाली  का  उपयोग  क्‍यों
 नहीं  किया  गया  ?

 श्री  हुजारगबीस  :  यह  तो  एलेक्शन
 कमीशन  तय  करता  है  कि  किस  क्षेत्र  में  इसका
 उपयोग  होगा  श्र  किस  क्षेत्र  में  नहों  होगा  ।
 हमोरपुर  डिला  में  समझता  हूं  इसके  सायक
 नहीं  समझा  गया  ।

 wh  भाजवेथी  :  ग्रामीण  क्षेत्रों  में  यह
 ‘sient  caer  में  भाई  है  कि  बहुत  से

 बॉट्स  सपने  हाथ  में  कंजस  पकड़ता  थीं  नही
 जानते  हैं  भ्रौर  इस  लिय  दिसलो  कफारपोरेदर्म
 के  चुनाव  में  एक  सील  बनभाई  गई  थी  थो
 कि  बोटसें  को  दी  जाती  को  ’  में  जानना

 चाहता  हूं  कि  क्या  सील  देने  की  पढ़ति  का
 झजलम्यन  सस्पूर्ण  देश  में  किया  जायेगा  ?

 श्री  हुजारमषीक  :  जहां  २  यह  ब्णाली
 उपयोग  में  लायी  जायगी  बहां-वहां  सीख

 ही  उपयोग  किया  जायगा  1

 Shrimati  Rena  Chakravartty:  May
 I  know  on  these  results  gny  analysis
 has  been  made  regarding  the  number
 of  invalid  votes  cast  by  this  system  by
 the  women  voters  in  the  villages?

 Shri  Hajarnavis:  That  information
 at  present  is  not  available.

 सेठ  गोबिन्द  दास  :  इस  प्रणाली  से
 भतदान  में  क्‍या  इतना  ही  समय  लगता

 है  जितना  कि  पहले  की  प्रणाली  में  लगता  था
 या  इस  ढंग  से  वोट  देन  में  कुछ  भणिक  समय
 सगता  है  ?

 श्री  हमारगबीर  :  इसमें  कम  समय
 लगता  है  क्योंकि  एक  से  ज्यादा  मतदान
 केन्द्र  । पोलिंग  बूब्स  होने  से  एक  वक्‍त  में  एक
 साथ  कई  'व्यगित  वोटिंग  कर  सफसे
 हें  1

 Shri  C.  D.  Pande:  Has  the  attention



 wants  to  know  whether  the  time  is
 going  to  be  extended  in  all  cases  for
 the  purpose  of  educating  as  it  would
 cause  inconvenience.

 Shri  Hajamavie:  In  some  cases  it
 ‘was  extended  because  the  system  was
 new,  the  electoral  apparatus  was  new
 and  time  was  required  to  acquaint
 them  with  the  new  procedure  devised.

 ‘ore,  sometime  was  required,  but
 as  and  when  the  polling  officers  and
 other  persons  charged  with  the  hold-
 ing  of  elections  become  acquainted
 with  the  system,  I  do  not  think  any
 such  delay  would  be  necessary.

 Shri  Ranga:  May  I  know  if  Gov-
 ernment  received  any  complaints  from
 political  parties  who  are  generally
 being  consulted;  if  so,  from  which
 parties?  May  I  also  know  whether
 Government  propose  to  hold  a  meet-
 ing  of  the  representatives  of  political
 parties  and  place  before  them  the
 analysis  of  the  way  in  which  this
 thing  worked  and  ascertain  their
 views?

 Shri  Hajarnavis:  May  I  remind
 the  hon.  Member  that  responsibility
 of  holding  elections  is  wholly  that  of
 the  Election  Commission,  and  Gov-
 ernment  in  no  sense  are  responsible
 for  the  decisions  taken  by  them.  In
 any  case,  I  may  inform  that  the
 Election  Commission  consulted  all  the
 leading  political  parties  and  this  sys-
 tem  was  adopted  in  consultation  with
 and  in  agreement  with  the  major  poli-
 tical  parties.

 Shri  Ranga:  About  the  working  of
 this  system,  I  meant  only  the  Elec-
 tion  Commission.  Government  can-
 not  be  expected  to  do  this  work.

 Mir.  Speaker:  Nobody  is  a  super-
 Parliament,  whoever  might  be  the
 Officer,  the  Election  Commission
 or-the  Attorney-General.  We  cannot
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 through  a  prescribed  process.  Other-
 wise,  if  Parliament  feels  an  amount
 of  inconvenience  at  the  manner  im
 which  a  new  system  works,  there  is
 no  meaning  in  the  Minister  saying:
 “No,  no,  it  is  the  work  of  the  Hlec-
 tion  Commission”.  Then  he  need  not
 represent  the  Election  Commission

 Shri  Hajarnavi:  May  I....

 Mr.  Speaker:  Order,  order.  If  any
 statutory  body  under  the  Constitu-
 tion  is  established,  the  Minister  in
 charge  will  try  to  communicate  all
 those  matters  which  arise  in  the
 House  for  the  purpose  of  favourable
 consideration  by  the  officers  concer-
 ned.  There  is  no  meaning  in  the  Min-

 isters
 escaping  responsibility  like

 t

 Shri  Hajarnavis:  May  I  submit  a
 word  of  explanation?  The  hon.  Mem-
 ber  began  the  question  by  saying:
 “Is  the  Government  aware”  and  re~-
 ferred  to  something  which  was  done
 by  the  Election  Commission.  What  I
 implied  in  my  answer  was  that  what
 was  suggested  by  the  hon.  Member
 was  already  done  by  the  Elee-
 tion  Commission,  and  that  if  there
 was  any  other  suggestion  it
 would  be  passed  on  to  the  Election
 Commission.  There  is  no  suggestion
 that  the  Ministry  which  I  have  the  pri-
 vilege  to  represent  in  any  way  tries
 to  escape  the  responsibility  which  it
 owes  to  the  House.

 Shri  Hem  Barua:  In  view  of  the
 large  percentage  of  invalid  votes  as
 shown  in  the  statenient,  may  I  knew
 if  the  candidates  have  made  any  com-
 plaint  to  the  Government  or  the
 Election  Commission  in  the  constitu-
 encies  in  which  this  system  was  in-
 troduced?
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 Central  Zonal  Council
 a

 ‘7  Shri  Kumaran: 3738.4  suri  झ,  c  Shukia:
 Will  the  Minister  of  Home  Affairs

 be  pleased  to  state:
 (a)  whether  fhe  Central  Zonal

 Council  had  considered  the  problem
 of  dacoit  menace  in  the  States  of
 Madhya  Pradesh  and  Uttar  Pradesh;
 and

 (b)  it  so,  what  conclusions  were
 reached  to  bring  about  a  speedy  eli-
 mination  of  this  problem?

 The  Deputy  M'nister  of  Home
 Affairs  (Shrimati  Alva):  (a)  and  (b).
 The  matter  came  up  for  considera-
 tion  at  the  first  meeting  of  the  Zonal
 Council.  After  sume  discussion,  it
 was  postponed  for  further  considera-
 tion  at  a  later  date.

 Shri  Kamaran:  Recently  there  were
 some  reports  in  the  papers  that
 there  are  suggestions  for  the  estab-
 lishment  of  a  combined  police  force
 of  Madhya  Pradesh,  Rajasthan  and
 U.P.  May  I  know  whether  there  is
 any  such  proposal  before  the  Gov-
 ernment,  apart  from  the  discussion  in
 the  Zonal  Council?

 The  Minister  of  Home  Affairs
 (Pandit  6.  B.  Pant):  There  is  no
 proposal  before  the  Central  Govern-
 ment.

 Shri  Hem  Barua:
 the  other  constituent  States  of  the
 Central  Zonal  Council  have  helped
 with  their  reserve  force  these  two
 States  where  the  dacoity  menace  is
 so  high?

 Pandit  G.  B.  Pant:  Between  1953.
 and  1956,  these  States  had  a  common
 Force  under  a  joint  command,  and  if
 they  now  wish  to  resume  the  method
 that  was  then  adopted,  they  are  free
 to  do  80.

 Shri  Hem  Barua:
 to  the  zonal  council?

 Pandit  G.  B.  Pant:  They  are  mem-
 bers  of  the  zonal  council.

 Shri  C.  R.  Pattabhi  Raman:  Will
 Government  consider  the  advisability
 of  having  local  levees  of  responsible
 citizens  to  help  in  avoiding  the
 dacoity  menace?

 What  happens

 May  I  know  if

 Pandit  ह  B.  Pant:  With  great
 Pleasure,  if  the  hon.  Member  can
 induce  them  to  join  such  a  thing,

 सेठ  गोजिन्द  बरस:  जहां  तक  ह... ह
 प्रदेश  का  सम्बन्ध  है  क्‍या  इस  सम्बन्ध  में

 इस  प्रकार  का  कोई  विचार  किया  जा  रहा
 है  कि  जहां  जहां  इस  प्रकार  की  डकैतियाँ
 की  पंचायत  है  वहां  बहा  केल्रीय  सरकार
 प्रान्तों  की  सरकारों  से  विचार  कर  क्‍या
 कोई  ऐसी  नीति  का  निर्धारण  करेगी  जो  कि
 सब  जगह  एक  सी  लागू  की  जा  सके  ?

 द. |.  को०  wo  पंत:  जहां  तक  केन्द्रीय
 सरकार  का  ताल्लुक  है  अझक्सर  इन  प्रदेश  की
 सरकारों  से  झलग  अलग  और  मिली  जुली
 भी  बातें  होती  रहती  हैं  भौर  जो  कोई  सुझाव
 झाते  हैं  उत  पर  विचार  किया  जाता  है  ।

 Shri  Kumaran:  May  I  know  whe-
 ther  the  attention  of  Government
 has  been  drawn  to  the  press  report
 that  certain  influential  persons  in
 public  life  are  engaged  in  aiding  and
 abetting  the  dacoits  and  in  return
 they  are  receiving  a  share  of  the
 spoils  from  the  dacoits?  May  I  know
 whether  Government  are  in  posses.
 sion  of  any  authentic  information
 about  this  matter?

 Pandit  G.  B.  Pant;  No.  Govern-
 ment  have  no  information  in  that
 regard.  But  if  in  any  particular
 area,  whether  within  or  outside  these
 States,  anything  Wke  that  is  happen-
 ing,  I  shall  be  glad  to  receive  infor-
 mation  from  any  quarter.

 Shri  Jadhav:  May  I  know  the
 number  of  dacoits  in  the  respective
 States,  and  whether  they  are  beyond
 the  control  of  the  police?

 Mr.  Speaker:  This  refers  only  to
 the  Central  Zonal  Council.

 Pandit  G.  B.  Pant:  There  has  been
 mo  census  of  the  dacoits  80  far.

 Seth  Govind  Das  rose—
 Mr.  Speaker:  Next  question.
 Seth  Govind  Das:  Only  one  ques-

 tion.  Bt
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 Mr.  Speaker:  I  have  already  allow-
 ed  a  sufficient  number  of  questions.
 We  get  stuck  up  with  just  one  or
 two  questions;  and  we  are  not  able
 to  get  through  even  twenty-six  ques-
 tions  in  a  day.  Next  question.

 Limestone  Deposits  gn  Punjab
 *2731,  Shri  Hem  Raj:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  refer  to  the  reply  given
 to  Starred  Question  No.  917  on  the
 Sth  December,  957  and  state:

 (a)  whether  the  report  of  the  Geo-
 logical  Survey  for  the  expuoration
 and  assessment  of  Limestone  deposits
 fim  Bhagsunath  (Dharmsala)  in  Pun-
 jab  has  been  received:  and

 (b)  whether  a  copy  of  it  will  be
 laid  on  the  Table?

 The  Parliamentary  Secretary  to  the
 Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 Yes,  Sir.

 (b)  A  statement  giving  the  gist  of
 the  report  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  Appendix  VI,
 annexure  No.  119.)  The  report  is  un-
 published.  Copies  of  the  draft  re-
 port  are  being  prepared  and  will  be
 laid  on  the  Table  of  the  House  short-
 yy.

 अं  हेम  राज:  पालियामेंट  के  पटल  पर  जो
 बिवरण  रखा  गया  है  उससे  यह  प्रतीत  होता  है
 कि  यह  जो  लाइमस्टोन  डिपाजिट  हें  वह
 बेहतरीन  किस्म  के  हें  ।  क्‍या  में  जान  सकता

 हूं  कि  ऐसे  इलाकों  में  जहां  कि  इस  समय  तक
 कोई  इंडस्ट्रियलाइजेशन  नहीं  हुआ  है  वहां
 चर  गवनेमेंट  अपने  तौर  पर  कोई  फैक्टरी
 लगायेगी  ?

 & )  गलेम्दर  प्रसाद  सिन्हा  :  माननीय
 शस्य  को  पता  है  कि  इस  इलाके में  लाइम-
 स्टोन  पाया  गया  है  जिससे  सीमेंट  बन  सकता

 है।  लेकिन  सरकार  झपनी  झोर  से  कोई  फैक्टरी
 बोलने  का  इरादा  नहीं  रखती  ry  झगर  कोई

 इंडस्ट्रियलिस्ट  ten  att  नो  इस  प्रश्न  पर
 क्क्थार  किया  जावेगा  ॥
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 Confribution  by  Zonal  Councils
 tewards  Food  Production

 *2732,  Shri  Sanganna:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Starred
 Question  No.  437  on  the  25th  Now-
 ember,  957  and  state:

 Oral  Answers

 (a)  whether  the  question  of  con-
 tribution  by  each  Zonal  Council  to
 the  national  pool  of  Food  production
 during  the  Second  Five  ‘Year  Plan
 has  since  been  considered  by  the
 Zonal  Councils;  and

 (b)  if  so,  with  what  results?
 The  Deputy  Minister  of  Heme

 Affairs  (Shrimati  Alva):  (a)  No.

 (b)  Does  not  arise.
 Shri  Sanganna:  May  I  know  whe-

 ther  there  is  any  proposal  for  form-
 ing  such  a  pool  from  the  zonal  coun-
 लोड  in  the  future?

 Shrimati  Alva:  This  question  was
 answered  by  the  Food  Minister  only
 in  November  last,  and  nothing  fresh
 has  occurred  since  then.

 Solar  Radiation
 *4733,  Shri  Ram  Krishan;  Will  the

 Minister  of  Scientific  Eesearch  and
 Cultural  Affairs  be  pleased  to  state:

 (a)  whether  the  scheme  for  utili.
 sation  of  solar  radiation  has  been
 finalised;  and

 (b)  if  so,  the  details  thereof?
 The  Minister  of  Scientific  Research

 and  Cultural  Affairs  (Shri  Humayan
 Kabir):  (a)  and  (b).  There  is  no
 specific  scheme  under  the  C.S.LR.  for
 utilisation  of  solar  radiation.  How-
 ever,  for  sometime  past  the  National
 Physical  Laboratory,  New  Delhi,  has
 been  conducting  certain  investiga-
 tions  on  some  techniques  for  the
 utilisation  of  solar  energy  for  indus-
 trial  and  domestic  use  as  a  part  of
 its  normal  programme  of  work.

 Shri  Ram  Krishan:  May  I  know
 the  total  amount  to  be  spent  on  this
 during  the  Second  Five  Year  Plan?



 therefore,  we  cannot  give  the  ह.
 rate  allocation  for  this  particular
 item  without  analysing  the  accounts.

 Gonfirmation  of  Employees  of
 Static  Depots

 +
 Shri  S.  M.  Banerjee:

 ome
 Shrir:ati  Renu  Chakra-

 YL  कडा प;
 hri  Jagdish  Awasthi:

 Will  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  80%
 of  the  non-industrial  and  40%  of  the
 industrial  employees  serving  in  Static
 depots  in  India  have  been  confirmed;
 and

 (b)  if  so,  the  reasons  for  not
 according  a  similar  treatment  to  the
 employees  of  Ordnance  Field  Depow
 in  Jammu  and  Kashmir?

 Whe  Parliamentary  Secretary  te
 the  Minister  of  Defence  (Shri  Fate-
 singhrao  Gaekwad):  (a)  40%  of  the
 strength  of  non-industrial  posts  as
 on  ist  April  952  and  40p.c.  of  the
 strength  of  industrial  posts  as  on  Ist
 September,  953  in  Static  depots  have
 been  made  permanent  and  confirma-
 tions  of  temporary  employees  have
 been  made  against  them.

 (b)  The  reason  is  that  they  do  not
 come  under  the  category  of  Static
 depots.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  the  service  conditions  appli-
 cable  to  the  employees  working  in
 static  depots  in  India  are  also  appli-
 cable  to  these  employees  in  the
 Jammu  and  Kashmir  State,  and  if
 not,  the  reasons  for  the  difference?

 ig  the  field  area,  and  the  other  is  the
 atatic  permanent  area.  Therefore,
 the  conditions  differ.  For  instance,
 the  question  of  having  permanent
 strength  in  an  operational  or  field  or

 Shri  8.  M.  Banerjee:  These  em-
 ployees  are  supposed  to  be.  temporary
 even  though  they  have  rendered
 many  years  of  service.  Under  the
 present  orders,  persons  who  have
 field  areas  also.  है:  will  take  some
 have  been  confirmed,  about  40  per
 cent.  in  non-industrial  posts  and  +.
 per  cent.  in  industrial  posts.  May  J
 know  when  a  decision  is  going  to  be
 taken  about  these  employees?  Are
 they  going  to  be  temporary  and  casual
 only?

 Shri  Raghuramaizh:  Certain  pro-
 posals  are  under  consideration  in  re-
 gard  to  employees  working  in  these
 field  areas  also.  It  will  take  some
 time  for  Government  to  take  a  deci-
 sion  on  them.

 Shrimati  Renu  Chakravartty:  bh
 view  of  the  fact  that  the  Jammu  ard
 Kashmir  operations  have  been  there
 for  some  time,  and  in  view  of  the  fact
 that  these  persons  have  to  work
 under  rather  difficult  conditions,  may
 I  know  whether  at  least  the  emplo-
 yees  of  the  ordnance  field  depots  in
 Jammu  and  Kashmir  will  be  given
 some  special  consideration  regarding
 permanency?

 Shri  Raghuramaiah:  I  have  already
 said  that  this  question  is  under  the
 consideration  of  Government.

 Shrimati  Renu  Chakravartty:  By
 what  time  can  we  hope  to  get  a
 decision?

 Shri  Raghuramaiah:  It  is  very
 difficult  to  foretell  in  advance  the
 date  of  the  decision.  It  is  yet  to  be
 considered.

 Shri  M.  Banerjee:  May  I  know
 whether  it  is  a  fact  that  those  persons
 who  have  been  recruited  locally  are
 given  free  rations,  and  if  so,  the  rea-
 son  why  the  other  employees  who
 have  been  transferred  to  Jammu  and
 Kashmir  from  elsewhere  are  not  being
 given  thig  free  ration?



 हा,  Raghurameaih:  May  I  submit
 that  this  is  an  entirely  different
 question?  If  my  hon,  friend  wants
 information  on  that,  he  may  ask  &
 separate  question,  and  I  shall  furnish
 all  the  information.

 Library  of  Department  of  Archscolegy

 +
 f  Shri  M.  B,  Thakore:
 ‘|  Shri  Warior:

 Will  the  Minister  of  Scientifie  Re-
 search  and  Cultural  Affairs  be  pleased
 to  state:

 बाड़,

 (a)  whether  the  Library  of  the
 Department  of  Archaeology  will
 eontinue  to  remain  in  New  Delhi
 even  after  the  Department  of
 Archaeology  is  shifted  from  New
 Delhi;  and

 (b)  if  no  decision  has  been  taken
 so  far,  the  time  by  which  final  deci-
 sion  is  expected  to  be  taken?

 fhe  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  The  matter  is
 under  consideration  and  a  decision
 will  be  taken  as  soon  as  possible.

 Shri  M.  B.  Thakore:  May  I  know
 whether  Government  are  aware  that
 the  shifting  of  this  library  has  created
 &  freat  resentment  among  various  re-
 search  scholars  and  foreigners  who
 use  the  library  every  now  and  then?

 Shri  Humayun  Kabir:  Government
 are  aware  of  the  very  strong  feelings
 that  this  library  should  not  be  re-
 moved,  and  that  is  why  the  matter
 is  under  consideration.

 Himalayan  Expedition

 |  के
 J  Shri  Bhakt  Darshan >>
 )  Shrimati  Ta  Palchondhuri

 Wil,  the  Minister  of  Defence  be
 Pleased  to  state:

 (a)  whether  it  is  a  fact  that  an
 infin.  Himalayan  expedition  to

 Cuo-oyu  है... .! अ  of  the  Himalayas  has
 been  recently  sponsored;

 (b)  whether  the  Government  of
 India  have  been  approached  for
 permission  for  the  proposed  assault;

 (e)  if  so,  whether  the  permission
 has  been  given;

 (d)  the  detailed  composition  of  the
 expedition  team;  and

 (e)  the  nature  of  assistance,  finan-
 cial  or  otherwise  given  to  the  team  by
 the  Government?

 The  Parliamentary  Secretary  to  the
 Minister  of  Defence  (Shri  Fatehsingh-
 rao  Gaekwad):  (a)  Yes,  an  unofficial
 expedition.

 (b)  to  (e).  A  statement  is  laid  on
 the  Table  of  the  Lok  Sabha.  [See  Ap-
 pendix  VII,  annexure  No.  120.)

 थ्री  भक्त  दर्शन:  विवरण  से  ज्ञात  होता
 है  कि  इस  दल  को  नैपाल  सरकार  की  ओर
 से  झनुमति  मिल  गयी  है  |  मैं  जानना  चाहता
 हैं  कि  क्या  नैपाल  सरकार  इस  बारे  में  कुछ
 शौर  सहायता  भी  दे  रही  है  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithia):  The  Ministry  is  not
 aware  of  any  other  help  given  by  the
 Nepal  Government,  because  that  is  a
 separate  Government  not  subservient
 to  the  Government  of  India  in  any
 way.

 aft  wee  बदन :  विवरण  से  ज्ञात  होता
 है  कि  भारत  सरकार  के  सभी  मंत्रालय  इस
 दल  को  मदद  कर  रहे  हैं।  यह  बड़ी  सुन्दर  बात
 है  ।  मैं  जानना  चाहता  हूं  कि  क्या  प्रति  वर्ष
 इस  प्रकार  के  दलों  को  भेजने  का  विचार
 किया  जा  रहा  है  ?

 Sardar  Majithia:  This  is  a  school
 which  is  entirely  independent,  and
 whenever  it  approaches  the  Ministry
 for  help,  it  certainly  is  given  help.

 But  the  programme  is  entirely  depen-
 dent  upon  this  institute.
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 Gurl  Hom  Barua:  May  I  know  if
 this  team  of  expedition  to  this  Hima-
 Jayan  peak  underwent  any  training
 in  any  international  mountaineering
 elub?

 Sardar  Majithia:  I  am  not  aware  of
 their  having  gone  for  any  international
 training,  But  they  certainly  have
 gone  through  the  training  classes  in
 this  Institute  which  is  run  by  very
 eminent  instructors,  including  the
 famous  Sherpa  who  climbed  the
 highest  mountain  in  the  world.

 wt  भक्त ददान :  यह  जो  चोभो-
 बर्बत  है,  वह  एवरेस्ट  के  नज़दोक  है  t  में  यह
 जानना  चाहता  हूं  कि  क्‍या  अगल  वर्ष  या  कुछ
 वर्षों के  बाद  एवेरेस्ट  पर  भी  चढ़ने  का
 प्रयत्न  किया  जायगा  ?

 Mr.  Speaker:  The  hon.  Member  has
 already  asked  whether  they  are  going
 to  have  it  as  an  annual  feature.  He
 is  asking  the  same  thing  in  another
 form.

 Shrimati  Renu  Chakravartty:  Are
 Government  associating  others,  such
 as  the  Geological  Department,  spe-
 cialists  in  botany  ete.  which  would
 make  this  expedition  of  use  for  va-
 rious  departments  of  Government?

 Sardar  Majithia:  As  I  have  said  al-
 ready,  these  expeditions  are  organised
 under  the  aegis  of  the  Himalayan
 Mountaineering  Institute.  It  is  up  to
 them  to  make  such  arrangements.  If
 they  or  anyone  else  want  any  help,  it
 will  certainly  be  given  to  them.

 Shri  Tangamani:  We  find  that  for
 this  expedition  as  much  as  Rs.  60,000
 have  been  set  apart  and  Ministries
 like  Railways  and  Information  &
 Broadcasting  have  rendered  help.  May
 I  kow  whether  the  expedition  has
 completed  the  trip  and  submitted  any
 report?

 Sardar  Mafjithia:  No,  I  think  the
 expedition  is  going  to  start  in  two
 days’  time.

 @

 JS  Shri  Ghoeal:
 |  Shri  ्,  R  Patel:

 Will  the  Minister  of  Finance  he
 pleased  to  state:

 (a)  whether  there  are  any  provi-
 sions  permitting  the  Indian  nationals
 to  open  accounts  with  foreign  Banks
 outside  India;
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 (b)  if  so,  what  are  those  provisions;

 (c)  how  many  Indians  have  ac-
 counts  in  such  foreign  banks;  and

 (d)  what  is  the  total  amount  of
 deposits?

 The  Deputy  Minister  of  Finanen.
 (Shri  8.  BR.  Bhagat):  (a)  Yes,  Sir.

 (b)  Students,  trainees  and  pvrsons
 going  for  medical  treatment  and
 others  proceeding  to  foreign  countries
 for  approved  purposes  are  allowed  to
 open  accounts  with  banks  in  the  coun-
 tries  to  which  they  are  proceeding
 with  the  amount  of  exchange  sanc-
 tioned  to  them.  But  all  such  accounts
 have  to  be  closed  when  they  return  to
 fndia  and  the  un-utilized  balance,  if
 any,  has  to  be  repatriated  to  India.

 (९)  and  (da).  Statistics  of  these  ac-
 counts  are  not  maintained  by  the  Re-
 serve  Bank  of  India  because  these  ac-
 counts  are  opened  under  a  general
 permission.  Information  on  parts  (c)
 and  (d)  of  the  Question  is  not  there-
 fore  available,

 Shri  Ghosal:  May  I  know  which  are
 the  countries  where  the  major  portion
 of  these  accounts  are  opened?

 Shri  B.  R.  Bhagat:  Mainly  UK;
 some  accounts  are  also  in  USA  and
 some  of  our  neighbouring  countries,
 like  the  Middle  East  countries,  with
 which  we  have  business.

 hri  ड,  BR.  Patel:  May  I  know  how
 many  Indian  nationals  have  managed
 to  have  their  accounts—big  accounts—
 in  foreign  banks  outside  India?

 Shri  B.  BR.  Bhagat:  They  may  be  |
 legal  accounts.
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 @hri  Joachim  Alva:  Have  Govern-
 ment  any  provision  under  considera-
 tion  whereby  Indian  nationals  open-
 ing  accounts  in  foreign  countries  will
 intimate  that  to  our  Government
 through  any  agency?

 Ghri  ह.  RB.  Bhagat:  Accounts  can  be
 permissible  if  they  come  under  the
 mischief  of  this  provision.  If  they  get
 sanction,  they  can  have  such  accounts
 for  studies  or  some  other  approved
 purpose;  they  can  open  the  accounts
 with  the  money  sanctioned,  Other
 accounts  are  illegal.  We  trace  them
 down  if  it  comes  to  our  knowledge.
 Otherwise,  we  do  not  know  about  it.

 Dr.  Ram  Subhag  Singh:  May  I  know
 the  amount  transferred  to  foreign
 banks  during  the  past  two  years?

 Shri  B.  R.  Bhagat:  I  require  notice.

 Shri  Heda:  Particularly  with  refer-
 ence  to  Indian  firms  which  operate
 in  foreign  countries  like  UK  or  USA,
 may  I  know  whether  any  watch  is
 kept  to  ensure  that  Indian  money  {s
 not  allowed  to  be  kept  in,  or  exported
 to,  foreign  countries?  If  so,  how?

 Shri  B.  R.  Bhagat:  A  strict  vigil  is
 kept  on  the  transfer  of  money  or
 maintenance  of  any  illegal  accounts
 either  by  persons  or  by  firms.  We  have
 a  directorate  of  enforcement  which
 acts  with  our  Central  Intelligence.
 We  try  to  get  such  information,  If  we
 receive  information,  under  the  Act
 we  send  notice  to  such  persons  against
 whom  allegation  is  received.  They
 have,  under  law,  to  furnish  all  this  in-
 formation.  We  have  detected  a  few
 cases  in  which  we  have  proceeded
 against  them  and  we  have  been  re-
 covering  the  amount.  In  some  cases,
 action  is  proceeding,

 Shrimati  Renu  Chakravartty:  Has
 it  been  brought  to  the  notice  of  Gov-
 ernment  that  in  view  of  the  foreign
 exchange  difficulties,  certain  business-
 men  open  their  accounts  abroad  and
 keep  foreign  exchange  there  and  cir-
 @atavent  the  lew  as  it  exists  here?
 Bas  any  inquiry  been  made  regarding
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 Shri  ्,  हे.  Bhagat:  This  is  common
 knowledge,  but  the  procedure  is  as  I
 have  indicated.  The  banks  there  are
 not  under  our  control.  They  are  not
 obliged  under  law  to  give  us  infor-
 mation.  But  if  any  definite  informa-
 tion  comes  to  us,  we  send  a  notice
 under  the  law.  Indian  nationals  who
 have  such  accounts  then  furnish  the
 information  and  then  we  prosecute
 them.  Some  have  already  been  pro-
 secuted;  other  cases  are  pending.

 Shri  P,  R.  Patel:  Are  Government
 thinking  of  asking  our  nationals  to
 submit  information  about  their  ac-
 counts  with  foreign  banks  outside
 India?

 Shri  B.  R.  Bhagat:  We  cannot  give
 a  general  notice,  but  when  we  have
 definite  information,  we  do  send
 such  notice.

 Steel  Quota  to  Madras

 *1743.  Shri  Nanjappa:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 Madras  Government  have  requested
 for  increasing  the  State’s  quota  of
 steel  to  meet  requirements  of  the
 Small  Scale  Industries  in  the  State;
 and

 (b)  if  so,  with  what  results?

 The  Parliamentary  Secretary  to
 the  Minister  of  Steel,  Mines  and  Fuel
 (Shri  Gajendra  Prasad  Sinha):  (a)
 Allotment  of  steel  for  small  scale  in-
 dustries  in  the  States  is  made  by  the
 Development  Commissioner  for  Small
 Scale  Industries,  Ministry  of  Com-
 merce  and  Industry,  out  of  the  bulk
 quota  placed  at  his  disposal  every
 quarter  by  this  Ministry.  It  is  under-
 stood  that  the  Development  Commis- sioner  was  approached  by  the  Madres Government  for  an  increase  in  thelr quota  for  smal!  scale  industries.

 (b)  Development

 Small
 Seale  Industries

 Government  that  the  quote  coul@ net  be  raised  in  view  of  the  limited



 qvailability  of  iron  and  steel  from  in-
 digenous  sources  and  restricted  im-
 ports  on  account  of  foreign  exchange
 difficulties.

 Shri  Nanjappe:  When  did  the  Mad-
 eas  Government  address  the  Centre
 for  supply  of  increased  quota  of  iron
 and  steel  and  when  was  reply  given?

 Shri  Gajendra  Prasad  Sinha:  As  &
 matter  of  fact,  not  only  the  Govern-
 ment  of  Madras  but  practically
 most  of  the  States  requested  the
 Centre  for  increase  in  the  quota.  I
 would  like  to  have  notice  for  stating
 the  exact  date  on  which  the  Govern-
 ment  of  Madras  requested  the
 Central  Government.

 bri  Ranga:  Is  any  effort  made  to
 increase  the  quota  for  small  scale  in-
 dustries  in  proportion  to  the  total
 increase  of  supply  of  steel  to  these
 various  States?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  So  far
 as  allocation  of  steel  for  small  scale
 industries  is  concerned,  the  Develop-
 ment  Commissioner,  Ministry  of  Com-
 merce  and  Industry,  who  is  in  charge
 of  small  scale  industries,  continues  to
 review  the  increased  capacity  in  that
 sector  and,  depending  upon  the  availa-
 bility  of  steel,  necessary  adjustments
 are  from  time  to  time  made.

 Shri  Nanjappa:  May  I  know  whe-
 ther  it  is  a  fact  that  licences  are  given
 to  one  and  the  same  merchant  and
 there  is  black-marketing  in  Madras
 State?

 Sardar  Swaran  Singh:  I  am  _  not
 aware.  Because  my  hon,  friend  hails
 from  Madras,  probably,  he  may  be
 more  aware  of  it.  I  have  no  such
 information.  But,  so  tar  as  any  parti-
 eular  licence  being  given  to  the  same
 merchant,  I  have  not  been  able  to
 eatch  the  import  of  that.  So  far  as
 actual  allocations  are  concerned,  that
 is  a  matter  for  the  local  State  Con-
 trofler  to  make  allocations  to  various
 sserchants  thére.

 to  each  State  according  to  that;  or
 do  they  assess  the  requirements  of  the
 State  small  scale  industries  them-

 were  a  simple  application  of  the  frac-
 tion  of  the  demand,  then,  every  State
 may  get  additional  quota  by  pushing
 up  its  demand.  So,  it  is  not  on  that
 basis.  Some  sort  of  assessment  is
 made  of  the  capacity  in  any  particu-
 lar  State  and  regard  being  had  to  that,
 some  adjustment  is  made.

 hri  Tangamani:  May  I  know  whe-
 ther  the  Government  is  aware  that
 the  demand  for  steel  in  Madras  State
 is  greater  as  is  seen  by  the  fact  that
 the  allotment  that  was  made  from
 1-4-57  to  31-12-57,  was  0,48i  tons  and
 against  that  11,000  tons  had  to  be  des-
 patched?  Is  not  the  Government  aware
 that  the  requirement  is  greater?

 Sardar  Swaran  Singh:  The  Govern-
 ment  have  given  these  figures.  Any
 deduction  that  he  makes  from  those
 figures  is  something  which  the  hon.
 Member  is  free  to  do,  I  cannot  give
 any  further  answer  on  that  point.

 hri  Tangamani:  Will  the  allotment
 be  increased  in  view  of......

 Mr.  Speaker:  Is  the  hon.  Member
 speaking  for  the  Government  of
 Madras?

 The  question  is  whether  the  Madras
 Government  has  made  a  request.

 Sardar  Swaran  Singh:  I  have  already
 replied  that  a  request  was  made  to
 the  Commerce  and  Industry  Ministry
 and,  as  a  result  of  that,  it  was  found
 that  no  further  allocation  can  be
 made.

 Shri  C.  B.  Pattabhi  Raman:  is  the
 hon.  Minister  aware  of  the  answer
 given  by  the  Madras  Minister  in  the
 Legislative  Assembly  there  that  they. are  awaiting  the  Centre's  reaction  and that  distribution  to  the  same  merchant



 with  by  the  Central  Government?

 Sardar  Swaran  Singh:  I  will  look  up
 what  reply  was  given  there  and  I  will
 check  up  if  any  further  action  is  ne-
 cessary  on  that  score.

 Mr.  Speaker:  The  hon.  Member
 wants  to  know  whether  the  allocation
 or  the  fixation  of  particular  persons
 who  deal  in  these  commodities  is  done
 by  the  Centre  or  by  the  States,

 Sardar  Swaran  Singh:  There  are
 different  types  of  dealers;  there
 are  controlied  dealers  and  registered
 dealers.  So  far  as  controlled  dealers
 are  cocnernel,  the  allocations  are
 made  by  the  Iron  and  Steel  Control-
 ler.  So  far  as  tue  registered  dealers
 are  concerned,  it  is  done  by  the  State
 Government.  So,  it  will  depend  upon
 each  individual  dealer  as  to  whether
 the  allocation  is  made  by  the  Iron  and
 Steel  Controller  or  by  the  State  Gov.
 ernment.

 Mr.  Speaker:  Question  No.  ‘1744,  Shri
 Surendranath  Dwivedy—absent.

 Shri  Goray:  Is  ‘he  hon.  Member  not
 putting  the  question?

 hri  Goray  nodded  dissent.

 Chandraketurgarh  Finds
 1745,  Shrimati  Renu  Chakravartty:

 Will  the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  whether  Government  of  India
 has  given  any  financial  or  other  help
 in  excavating  the  archaeological  finds
 of  ‘Chandraketurgarh’  recently  dis-
 covered  in  P.  8.  Bera  Champa,  District
 2%4-Parganas,  West  Bengal;

 (b)  whether  it  is  a  fact  that  the  vil-
 lagers  have  discovered  another  old
 relic  “Pil  Khanar  Par”  but  the  work
 is  held  up  due  to  lack  of  finance;

 (c)  whether  it  is  also  a  fact  that
 another  well-carved  old  relic  “Nan
 Masjid”  in  the  neighbouring  areas  in
 Heroa  is  decaying  due  to  lack  of  pro-
 tection;  and

 The  Minister  of  Scientific  Research
 and  Cuktural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (9)  Government  have  no  imforma-
 ton  but  an  enquiry  is  being  made  re-
 garding  the  relic.

 (०)  Government  have  no  informsa-
 tion,  as  there  is  no  monument  of  na.
 tional  importance  of  this  name.

 (d)  Does  not  arise.
 Shrimati  Renu  Chakravartty:  Has

 the  Ashutosh  Archaeological  Depart~
 ment  of  the  University  of  Calcutta
 made  any  request  to  the  Government
 of  India  to  help  it,  financially  or
 otherwise,  for  executing  this  particu-
 lar  work?

 Shri  Humayun  Kabir:  They  made
 a  request  and  a  grant  was  made.

 Shrimati  Renu  Chakravartty:  What
 was  the  total  amount  of  the  grant
 given?

 bri  Humayun  Kabir:  The  grant
 was  Rs.  2,500/-.
 Lathi  Charge  on  the  Workers  of  Hin-

 dustan  Steel  (Private)  Ltd.
 "3741,  Shri  Panigrahi:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  it  is  fact  that  Police
 had  lathi-charged  the  workers  of  the
 Hindustan  Steel  (Private)  Ltd,  at
 Rourkela  on  the  3ist  March,  ‘1958;

 (b)  whether  it  is  a  fact  that  the
 workers  had  petitioned  for  higher
 wages;  and

 (c  )whether  the  workers  staged  any
 demonstrations  demanding  more

 (Shri  Gajendra  Prasad  Sinha):  (a)
 No,  Sir.  The  police  did  not  lathi

 charge
 the  workers  on  the  3lst  March,

 ‘1958.
 (b)  Some  departmental  labour  rep-

 resented  for  higher  wages  on  the  26th
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 March,  Their  representation  is  under
 consideration.

 rr)  There  was  a  demonstration  by
 the  workers  on  S3ist  March  ‘1958,  pre-
 sumably  following  their  representa-
 tion  for  higher  wages.
 Sbri  Panigrahi:  May  I  know  the

 number  of  workers  engaged  in  cons-
 truction  work  under  the  Hindustan
 Steel  (Private)  Ltd.,  in  Rourkela  and
 the  number  of  workers  involved  in
 this  demand  for  higher  wages  and
 amenities?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardat  Swaran  Singh):  I  would
 require  notice  for  that  because  that
 does  not  arise  out  of  this.

 Shri  Panigrahi:  May  I  know  the
 present  rates  of  wages  and  other
 amenities  provided  for  the  workers
 engaged  in  the  Hindustan  Steel  cons-
 truction  work  and  what  their  main
 grievances  were?

 Shri  Gajendra  Prasad  Sinha:  They
 differ  from  section  to  section.  There
 is  no  uniform  rate  for  all  the  labour-
 ers.  Anyway,  they  are  not  much  be-
 low  those  for  equivalent  labour  in  the

 tate  P.  W.  D.

 Shri  Joachim  Alva:  We  are  on  the
 eve  of  a  mighty  steel  expansion.  Have
 we  not  drawn  up  definite  scales  of
 salaries  for  all  these  workers  in  the
 steel  factories  which  would  hold  good
 for  the  next  0  years?

 Sardar  Swaran  Singh:  The  sugges-
 tion  that  has  been  made  by  the  hon.
 Member  is  good  and  that  is  engaging
 the  attention  of  Government.  But,  the
 present  question  relates  to  construc-
 tion  workers  only.

 Shri  S.  M.  Banerjee:  May  I  know
 whether  these  workers  have  been  rep-
 resenting  their  grievances  to  the  ma-
 nagement  and  the  management  did
 not  pay  any  heed;  and,  if  so,  are  any
 officers  from  the  Labour  Ministry
 being  sent  to  that  place  to  discuss  their
 grievances?

 Sardar  Gwaran  Singh:  It  is  not  ne-
 ceassry  because  not  much  time  has
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 and  they  are  being  examined.  If  ft  is
 found  necessary  to  depute  any  officer
 of  the  Labour  Ministry  or  any  other
 Ministry,  we  woa't  hesitate  to  do  that.

 Shri  Panigrahi:  What  are  the  main
 grievances  which  were  put  forward
 by  these  labourers?

 Sardar  Swaran  Singh:  Increase  of
 salary  was  the  main  thing.

 Shri  8,  M.  Banerjee:  The  hon.  Mi-
 nister  stated  that  there  was  no  lathi
 charge  on  the  Slst  March,  1958.  May
 I  know  wnat  was  the  date  on  which
 the  lath:  charge  was  made?

 Sardar  Swaran  Singh:  Not  to  my
 knowledge.  If  there  is  any  other  date
 on  which  the  lathi  charge  took  place
 according  to  the  information  of  the
 bon.  Member,  I  will  check  that  up
 also.  I  want  to  say  that  I  do  not  take
 shelter  behind  the  particular  date.
 Because  a  particular  date  was  men-
 tioned  in  the  question,  the  reply  was
 made  accordingly.  My  case  is  that
 there  was  no  lathi  charge  either  on
 the  3ist  or  on  any  other  date,  this
 way  or  that.

 सपक ड  के  झवचेष

 *eurc.  श्यो  भक्त  बान :  क्‍या
 बेक्षामिक  गवेपशा  और  संस्कृतिक  ाप
 मंत्री  २७  झगस्त,  १६५७  के  तारांकित
 प्रदन  संख्या  १२०६  के  उत्तर  के  सम्बन्ध  में
 यह  बताने  की  कृपा  करेगे  कि :

 (क)  गढ़वाल  डले  में  हिमालय  की
 ऊंचाई  पर  स्थित  रूपकुण्ड  झील  में  जो  मान-
 बीय  पझ्रवदोष  प्राप्त  हुये  थे,  ब्य  इस  बीच
 उनकी  जांच  पड़ताल  पूरी  हो  गई  है  ;

 (ख)  यदि  हां,  तो  ब्या  इस  सम्बन्ध
 में  एक  बिस्तुत  विवरण  सभा  पटल  पर  रखा
 जायेगा  ;

 (ग)  थदि  नहीं,  तो  चिलम्ब  के  क्या
 कारण  हैं;  सौर



 (थ)  कब  तक  प्रत्तिम  निर्णय  हो  जाने

 की  झाशा  है  ?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  and  (b).  The  investigations
 are  still  in  progress.

 (c)  The  investigations  involve  delay
 as  they  are  carried  along  a  number  of
 highly  technical  lines.

 (a)  It  is  hoped  the  investigations
 will  be  completed  by  the  end  of  this
 year.

 An  Hon.  Member:  In  Hindi.
 Mr.  Speaker:  Yes.

 wi}  हमायूं  कबंश:  (क)  ौर  (ख).
 इस  सिलसिले  में  अभी  छानबीन  हो  रही  है  ।

 (ग)  छानबीन  कई  लाइनों  पर  करनी
 है  जिन  में  कुछ  बहुत  टेकनीकल  हें  ।

 (घ)  भ्राशा  है  कि  यह  छानबीन  इस
 साल  के  भ्राखीर  तक  पूरी  हो  जायगी  t

 शो  भवत  दहन :  इस  सम्बन्ध  में  तीन
 तरह  ्  दृष्टिकोण  सामने  आये  हैं,  एक
 लखनऊ  विश्वविद्यालय  के  एंथोपोलोजिकल
 विभाग  के  हैड  श्राफ  दि  डिपार्टमेंट  का  है,
 दूसरा  उत्तर  श्रदेदा  के  वन  उपमंत्री  का  है  श्रौर
 तीसरा  आपके  विभाग  का  है  ।  में  जानना
 चाहता  हूं  कि  इन  सब  सम्मलियों  को  सामने
 रख  कर  वे  आपभ  में  क्यों  नहों  पराम-  कर  लेते
 और  क्यों  नहीं  किसी  फैसले  पर  पहुंच  जाते  ?

 थो  हुमायूं  कबीर :  जब  प्राखिरी  रिपोर्ट
 तेयार  होगी  उस  वक्‍त  सब  बातों  पर  गौर
 कर  लिया  जायेगा  ।

 ची  भक्त  बहान :  पिछली  वार  यह  बताया
 गया  था  कि  यदि  झावश्यकता  पड़ी  तो  एक
 भौर  दल  रूपकुंड  भेजा  जायेगा  ताकि  वहां
 महराई  में  जो  हड्डिडियां  दजी  पड़ी  हैँ  उनकी
 भी  खुदाई  हो  स+ः  ।  में  जानना  चाहता  हूं

 CS  कि  क्‍या  अब  इस  विचार  को  त्याग  दिया
 यथा है  ?
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 को  हुनापें  कबर 5  अगस्त-सितम्बर,
 १६५६  में  जो  लोग  गये  थे  वे  कुछ  चोजें  लाये

 थे  और  अभी  तक  उन#  ऊपर  इनवैस्टोगैशन
 अल  रहा  है  ।  इनमें  काफो  सामान  मिल
 गया  है  ।

 Shri  9.  C,  Sharma:  May  I  know
 what  is  going  to  be  the  historical  or
 scientific  value  of  this  research  which
 is  being  carried  on  for  such  a_  long
 time?

 Shri  Humayun  Kabir:  Till  the  in-
 vestigations  are  complete,  how  can  I
 inform  the  House  as  to  what  will  be
 the  results?

 Odissi  System  of  Dance
 *1749,  Shri  Sanganna:  Will  the

 Minister  of  Education  and  Scientific
 Research  be  pleased  to  state:

 (a)  whether  the  “Odissi  system”  of
 dance  has  been  recognized  by  the
 Sangeet  Natak  Akadami;

 (b)  if  so,  whether  any  grant  has
 been  given  for  its  promotion  and  de-
 velopment;  and

 (c)  if  so,  to  what  extent?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  Yes,  Sir.

 (b)  and  (c).  The  Sangeet  Natak
 Akadami  has  given  Rs.  14,800)-  as
 grants-in-aid  for  the  development
 and  promotion  of  Odissi  dance,  during
 the  last  three  years.

 Shri  Sanganna:  May  I  know  whe-
 ther  the  Sangeet  Natak  Akadami  is
 also  seized  with  the  other  types  of
 dances  such  as  Chow  and  Chaita
 Parva  which  are  prevalent  in  Orissa
 and  if  so,  what  steps  have  been  taken
 to  improve  them?

 Shri  Humayun  Kabir:  This  ques-.
 tion  is  about  the  Odissi  system.  But  I
 may  say  generally  that  the  Akadami
 wants  to  find  out  by  investigation  the
 different  systems  of  dance  prevailing
 on  different  parts  of  the  country  and  -
 encourage  them  as  far  as  possible.



 ह... ह  ?.  K.  Reo:  Is  the  Government
 going  to  publish  the  various  palm  leaf
 manuscripts  relating  to  the  Odiasi
 dance?

 Shri  Humayun  Kabir:  Some
 attempts  are  being  made  to  collect
 this  material  and  after  they  have
 been  collected  we  will  publish  them
 as  far  as  possible.

 Shri  Panigrahi:  After  the  dance  has
 been  recognised  as  one  of  the  classical
 dances  of  India  by  this  Akadami,  does
 the  Government  propose  to  extend
 some  financial  assistance  for  improv-
 ing  it  in  Orissa?

 Mr.  Speaker:  All  these  are  hypothe-
 tical  questions.  First  of  all,  it  must  be
 recognised  as  an  all-India  system.

 Shri  Panigrahi:  It  has  been  recog-
 nised.

 Shri  Humayun  Kabir:  Without  go-
 ing  into  the  arguments  or  reasons,  I
 may  say  that  encouragement  will  be
 given  to  this  form  of  dance.

 Mr.  Speaker:  Encouragement  means
 money  also,

 Shri  Mahanty:  To  whom  have  these
 grants  been  made?  What  are  the  cre-
 dential  of  the  institutions  or  indivi-
 duals  to  whom  these  grants  have  been
 made?

 Shri  Humayun  Kabir:  Grants  were
 made  to  the  National  Music  Associa-
 tion,  Cuttack  and  the  Orissa  Sangeet
 Parishad,  Puri.

 Shri  Mahanty:  May  I  know  whether
 any  assessment  has  been  made  of  the
 results  of  these  grants?

 Mr.  Speaker:  Did  the  hon.  Member
 not  witness  any  Odissi  dance  perfor-
 mance  here?  I  would  only  say  to  all
 hon.  Members  that  they  must  see  our
 activities  in  the  field  of  art  and  culture
 and  other  fields  also.  Hon.  Members
 will  spend  sometime  in  the  nights  from
 8  to  43  to  witness  such  activities.

 -  Hem  Barua:  May  I  know  if  it
 as  a  fact  that  Shri  Kalicharan  Patnaik
 who  is  described  as  the  father  of  the
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 Odissi  system  of  dance  has  approdeitd
 the  Government  for  some  financial  as-
 sistance  to  publish  certain  rare  ma-
 nuscripts  which  he  has  discovered?

 Shri  Humayun  Kabir:  I  have  already
 said  that  the  Sangeet  Natak  Akadami
 is  engaged  in  the  search  for  manw-
 scripts  and  will  publish  them  as  far  as
 possible.  But  I  am  sure  hon.  Mem-
 bers  will  appreciate  that  we  cannot
 publish  everything  that  is  available
 for  lack  of  funds.

 Three  Year  Degree  Course
 +

 रख  Shri  8,  M.  Banerjee
 1981

 |
 Shri  Tangamani
 Shrimati  Parvathi

 |  Kri-hnan:

 Will  the  Minister  of  Education  be
 pleased  to  state:

 (a)  whether  Agra  University  has
 objected  to  the  implementation  of
 three  year  degree  course;

 (b)  whether  this  is  due  to  some
 financial  difficulties;  and

 (०)  if  so,  the  steps  taken  by  the
 Centre  to  solve  this  difficulty?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali::  (a)  and  (b).  Reply
 from  the  Azra  University  reveals  that
 financial  and  accommodation  difficul-
 ties  will  be  experienced  by  the  affiliat-
 ed  colleges,  if  the  three-year  degree
 course  is  adopted  by  them.

 (e)  The  special  difficulties  of  the
 colleges  /Universities  in  the  State  of
 U.  P.  are  being  examined  in  consulta-
 tion  with  the  State  Government  by
 Committee  set  up  for  the  purpose.

 Shri  S.  M.  Banerjee:  May  I  know
 the  total  amount  required  to  over-
 come  the  financial,  difficulties?

 Dr.  ह  L,  Shrimalf:  That  is  a  matter
 which  is  being  investigated  into  and
 the  committee  is  looking  into  this
 matter.

 Shri  9.  C.  Sharma:  May  I  know
 the  names  of  member  of  the  commiit-
 tee  that  is  examining  this  question?



 members  and  I  do  not  have  a  list
 with  me  at  present.

 Shri  Tangamani:  In  reply  to  a
 previous  question,  the  hon.  Minister
 has  stated  that  only  the  universities
 in  U.P.  and  Bombay  have  not  adopted
 the  three  year  degree  course  and
 that  the  other  universities  have
 adopted  this  course.  In  view  of  the
 recommendations  already  made  for
 achieving  uniformity,  will  steps  be
 taken  to  help  other  universities  also
 in  the  current  year—not  only  Agra
 but  other  universities?

 Dr.  K.  L.  Shrimali:  I  have  already
 stated  in  the  House  that  the  Govern-
 ment  had  accepted  the  Deshmukh
 Committee  report  and  now  the
 reeommendations  are  in  the  process
 of  implementation.  We  shall  give
 grants  to  all  those  universities  which
 have  accepted  the  three  year  degree
 course.  The  committee’s  report  is
 being  implemented.

 Swami!  Ramananda  Tirtha:  I  under-
 stand  that  the  Osmania  University  that
 has  implemented  the  three-year
 degree  course  since  June,  957  and  the
 Marathwada  colleges  which  continue
 to  be  affiliated  to  the  Osmania  Uni-
 versity  are  suffering  under  heavy
 financial  liabilities  to  the  point  of
 breaking  down.  Will  the  Minister  of
 Education  give  new  consideration  to
 thi:  aerert  of  the  question?

 Dr.  K.  L.  Shrimali:  The  Ministry
 will  consider  all  the  aspects,  There
 will  be  no  discrimination  in  giving
 grants  to  the  universities.

 Shri  Bishwanath  Roy:  May  I  know
 whether  the  U.  P.  Govt.  has  fixed  any
 time-limit  for  the  implementation  of
 this  scheme?

 Dr.  K.  L.  Shrimali:  As  far  as  I  un-
 derstand,  the  U.  ्.  Government  is
 also  coming  into  line  with  other  uni-
 wersities  in  this  matter.  But  it  has
 sertain  genuine  difficulties.  ह  soon

 ‘ae  they  are  resolved  through  consulta.
 tom  and  negotiation,  we  hope  that  it

 Deaf  and  Dumb  Students

 *1152.  Shrimati  Renw  Chakravartty:
 Will  the  Minister  of  Education  and
 Scientific  Research  be  pleased  to  state:

 (a)  the  number  of  stipends  given  to
 deaf  and  dumb  students  in  Delhi  and
 in  other  parts  of  India  by  the  Govern-
 ment  of  India  during  1956-57  ह... उ
 1957-58;

 (b)  whether  these  students  were
 able  to  utilise  these  stipends;  and

 (c)  if  not,  the  reasons  therefor?
 The  Minister  of  Education  (Dr.  K.

 LL.  Shrimali):  (a)  1956-57-50  ‘1957-58.
 —78,

 (b)  27  and  46  students  availed  of
 these  scholarships  during  1956-57  and
 1957-58  respectively.

 (c)  The  remaining  scholars  could  not
 avail  of  the  scholarships  chiefly  on
 account  of  inability  to  secure  admis-
 sion  into  recognised  institutions.

 Shrimati  Renu  Chakravartty:  May
 I  know  if  the  Government  proposes
 to  ask  all  the  schools  and  other  insti-
 tutions  to  take  these  deaf  and  dumb
 boys  and  girls  who  apply  for  stipends?
 Otherwise,  they  will  not  be  able  to
 use  the  stipends  or  qa  large  part  of  it
 Temains  unutilised,

 Dr.  K.  L.  Shrimali:  I  would  like  to
 inform  the  hon.  Member  that  the  Gov-
 ernment  are  already  in  touch  with  the
 State  Governments.  One  of  the  State
 Governments  has  taken  very  active
 steps.  The  Madras  State  has  already
 written  to  all  the  institutions  to  admit
 these  students  in  the  normal  institu-
 tions.  I  am  hoping  that  other  States
 will  also  give  necessary  instructions  to
 all  these  institutions.  The  probl  is
 difficult  and  the  Government  is  mak-
 ing  every  effort  to  see  that  these  boys
 get  admission  in  these  institutions.

 Dr.  Sushila  Nayar:  May  I  know  if
 any  survey  or  scientific  assessment  has
 been  carried  out  to  assess  the  number
 of  deaf  and  dumb  students  and  the



 mumber  of  seats  available  in  the
 special  schools  and  to  what  extent
 they  fall  short?

 Der.  K.  L.  Shrimali:  Some  sample
 survey  is  being  made.  I  would  not  be
 able  to  give  that  information  just  now.
 If  she  gives  me  notice,  I  shall  try  to
 answer  that  question.

 Shri  C.  RB.  Pattabhi  Raman:  Is  it  a
 fact  that  there  is  some  delay  in  the
 matter  of  sanctions  or  renewals  of
 applications  by  students  and  if  so,  will
 the  Government  take  steps  to  expedite
 them?

 Dr.  K.  L.  Shrimall:  If  the  hon.
 Member  brings  to  my  notice  any  such
 case,  I  would  certainly  look  into  it.
 Definite  instructions  have  been  issued
 that  no  delay  should  occur.

 Shrimati  Manjula  Devi:  May  I
 know  how  much  grant  is  given  to  the
 deaf  and  dumb  institution  in  Gauhati?

 Dr.  K.  L.  Shrimali:  If  the  hon.
 Member  is  asking  about  any  particular
 mstitution  in  any  particular  State,  she
 will  have  to  give  me  notice.

 Shrimati  Na  Palchoudhuri:  The  hon.
 Minister  has  said  that  he  has  written
 to  the  States  that  these  students  should
 be  taken  in  the  normal  institutions.
 But  they  need  a  very  specialised
 teacher.  Is  there  any  arrangement  for
 appointing  special  teachers  in  these
 institutions  for  these  students  where
 they  are  taken?

 Dr.  K.  L.  Shrimali:  As  I  said,  it  is
 a  very  difficult  problem.  All  the
 States  do  not  have  special  institutions
 for  these  people.  It  is  rather  a  contro-
 versial  question  whether  they  should
 go  to  the  normal)  institutions  or  to
 specialised  ones.  We  would  like  to
 encourage  them  to  go  to  the  normal
 institutions,  technical  institutions  so
 that  they  do  not  feel  that  they  are
 inferior  and  there  is  no  sense  of  infe-
 riority  among  them.  There  is  a  certain
 advantage  in  taking  them  to  the
 sermal  technical  institutions.  That  is
 what  we  are  encouraging.  Happily
 the  States  are  responding  today

 है ड  hope  there  will  not  be  any:  shortfall
 in  the  future  with  regard  to  thes
 scholarships.

 Shrimati  Renu  Chakravartéy:  When
 the  Government  actually  grant  these
 stipends  to  students,  can  they  also
 arrange  the  institutions  to  which  they
 will  be  attached?

 Dr.  B.  L.  Shrimali:  That  effort  is
 continuously  being  made.

 Shri  P.  K.  Deo:  May  I  know  if  the
 deaf  and  dumb  school  at  Cuttak  has
 been  recognised  by  the  Government;
 and,  if  so,  may  I  know  how  many
 stipends  they  are  getting?

 Mr.  Speaker:  The  hon.  Minister  has
 already  stated  that  if  hon.  Members
 are  interested  in  individual  cases  they
 will  have  to  give  notice  of  separate
 questions  or  write  to  him.

 Shri  Ramanathan  Chettiar:  May  I
 know  what  is  the  total  amount  of
 stipends  given  last  year,  and  what  is
 the  amount  given  to  the  deaf  and
 dumb  institution  in  Madras?

 Mr.  Speaker:  That  also  is  an  indivi-
 dual  case.

 Dr.  K.  L.  Shrimali:  A  sum  of
 Rs.  44,000  was  provided  in  the  Budget
 for  1956-57  for  this  scheme.  A  provi-
 sion  of  Rs.  60,000  was  made  in  the
 Budget  for  ‘1967-58.  If  the  hon.  Mem-
 ber  wants  information  about  any  parti-
 cular  State  or  any  particular  institu-
 tion,  that  information  I  do  not  have
 and  he  will  have  to  give  me  notice.

 झलमोड़ा  छायन,  कॉ  डिनोटिफिके  ह...

 *eoua.  आ।  भक्त  वहांन  :  क्या
 प्रतिरक्षा  मंत्री  ८  प्रगस्त,  १६५६  के  तारां-
 कित  प्रइन  संख्या  ८६५  के  उत्तर  के  सम्बन्ध
 में  यह  बताने  की  कृपा  करेंगे  कि  प्रलमोड़ा
 छावनी  को  छावनियों  की  सूची  म॑॑  से
 निकालने  कं  श्रष्न  पर,  जिस  पर  सरकार
 विचार  कर  रही  थी,  कया  निणेय  किया
 गया  है  ?

 The  Deputy  Minister  of  Defence
 (Sardar  Majithin):  <A  final  decision

 be  taken  in  thig  matter  until
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 the  fresh  requirements  in  regard  to
 defence  establishments  in  that  area
 are  considered  and  especially  all
 aspects  and  implications  of  the  prob-
 lems  involved  are  reviewed.  Govern-
 ment  will  then  alone  be  able  to  give
 effective  consideration  to  this  matter.

 oft  क्त  बर्गग  :  इस  छावनी  के  सम्यन्ध
 में  बहां  के  निवासियों  की  झोर  से  समय  समय
 पर  जो  ज्ञापन  (मेमोरंडम)  केन्द्रीय  सरकार
 को  धाते  रहते  हैं  उन  में  एक  मांग  यह  रही  है
 कि  उसको  नजदीक  के  म्युनिसिपल  एरिया  में
 मिला  दिया  जाये  ।  में  जानना  चाहता  हूं
 कि  झगर  केंटोनमेंट  का  ऐक्ट  वहां  से  हटाया
 नहीं  जाता  तो  वहां  के  निवासियों  को  भधिकतम

 सुविधायें  देने  के  बारे  में  क्‍या  प्रयत्न  किया
 जा  रहा  है  ?

 Sardar  Majithia:  As_  {I  said,  Sir,
 the  Army  have  come  out  with  a  fresh
 demand  that  they  would  require  the
 Cantonment  for  housing  certain  estab-
 lishments  and  we  are  considering  it.
 It  is  only  after  the  consideration  of
 that  demand  that  we  _  will  finally
 decide  what  we  are  going  to  do  about
 this  Cantonment.

 भी  -  दर्शन  :  इस  छावनी के  बहुत
 से  मकान  बहुत  दिनों  से  खाली  पड़े  हैं।  जब
 तक  इस  बारे  में  भन्तिम  फैसला  किया  जाता  है
 क्या  ये  मकान  खाली  ही  पढ़ें  रहेंगे  या  उनका

 कुछ  उपयोग  किया  जायेगा  ?

 Sardar  Majithia:  Til!  we  finally  take
 a  decision,  those  houses  will  have  to
 stay  as  they  are.

 All  India  Tribal  Conference

 17354.  Shri  Sanganna:  Will  the
 Minister  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Starred
 Question  No.  844  on  the  2ist  Novem-
 ber,  957  in  réspect  of  the  All  India
 Tribal  Conference  and  state:

 (a)  whether  any  decision  about  car-
 1... अ  ह... 3  ह उ  sample  survey  in  various
 States  for  finalizing  the  criteria  for
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 the  definition  of  Bcheduled  Tribes  has
 since  been  arrived  at;  and

 (b)  if  so,  its  nature?
 The  Deputy  Minister  of  Hame  Affairs

 (Shrimati  Alva):  (a)  and  (b).  It  is
 not  considered  necessary  to  carry  out
 a  sample  survey  for  this  puropse,  as
 it  is  not  likely  to  add  anything  new
 to  the  present  criteria  for  declaring
 certain  tribes  as  scheduled.

 Shri  Sanganna:  May  I  know  whe-
 ther  it  is  not  a  fact  that  the  State
 Governments  have  been  instructed  in
 this  way?

 Shrimati  Alva:  The  Director  of
 Anthropology,  Government  of  India,
 has  been  consulted  in  this  matter,  and
 his  opinion  is  that  a  small  expert
 committee  must  be  appointed  to  finalise
 the  criteria  on  which  the  scientific
 investigations  will  be  made.

 Shri  Sanganna:  May  I  know  the
 reasons  why  it  has  been  dropped?

 Shrimati  Alva:  It  has  not  been
 dropped;  I  said  that  it  is  being  consi-
 dered  by  the  Directrr  of  Anthropology.

 Shri  P.  K.  Deo:  The  Bhatras  of
 Koraput  District  in  Orissa  have  been
 making  representations  to  Government
 to  be  included’  in  the  list  of  Scheduled
 Tribes,  especially  when  they  are
 already  included  in  the  list  in  Bastar
 which  is  a  neighbouring  District  in
 Madhya  Pradesh.  Are  the  Govern-
 ment  considering  their  representation?

 Shrimati  Alva:  This  is  a  particular
 question  about  the  Tribes  in  Bastar,
 and  the  information  is  not  with  me
 just  now.  As  far  as  representation
 made  by  the  Sawant  Sangh  for  a
 sample  survey  is  concerned,  we  cansi-
 dered  that  they  were  not  an  expert
 body;  nevertheless,  they  can  give  us
 full  co-operation  when  a  scientific
 survey  will  be  made.

 Shri  Ranga:  May  I  know  what
 happened  to  Kaka  Kalelkar’s  Report.
 That  Committee  also  had  made  certain
 recommendations  in  regard  to  notifica.
 tion  and  registration  of  Scheduled
 Tribes.  Is  it  to  help  the  Government
 to  come  to  some  conclusiog  in  regard



 de  that  that  they  appointed  the  Sample
 Survey  and  Expert  Committees?  Are

 -they  now  going  to  have  another  expert
 committee  in  order  to  review  this?

 Shrimati  Alva:  All  these  reports  are
 with  धाइ---टफकशा  the  report  that  was  sub-
 mitted  as  far  back  as  1950.  Now  fhe
 opinion  is  definite  that  Sample  Survey
 will  not  yield  any  positive  results;
 therefore,  there  has  to  be  a  complete
 scientific  survey  of  Tribes  in  India.

 Shrimati  Renu  Chakravartty:  May  I
 know  when  this  particular  scientific
 survey  is  going  to  be  undertaken  and
 who  will  undertake  it?

 Shrimati  Alva:  The  Director  of
 Anthropology  has  expressed  his
 opinion  that  a  small  committee  consisr-
 ing  of  three  cultural  anthropologisw
 could  examine  the  existing  literature
 on  the  subject  and  suggest  practical
 criteria  for  the  survey.

 Shri  Heda:  The  other  day,  the
 Deputy  Minister  was  good  enough  to
 state  that  some  State  Governments
 have  sent  their  recommendations  for
 the  inclusion  in  the  list  of  Scheduled
 Tribes  while  some  other  States  have
 not  given  their  recommendations.  She
 further  stated  that  till  they  receive
 recommendations  from  al]  the  Govern-
 ments  no  registration  will  be  under-
 taken.  May  I  know  why,  because
 there  is  delay  on  the  part  of  some
 State  Governments,  action  on  the
 recommendations  of  State  Govern-
 ments  who  gave  their  replies  promptly
 is  being  delayed?

 Shrimati  Alva:  It  was  only  in  Janu-
 ary,  1957,  after  the  States  Reorganisa-
 tion,  that  the  States  were  requested
 to  send  in  their  recommendations.  The
 Governments  of  Bihar,  Punjab  and
 Rajasthan  have  replied.  The  other

 go  into  the  suggestions.
 Shri  8.  C.  Samanta:  May  I  know

 be  debarred  from  the  facilities
 are  e  to  them  because  of  the

 e

 ‘answered  the  other  day.  It  depends
 on  each  State.  The  Tribes  are  getting
 all  the  facilities  that  are  entitled  to
 them  in  the  various  States  even  before
 the  finalisation  has  taken  place.

 Shri  Sanganna:  May  I  know  whether
 Tribal  members  will  also  be  associated
 with  the  anthropological  study  that  the
 Government  are  going  to  undertake?

 Shrimati  Alva:  It  is  going  to  be  a
 committee  of  experts,  a  small  commit-
 tee;  nevertheless,  Tribals  interested  in
 this  would  be  associated.

 Mr.  Speaker:  The  questions  are
 all  over.  I  will  now  call  those  hon.
 Members  who  were  absent  in  the  first
 round;  if  they  are  present  now,  they
 may  get  up  and  put  the  question.

 Tribal  and  Scheduled  Areas
 1739,  Shri  J.  ह  Jyotishi:  Will  the

 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  what  is  the  basis  for  declaring
 certain  areas  as  tribal  areas  and
 scheduled  areas;

 (b)  whether  the  whole  of  Bastar
 District  in  Madhya  Pradesh  has  been
 declared  as  scheduled  area;  and

 (c)  if  not,  the  reasons  therefor?
 The  Deputy  Minister  of  Home  Affairs

 (Shrimati  Alva):  (a)  Certain  areas
 within  the  State  of  Assam  have  been
 specified  as  tribal  areas  under  the  Sixth
 Schedule  of  the  Constitution.  Under
 the  Fifth  Schedule,  certain  areas  have
 been  declared  as  Scheduled  Arees  on
 the  recommendations  of  the  State  Gov-
 ernment  concerned.

 (b)  No,  Sir.

 (९)  The  scheduled  areas  were  set-
 tled  in  950  after  full  consultation  with
 the  State  Governments.

 Shri  T.  B.  Vittal  Rae:  Sir,  can  I  put
 Question  No.  74  standing  in  the  name
 of  Shri  2,  Madhusudan  Reo?
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 Set  Jenchive  Aiva:  Gir,  may  I
 tundly  ask  your  permission  to  put
 Question  No.  3780  standing  in  the  name
 68  Shri  Raghunath  Singh?  I  seek
 epecial  permission  from  you.

 Mr,  Speaker:  I  am  not  going  to  allow
 any  hon.  Member  to  put  a  question
 which  has  not  received  authority  from
 the  hon.  Member  in  whose  name  it
 originally  stands.  This  indulgence  will
 be  a  waste.

 WRITTEN  ANSWERS  TO
 QUESTIONS

 Pakistani  Smugglers
 91785,  Shri  Raghunath  Singh:  Will

 the  Minister  of  Finance  be  pleased
 to  state  whether  it  is  a  fact
 that  Pakistani  smugglers  were  arrest-
 ed  near  the  village  Leenkha  in
 Bikaner  District  on  the  i4th  March,
 3988  in  connection  with  smuggling  of
 gold  and  on  being  challenged  opened
 fire  in  which  one  person  was’  injured?

 The  Deputy  Minister  of  Economic
 Affairs  (Shrimati  Tarkeshwari  Sinha):
 Yes,  Sir.  Four  smugglers  (three  Pak-
 istani  and  one  Indian)  while  attempt-
 ing  to  smuggle  some  gold  into  India,

 were  arrested  by  the  Rajasthan  Armed
 Constabulary  on  ‘14-3-1958,  near  village
 Leenkha.  One  Pakistani  smuggler  was
 injured  in  the  armed  encounter  that
 ensued  between  them  and  the  Police.

 Use  of  Indian  Herbs  in  Defence
 Services

 °2736.  Shri  Rameshwar  Tantia:  Will
 the  Minister  of  Defence  be  pleased
 to  state:

 (a)  whether  the  Defence  Medical
 Services  are  conducting  research  on
 the  healing  properties  of  the  Indian
 herbs;  and

 (४)  whether  any  steps  have  been
 taken  to  use  Indian  medicines  and
 heths  in  the  Defence  services?

 Minister  of  Defence
 (Sender  Mafithia):  (a)  No.
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 (b)  Several  drugs  in  use  are  derived
 from  Indian  plants.  The  criterion  that
 governs  the  use  of  drugs  is  whether
 they  are  the  result  of  pharmacological
 vesearch  and  manufacture,  established
 use  and  efficacy.

 Sahitya  Akademi
 1740.  Shri  Arjun  Singh  Bhadauria:

 Will  the  Minister  of  Scientific  Research
 and  Cultural  Affairs  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  some
 of  the  World  Classics  are  being
 translated  by  Sahitya  Akademi  into
 Hindi  not  from  the  original  language
 but  from  their  English  translations;
 and

 (b)  if  so,  the  reasons  therefor?
 The  Minister  of  Scientific  Research
 d  Cultural  Affairs  (Shri  Humayun

 Kabir):  (a)  and  (b).  Yes,  Sir.  The
 work  of  translation  ig  usually  given
 to  a  person  with  adequate  knowledge
 of  the  original  foreign  language.  The
 translation  from  its  English  rendering
 is  made  only  where  such  a  person  is
 not  available.

 Engineering  College  at  Warangal
 °74i.  Shri  E.  Madhusadan  Rao:  Wil.

 the  Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 whether  any  steps  have  been  taken  or
 proposed  to  be  taken  by  Government
 for  the  location  of  a  centrally  spon-
 sored  Engineering  College  at
 Warangal?

 The  Minister  of  Solentific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  The  matter  is  under  consi-
 deration.

 History  of  Freedom  Movement

 me.
 cane

 Dwivedy:

 Will  the  Minister  of  Scientific  Re-
 search  ang  Cultaral  Affairs  be  pleased
 to  state  whether  the  material  for  the
 History  of  Freedom  Movement  in
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 The  Minister  of  Scientific  Research
 ani  Cultural  Affairs  (Shri  Humayun
 Kabir}:  Yes,  Sir.  The  Editor  may,  if
 necessary,  add  to  the  same.

 Steel  Supply  to  Bihar
 °9746.  Shri  ह  G.  Sea:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  reasons  why  State  of  Bihar
 got  irregular  supply  of  Iron  and  Steel
 requirements  during  the  past  few
 years  in  spite  of  the  fixation  of  quota;

 (b)  the  percentage  of  allotted
 quota  received  in  comparison  to
 other  States  during  the  last  year;

 (c)  whether  it  is  a  fact  that  the
 Bihar  Government  has  set  up  recent-
 ly  a  Liaison  Office  at  Calcutta  for
 the  purpose;  and

 (6)  how  many  other  States  have
 their  Liaison  Office  there?

 The  Minister  of  Steel  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Supply  of  steel  is  irregular  not  only
 against  States  quotas  but  also  against
 other  quotas  for  varioug  reasons  such
 as  availability  with  Producers,  cate-
 gories  indented  for,  planning  and  rol-
 ling  programmes,  transport  difficulties,
 settlement  of  financial  arrangements
 between  indentor  and  supplier,  etc.

 (b)  A  statement  showing  the  allot-
 ment  and  despatches  for  the  period
 trom  ‘1-4-57  to  3I-32-57  is  placed  on  the
 table  of  the  Lok  Sabha.  [See  appendix
 VII,  annexure  No.  121)

 (e)  It  is  understood  from  the  State
 Government  that  they  are  contemplat-
 ing  to  appoint  a  Liaison  Officer  at
 Calcutta  to  keep  regular  contact  with
 the  Iron  and  Steel  Controller.

 (d)  Uttar  Pradesh  and  Assam  States,

 Commonwealth  Naval]  Exercises
 °2780,  Shri  Raghunath  Singh:  Will

 the  Minister  of  Defence  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  that  Com-
 monwealth  Naval  exercises  are  sche-

 duled  to  be  held  off  ‘Trincomalee
 (Ceylon)  from  May  to  July,  1958;  तत

 (9)  if  so,  whether  India  is  partici-
 pating  in  them?

 The  Deputy  Minister  of  Defence
 (Shri  Raghuramaiah):  (a)  and  (b):
 Yes.

 Output  of  Coal

 Shri  Ram  Krishan:  Will  the
 Minister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  total  output  of  coal  during
 ‘1957-58  State-wise;  and

 (b)  the  total  output  of  coal  export-
 ed  to  foreign  countries,  country-wise,
 during  the  same  period?

 The  Minister  of  Stecl,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)
 Total  output  of  coal  during  1987-58
 (upto  end  of  February,  958)  is  as
 below:

 Out  put
 State  Gn

 tons)

 Andhra  मु  मु  I,8I9-2
 Assam.  ‘i  $2I°5
 Bengai  72,738  55
 Bihar  .  :  19,566-9
 Bombay  है  हे  ‘S916
 Madhya  Pradesh  4,665  8
 Orissa  +  वि  480-8
 Rajasthan  75  8

 (b)  The  total  exports  of  coal  to
 foreign  countries  during  ‘1987-58  (up-
 to  end  of  February,  958)  are  as  fol-
 lows:

 Coun  Bn ”  ’ ?
 thousnad tons)

 Aden  77
 Burma  .  277°8
 Ceylon  768  6
 Haat  Africa  7  :  o'r
 Egypt  .  s  8
 Ethiopia  ¢  Bs
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 dn  thossand  2008)
 Hongkong  38°9
 Japan.  43°2
 Madagaskar  3°90
 Nepal  54
 Pakistan  899-2
 Saigon  77*3
 Singapore  37°8
 Sudan  Awe

 Figures  for  March  7958  are  not  yet
 available.

 Output  of  Iron  Ore

 2530.  Shri  Ram  Krishan:  Will  the
 Minister  of  Steel,  Mines  and  Fuel
 be  pleased  to  state:

 (a)  the  tetal  output  of  iron  ope  dur-
 ing  957-58,  State-wise;  and

 (b)  the  total  quantity  of  iron  ore
 exported  to  foreign  countries  during
 the  same  period  country-wise?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a  Jand  (b).  A  state-
 ment  giving  the  information  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 appendix  VII,  annexure  No,  122.)

 Refund  of  Pre-partition  Claims

 253i.  Shri  H.  N.  Mukerjee:  Will  the
 Minister  of  Finance  be  pleased  to
 state;  द (.

 (a)  whether  it  is  a  fact  that  the
 Collector  of  Central  Excise,  Calcutta,
 has  taken  formal  receipt  for  refund
 of  pre-partition  claims  relating  to
 satt  from  claimants  in  January,  1958,
 without  making  the  relevant  payment;
 and

 (b)  if  so,  the  reasons  for  the  delay
 in  making  payment?

 Tie  )=«6  Minister  of  Finance  (Shri
 Merarfi  Desai):  (a)  Yes,  Sir.

 4b)  The  Calcutta  High  Court  gave
 @  ruling  in  a  case,  which  had  been
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 taken  by  a  claimant  to  the  court,  that
 pre-partition  claims  relating  to  refund
 of  duty  on  Salt  in  stock  on  Ist  April,
 1947,  were  not  legally  binding  on  the
 Government.  In  view  of  this  ‘pro-
 nouncement,  a  doubt  arose  in  the
 mind  of  the  Collector  whether  such
 claims  could  still  be  paid.

 The  Collector  has  since  been  inform-
 ed  that,  notwithstanding  the  legal
 position,  such  claims  may  be  paid  on
 an  ex-gratia  basis.

 Scheduled  Tribes

 2532.  Shri  B.  C.  Predhan:  Will  the
 Minister  of  Heme  Affairs  be  pleased
 to  state:

 (a)  the  mumber  of  persons  belong-
 ing  to  Scheduled  Tribes  residing  in
 Delhi,  Bombay  and  Calcutta  cities;
 and

 (b)  their  main  occupation?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  The  popu-
 lation  of  Scheduled  Tribes,  according
 to  the  95  census,  in  Bombay  and
 Calcutta  cities  was  10,900  and  333
 respectively.  The  lists  of  Scheduled
 Tribes  underwent  changes  due  to  the
 Scheduled  Castes  and  Scheduled
 Tribes  (Modification)  Order,  1956.
 The  population  of  Scheduled  Tribes
 was  later  estimated  with  reference  to
 the  revised  lists  and  the  estimated
 population  for  Bombay  and  Calcutta
 cities  was  6,0I6  and  1,145  respectively.
 No  Tribes  have  been  scheduled  in  the
 case  of  Delhi.

 (०)  At  the  95  census  no  informa-
 tion  was  collected  in  respect  of  oc-
 cupation  of  Scheduled  Tribes.

 Vanadiam

 ‘2533,  Shri  V.  P.  Nayar:  Will  the
 Minister  of  Séeel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  whether  there  is  any  indigenous
 production  of  Vanadium  required  for
 processing  of  steel;  and

 (b)  if  none,  where  from  India  gets
 its  requirements  ef  Vanadium?
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 ‘Tho  Minister  of  Mines  and  Ofi  (Shirt
 K.  D.  Malaviya):  (a)  No,  Sir.

 (b)  Vanadium  is  imported  from
 U.S.A.  Canada,  Japan  etc.  in  the
 form  of  vanadium  chromium  alloy
 and  ferru-vanadium  containing  about
 60%  vanadium.

 Manganese  Ore  beneficiation
 2584,  डिंपल  ्,  ह  Nayar:  Will  the

 Minister  of  Steel,  Mines  and  Fuel  be
 Pleased  to  state:

 (a)  whether  there  is  any  programme
 in  hand  for  improving  the  metal  con-
 tent  of  our  manganese  ore  by  bensfi-
 ciation,  before  export;  and

 (b)  if  so,  whether  any  target  for
 such  beneficiation  has  been  fixed  so
 far?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  (a)  and  (b).  No  pro-
 gramme  has  yet  been  drawn  up  but
 the  Beneficiation  of  Low  Grade  Ores
 Committee  appointed  by  the  Mineral
 Advisory  Board  has  recently  submitted
 its  report  which  is  to  be  considered
 by  the  Board  at  its  next  meeting  in
 May.  Action  will  be  taken  by  Gov-
 ernment  on  the  Board’s  recommenda-
 tions  when  received.

 Income-Tax  Arrears  in  Marthwada
 Region

 2585.  Shri  Pangarkar:  Will  the
 Minister  of  Finance  be  pleased  to
 state  the  number  of  assessees  in  the
 Marthwada  region  of  Bombay  from
 whom  income-tax  could  not  be  rea-
 lised  during  1956-577

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  The  number  of  asses-
 sees  from  whom  income  tax  fell  due
 during  the  financial  year  1956-57  and
 which  could  not  be  fully  recovered
 during  that  year  is  1397.

 Tears  of  Commissioner  for  Scheduled
 Castes  and  Scheduled  Tribes

 2586.  Shri  Siddiah:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 state:

 (a)  how  many  times  the  Commis-
 sioner  for  Scheduled  Castes  and  Sche-
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 duled  द ५... ह  visited  Mysore  State
 during  the  last  3  years;  and

 (b)  the  places  in  the  State  which
 he  visited?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  (a)  Once.

 (b)  Bangalore  and  Mysore.

 Kolar  Gold  Mines

 2537
 Shri  8.  C.  Samanta:

 Shri  Sabodh  Hansda

 Will  the  Minister  of  Steel,  Mines  and
 Fuel  be  pleased  to  state  the  profit
 made  in  the  working  of  Kolar  Gold
 Mines  during  (1957-58?

 The  Minister  of  Mines  and  Oil  (Shri
 K.  D.  Malaviya):  Rs.  20°96  lakhs  ap-
 proximately.

 Janta  Policies

 hri  D.  C.  Sharma:
 2538.<  Sardar  Iqbal  Singh:

 Shri  Anirudh  Sinha:

 Will  the  Minister  of  Finance  be
 pleased  to  state:

 (a)  the  number  and  value  of  Janta
 Policies  of  the  Life  Insurance  Corpo-
 ration  of  India  that  were  issued  dur-
 ing  ‘1957-58;  and

 (b)  the  steps  that  are  being  taken
 to  step  up  their  number?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  The  total  number
 and  value  of  Janta  policies  issued  by
 the  Corporation  from  26th  May,  29857
 to  77  March,  958  are  24,4l]  and
 Rs.  -1,39,21,551,00  respectively.

 (b)  The  question  of  extension  of  the
 Janta  Scheme  on  a  countrywide
 basis  will.  be  considered  by  the  Cor-
 poration  after  evaluating  experience
 and  data  gained  from  the  working  of
 the  project  in  the  various  centres  in
 different
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 Advanced  Education  of  the  Deaf  and
 Dumb

 Shri  D.  ९,  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  arrangements  so  far  made
 by  Government  for  the  advanced
 education  of  the  deaf  and  dumb;  and

 (b)  whether  there  is  at  present  any
 Degree  or  Intermediate  College  for
 the  deaf  and  dumb  in  the  country?

 The  Minister  of  Education  (Dr.  K.
 L,  Shrimali):  (a)  The  Government  of
 india  have  not  yet  undertaken  any
 scheme  for  the  higher  education  of
 the  deaf.

 (b)  No,  Sir.

 Commissions  and  Committees

 2540.  Shri  D.  O.  Sharma:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  and  names  of
 Commissions  and  Committees  which
 worked  under  the  Ministry  of  Educa-
 tion  and  Scientific  Research  during
 the  period  from  the  Jst  January,  24956
 to  March,  ‘1958;

 (b)  the  expenditure  incurred  there-
 on;  and

 (c)  the  number  of  Commission  and
 Committees  out  of  these  whose  recom-
 mendations  have  been  accepted  by
 Government?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  to  (c).  The  informa-
 tion  is  being  collected  and  will  be
 laid  on  the  Table  of  the  House  in  due

 Cultural  Affairs  be  pleased  to  lay  a
 statement  on  the  table  giving  brief
 details  of  activities  undertaken  by  the
 Sahitya  Akademy  in  ‘1987-687

 The  Minister  of  Scientific  Research
 amé  Cultural  Affaire  (Shri  Humayun
 Kable):  A  statement  ह ड  laid  on  the
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 Table  of  the  Lok  Sabha.  [See  appendix
 VII,  annexure  No.  123.3

 Prohibition

 2542.  Shri  D.  ©.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  lay  a  statement  on  the  Table  show-
 ing  the  number  of  prosecutions  for
 infringement  of  prohibition  from  the
 lst  December,  3957  to  the  3ist  March,
 1958,  under  the  following  charges,  in
 the  Union  Territory  of  Delhi:—

 (i)  Infringement  of  time  limit
 by  dealers  and  hoteliers;

 (ii)  drinking  on  dry  days;
 (iii)  Dlicit  distillation,  and
 (iv)  other  charges?

 The  Minister  of  State  in  the  Minfs-
 try  of  Home  Affairs  (Shri  Datar):  A
 statement  is  laid  on  the  Table  of  the
 Lok  Sabha.  [See  appendix  VIN,  an-
 nexure  No.  124.)

 Seizure  of  Contraband  Goods  om  Gea
 Border

 2543.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Finance  be  pleased  to
 state:

 (a)  the  value  and  description  of
 eontraband  goods  seized  by  Customs
 authorities  on  Goa  border  from  the
 lst  of  December,  957  to  the  Sist  of
 March,  ‘1958;

 (b)  the  value  of  goods  still  lying
 in  godowns;

 (c)  the  value  of  goods  disposed  of;
 and

 (ay  the  number  of  persons  found
 involved  in  smuggling  during  the
 same  period?

 The  Minister  of  Finance  (Shri
 Morarji  Desai):  (a)  Contraband  goods
 comprising  of  gold,  jewellery,  station-
 ery  goods,  safety  razor  blades,  mecha-
 nical  lighters,  betelnuts,  currency  and
 other  miscellaneous  articles  valued
 at  Rs.  2,16,147-24  NP.  in  Wl  were:
 seized  on  the  Goa  border  during  the
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 period  from  list  December,  1987  to
 3ist  March,  ‘1988,

 (b)  Rs.  +1,83,085/-

 (९)  Rs,  +33,062-24  NP.

 ६७)  496,

 Caltutai  Affairs  be  pleased  to  state:

 (a)  the  amount  spent  on  the  main-
 tenante  of  the  Sarnath  monuments
 during  ‘1957-58;  and

 (b)  the  amount  proposed  to  be
 spent  during  1958-597

 The  Minister  of  Scientific  Research
 and  Ouiturcal  Affairs  (Shri  Humayan
 Kabir):  (a)  Rs.  70,762|-  upto  the  end
 of  December,  1967.

 (b)  Rs.  23,968 /-.

 हिमाचल  प्रदेश  में  सड़कें  और  पुल
 २५४४.  प्  बेब  :  क्‍या  गृह-कारें

 मंत्र,  यह  बताने  की  कृपा  करेंगे  कि
 बंद  १६५७-५८  में  हिमाचल  प्रदेश
 में  सड़कें  झौर  पुल  बनाने  के  लिये
 सरकार  ने  पंचायतों  को  कितनी  सहायता
 दी

 चुह-कार्य  मंत्रालय  में  Tee  मंत्र  (६ अ
 दातार)  :  हिमाचल  प्रइद्ष  प्रशासन  ने  re tco
 द  में  पंचायतों  को  सड़कों  और  पुल  बनाने  के
 लिये  १,२९,७८८  रुपए  सहायता  के  रू  में

 दिः्हेँ।

 Bharat  Electronic  (Private)  L4d.

 2546.  J  Shri  Shunjhuawala:
 |  Shri  Ajit  Singh  Sarhadt:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  the  progress  made  by  the
 Bfectronic  (Private)  Ltd.,

 Bangalore;
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 ae
 the  extent  of  production  during

 (c)  whether  the  production  has
 been  below  the  target;  and

 (a)  if  so,  the  reasons  therefor?.

 The  Minister  of  Defence  (Shri
 Krishna  Menen):  (a)  Factory  build-
 ings  have  been  constructed,  machi-
 nery  and  equipment  have  been  instal-
 led,  staff  has  been  recruited  and  train-
 ed,  and  manufacture  of  electronic
 equipment  and  parts  is  in  progress.

 (b)  and  (c).  Equipment,  jigs  and
 tools  and  miscellaneous  and  capital
 goods  for  the  factory  itself  were
 manufactured  during  1957.  Production
 was  below  the  target  for  the  year.
 The  low  achievement  in  production  is
 surmised  to  be  due  to  a  multiplicity
 of  causes.  This  problem  is  now  under
 close  investigation  with  a  view  to
 eliminating  the  impediments  and  to
 advance  production  at  least  to  laid
 down  targets.

 Appointments  in  Manipur

 ‘2647.  Shri  kL  Achaw  Singh:  अऋ  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  appoint-
 ments  of  Class  I  and  II  officers  made
 in  Manipur  without  compliance  with
 regulation  4(b)  of  the  U-P.S.C.  (Con-
 sultation)  Regulations;

 (b)  if  so,  what  is  the  number  of
 such  Officers  in  Class  I  and  IT  who
 have  been  appointed  temporarily  and
 whose  term  of  office  has  been  extend-
 ed  from  time  to  time;  and

 (c)  what  steps  have  been  taken  to
 regularise  the  appointments?

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 All  appointments  requiring  consulta-
 tion  with  Union  Public  Service  Com-
 mission  have  been  made  after  such
 consultation.

 (७)  and  (c).  Bo  net  aries.
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 हिन्दी  में  पज-्यवहुरर

 Rute.
 श्री  wo  Ro  माल थे  :
 की  भानक्ाई  सयाल  :

 क्या  गृह-कार्य  मंत्री  यह  अताने  की  कृपा
 करेंगे  कि  :

 (क)  क्या  यह  सच  है  कि  जिन  राज्यों
 ने  हिन्दी  को  राज-भाषा  स्वीकार  कर  लिया
 है,  उनसे  भारत  सरकार  के  विभिन्न  मंत्रालयों
 में  हिन्दी  में  पत्र  झाते  है  ;

 (ल)  यदि  हां,  तो  गत  दो  वर्षों  में
 मंत्रालयों  में  ऐसे  कितने  पत्र  हिन्दी  में  प्राप्त

 हुए  ;

 (ग)  कितने  पत्रों  के  उत्तर  हिन्दी  में
 भेजे  गये  झौर  किसने  पन्नों  के  प्ंग्रेजी  में  ;
 झौर

 (घ)  जिम  राज्यों  ने  हिन्दी  को  राज-
 भाषा  स्वीकार  कर  लिया  है  उनसे  प्राप्त  हिन्दी
 के  पत्रों  के  उत्तर  हिन्दी  में  भेजने  के  लिये
 विभिन्न  मंत्रालयों  में  क्‍या  व्यवस्था  की  गई
 है?

 बुह-वा्  मंत्र:  (पं त  शौ०  ह (8  चम्त) :
 (क)  जी  हां,  कभी  कभी  ।

 (ख)  झौर  (ग).  निश्चित  सूचना
 प्राप्त  नहीं  है

 (घ)  जिन  मंत्रालयों  में  हिन्दी  का  काफी
 काम  होता  है  बहां  इस  कार्य  के  लिए  विशेष
 कर्मचारी  हे  दूसरे  मंत्रासयों  में  हिन्दी  जानने
 वाले  कर्मचारी  हिन्दी  में  भेजे  जाने  वाले  उत्तरों
 को  तैयार  करने  में  सहायता  करते  है।

 Rourkela  Steel  Plant

 ‘2549.  Shri  Sanganma:  Will  the  Min-
 ister  of  Steel,  Mines  and  Fuel  be
 pleased  to  state:

 (a)  the  total  amount  of  debt  secur-
 ed  from  ‘West  Germany  for  Rourkela
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 Steel  Plant  which  is  at  present  out-
 standing;  and

 (b)  the  date  of  repayment?

 The  Minister  of  Steel,  Mines  and
 Fuel  (Sardar  Swaran  Singh):  (a)  and
 (b).  According  to  the  agreement
 concluded  with  the  Federal  Republic
 of  Germany,  payments  falling  due  to
 German  suppliers  after  ist  Novem-
 ber,  1957,  upto  a  maximum  of  DM
 660  million,  are  to  be  deferred  by
 three  years.  Promissory  notes  are  to
 be  issued  in  lieu  of  cash  payments;
 and  the  promissory  notes  are  to  be
 redeemed  three  years  from  the  date  of
 issue.

 Development  of  Wind  Pewer

 2550.  Shri  Ram  Krishan:  Will  the
 Minister  of  Scientific  Research  and
 Cultural  Affairs  be  pleased  to  state
 the  main  features  of  the  scheme  for
 development  of  wind  power  during
 the  Second  Five  Year  Plan  period?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Hamayun
 Kabir):  The  main  features  of  the
 Scheme  are:—

 (i)  Development  of  low-cost  wind-
 mills  and  accessories  making
 use  of  indigenous  materials
 for  various  purposes  such  as
 pumping  water,  grinding  corn,
 oil  extraction,  small  scale
 generation  of  electricity  etc.

 (ii)  Experimental  pilot  _installa-
 tions  of  low  cost  windmills

 (iii)  Detailed  wind  velocity  sur-
 vey  of  promising  regions  in
 India.

 (iv)  Formation  of  a  separate  Wind
 Power  Division  under  the
 Council  of  Scientific  and  किन

 अ  dustrial  Research  at  Shav-
 nagar  in  order  to  impleraent
 the  programme
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 हिन्दो  में  [|  '-श्यबहार

 र२श५४५१,  सी  जानकर्ाई  uae  :

 क्या  भह-कार्य  मंत्री यह  बताने की  कृपा
 करेंये  कि  :

 (क)  क्‍या  यह  सच  है  कि  केन्द्रीय
 सरकार  के  विभिन्न  मंत्रालयों  में  जनता  से
 हिन्दी  में  पत्र  प्राप्त  होते  है  ;

 (ल)  यदि  हां,  तो  गत  छः  महीनों  में
 प्रत्येक  मंजालम  में  कुस्  कितने  पत्र  हिन्दी  में
 श्राप्त  हुए  ;

 (ग)  उनमें  से  कितने  पत्रों  का  उत्तर
 हिन्दी  में  दिया  गया  झौर  कितनों  पत्रों  का उत्तर
 अंग्रेजी  में  ;  और

 (घ)  हिन्दी  में  प्राप्त  सभी  पत्रों  के
 उत्तर  हिन्दी  में  दिये  जायें,  इसके  लिये  सरकार
 मे  क्‍या  कार्यवाही  की  है  ?

 गुह-कार्य  मंत्रो  (वंडेल  गो०  wo  पंत):
 (कक्ष)  जी  हां  ।

 (स)भौर  (ग)  सूचना  एकत्र  की  जा
 रही  है  भौर  सब  मंत्रालयों  से  जवाब  मिलने
 पर  वह  सभा-पटल  पर  रख  दी  जाएगी  t

 (घ)  जनता  द्वारा  हिन्दी  में  भेजे  गए
 सब  पत्रों  का  उत्तर  जहां  तक  मुमकिन  होता  है
 हिन्दी  में  ही  दिया  जाता  है  a

 Recovery  of  Smuggled  Gold

 2552.  Shri  Raghunath  Singh:  Will
 the  Minister  of  Finance  be  pleased
 to  state  whether  it  is  a  fact
 that  gold  weighing  about  5700  tolas
 was  recovered  froma  Pakistani
 National,  about  3  miles  from  Jodhpur
 on  the  3rd  of  March,  9587

 The  Minister  of  Finance  (Shri \  Sorar#i  Desai):  It  is  a  fact  that  on
 the  ard  af  ch,  ‘1958,  gold  weigh-

 :  ing  570  tolas  and  5700  tolas,  was
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 recovered  from  a  Pakistani  National
 mear  Mahan  Mandir  Railway  Station
 in  Jodhpur  District.

 Primary  Education  in  Manipar

 2553.  Shri  L.  Achaw  Singh:  Will  the
 Minister  of  Bducation  be  pleased  to
 state:

 (a)  how  many  books  have  been
 printed  by  Government  or  with  their
 aid  in  tribal  dialects  for  development
 of  tribal  primary  education  in  Mani-
 pur;  and

 (b)  the  amount  of  money  granted  by
 Manipur  Administration  towards  the
 printing  of  these  books?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali)  :  (a)  18.

 (b)  Rs.  5,400.

 D.  M.  College,  Imphal

 (2554,  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  how  many  girl  students  are
 reading  in  D.  M.  College,  Imphal;  and

 (b)  whether  there  is  any  proposal
 to  construct  a  hostel  for  girl  students
 of  the  College?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  122,

 (b)  Provision  for  the  construction  of
 a  Girls’  Hostel  has  been  made  in  the
 Second  Five  Year  Plan  during  the
 year  (1957-58,  but  it  hes  not  been  cons-
 tructed  so  far.

 Women's  Education  in  Manipur

 2555.  Shri  L.  Achaw  Singh:  Will
 the  Minister  of  Education  be  pleased
 to  state  the  steps  taken  during
 the  last  3  years  to  promote  women’s
 education  in  Manipur?

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):  The  information  is  being
 collectéd  and  will  be  laid  on  the  Table
 of  the  Lok  Sabha in  dus  course.
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 Oolieges  in  Manipur

 .  Shri  L.  Achaw  Bingh:  Will
 the  Minister  of  Education  be  pleased
 to  state:

 (a)  the  number  of  colleges  in  Mani-
 pur  affiliated  to  the  Gauhati  Univer-
 sity;

 (b)  the  number  of  private  colleges
 among  them;  and

 (c)  whether  grants-in-aid  are  given
 to  these  private  colleges?

 The  Minister  of  Education  (Dr.
 K.  L.  Shrimali):  (a)  One  (D.M.
 College).

 (b)  One  (Imphal  College).
 (c)  No,  Sir.

 Secondary  Education  in  Punjab

 2557.  Shri  Daljit  Singh:  Will  the
 Minister  of  Education  be  pleased  to
 state  the  amount  sanctioned  by  the
 Centre  to  the  Government  of  Punjab
 for  reconstruction  of  secondary  educa-
 tion  during  1956-57  and  (1957-587

 The  Minister  of  Education  (Dr.  K.  L.
 Shrimali):

 (1956-57
 ‘1957-58

 Rs.  66.75,966
 Rs.  -17,86,000

 UPS.C.  Advertisement

 2558.  Shri  D.  C.  Sharma:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  state:

 (a)  whether  any  restrictions  are
 laid  upon  persons  in  Government
 employment  and  _  outsiders  from
 applying  for  posts  advertised  by  the
 UP.S.C.;  and

 (b)  if  so,  the  rrature  of  those  res-
 trictions?

 The  Deputy  Minister  of  Home  Aff-
 airs  (Shrimati  Alva):  (a)  and  (b).
 Yes;  all  such  persons  are  required  to
 submit  their  applications  to  the  Union
 Publio  Service  Commission  through
 their  employers.
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 Hindi  Teachers

 2558.  Shri  Ghosal:  Will  the  Minister
 of  Education  be  pleased  to  state:

 fa)  whether  the  Central  Govern-
 ment  have  agreed  to  pay  salaries  of
 the  Hindi  teachers  to  be  appointed  in
 West  Bengal  Schools;  and

 (b)  if  so,  to  how  many  schools  the
 proposal  will  apply?

 The  Minister  of  Education  (Dr.
 हू.  L.  Shrimall):  (a)  and  (b).  The
 matter  is  under  consideration.

 Harijan  Welfare  Directors

 2560.  Shri  Ayyakannu:  दि. ८! द  the
 Minister  of  Home  Affairs  be
 pleased  to  state  whether  it  is  a
 fact  that  steps  are  being  taken  to  ad-
 vise  the  State  Governments  to  ac-
 cord  the  status  of  an  ex-officio  Sec-
 retary  to  all  the  Harijan  Welfare
 Directors?

 The  Deputy  Minister  of  Home  Aff-
 airs  (Shrimati  Alva):  The  Commis-
 sioner  for  Scheduled  Castes  and
 Scheduled  Tribes  made  such  a  recom-
 mendation  in  his  report  for  1956-57,
 Comments  of  the  State  Government  on
 this  recommendation  have  been  asked
 for  and  are  awaited.

 Bharat  Sevak  Samaj  Camps  in  Panjab

 2561,  Shri  Sadhu  Ram:  Will  the
 Minister  of  Education  be  pleased  to
 state:

 (a)  the  number  of  camps  organised
 in  Punjab  in  1956-57  by  Bharat  Sevak
 Samaj  with  grants  given  by  the  Gov-
 ernment  of  India;

 (b)  the  expenditure  incurred  there-
 on  by  Government;

 (c)  the  number  of  persons  trained
 in  these  camps;  and

 (a)  the  other  results  achieved?
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 The  Minister  ef  Education  (Dr.  K.
 L.  Shrimali):  (a)  Fifty  six.

 (b)  An  =  aggregate  amount  of
 Rs.  1,038,807  has  been  sanctioned  by
 the  Government  of  India  as  grants  for
 the  camps  but  the  expenditure  actu-
 ally  incurred  will  be  known  only  after
 the  audited  accounts  are  settled.

 (c)  8,759.
 (da)  Apart  from  giving  an  opportu-

 unity  to  students  and  young  people  to
 get  into  touch  with  village  communi-
 ties  and  imbibe  a  sense  of  the  dignity
 of  manual  labour,  the  camps  enabled
 them  to  offer  ‘Shramdan’.  A  number
 of  small  works  were  executed  by  the
 campers  e.g.,  construction  of  roads,
 levelling  of  school  grounds  and  village
 lanes,  digging  of  manure  pits  and
 construction  of  Trench  latrines,  etc.
 The  girl  campers  performed  environ-
 mental  service  i.e.,  disinfection  of
 wells,  child  care,  construction  of  soak
 pits  and  drains  near  the  wells  and
 outside  the  houses.  cleaning  of  village
 lanes,  etc.

 Government  Employees
 2562.  Shri  Tyagi:  Will  the  Minister

 of  Finance  be  pleased  to  state:

 (a)  the  total  number  of  Central
 Government  employees  of  all  cate-
 gories,  including  those  working  in
 departmental  commercial  undertak-
 ings,  paid  for  from  current  and  capi-
 tal  accounts  of  the  Government  of
 India  during  the  year  (1056-57  and
 what  number  is  stipulated  for  the  year
 1958-59  (Ministry-wise);  and

 (b)  what  was  the  wage-bill  on  ac-
 count  of  salaries,  wages  and  allow-
 ances  in  the  year  ‘1956-87  and  how
 much  has  been  budgeted,  on  this
 account,  for  the  year  1958-59  (Mi-
 nistry-wise)?

 The  Minister  of  Finance  (Shri
 Morar}i  Desai):  The  required  informa-
 tion  is  not  available  and  its  collection
 will  involve  undue  labour  and  time
 which  would  not  be  commensurate
 with  the  results  likely  to  be  achieved;
 the  attentidn  of  the  Hon’ble  Member
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 is,  however,  invited  to  the.  folowing
 publications,  copies  of  which  are
 available  in  the  Library  of  the  House;

 (i)  The  Pamphlet  issued  by  the
 Central  Statistical  Organisation  entitl-
 ed  “Census  of  Central  Government
 Employees”  (as  on  the  30th  June,  4955)
 gives  information  regarding  the  num-
 bers  employed  on  that  date  in  Minis-
 tries  and  their  Attached  and  Subordi-
 nate  Offices.

 (ii)  The  pamphlet  entitled  “An
 Economic  Classification  of  the  Central
 Government  Budget  1958-59”  (as  laid
 before  Parliament)  contains  informa-
 tion  on  “Wages  and  Salaries”  ‘(1956-57
 (Accounts)  and  ‘1958-59  Budget]  in
 the  Statements  on  page  3  and  4  of  the
 pamphlet.

 Political  Sufferers

 Dwivedy:
 Shri  Surendranath

 2563.
 Shri  8.  0.  Mullick:

 Will  the  Minister  of  Home  Affairs
 be  pleased  to  state  how  many  appli-
 cations  have  been  received  for  aid
 from  political  sufferers  in  Himachal
 Pradesh?

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  As  was
 stated  in  reply  to  Starred  Question
 No.  1206,  on  the  25th  March,  1958,  the
 question  of  grant  of  relief  to  political
 sufferers  in  Himachal  Pradesh  is  being
 examined  by  the  Political  Sufferers
 Committee  constituted  for  the  purpose.
 Information  about  the  number  of  ap-
 lications  received  by  the  Committee
 for  aid  from  political  sufferers  has
 been  called  for  from  the  Himachal
 Pradesh  Administrazicn.

 Deaf  and  Dumb  School,  Saharanpur

 ‘2364.  Shai  Vajpayee:  Will  the  Minis-
 ter  of  Education  be  pleased  to  state:



 School,  Seharanpur  during  ‘1956-57;

 (9)  if  so,  the  actual  amount  paid;
 and

 (०)  the  purpose  for  which  the
 grant  has  been  sanctioned?

 The  Minister  of  Education  (Dr.  K.
 L.  Shrimali):  (a)  No,  Sir.

 (b)  and  (c).  Do  not  arise.

 Central  Food  Technological  Research
 Institute,  Mysore

 2565.  Shri  Siddiah:  Will  the  Minister
 of  Scientific  Research  and  Cultural
 Affairs  be  pleased  to  state:

 (a)  the  number  of  employees  (Class
 I  to  Class  IV)  working  in  the  Central
 Food  Technological  Research  Insti-
 tute,  Mysore;

 (b)  the  number  of  employees  who
 belong  to  Scheduled  Castes  and
 Scheduled  Tribes  in  each  cadre;

 (c)  the  number  of  new’  appoint-
 ments  made  in  the  years  (1956-57  and
 1987-58  in  all  cadres;

 (d)  the  number  of  posts  reservea
 for  Scheduled  Castes  and  Scheduled
 Tribes  in  these  years;  and

 (e)  whether  the  quota  so  reserved
 has  been  filled  एप?

 The  Minister  of  Scientific  Research
 and  Cultural  Affairs  (Shri  Humayun
 Kabir):  (a)  to  (e).  A  statement  giv-
 ing  the  required  information  is  laid
 on  the  Table  of  the  Lok  Sabha.  [See
 appendix  VII,  annexure  No.  ‘125.3

 Assistant  Superintendents  Grade  HI

 Shri  Raghubir  Sahai:  Will  the
 Minister  of  Home  Affairs  be  pleased

 seed
 on  the  Table  a  statement  show-

 (a)  the  number  of  Assistant  Sup-
 erintendents  grade  ITI  at  present  in
 the  Central  Secretariat  Service;

 (b)  the  number  of  those  who  hold
 permanent  posts  of  Assistant  Super-
 intendents  grade  mm;  and
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 (९)  the  number  of  persons  likely
 to  be  confirmed  on  the  basis  of  de-
 partmenta]  examination  for  Assis-
 tant  Superintendents  held  in  April,
 9577

 The  Minister  of  State  in  the  Minis-
 try  of  Home  Affairs  (Shri  Datar):  (a)
 1,652  on  the  Ist  March,  1958.

 (b)  276  an  the  Ist  March,  1958.

 (c)  On  the  results  of  the  Depart-
 mental  Examination,  persons  are
 appointed  to  the  Regular  Temporary
 Establishment  of  Assistant  Superinten-
 dents,  and  are  not  directly  confirmed
 as  such.  60  persons  are  likely  to  be
 appointed  to  this  Establishment  on  the
 results  of  the  957  Examination.

 oldiers’,  Sailors’  and  Airmen’s
 Boards

 2568.  Shri  Hem  Raj:  Will  the  Minis-
 ter  of  Defence  be  pleased  to  state:

 (a)  the  grants  given  to  the  Sol-
 diers’,  Sailors’  and  Airmen’s  Boards
 during  1956-57,  and  1987-88  and  the
 amount  proposed  to  be  given  in  1958-
 59  (State-wise);

 (b)  whether  it  is  a  fact  that  the
 Punjab  Government  has  asked  for
 an  increase  in  the  grant;  and

 (c)  if  so,  the  action  taken  thereon?
 The  Deputy  Minister  of  Defence

 (Sardar  Majithia):  (a)  A  statement  is
 laid  on  the  Table  of  the  Lok  Sabha.
 [See  Appendix  VII,  annexure  No.  126).

 (b)  and  (c).  The  estimates  of
 expenditure  on  District  Soldiers’,
 Sailors’  and  Airmen’s  Boards  prepared
 by  the  Punjab  Government  for  1957-
 58  and  1958-59  show  an  increase  in
 expenditure  as  compared  with  1986-
 57.  The  Central  Government  have
 been  meeting  fifty  per  cent.  of  the
 total  expenditure  on  these  Boards.  To
 enable  the  State  Government  to  mest
 the  expenditure  on,  the  District
 Soldiers’,  Sailors’  and  Airmen’s  Boards
 during  1957-58,  the  Central  Govern-
 ment  released  75  per  cent.  of  the
 Centre’s  share  of  the  estimates  for  that
 year.  The  estimates  for  1958-89  है. ह
 under  scrutiny.
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 Bindi  in  Avmy

 Shri  है,  M,  Banerjee:
 2869.4  Shri  Taagamani:

 Shri  Prabhat  Kar:

 Will  the  Minister  of  Defence  be
 pleased  to  state:

 (a)  whether  Hindi  is  being  taught
 to  all  the  army  men  who  do  not  know
 it;

 (b)  if  so,  the  number  of  army  men
 who  learnt  Hindi  during  1987  and
 upto  the  3lst  January,  1958;  and

 (c)  the  number  of  teachers  emp-
 loyed  for  this  purpose  at  present?

 The  Minister  of  Defence  (Shri
 Krishna  Menon):  (a)  Yes.

 (b)  This  information  is  not  readily
 available.  Since  every  recruit  must
 pass  the  Hindi  test  there  has  been  no
 reason  to  collect  these  statistics.

 (c)  Unit  Education  Instructors  and
 civilian  teachers  employed  by  units
 teach  Hindi  as  well  as  other  things.

 Houses  for  Scheduled  Castes  and
 cheduied  Tribes  in  Orissa

 2570,  Shri  Kumbhar:  Will  the  Minis-
 ter  of  Home  Affairs  be  pleased  to
 refer  to  the  reply  given  to  Unstarred
 Question  No.  32]  on  the  l8th  Feb-
 ruary,  958  and  state  whether  the
 amounts  allocated  to  Government  of
 Orissa  for  construction  of  residential
 accommodation  for  Scheduled  Castes
 and  Scheduled  Tribes  for  1955-56,  1956-
 67  and  ‘1957-88  have  been  spent
 accordingly  on  the  proposed  schemes?

 The  Deputy  Minister  of  Home  Affairs
 (Shrimati  Alva):  The  required  infor-
 mation  has  not  yet  been  received  from
 the  State  Government  and  will  be  laid
 on  the  Table  of  the  House  as  soon  as
 available.

 Houses  for  Scheduled  Castes  and
 Scheduled  Tribes

 257i,  Shri  Kambbar:  Will  the
 Minister  of  Home  Affairs  be  pleased
 to  refer  to  the  reply  given  to  Unstar-
 red  Question  No.  7798  on  the  i2th

 ‘eal:  Rusinede  25578

 amounts  allocated  to  Union  Territories
 for  residential  accommodation  for
 Scheduled  Castes  and  Tribes  and  other
 Backward  Classes  during  the  First  and
 Second  Pian  have  been  spent  accord-
 ingly  on  the  proposed  scheme?

 The  Depaty  Minister  of  Home  Affairs
 (Shrimati  Alva);  The  required  infor-
 mation  has  not  yet  been  received  and
 will  be  laid  on  the  Table  of  the  House
 as  soon  as  available.

 i2  brs.

 ESTIMATES  COMMITTEE

 TWELFTH  AND  FOURTEENTH  REPORTS

 Shri  B.  G.  Mehta  (Gohilwad):  I  beg
 to  present  the  following  reports  of  the
 Estimates  Committee:

 qa)  Twelfth  Report  on  the  action
 taken  by  Government  on  the
 recommendations  contained  in
 the  Twenty-Second  Report  of
 the  Estimates  Committee
 (First  Lok  Sabha)  on  National
 Instruments  Factory,  Calcutta.

 (2)  Fourteenth  Report  on  the
 Ministry  of  Education  on  the
 subject  ‘Special  Education’.

 BUSINESS  OF  THE  HOUSE

 The  Minister  of  Parliamentary
 Affairs  (Shri  Satya  Narayan  Sinha):
 Sir,  with  your  permission  I  rise  to
 announce  that  Government  business
 in  this  House  for  the  week  commenc-
 ing  22nd  April  will  consist  of:

 (l)  Consideration  and  passing
 of  the  Appropriation  (No.  2)
 Bill;

 (2)  Further  consideration  and
 passing  of  the  Finance  Bill;

 (3)  The  Gift  Tax  Bill—for
 reference  to  a  Select  Com-
 mittee;

 (4)  The  Estate  Duty  (Amend-
 ment)  Bill—for  reference  to  a
 Select  Committee;  and
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 (8)  Consideration  and  passing
 2

 (i)  The  Indian  Oaths  (Amend-
 ment)  Bill;  and

 (ii)  The  Probation  of  Offenders
 Bill,  as  reported  by  the
 Joint  Comrvittee.

 sheet  सहोदरा  थाई  (सागर-रक्षित-
 अनुसूचित-जातियां  )  :  इस  को  हिन्दी  में  बता
 दीजिये  ny

 भी  सत्य  नारायण  सिह  :  में  देखूंगा  कि
 जागे  से  क्या  कर  सकता  हूं  ।

 Mr.  Speaker:  Next  time  onwards,
 the  information  regarding  business  for
 the  following  week  will  be  given  both
 in  English  and  Hindi.

 APPROPRIATION  (NO.  2)  *BILL
 The  Minister  of  Finance  (Shri

 Morarji  Desai):  I  beg  to  move  for
 leave  to  introduce  a  Bill  to  authorise
 payment  and  appropriation  of  certain
 sums  from  and  out  of  the  Consoli-
 dated  Fund  of  India  for  the  services
 of  the  financial  year  1958-50.

 Mr.  Speaker:  The  question  is:

 “That  leave  be  granted  to  intro-
 duce  a  Bill  to  authorise  payment
 and  appropriation  of  certain  sums
 from  and  out  of  the  Consolidated
 Fund  of  India  for  the  services  of
 the  Financial  year  1968-59."

 The  motion  was  adopted
 ese

 Shri  Morarji  Desai:  I  introduce  the
 Bill,

 FINANCE  BILL

 Mr.  Speaker:  The  House  will  now
 take  up  the  Finance  Bill,  958  As
 the  House  is  aware,  2  hours  have
 been  allotted  for  all  the  stages  of  the
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 Bill.  I  would  like  to  take  the  sense
 of  the  House  as  to  how  these  43  hours
 should  be  distributed  among  the
 various  stages  of  the  Bill.  How  much
 for  the  general  discussion  and  how
 much  for  the  clauses?

 Shrimati  Renu  Chakravartty  (Basix-
 hat):  Six  and  six.

 Shri  C.  D.  Pande  (Naini  Tal):  Hight
 and  four.

 Mr.  Speaker:  Perhaps  .we  may
 divide  the  time  equally  between  the
 general  discussion  and  the  clauses.  At
 the  end  of  six  hours,  if  we  find  that  a
 number  of  hon.  Members  want  to  take
 part  in  the  discussion,  we  shal]  try  te
 increase  the  time  for  general  discus-
 sion.

 Dr.  ह  Snbbarayan  (Tiruchengode):
 We  can  make  it  seven  and  five.

 Shrimati  Rena  Chakravartty:  Eight
 and  five.

 Shri  C.  D.  Pande:  Eight  and  four.

 Mr.  Speaker:  All  right.  Eight  hours
 for  general  discussion  and  four  hours
 for  the  clauses.  All  the  hon.  Mem-
 bers  can  taik  on  this  Bill,  from  China
 to  Peru.  The  four  hours  will  include
 third  reading  also.

 The  time-limit  for  speeches  will,  as
 usual,  be  5  minutes  for  the  Members
 and  20  to  30  minutes,  if  necessary,  for
 leaders  of  groups.

 As  hon.  Members  are  aware,  the
 House  will  sit  up  to  6  p.m.  today.  So
 far  as  the  non-official  work  {ts  con-
 cerned,  it  will  start  at  3.30  pm.  So,
 from  2  to  3.30  p.m.  we  shall  go  on
 with  the  Finance  Bill.  I  have  got  a
 list  of  the  hon.  Members  who  have  not
 spoken  at  all.

 T  have  got  about  40  to  १2  hon.  Mem-
 bers  in  my  list.  Possibly,  some  others

 ee  a  —  ss  —  a
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 (Mr.  Speaker  }
 hours  I  can  dispose  of  ‘Members. ae  .  १]
 even  if  all  the  ny  hours  are  taken  up
 by  all  those  Members  who  have  not
 spoken  at  all,  the  rest  of  the  time  will
 be  available  for  the  leaders  of  varipus
 groups,  the  spokesmen  of  various
 groups,  who  will  certainly  throw  an
 enormous  light  over  the  subject-
 matter  on  hand.  This  will  be  a  back-
 benchers’  day.  Now,  I  call  upon  the
 Finance  Minister.

 The  Minister  of  Finance  (Shr
 Morarji  Desal):  I  beg  to  move:

 “That  the  Bill  to  give  effect  to
 the  financial  proposals  of  the
 Central  Government  for  the  finan-
 cial  year  ‘1958-59,  be  taken  into
 consideration.”

 This  Bill  has  been  before  the  House  :
 for  more  than  six  weeks  and  ample
 opportunity  has  been  given  for  the
 expression  of  views  on  its  provisions
 both  inside  and  outside  the  House.  The
 reaction  to  the  Bill  appears  on  the
 whole  to  be  one  of  approval.  This  is
 in  fact  what  we  should  have  expected
 seeing  that  the  proposals  in  the  Bill
 are  a  confirmation  and  continuation  of
 the  pattern  of  taxation  set  last  year
 and  approved  by  Parliament.  For  this
 reason,  I  need  not  now  dilate  on  all
 the  provisions  of  the  Bill  and  for  a
 detailed  understanding  of  the  provi-
 sions,  I  would  refer  te  the  Memoran-
 dum  issued  by  the  Ministry  of  Finance
 and  circulated  to  all  the  hon.  Members.
 For  the  present  I  shal]  confine  myself
 to  a  few  remarks  of  a  general  nature
 on  some  of  the  provisions.

 In  the  field  of  direct  taxation,  the
 rate  structure  fixed  last  year  for
 income-tax  and  super-tax  is  to  con-
 tinue.  This  is  as  it  should  be.  This
 structure  was  approved  by  the  House
 hardly  eight  months  ago  and  we  have
 not  had  sufficient  experience  yet  of
 this  to  be  called  to  suggest  any  mate-
 rial  changes.  There  is,  however,  only
 one  variation  of  a  minor  nature,  This
 variation  is  with  regard  to  the  rate  of
 tax  to  be  levied  on  dividends  declared
 by  what  are  called  section  23A  com-
 panies  in  excess  of  8  per  cent.  of  the

 to  be  brought  down  from  30  per  cent.
 to  20  per  cent.  The  reason  for  tis
 is  that  the  law  requires  such  com-
 panies  to  declare  certain  dividends
 a  small  relief  in  the  rate  of  tax
 excess  dividends  on  higher  slabs
 justified.

 the  field  of  assessment  a  large  num-
 ber  of  persons  with  small  incomes
 ranging  between  Rs.  8,000  and
 Rs.  4,200.  This  criticism,  which  was
 voiced  last  year,  was  repeated  during
 the  time  of  the  general  discussion  and
 the  Prime  Minister  had  adequately
 dealt  with  it.  All  I  need  add  is  that
 with  our  growing  developmental
 expenditure,  this  class  of  persons  is
 increasing  in  number  and  is  bound  to
 increase  in  future,  and  there  is  no
 reason  why  the  beneficiaries  of  these
 developmental  programmes  should  not
 contribute  their  mite,  however  small  it
 might  be,  for  the  country’s  finances.
 The  exemption  limit  of  Rs.  3,000  is
 more  than  ten  times  the  average  per
 capita  income  in  India  whereas  in
 other  countries,  even  more  advanced
 than  India,  the  exemption  limit  is  a
 much  smaller  multiple  of  the  average
 per  capita  income.  I  would  like  to
 repeat  what  has  been  said  several
 times  before,  that  although  these  small
 incomes  have  been  brought  within  the
 scope  of  taxation,  the  amount  of  tax
 is  very  small.  Thus,  on  an  income  of
 Rs.  350  a  month,  the  amount  cannot
 exceed  Rs.  8  per  month  and  may  be
 as  low  as  Rs.  1|8|-  a  month  depending
 upon  the  size  of  the  family
 tax-payer.

 I  would  now  like  to  refer  to  a  few
 changes  in  the  field  of  direct  taxation
 which  find  a  place  in  the  Bill,  I  am
 sure  the  hon.  Members  will  welcome
 the  two  exemptions  proposed  in  the
 Bill.  One  is  to  exempt  from  tax  the
 investment  income  of  registered  trade
 unions  of  workmen.  These  small
 incomes  are  from  the  savings  of  work-
 men  and  the  exemption  proposed  is
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 insignificant  in  terms  of  revenue.  The
 second  such  proposal  relates  to  the
 income  of  Assam  hill  tribes  who  have
 migrated  to  the  Union  territory  of
 Manipur.  According  to  the  law  as  it
 stands,  members  of  the  Assam  hill
 tribes  are  exempt  from  tax  only  ff
 they  remain  within  their  areas.  It  is
 now  proposed  to  extend  the  conces-
 sion  even  if  they  move  to  Manipur.

 In  exempting  from  tax  the  enter-
 tainment  allowance  received  from
 Government,  the  requirement  that  the
 individual  concern  should  have  been
 drawing  the  allowance  from  ist  April,
 1055,  is  proposed  to  be  dropped.  At
 the  same  time,  the  maximum  limit  for
 exemption  is  proposed  to  be  lowered
 from  Rs.  7,500  to  Rs.  5,000.  Thus,
 though  there  will  be  no  distinction
 between  those  who  started  getting
 allowances  before  or  after  the  Ist
 April,  ‘1955,  some  of  them  whose
 allowances  were  wholly  exempt  wil!
 now  have  to  pay  tax  on  part  of  the
 allowance.  There  has  been  some
 criticism  based  on  a  misunderstanding
 of  the  correct  position  in  this  matter
 that  this  amendment  seeks  to  discri-
 minate  in  favour  of  the  recipients  of
 salaries  from  Government.  This
 criticism  is  not  justified.  Very  few’
 persons  receive  entertainment  allow-
 ances  from  Government  and  it  is
 required  of  them  that  they  should  in
 view  of  the  office  held  by  them  incur
 expenditure  on  entertainment,  For
 this  purpose,  the  amount  allowed  by
 Government  is  fixed  rigidly.  In  the
 case  of  employees  in  the  private
 sector,  it  is  always  open  to  the
 employer  to  directly  meet  the  cost  of
 entertainment  provided  through  the
 employee  for  the  purpose  of  the  busi-
 ness.  In  fact,  expense  accounts  are
 being  provided  by  employers  in  the
 private  sector.  It  ts  the  absence  of  a
 similar  provision  in  the  case  of  per-
 sons  receiving  salary  from  Govern-
 ment  that  necessitates  the  exemption
 now  proposed.

 The  next  item  to  which  I  would
 tikes  to  refer  is  the  exemption  of
 Eratutties  payable  by  local  authorities
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 the  scheme  similar  to  the  death-cum-
 retirement  gratuity  scheme  of  the
 Central  Government.  Such  gratuities
 which  are  really  in  the  nature  of
 commuted  pension  are  alreaiy
 exempt  for  Government  servants.

 Another  relief  which  is  proposed  to
 be  given  relates  to  the  exemption  of
 travel  concession  or  assistance  receiv-
 ed  by  an  employee  on  leave  to  his
 home  town  in  India.  The  employees
 receive  this  concession  from  their
 employers  for  actual  expenses  incur~
 red  by  them  and  it  is  unfair  to  put  a
 tax  on  such  expenses.  This  exemp-
 tion  will,  of  course,  apply  to  all
 employees  whether  of  Government  or
 otherwise.

 All  the  changes  to  which  I  have
 referred  have  little  financial  effect  and
 are  intended  merely  to  remove  ano-
 malies  or  unjustified  hardships.

 I  now  turn  to  a  proposal  which  has
 given  rise  to  some  amount  of  com-
 ment  from  the  public.  I  refer  to  the
 amendment  proposed  to  be  made  to
 the  provisions  in  the  Income-tax  Act
 relating  to  the  allowance  of  develop-
 ment  rebate.  As  hon.  Members  are
 aware,  this  allowance  was  introduced
 for  the  first  time  by  the  Finance  Act
 of  1955.  Under  the  law  as  it  stands,
 this  allowance  5  fixed  as  a  sum  equal
 to  25  per  cent,  of  the  value  of  new
 machinery  or  plant  installed  by  a
 business  undertaking.  This  sum  is
 deducted  from  the  profits  of  the  con-
 cern  in  arriving  at  the  total  income  of
 the  year  in  which  the  plant  or  the
 machinery  is  installed.  The  result  of
 giving  such  an  allowance  is  obviously
 the  saving  of  tax  on  an  amount  equal
 to  the  allowance.
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 {Shri  Morarji  Desai]
 is  thus  a  clear  net  gain  to  the  com-
 pany.  Under  the  present  law,  the
 company  can  do  whatever  it  likes
 with  this  sum  of  Rs,  12,87,000.  It  can
 distribute  the  whole  of  it  is  as  divi-
 dends.  Now,  it  is  obviously  unreason-
 able  that  when  Government  have
 feregone  a  substantial  sum  of  tax  due
 to  them  from  a  company  with  a  view
 to  helping  it  in  financing  develop-
 ment,  the  company  should  distribute
 as  profits  the  tax  savings  soon  after
 obtaining  the  rebate.  It  has,  therefore,
 been  proposed  in  the  Finance  Bill  that
 companies  which  get  development
 rebate  for  the  purpose  of  income-tax
 assessments  should  actually  write  down
 their  profits  by  the  amount  of  the
 allowance  and  create  a  reserve  for  a
 corresponding  amount  and  maintain  it
 intact  for  a  period  of  ten  years.  This
 requirement  to  create  the  reserve  is
 to  apply  only  in  respect  of  claims  of
 development  rebate  on  assets  installed
 on  or  after  the  ist  January,  1958.  I
 would  like  to  emphasise  in  this  con-
 nection  that  the  creation  of  this
 reserve  is  not  a  taxation  measure  and
 will  not  in  any  way  add  to  or  take
 away  from  Government  revenues.  All
 that  it  will  do  is  to  conserve  double
 the  tax  savings  of  a  concern  for  its
 own  business  purposes.  While  the
 obligation  to  maintain  the  reserve  is
 proposed  to  be  imposed  on  claimants
 of  development  rebate,  the  amount  of
 the  rebate  is  proposed  to  be  increased
 from  25  per  cent.  to  40  per  cent.  of
 the  cost,  in  the  case  of  new  ships.

 .While  the  principle  underlying  the
 amendments  proposed  has  _  received
 almost  universal  approval,  there  has
 been  some  criticism  regarding  the
 manner  in  which  the  principle  is
 sought  to  be  implemented  by  the  pro-
 posal  in  the  Bill.  It  has  been  argued
 that  if  a  manufacturing  company
 which  is  already  earning  profits  and
 is  declaring  dividends  therefrom,
 wishes  to  take  advantage  of  the
 development  rebate  by  extending  its
 activities,  it  may,  in  view  of  the  pro-
 vision  proposed,  find  itself  in  an
 embarrassing  situation.  If  the  deve'op-
 ment  rebate  is  debited  to  the  profit
 and  loss  account,  even  the  profits

 resulting  from  the  existing  activities
 of  the  company  will  be  wiped  out  or
 considerably  reduced  with  the  result
 that  the  company  may  not  be  able  to
 declare  a  reasonable  amount  of  divi-
 dend.  Such  a  situation  will  not  be
 welcome  to  the  shareholders,  and
 managements  may,  therefore,  ‘hesitate
 to  embark  on  programmes  of
 expansion.  For  a  similar  reason,  the
 incentive  sought  to  be  provided  by  the
 development  rebate  for  starting  new
 companies  will  become  ineffective  if
 the  companies  are  prevented  from
 declaring  dividends  in  order  to  qualify
 for  the  rebate.  It  has  further  been
 urged  that  while  the  saving  in  tax  in
 the  case  of  a  company  will  amount  to
 about  5°5  per  cent.  of  the  amount  of
 the  development  rebate,  the  provision
 requires  the  creation  of  a  reserve
 equal  to  the  whole  of  the  amount  of
 the  development  rebate,  that  is,  an
 amount  roughly  equal  to  double  the
 tax  savings.  It  is  contended  that  there
 is  no  justification  for  reserving  an
 amount  equal  to  300  per  cent.  of  the
 development  rebate  when  the  advant-
 age  derived  therefrom  is  only  about
 half  that  amount.

 I  have  carefully  examined  the
 points  raised.  Some  difficulty  will
 arise  in  the  case  of  new  undertakings
 which  produce  income  at  a  tardy  rate
 or  of  those  existing  undertakings
 which  embark  on  large  deveolpmental
 Plans  whose  cost  is  very  large  in
 comparison  with  the  income  so  far
 earned,  the  expenditure  being  com-
 pressed  within  a  short  period.  We
 want  the  formation  of  new  enter-
 prises  and  development  of  the  existing
 ones  and  I  propose,  therefore,  to  move
 amendments  to  the  Bill  which  will
 adequately  meet  the  contingencies
 which  may  be  apprehended  to  arise.
 The  effect  of  the  amendments  will  be
 two-fold.  In  the  first  place,  if  the
 total  income  for  any  year,  before
 allowing  development  rebate,  falls
 short  of  the  full  amount  of  the  rebate,
 the  rebate  to  be  allowed  for  that  year
 will  be  limited  to  such  total  income.

 The  balance  of  the  rebate  will  be
 allowed  to  be  carried  forward  for
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 being  claimed  in  the  succeeding  year
 or  years.  The  number  of  years  for
 which  it  can  be  so  carried  forward
 will,  of  course,  be  restricted  to  eight
 which  is  the  number  of  years  for
 which  unabsorbed  loss  can  be  carried
 forward  under  the  present  law.
 Secondly,  the  amount  to  be  taken  to
 reserve  need  not  exceed  75  per  cent.
 of  the  amount  of  development  rebate
 claimed.  It  is  but  reasonable  to
 expect  a  company  to  whom  Govern-
 ment  has  given  a  relief  equal  to  5°5.
 per  cent.  of  the  rebate,  to  put  into
 reserve  from  its  own  resources  an
 additional  amount  equal  to  about  half
 of  this.  I  would  repeat  that  the
 original]  provision  of  the  main  Bill  or
 the  amendment  now  proposed  by  me
 does  not  in  any  way  affect  the  tax
 Nayable  by  the  companies.  I  would
 ike  also  to  emphasise  that  the
 ‘eserves  so  created  will  remain  with
 he  company  and  can  be  used  for  all
 egitimate  purposes  as  Jong  as  it  is  not
 tsed  for  the  distribution  of  dividends.
 [he  proposed  amendment  will  also
 larify  certain  other  misunderstand-
 ngs  about  the  intentions  of  this
 rovision.

 XY  need  not  tire  the  House  with  a
 letailed  discussion  of  the  other  provi-
 ions  in  the  Bill  relating  to  direct
 axation.  The  Explanatory  Memor-
 ndum  clarifies  these  provisions  and  if
 iny  points  are  raised  during  the  dis-
 ussion,  I  shall  deal  with  them  at  the
 ime  of  the  clause-by-clause  consi-
 leration.

 As  regards  indirect  taxation,  the
 Bill  does  not  propose  any  major
 change.  The  excise  duty  on  cement  is
 being  increased  from  Rs.  20  to  Rs.  24
 per  ton.  However,  as  already.  men-
 tioned  by  the  Prime  Minister  while
 introducing  the  Finance  Bill,  this
 proposal  will  not  raise  the  issue  price
 of  cement,  but  it  is  intended  to
 replace  the  surcharge  which  was
 being  levied  by  the  State  Trading
 Corporation.

 As  regards  tobacco,  a  clarificatory
 amendment  is  proposed  with  a  view
 to:  semoving  the  ‘doubts  expressed
 teyarding  ‘the  sire’  of  a  ‘granule’  or

 78  APRIL  988  Pinance  Bill  £0628

 ‘rawa’  of  tobacco.  While  on  tobacco,
 ६  may  mention  that  it  is  only  about  a
 vear  ago  that  we  changed  over  trom
 the  criterion  of  capability  of  use  to  that
 of  the  physical  form  for  assessment  of
 hiri  and  non-biri  tobacco.  This  was
 done  on  the  basis  of  the  recommenaa-
 tion  of  an  expert  committee.  A  change
 of  this  nature  inevitably  leads  to  some
 amount  of  disturbances  in  the  exist.
 ing  system,  particularly  in  me
 marginal  cases.  I  am  glad  to  say  that
 many  of  these  problems  have  been
 solved,  though  a  few  still  remain  and
 are  under  consideration.  I  hope  these
 will  be  solved  very  early,  but  I  must
 say  that  we  will  have  to  resist  any
 attempt  to  make  this  an  opportunity
 for  claiming  new  concessions.  Equally
 inevitably  new  methods  of  evasion
 crop  up  and  these  are  under  constant
 examination  with  a  view  to  plugging
 the  loopholes.

 Sir,  I  beg  to  move  that  this  Bill  be
 taken  into  consideration.

 Mr.  Speaker:  Motion  moved:
 “That  the  Bill  to  give  effect  to

 the  financiz]  proposals  of  the
 Central  Government  for  the
 financial  year  1958-59,  ‘be  taken
 into  consideration.”

 Hon.  Members  who  have  not  spoken
 so  far  will  kindly  rise  in  their  seats.
 Each  one  will  be  given  an  opportu-
 nity.

 Shri  8.  क,  Banerjee  (Kanpur):  It
 was  said,  Sir,  that  we  will  be  given
 a  chance  to  speak  on  the  Finance  Bill.

 Mr.  Speaker:  The  hon.  Member  has
 got  too  many  chances.  Let  nobody
 interrupt.  First,  those  Members  who
 have  not  spoken  so  far  in  this  ses-
 sion,  who  have  not  opened  their  lips
 in  any  discussion,  on  the  President's
 Address,  on  the  General  Budget,  on
 the  Railway  Budget  etc.,  will  kindly
 give  their  numbers.

 Shri  Anjanappa  (Nellore—Reserved
 ~—Sch.  Castes}:  My  number  is  90.

 hri  Kuttikrishnan  Na®  (Kozhi-
 kode):  My  number  is  157.



 Ghri  Naldurgker  (Osmanabad):  No.
 i82.

 De.  Atchamamba  (Vijayavada):  My
 number  is  121.

 Shri  R.  SEamanathan  Chettiar
 (Pudukkottai):  No.  114,

 Mr.  Speaker:  I  would  also  appeal
 to  hon.  Members—I  find  it  very
 embarrassing—hon.  Members  come
 here  and  they  want  to  look  into  my
 note  here.  Then,  when  I  tell  them
 whether  their  name  is  here,  they  say,
 my  name  is  not  here.  They  would
 say,  let  me  see.  That  is  very  embar-
 rassing.  What  I  say  is,  time  is  taken
 away  in  this  discussion.  Hon.  Mem-
 bers  will  kindly  be  in  their  seats.  7
 am  always  watchful.  I  do  not  want
 to  offend  even  a  single  individual
 Member  in  this  House.  I  would  like
 to  give  him  opportunities  as  much  as
 possible,  keeping  up  the  level  of  the
 debate  by  calling  the  leaders  of  the
 various  Groups.  I  am  only  trying  to
 distribute  the  time.  I  am  not  in
 favour  of  ज्  or  Y.  Nobody  is  my
 relation;  nobody  is  my  enemy.  Let
 him  kindly  send  a  chit.  Nobody  need
 come  and  stand  near  me,  _  including
 Ministers.  I  would  appeal  to  Minis-
 ters.  I  am  not  saying  all  Ministers
 come.  A  few  Ministers  come  and  make
 it  embarrassing.

 Shri  Morarji  Desai:  I  agree  entirely.

 Mr.  Speaker:  No  hon.  Member  need
 come  to  the  Chair.  Whether  I  sit  or
 the  Deputy-Speaker  or  the  Chairman
 sits,  they  may  send  cAits  and  write  a
 normal  language.  Some  of  them
 write,  I  thought  you  have  no  eyes,
 you  have  no  ears  also.  Some  of  them
 write  to  me,  I  think  your  Yes  means
 No.  These  are  embarrassing.  Some
 Members  say,  you  said  yesterday  that
 you  will  call  me  today.  I  never
 commit  myself.  Hon.  Members  say,
 ‘et  us  see’  means  Yes.  If  I  do  not
 call  him,  it  is  No  and  he  walks  away
 protesting  tbat  this  is  immoral.  One
 hon.  Member  said,  this  is  immoral.

 aa  ye  Apna,  s688

 If  the  Speaker  who  is  their  repre-
 sentative  is  immoral,  I  do  not  know
 what  the  other  Members  are.  I
 would  urge  upon  all  hon.  Members
 that  everybody  will  have  his  chance.
 Let  us  not  lose  patience.  I  am  anxious
 to  see  that  every  Member  gets  an  op-
 portunity.  I  know  that  he  is  being
 watched  by  his  electorate.  Those  hon.
 Members  who  have  not  spoken  will
 kindly  give  their  numbers.  The  whole
 of  this  day  I  have  reserved  to  those
 Members.  We  will  start  with  the
 Leaders  of  Groups  the  next  day
 afresh.

 Shri  Manaen  (Darjeeling):  No.  ‘116.
 You  have  been  pleased  to  cali  me,
 Sir.

 Mr.  Speaker:  I  will  call  him.

 Shri  Rup  Narain  (Mirzapur—Re-
 served  Sch.  Castes):  No,  246.

 Shri  Dasaratha  Deb  (Tripura):  No.
 625.

 Shri  Rangarao  (Karimnagar):  No.
 408.

 Shri  K.  C.  Jena  (Balasore—Reserv-
 ed  Sch.  Castes):  No.  394.

 Mr.  Speaker:  I  think  all  the  Opposi-
 tion  Members  have  spoken.

 Shri  B.  Das  Gupta  (Purulia):  I  did
 not  speak  on  this  Demand.  No.  528

 Shri  D.  V.  Bao:  (Nalgonda):  No
 474.

 Mr.  Speaker:  I  will  make  out  a
 list  of  the  names.

 Shri  Manaen:  Mr.  Speaker,  it  has
 been  my  misfortune  that  I  could  not,
 in  spite  of  my  efforts,  speak  in  the
 Home  Affairs  debate.  I  am  _  grate-
 ful  that  you  have  called  me  now.
 It  would  have  been  in  the  fit-
 ness  of  things  if  I  had  confined  my
 observations  to  the  Finance  Bill.  But,
 my  failure  to  speak  earlier,  the  prin-
 ciple  that  any  subject  can  be  discuss-
 ed  and  any  grievance  can  be  ventilat-
 ed  when  authorising  taxation  of  the
 citizens,  and  also  the  latitude  that  you
 have  given  us  to  travel  from  .China



 te  Peru,  induee  me  to  confine  my
 observations  to  a  few  questions  that
 I  wanted  to  discuss  during  the  Home
 Affairs  debate.  Prior  to  that,,  I  wish
 to  make  a  few  observations  of  an
 absolutely  general  character.

 There  is  a  general  charge  that  this
 country  is  overburdened  with  taxa-
 tion.  I  feel  that  the  genius  of  the
 {ndian  people  is  to  be  philosophical  in
 moments  of  despair  and  adversity.  I
 think  our  countrymen  would  not  very
 much  grudge  the  taxes  if  they  could
 be  convinced,  if  they  could  see  ‘that
 their  hard-earned  money  was  not
 wasted  or  abused  in  the  luxury  of  one
 or  at  the  whim  of  the  other.  We
 know  it  and  every  one  in  this  coun-
 try  knows  that  the  economic  salvation
 of  the  country  almost  entirely  depends
 on  the  Second  Five  Year  Plan  and
 the  success  of  the  Second  Plan
 depends  on  the  close  co-operation  and
 awareness  of  the  people.  We  are  plan-
 ning  and  very  often  we  go  astray,  in
 my  humble  opinion.  If  we  plan  only
 in  terms  of  steel  and  canals  in  utter
 disregard  of  the  human  aspect  of  the
 problem,  I  am  sure,  we  shall  make  a
 mistake.  We  shall  have  to  inspire  the
 confidence  of  the  masses  and  enthuse
 them  with  a  sense  of  national  urgency.

 Corruption  and  indiscipline  in  our
 country  is  rampant.  I  wonder,  in  the
 midst  of  this  corruption  and  indiscip-
 line,  how  and  when  we  shall  be  able
 to  succeed  in  our  plan.  What,  I
 think,  we  are  lacking  in  this  country
 is  national  character.  Many  years  of
 foreign  rule,  poverty,  ignorance  and  a
 number  of  pernicious  social  customs
 have  contributed  largely  to  our  moral
 degradation.  I  think  we  shall  have
 to  do  something  definitely  in  the
 direction  of  building  national  charac-
 ter.  It  will  have  to  be  tackled  on  a
 national  scale.  I  think  the  help  of
 teachers,  psychologists,  thinkers,
 political  and  social  workers  will  have
 to  be  taken  to  build  up  the  national
 character.  I  do  not  say  corruption  is
 the  monopoly  of  this  country  alone.
 Corruption  is  there  in  other  countries
 algo,  But,  the  extent  to  which  it  per-
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 sists  and  the  lowness  to  which  it  can
 stoop  in  our  country  is  really  amazing.

 T  also  feel  that  an  element  of  com-
 pulsion  will  have  to  be  imported  in
 the  execution  of  our  development
 schemes.  We  talk  so  often  about  the
 great  economic  developments  that
 have  taken  place  in  China.  We  know
 that  poverty  and  hunger  have  almost
 been  eradicated  in  that  country.  f
 think  without  a  certain  degree  of  com-
 pulsion,  without  a  sense  of  national
 urgency,  without  strength  of  character
 they  could  not  have  achieved  what
 they  have  achieved  today.  Exclusive
 dependence  on  shram  dan  and  volun-
 tary  contribution  I  do  not  think  will
 lead  us  anywhere.  There  will  have  to
 be  a  certain  degree  of  compulsion.  I
 do  not  say  that  in  this  country  com-
 Pulsion  will  have  to  be  extended  toe
 the  degree  of  regimentation  as  it  is  In
 other  countries,  but  in  respect  of,  for
 example,  such  developmental  works
 as  village  roads  or  small  irrigation
 canal  links  and  also  in  the  matter  of
 maintenance  of  a  certain  degree  of
 discipline,  I  think  compulsion  should
 be  enforced.  I  am  confident  that  the
 proverbial  integrity  and  honesty  of
 our  Finance  Minister  will  enthuse  both
 the  people  and  the  servants  of  the
 people—I  do  not  very  much  like  the
 term  “Government  servants"—with  a
 sense  of  integrity  and  honesty  and  the
 whole  country  will  march  ahead.

 With  regard  to  the  general  adminis-
 tration  I  would  submit  that  ह...
 {ties  to  the  common  man  to  actively
 participate  in  the  general  administra-
 tion  of  the  country  should  be  made
 available  more  and  more.  I  think
 today  the  only  opportunity  that  the
 common  man  gets  to  participate  {in
 the  administration  of  the  country  is
 verhaps  when  the  country  goes  to  the
 polis.  I  think  a  district  edvisory
 committee  should  be  formed  with
 Members  of  Parliament,  Members  of
 the  Legislature,  representatives  of  the
 loca]  boards  and  also  a  few  individuals
 representing  the  various  interests  of
 the  district.  Such  a  committee  can
 not  only  functien  as  a  dévelopment
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 council,  but  can  also  aid  arid  advise
 in  the  matter  of  general  administra-

 I  find  the  Planning  Commission  has
 also  provided  for  such  an  arrange-
 ment.  In  Chapter  VIT  of  the  sum-
 mary  of  the  Second  Five  Year  Plan—
 3  was  going  through  it—I  notice  that
 the  ‘district  has  been  described  as  the
 pivot  of  the  structure  of  administra-
 tion,  and  later  in  the  same  chapter  the
 formation  of  the  district  advisory
 committee  has  been  recommended.

 So  far,  the  general  tendency  of  the
 district  officer  is  to  build  &  wall
 around  himself—call  it  a  wall  of  ivory
 or  of  iron—and  rule  from  a  position
 of  seggregation.  The  formation  of  the
 district  advisory  committee  will  not
 only  afford  the  people  an  opportunity
 to  actively  associate  themselves  with
 the  administration,  but,  I  think,  will
 put  the  whole  administration  into  gear.

 The  reference  to  the  district  admin-
 istration  leads  me  to  the  question  of
 my  district.  My  district  is  Darjeeling,
 with  Nepal  on  the  west  and  Sikkim,
 Tibet  and  Bhutan  on  the  north  and
 north-east.  The  population  in  the
 hilly  areas  of  Darjeeling  is  predomi-
 nantly  Nepalese;  Lepchas  and  Bhutias
 also  form  a  part  of  the  population.
 Of  course,  I  must  say  that  the  towns
 in  the  district  are  more  or  less  of  a
 cosmopolitan  nature.  Lepchas  and
 Bhutias  are  recognised  as  tribal  peo-
 ple.  Incidentally,  J  may  mention  that
 Lepchas,  the  oldest  aborigines  of
 Darjeeling,  are  threatened  with  what
 can  be  called  a  gradual  process  of
 extinction.

 It  is  a  pity  that  the  Nepalese  who
 are  actually  the  hill  tribes  of  Darjeel-
 ing  have  not  been  recognised  as
 Scheduled  Tribes,  although  econo-
 micelly,  socially  and  educationally
 they  are  equally  backward.  Be  that
 as.  it  may,  hopes  had  run  very  high
 when  the  Backward  Classes  Commis:
 sion  -waa  formed,  It  was  hoped  that
 the.  injustice  done  to  the  Nepalese
 would  be  o6mpensated,  and  an.oppor-.

 tunity  -weuld.  b@  afforded  to  them  to
 receive  special  treatment  to  make  up
 the  leeway.  This  hope,  I  say,  has
 been  belied.

 The  Backward  Classes  Commission's
 Report  has  not  yet  been  discussed  on
 the  floor  of  this  House,  although  it  was
 submitted  as  far  back  as  September,
 1956.  Why  should  we  not  have  the
 boldness  to  place  this  report  on  the
 Table  of  the  House  and  discuss  it,  and
 if  necessary  make  certain  additions
 and  alterations  to  the  recommenda-
 tions?  As  a  matter  of  fact,  I  find  that
 the  hon.  Home  Minister  in  his  memo-
 randum  on  the  Report  of  the  Back-
 ward  Classes  Commission  has  _  said,
 un  page  4:

 further  investigations
 will  have  to  be  undertaken  so  that
 the  deficiencies  that  have  been
 noticed  in  the  findings  of  the  Com-
 mission  are  made  good”.

 I  only  appeal  that  further  investiga:
 tions  be  undertaken.

 On  page  36  of  the  Report  of  the
 Ministry  of  Home  Affairs  it  has  becn
 argued  that  the  backwardness  of  a
 community  should  be  measured  by  the
 yardstick  of  lowness  of  occupation.
 What  do  we  mean  by  “lowness  ्
 occupation"?  This  is  beyond  my
 comprehension.  Do  we  mean  lowness
 of  emoltuments  or  the  type  of  work?
 If  we  mean  lowness  of  the  type  oi
 work,  how  do  we  reconcile  it  with  the
 concept  of  the  dignity  of  labour?  The
 whole  idea  is,  as  I  said,  incomprenen-
 sible.  I  submit  that  before  any  cri-
 terion  is  laid  down  to  determine  tht
 backwardness  of  a  community,  tr«
 question  should  be  thoroughly  discus-
 sed  on  the  floor  of  the  House.  It  i
 this  House  which  should  decide  whict
 community  is  backward  and  whi-t
 community  is  not  backward.  I  woul<
 submit  that  we  should  not  try  to  ci::
 cumvent  certain  national  ebligation
 by  resorting  to  haphazard  decisions.’
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 I  was  referring  to  the  question  of
 the  Nepalese.  It  is  estimated  that

 “there  are  about  three  million  Nepa-
 tese  in  India,  with  concentration  in
 Assam,  Darjeeling,  Duars,  Dehra  Dun,
 Dharamshala  and  Bhaksu.  The
 Report  of  the  Backward  Classes  Com-
 mission,  which  is  vague  in  its  general
 approach,  is  wrong  on_  several
 accounts.

 On  page  30,  Volume  I,  it  has  been
 eaid:

 “Therefore  we  recommend  that
 in  parts  of  Uttar  Pradesh,  Bihar
 and  West  Bengal  where  there  are
 large  numbers  of  Gurkhas,  only
 such  communities  (of  Gurkhas)
 as  are  listed  as  backward  should
 receive  the  same  help  as  other
 Backward  Classes.  In  the  rest  of
 India  the  Gurkhas  are  known  to
 ignore  their  castes  and  become
 one  homogeneous  community.”

 I  may  mention  here  that  the  terms
 “Gurkhas”  and  “Nepalese”  are  iden-
 tical;  only  the  term  “Gurkha”  has  a
 smack  of  his  martial  trait.

 It  is  estimated  that  there  are  about
 one  million  Nepalese  in  Assam  alone,
 and  what  is  stated  in  the  Report  is
 absolutely  untrue,  viz.,  that  caste  in
 States  other  than  Bengal,  Bihar  and
 U.P.,  is  disregarded.  After  all,  social
 pattern  does  not  radically  vary  from
 State  to  State.  I  may  also  mention
 that  casteism  among  the  Nepalese  and
 in  Nepal  is  more  rigid  and  still  worse,
 and  Assam  or  any  part  of  India  for
 that  matter,  cannot  be  an  exception
 to  that  pattern.

 I  say  it  with  a  sense  of  pain  that
 the  question  of  the  Nepalese,  for
 example  the  Nepalese  of  Darjeeling,
 has  not  been  properly  studied.  While
 going  through  the  Report  of  the  Back-
 ward  Classes  Commission  I  was  fiab-
 bergasted  to  notice  that  certain  abso-
 lutely  untrue  statements  have  been
 entered  therein.

 On  page  24  of  Volume  I  of  the
 Report  it  has  been  entered  that  the

 visited  Darjeeling  and
 Muirseong.  it  is  stated  definitely  that
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 they  visited  Darjeeling  and  Kurseong
 and  had  received  representations.
 The  Commission  did  not  visit  Dar-
 jeeling  and  Kurseong—not  at  all,  and
 did  not  receive  any  representation.  It
 is  a  matter  of  great  pity  that  such  a
 high-powered  commission  should
 enter  such  untrue  statements.  I  am
 sure  they  have  also  showed  some-
 where  that  they  have  spent  some
 money  for  visiting  Darjeeling  and
 Kurseong.  I  would  rather  not  expa-
 tiate  on  this  point.

 I  would  only  implore  in  all  humility
 that  the  three  million  Nepalese  living
 in  India  should  be  recognised  as  a
 backward  class,  and  I  can  assure  the
 House  that  they  will  pass  all  the  tests
 and  criteria  of  backwardness  as  are
 mentioned  in  page  3  of  the  memoran-
 dum  of  the  Home  Minister  on  the
 Backward  Classes  Commission’s
 Report.

 Then  again,  the  Commission  has
 recommended,  as  I  read  out,  that  the
 Nepalese  should  be  recognised  as  a
 backward  class  in  Bengal,  Bihar  and
 U.P.,  but  when  we  go  through  the
 Report,  we  find  in  Volume  UW,  where
 the  lists  are  given,  that  Nepalese  are
 included  only  in  the  UP.  list.  They
 are  not  even  mentioned  in  the  Bengal
 and  Bihar  lists.  What  shall  we  call
 it?  Shall  we  call  it  carelessness  or
 sheer  negligence?  I  hope  all  this  will
 be  looked  into.

 One  more  point.  Recently  the  Gov-
 ernment  of  India  have  recognised  cer-
 tain  castes.among  the  Gurkha  or
 Nepali  community  as  Scheduled
 Castes,  but  the  Government  of  Assam
 have  been  persistently  refusing  to
 extend  the  facilities  which  would  be
 accruable  to  such  recently  recognised
 Scheduled  Castes.

 At  one  stage  of  my  speech  I  refer-
 ted  to  Darjeeling.  I  wish  to  focus  the
 attention  of  this  bon.  House  on  this
 important  border  district.  Darjeeling,
 as  you  may  be  aware,  is  the  centre
 of  social  and  cultural  activities  of  the
 Nepalese  in  India.  The  Government
 of  West  Bengal  have  latély  been  very
 much  alive  to  the  problems  and
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 grievances  of  Darjeeling.  They  have
 recently  set  up  an  enquiry  committees.
 I  hope  the  salient  grievances  of  the
 people  of  Darjeeling  will  be  redressed
 by  the  award  of  the  State  Cabinet.

 "Rnenee  BiB.

 The  problems  of  minorities  as  also
 of  the  frontier  regions  can  be  solved
 more  easily  by  a  psychological
 approach  and  with  a  human  touch
 than  by  other  methods,  coercive  or
 otherwise.  I  may  refresh  the  memory
 of  this  House  that  during  the  days
 when  the  States  Reorganisation  Com-
 mission  was  collecting  evidence  in
 Darjeeling,  various  parties  came  for-
 ward  with  such  demands  as  the
 formation  of  Uttarakhanda  with
 Darjeeling  and  neighbouring  areas,
 merger  of  Darjeeling  with  Assam  ana
 Bihar,  or  with  a  regional  demand  for
 Regional  Autonomy  for  Darjeeling.
 There  were  many  other  demands  too.
 Now,  those  demands  were  neither
 feasible  nor  tenable.  Some  of  the
 demands  are  very  often  described  as
 originating  from  separatist  tendencies.
 But  I  do  not  think  those  should  be
 dismissed  as  such.  The  cumulative
 effect  of  unredressed  grievances  very
 often  leads  to  demands  which  may  be
 beyond  the  realm  of  reason  or  legality.
 We  know  that  well.  So,  I  need  not
 repeat  it.  What  happens  is  that  frus-
 tration  ensues,  and  the  wayward  ten-
 dency  becomes  aggressive,  and  I  say
 it  has  happened  in  some  other  parts
 of  the  country.  It  is  under  such  ctr-
 cumstances  and  under  such  situations
 that  the  interested  parties  come  for-
 ward  and  exploit  the  cupidity  and  the
 prejudice  of  the  masses  and  lead  them
 astray.

 I  can  assure  this  House  with  all  the
 emphasis  I  command  and  with  the
 sense  of  responsibility  that  I  have,
 that  all  that  the  people  of  Darjeeling
 are  interested  in  is  their  security  and
 well-being  and  nothing  more  and
 nothing  else.

 One  other  staggering  problem  of
 Darjeeling  is  the  problem  of  growing
 unemployment  in  urban  areas,  and
 mostly  in  tife  ten  garden  areas.  We

 know  that  the  population  in  the  tes
 gardens  has  increased  by  leaps  and
 bounds,  whereas  the  acreage  undat
 cultivation  has  almost  been  static.  I
 appeal  to  the  good  sense  of  the  Hc  use
 to  consider  how  far  it  is  advisabie  to
 allow  the  problem  of  unemployment
 to  continue  in  a  border  district  for  a
 long  time.  I  appeal  that  a  net-work
 of  cottage  industries  and  small-scale
 industries  should  be  started  at  various
 points  in  Darjeeling.

 I  would  make  a  particular  appeal
 that  the  stipendiary  facilities  for
 Nepaiese  students  be  made  more
 liberal.  The  educational  backward-
 ness  of  the  Nepalese  beggars  all  des-
 cription.  The  facilities  that  are  avail-
 able  under  the  other  backward  classes’
 scheme  are  such  that  a  large  number
 of  students  are  disappointed  every
 year.

 The  Gurkhas  are  physically  short.
 Even  the  Armed  Forces  have  accept-
 ed  5  feet  2  inches  as  the  eligible
 height  for  recruitment,  but  strangely
 enough,  the  Central  Excise  Depart-
 ment  have  been  persistently  refusing
 to  take  boys  who  are  below  the  height
 of  5  feet  4  inches.  3  think  such  racial
 characteristics  as  height  or  colour  etc.
 should  not  be  disqualifications.  Every
 year,  a  large  number  of  candidates
 apply,  but  when  they  go  and  stand
 on  the  measuring  instrument,  they
 are  rejected  every  year,  although  they
 are  found  otherwise  absolutely  fit;
 they  run  the  race  and  they  stand  first;
 and  they  are  good  in  every  way;  they
 are  intelligent,  bright  and  so  on  and
 so  forth,  but  just  on  the  score  of
 height  they  are  rejected.

 I  am  sure  you  will  agree  with  me
 that  the  relaxation  made  in  the  mat-
 ter  of  height

 Mr,  Speaker:  The  hon.  Member's
 time  is  up.

 Shri  Mansen:  I  would  beg  of  you  ta
 give  me  a  few  more  minutes,  because
 for  many  more  months  I  shal]  not  get
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 an  opportunity.  I  want  to  deal  with
 few  more  points

 Shri  Braj  Raj  Singh  (Firozabad):  Is
 the  hon.  Member  going  out  of  India?

 Shri  Manaen:  You  will  agree  witn
 me  that  the  relaxation  that  has  been
 made  in  the  matter  of  height  in  the
 Armed  Forces  has  not  in  any  way
 prejudiced  the  efficiency  or  the  turn-
 out  by  the  Gurkha  jawans  in  the
 Indian  Army.

 I  feel,  and  I  hope  I  am  not  wrong,
 that  the  frontier  of  a  country  can  be
 rendered  impregnable  and  invulner-
 able  by  happy  and  contented  people
 living  there  rather  than  by  military
 might,  and  if  I  may  be  permitted  to
 say  so,  I  would  assure  this  House  that
 the  north-eastern  frontier  of  India  will
 be  rendered  impregnable  by  sturdy
 Gurkhas,  living  there.

 It  will  not  be  very  much  out  of  place,
 if  I  mention  here  that  Darjeeling  is
 considered  as  the  queen  of  hill  stations.
 And  what  queen  can  be  more  regal
 and  charming  than  Darjeeling  with
 Kanchenjunga  on  her  brows?  Panditji
 in  his  recent  visit  to  Darjeeling  said
 that  the  call  of  Kanchenjunga  takes
 him  to  Darjeeling.  Darjeeling  has  a
 tremendous  potential  for  tourist  traffic.
 So,  I  appeal  that  the  attention  of  Gov-
 ernment  should  be  directed  towards
 this  matter,  and  directed  with  purpose.

 So  far,  I  have  dealt  with  the  ques-
 tion  of  Darjeeling  and  the  Nepalese.
 Since  you  have  already  rung  the  bell,
 I  do  not  want  to  dilate  more  on  the
 question  of  Darjeeling  but  I  shall  be
 failing  in  my  duty  if  I  do  not  say  a
 few  words  about  Siliguri,  Tarai  and
 Duars.  A  large  number  of  people  in
 Siliguri,  Tarai  and  Duars  are  tribals
 working  in  the  tea  gardens.  Except  for
 the  fact  that  a  few  labour  laws  have
 improved  their  lot  to  some  extent,  they
 are  grovelling  in  backwardness  and
 illiteracy.  It  seems  as  if  they  have  not
 attracted  anybody's  attention.  I
 appeal  to  the  Government,  especially
 to  the  Home  Ministry  to  request  the
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 Siliguri  is  a  town  which  has  sprung
 up  almost  overnight  after  the  Parti-
 tion.  It  has  grown  to  incredible
 dimensions  with  the  huge  influx  of
 refugees,  with  the  result  that  the  town
 is  in  the  most  amorphous  condition
 today.  Government  have  spent  several
 lakhs  of  rupees  in  the  construction
 of  a  huge  refugee  market.  But  not  a
 single  shop  is  there  till  today,  though
 they  have  finished  the  construction.  I
 ask  Government  why  it  is  so.  Several
 refugee  colonies  have  been  established
 in  Siliguri,  some  of  which  do  not  even
 have  approach  roads  or  bridges;  they
 have  to  cross  the  rivers  to  reach  them.
 Of  course,  the  rivers  are  small.  And
 there  are  also  no  roads.

 The  Siliguri  water  works  scheme
 has  long  since  been  approved  by
 the  Government  of  West  Bengal
 but  the  inordinate  delay  by  the
 Government  of  India  in  accord-
 ing  the  financial  sanction  has
 held  up  the  scheme  so  far.  The  pro-
 posal  to  convert  Siliguri  into  an  indus-
 trial  estate  has  also  been  hanging  fire
 for  a  long  time.  Unless  red-tapism
 in  this  country  is  eliminated  or  at  least
 cut  to  some  extent,  I  am  afraid  matters
 will  move  much  slower  than  would  be
 to  the  interest  of  the  country  and  the
 people.

 In  a  recent  survey  conducted  by  the
 Government  of  West  Bengal,  the  tri-
 bals  of  Siliguri,  Tarai  and  Duars  ex-
 pressed  their  willingness  to  accept
 Hindi  as  their  language.  But  no
 arrangement  has  been  made  for  their
 schooling  at  all.  I  appeal  to  the  Gov-
 ernment,  especially  to  the  Education
 Ministry,  to  make  arrangements  for
 their  education  and  hostelry.  The
 people  of  Duars  have  been  de-
 manding  a  Hindi  high  school  for  a
 very  long  time,  but  nothing  seems  te
 have  been  done  in  this  regard.

 In  the  whole  of  Siliguri,  Mal,  Matil-
 Hi  and  Nagarkatta,  that  is,  the  parts
 of  Duars,  there  is  not  a  single  national
 extension  service  block  or  community
 project  centre.  I  need  not  remind  the
 Finance  Minister  that  it  is  these  areas
 which  give  him  huge  exchange
 from  the  tea  industry,  and  it  is  a
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 -pity  that  these  areas  should  receive
 .stép-motherly  treatment.  I  appeal  to
 the  Government  to  direct  their  atten-
 tion  towards  this  matter  also.

 Sir,  you  have  been  very  patient  with
 me,  and  you  have  given  me  a  few  more
 minutes  than  I  actually  deserved.  I
 have  made  a  very  pedestrian  submis-

 ‘sion.  The  word  ‘pedestrian’  has  be-
 come  very  popular  this  year.  I  hope
 Government  and  the  respective  Minis-
 tries  will  be  pleased  to  take  such
 action  as  would  be  necessary  to  redress
 the  grievances  of  my  part  of  the  coun-
 try.

 Dr.  Atchamamba  (Vijayavada):  I
 am  very  glad  that  Government  are
 spending  large  sums  of  money  with
 regard  to  health.  Yet,  we  cannot  be
 blind  to  the  deficiencies  with  regard
 to  health  in  this  country.

 First,  I  must  mention  about  the  in-
 fectious  diseases,  In  every  capital
 city,  whether  it  be  Bombay,  Madras  or
 Calcutta,  and  even  in  smaller  towns
 like  Vijayavada  and  others,  we  find
 almost  all  the  infectious  diseases
 throughout  the  year,  in  some  portion
 or  the  other.  Today,  we  know  that
 Bombay  is  in  the  grip  of  the  small-
 pox.  epidemic.  In  Europe,  in  the
 twelfth  century,  there  were  very  many
 epidemics  throughout  the  continent,
 and  there  would  be  a  colossal  num-
 ber  of  deaths,  and  we  have  heard  of  so
 many  appalling  stories.  But  today,  we
 know  that  they  have  got  rid  of  these
 infectious  diseases.

 So  far  as  we  are  concerned,  it  is  now
 ten  years  since  we  attained  Inde-
 pendence,  and  we  should  have  turned
 our  attention  towards  this.  We  cannot
 say  that  these  infectious  diseases  are
 prevalent  only  at  some  periods  and  at
 other  times  they  are  not.  Sometimes,
 they  may  be  raging  high,  and  some-
 times,  they  may  be  raging  low.  That
 ig  all.

 I  would  refer  to  malaria  and  filaria.
 ‘We  are  spending  nearly  Rs,  2  crores  on
 thelr  eradication.  But  I  can  tell  you

 that  in  my  own  State,  namely  Andhra
 Pradesh,  from  Vijayanagaram  to
 Vijayavada  or  dewn  to  Tenali  and
 even  further  down,  every  town  is
 infected  with  malaria  and  filaria.
 Mosquitoes  are  so  terribly  rampant
 that  nobody  can  sleep  in  those  towns.
 Filaria  and  malaria  can  be  got  rid  of
 easily  if  we  pay  proper  attention  to
 the  sanitation  of  these  places,  but  as
 we  know,  sanitation  is  horrible  in
 everyone  of  these  places.  Still,  we
 know  that  we  are  spending  Rs.  2  crores
 on  these  matters.

 Then,  again,  we  must  think  of  the
 hospitals.  In  the  general  hospitals  as
 a  whole—I  have  good  experience  of
 them—I  must  say  that  there  is  no
 proper  attention  paid  to  the  common
 man,  to  the  pedestrian  as  he  is  called.
 This  is  so  because  the  doctors,  the  sur-
 geons  and  the  physicians  that  are
 employed  there  are  now  allowed  pri-
 vate  Practice.  Of  course,  the  Gov-
 ernment  pay  is  assured.  The  result
 is  that  a  greater  amount  of  time  and
 energy  are  spent  on  private  practice,
 because  they  get  more  money  if  they
 work  more.  Human  nature  being
 what  it  is,  they  spend  more  time  on
 private  practice  and  they  have  prac-
 tically  very  little  time  and  very  little
 energy  to  spend  with  regard  to  the
 hospitals  in  which  they  are  employ-
 ed.

 Again,  most  of  these  hospitals  are
 attached  to  medical  colleges.  That
 means,  these  physicians  and  surgeons
 have  other  duties,  that  is,  teaching
 duties.  So  if  in  addition  to  teaching
 duties  and  duties  in  the  hospital,  pri-
 vate  practice  is  also  permitted,  you
 can  understand  what  they  can  do  in
 any  one  of  these  directions.  If  they
 have  to  be  proficient  teachers,  they
 have  to  be  trained  properly.  They
 must  be  up  to  date  with  their  know-
 ledge.  Science  is  advancing  every
 day.  Every  day  you  find  that  what
 is  said  on  the  previous  day  is  can-
 celled  and  new  theories  come  up.  If
 a  doctor  or  any  other  scieitific  person
 wants  to  keep  himself  up  to  date,  he



 gust  be  in  day  to  day  touch  with  the
 gcientific  advances  in  that  subject.
 ¥or  this,  time  is  required.

 So  I  would  make  a  request  to  the
 Government.  Let  them  pay  more  to
 these  physicians  and  surgeons,  and  let
 them  spend  more  time  in  reading  and
 acquiring  further  knowledge  which
 they  can  impart  to  the  students  in  the
 Medical  college  and  also  help  the
 patients  who  are  in  the  general  hos-
 pitals.  Everybody  knows  what  is  the
 state  of  affairs  in  the  general  hospi-
 tals.  There  are  constant  complaints.
 Practically  no  patient  is  happy,  except
 perhaps  some  of  those  patients  who
 are  more  or  less  private  patients  of
 the  physicians  or  surgeons.  Of  course,
 I  do  not  mean  to  say  that  every
 physician  and  every  surgeon  does  this.
 I  am  only  talking  in  a  general  way.
 There  are  exceptions.

 With  regard  to  family  planning,  now
 we  are  spending  quite  a  lot  of  money
 on  the  family  planning  centres.  In
 this  country,  of  course,  our  women
 are  shy.  They  do  not  come  straight-
 way  to  the  family  planning  centres
 and  say  ‘I  have  come  here  for  this
 purpose’.  That  is  one  thing.  Second-
 ly,  in  the  family  planning  centres,  we
 have  got  doctors,  there  is  staff  and
 there  is  housing  accommodation,  and
 in  some  places,  there  are  jeeps  and
 also  health  visitors.  Now,  with  such
 equipment,  the  work  is  easy.  But  we
 are  using  practically  very  little  of  it.
 If  we  take  the  statistics,  we  find  that
 in  any  one  of  these  centres,  not  even
 30  patients  come.  Even  these  l0  peo-
 ple  do  not  go  for  this  purpose;  they
 go  there  to  get  medical  aid  with  re-
 gard  to  maternity  and  other  ailments.

 I,  therefore,  suggest  that  these  cen-
 tres  should  be  made  multi-purpose
 centres,  that  is,  for  women  alone,
 adding  maternity  and  child  welfare.
 There  are  doctors  who  are  technical
 personnel.  They  can  as  well  look
 after  the  women  and  their  medical
 needs  with  regard  to  maternity  and
 child  welfare;  family  planning  comes
 along  with  it  and  forms  part  of  it.  I
 am  a  lady  doctor  and  I  am  practising
 in  maternity  and  midwifery  and  all
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 that.  Certainly,  family  planning  is
 one  of  my  business.  Just  like  that,
 at  every  centre  where  there  is  a  doc-
 tor,  equipment  and  so  on,  they  can  be
 utilised  to  the  fullest  capacity.  Of
 course,  if  we  introduce  this  arrange-
 ment,  we  have  to  spend  a  little  more
 money,  because  we  have  to  give  them
 perhaps  a  little  more  medicine  or
 some  other  thing.  We  have  got  the
 personnel;  we  have  got  the  whole
 equipment.  So  it  will  be  a  sheer
 waste  if  we  are  going  to  have  these
 family  planning  centres  only  for  that
 purpose.  Under  the  present  arrange-
 ment,  practically  nobody  is  happy.  In
 fact,  in  the  rural  areas,  we  wanted  to
 have  2,000  centres.  Today  not  even
 200  or  300  are  functioning.  Why  is  it
 so?  Even  to  these  centres  that  are
 functioning,  as  I  said,  very  few  peo-
 ple  go.

 So  in  order  to  make  these  centres
 perform  their  functions  fully  ane
 completely  we  must  have  this  multi-
 purpose  arrangement.  I  must  say  that
 it  is  only  fair  that  we  should  provide
 every  woman  in  this  country  with
 proper  and  scientific  medical  help  in
 maternity  and  child  welfare.  It  is  only:
 fair  that  not  only  family  planning
 centres  are  there,  but  medical  centres
 are  also  there.  There  are  medical
 centres  under  the  N.E.S.  Blocks  and
 other  Extension  schemes.  They  can
 all  be  united  together  and  made  to
 serve  a  greater  and  larger  purpose
 than  what  they  are  doing  today.

 Then  I  come  to  the  subject  of  differ-
 ent  systems  of  medicine.  We  have
 got  funds  separately  for  ayurveda,
 homoeopathy,  unani  etc.  I  know  very
 little  about  unani  or  homoeopathy  to
 talk  about,  but  I  know  some-
 thing  about  ayurveda  and  I  do
 want  to  say  something  on  that.
 Nowadays,  people  are  talking  about
 integrated  medical  colleges  and
 integrated  medicine.  I  really  do  not
 know  what  this  means,  how  a  scientific
 or  allopathic  medical  science  can
 be  integrated  with  the  ayurvedic  way
 of  diagnosis,  pathology  etc.  When  we
 speak  of  the  ayurvedic  system,  we
 have  to  distinguish  between  two
 things.  It  consists  of  two  parts.  One
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 is.  pharmacopoeia.  The  other  is  the
 theory  of  diagnosis.  Now,  they  have
 got  trigunas,  physiology  or  tridoshaa—
 their  pathology.  So  they  have  a
 different  scientific  approach.  So  one
 has  to  study  it  in  a  separate  way.
 One  cannot  have  an  integrated  system
 @f  studying  both  ayurveda  and  allopa-
 thy,  because  the  ayurvedic  way  of
 thinking  is  different.  The  ayurvedic
 way  of  thinking  is  all  given  in  the
 books  they  have  got,  that  is  Sushruta.
 To  study  them,  first  of  all,  one  must
 be  proficient  in  Sanskrit.  Any  per-
 son  who  does  not  know  Sanskrit  can-
 not  tackle  this  subject  properly.  Not
 only  that,  he  has  also  to  know  the
 philosophy  and  other  things  that  are
 in  Sanskrit.  Only  then  he  will  be
 able  to  be  familiar  with  the  scientific
 approach  of  ayurveda.  For  that  we
 must  have  separate  research  done.  We
 must  go  into  the  spirit  of  it  and  then
 only  we  can  arrive  at  some  result.

 There  is  no  use  introducing  some
 sort  of  ayurvedic  hotch-potch  into  the
 medical  colleges  and  telling  the  stu-
 dents  ‘you  learn  this’  or  introducing
 allopathic  medicine  in  ayurveda  col-
 leges  and  asking  students  to  imbibe  it.
 What  is  happening  now  is  that  all
 those  who  call  themselves  ayurvedic
 doctors  go  along  with  stethoscope,
 injection  and  penicillin.  Nobody  is
 doing  anything  else.  Why  should  we
 deceive  ourselves  that  we  are  helping
 ayurveda?  We  are  not  helping  ayur-
 veda  in  this  way.  Not  only  are  we
 not  helping,  but  we  are  deceiving
 ourselves,  and  doing  great  harm  to
 ayurveda  itself.  That  is  what  I  fear.

 With  regard  to  the  pharmacopoeia
 section  of  ayurveda,  we  can  certainly
 have  research  on  all  the  medicines
 and  see  how  they  work.  We  can  use
 them;  there  is  no  doubt  about  it.  When
 a  particular  plant  or  drug  was  useful
 for  high  blood  pressure,  we  took  it
 from  China.  That  does  not  mean  that
 we  are  using  the  Chinese  system  of
 medicine.  The  drugs  and  pharmaco-
 poeia  are  different,  the  systems  are
 different  and  the  way  of  approach  is
 different.  ©

 So  I  feel  that  with  regard  to  the
 ayurvedic  physiology  or  pathology  or
 way  of  thinking,  we  must  have  a  sep-
 arate  thing  altogether,  unconnected
 with  the  other  systems  of  medicine.
 With  regard  to  pharmacopoeia,  we  can
 do  research  and  add  it  to  the  other
 pharmacopoeia  wherever  it  is  of  use.

 Regarding  rural  medical  practi-
 tioners,  already  we  have  got  them  in
 our  rural  areas.  But  we  are  com-
 pletely  neglecting  them.  We  are  not
 thinking  of  them.  We  have  started
 health  centres  in  the  NES  and  other
 blocks.  We  can  certainly  make  use
 of  them,  improve  them  and  help  them
 with  a  little  more  money.  We  can
 make  use  of  them,  wherever  it  is  pos-
 sible.

 As  regards  these  rural  medical
 practitioners,  very  few  people  are
 induced  to  go  to  the  villages  because
 it  is  not  paying.  We  want  that  our
 rural  people  should  have  proper  medi-
 cal  aid.  We  must  make  it  more
 attractive  for  the  doctors  to  go  to  the
 rural  areas  by  giving  them  extra
 money,  extra  help  and  extra  equip-
 ment.  That  is  very  necessary.  That
 is  the  least  we  can  do,  when  we  are
 not  able,  as  a  whole,  to  give  all  the
 Medical  aid  necessary  for  all  the  peo-
 ple  of  this  country.

 33.00  brs.

 So  much  about  Health;  now  I  come
 to  Education.

 Mr.  Speaker:  The  hon.  Member  has
 two  minutes  more.  Hon.  Members
 get  fifteen  minutes  each,  I  am  giving
 here  sixteen  minutes.

 Dr.  Atchamamba:  With  regard  to
 primary  education,  I  must  say  that
 teachers  are  vey  badly  paid  and  they
 find  it  difficult  to  manage.  They  must
 be  given  better  payment  and  provided
 better  equipment  if  we  expect  them  to
 work  properly.

 With  regard  to  animal  husbandry,  I
 wish  to  say  that  Ongole  breed  is  de



 generating.  If  we  want  best  bulls  of
 ‘Ongole  breed,  we  must  go  to  America.
 That  we  should  avoid.

 In  regard  to  planning,  we  have  to
 think  of  the  overall  picture  of  India
 and  not  State  by  State.  We  have,  for
 instance,  the  Madras  State.  Madras
 industrial  potential  must  be  increased.
 for  this  they  must  have  power.  But
 they  have  very  little  balance  of  hydro-~
 electric  power  to  develop.

 An  Hon.  Member:  Madras?

 Dr.  Atchamamba:  I  mean  potentiali-
 Hes  of  further  development.  All  the
 existing  sourees  have  been  developed.
 If  more  power  is  required,  there  is
 Mysore,  there  is  Andhra,  _  there  is
 Kerala,  from  which  they  can  get
 power.

 An  Hon.  Member:  Political  power?

 Dr.  Atchamamba:  I  mean  hydro-
 electric  power.

 With  regard  to  meetings,  we  are
 having  any  number  of  meetings  and
 seminars.  Seminars  are  necessary;
 meetings  are  necessary.  But  the  num-
 ber  is  so  large  that  it  tells  on  our
 patience.  Are  all  these  necessary?  With
 regard  to  these  meetings,  I  am  re-
 minded  of  a  poem  written  by
 Rjakovsky,  the  Soviet  poet,  at  the  time
 of  Russian  Revolution  in  1917.  He
 went  to  see  a  friend  of  his  in  one  of
 the  Commissariat  offices.  He  found
 him  at  a  meeting.  He  returned  after
 two  hours;  the  friend  was  at  another
 meeting.  Like  that  he  went  up  and
 down,  till  at  last  the  friend  was  still
 engaged  at  a  meeting  at  72  0’  clock  at
 night.  He  got  so  disgusted  and  rush-
 ed  into  the  room  to  find  that  only
 half  the  number  of  members  were
 Present,  because  the  other  half  were
 attending  another  meeting.  The  poet
 told  his  friend:  let  me  request  you  to
 have  one  more  meeting  to  end  all  these
 meetings.

 I  do  not  mean  to  say  that  we  should
 not  have  meetings.  But  meetings
 mean-a  lot  of  money.  In  December
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 ings  of  the  Planning  Commission.  The
 Heads  of  all  the  respective  Depart-
 ments  of  all  the  States  had  to  come
 here,  finally  to  be  told  that  they  must
 cut  short  their  Plan  and  expenditure
 on  different  items.  This  could  have
 been  avoided  by  sending  word  to  the
 Chief  Ministers  or  something  like
 that.

 डफली  Dasaratha  Deb  (Tripura):  Mr.
 Speaker,  Sir,  the  number  of  points  that
 I  have  to  make  is  so  large  and  the
 time  at  my  disposal  so  short,  that  I
 am  afraid  I  may  not  be  able  to  do
 full  justice  to  all  of  them.  As  the
 House  is  aware,  Tripura  State  has  no
 legislature;  this  House  is  the  only
 forum  where  we  can  review  the  works
 of  this  State  and  offer  ouf  criticism
 and  suggestions.

 During  the  discussion  of  the  De-
 mands  for  Grants  I  had  tabled  as
 many  as  fifty  cut  motions  on  many  of
 the  burning  problems  of  the  State.  f
 would  on  this  occasion  like  to  refer
 to  a  few  of  them.  The  most  impor
 tant  is  the  functioning  of  the  Terri-
 torial  Council  in  Tripura,  which  is
 now  in  a  deadlock  state.

 When  we  passed  the  Territorial
 Councils  Act  in  this  House  a  large
 number  of  Members  had  their  appre-
 hension  that  if  more  power  is  left  in
 the  hands  of  the  Administrator,  he
 would  interfere  with  the  working  of
 the  Council  every  now  and  then.  At
 that  time  the  hon.  the  Home  Minister
 gave  us  an  assurance  that  though  the
 Administrator  had  been  given  these
 powers,  he  would  try  to  see  that  the
 Administrator  did  not  interfere  except
 occasionally  and  that  the  Territorial
 Council  would  be  allowed  to  function
 smoothly.  Within  one  year  the  Tri-
 pura  Territorial  Council  has  passed
 two  budgets,  one  for  four  months  of
 (1957-58  and  the  other  recently  for
 ‘1958-59.  These  two  budgets  were  dis-
 approved  and  returned  to  the  Terri-
 torial  Council  on  the  ground  that  the
 Territorial  Council  had  very  small
 resources,  as  such  the  Council  should
 not  pass  such  big  amounts.  This
 argument  of  measgreness  of  resources
 can  be  applied  to  the  Administration
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 also.  The  Administration  has  got  only
 an  income  of  Rs.  39  lakhs  a  year;  but
 the  Central  Government  is  giving  them
 more  than  Rs.  3  to  4  crores  per  year.
 Why  should  not  administration  contri-
 bute  more  money  to  Territorial  Coun-
 cil  out  of  the  sum  contributed  by  the
 centre.  The  Territorial  Council  is
 the  only  representative  body,  con-
 sisting  of  persons  elected  on  adult
 franchise.  This  is  the  only  body  in
 which  people  have  got  confidence  and
 %  is  but  natural  that  this  Council
 should  be  given  more  power.

 The  number  of  subjects  which  have
 been  transferred  to  the  Territorial
 Council  is,  also  very  limited.  Under
 the  Act  many  subjects  can  be  trans-
 ferred.  But  only  certain  minor  sub-
 jects  have  been  transferred  to  the
 Council  and  major  items  like  develop-
 ment  of  agriculture,  transport,  Agar-
 tala  Municipality,  roads,  etc,  have  not
 been  transferred.  So,  though  the
 Council  has  good  intentions  it  cannot
 function  effectively.  I  would  therefore
 request  that  the  whole  matter  should
 be  looked  into  and  the  Council
 should  be  allowed  to  function
 smoothly.

 The  second  point  I  wish  to  point
 out  is  about  Government  attitude
 towards  opposition  parties.  About  two
 and  a  half  years  back  a  person  from
 Fast  Pakistan  came  to  Agartala  with
 a  Pakistani  Passport,  with  Indian
 visa.  He  surrendered  his  passport  to
 the  Tripura  Administration  and  ap-
 plied  for  citizenship;  he  also  applied
 to  the  Agartala  court  for  permission
 to  practice.  Accordingly  a  sanad  was
 given  to  him.  He  practised  for  some
 time,  but  in  the  meantime  a  notice
 was  served  on  him  asking  him  to
 leave  India  within  twenty-four  hours.
 He  came  to  Calcutta  and  approached
 the  Home  Ministry  several  times.  I
 personally  talked  to  Shri  Datar  also.
 Be.  was  at  last  given  an  extension  of
 one  year  to  stay  in  India.  Now
 that  period  is  going  to  expire,  but  no
 decision  has  been  taken  with  regard
 to  .him.  e  is  a  political  sufferer.
 I.was  told  that  for  about  seventeen
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 years  or  so  he  was  in  jail  for  having
 taken  part  in  the  national  movement.
 He  does  not  know  what  to  do.  I  con-
 sider  this  to  be  a  case  of  injustice.  4
 would  request  the  Home  Minister
 or  now  that  he  is  not  here.  I  would
 request  the  Finance  Minister  to  con~
 vey  this  to  his  colleague—to  take  an
 early  decision  on  the  matter.

 Shri  Morarjl  Desai:  May  I  know
 his  name?

 Shri  Dasaratha  Deb:  His  name  is
 Amulya  Kanchan  Dutta  Roy.  He  is
 an  advocate.

 Mr.  Speaker:  It  can  be  written  and
 passed  on.

 Shri  Dasaratha  Deb:  The  file  is
 there  in  the  Home  Ministry.

 A  large  number  of  Muslims  have
 been  staying  in  Tripura  State  for  a
 long  time-—two  or  three  generations.
 When  the  electoral  rolls  were  pre-
 pared  their  names  were  not  in  the
 voters’  list.  They  applied  to  Govern:
 ment  to  get  their  names  entered;  but
 that  was  refused  and  some  of  them
 were  asked  by  the  Police  to  quit  Tri-
 pura  State.  We  know  that  these  peo-
 ple  have  been  for  a  long  period,  from
 ‘he  days  of  the  Maharaja,  settled  in
 Tripura  State.  In  their  case  also
 some  steps  should  be  taken.  They
 should  be  treated  as  Indian  citizens
 because  they  are  already  Indian  citi-
 zens  and  they  are  not  Pakistani
 nationals.  I  would  suggest  to  the
 Home  Ministry  that  if  they  want  evi-
 dence  from  the  local  people,  that  can
 be  obtained.

 Then  my  next  point  is  about  land
 reform.  Since  Ist  Lok  Sabha,  we
 have  been  toid  that  our  Home  Minis-
 ter  is  going  to  introduce  legislation
 regarding  land  reform  in  Tripura
 State.  But,  up  till  now  that  has  not
 been  done.  Some  six  months  before,
 in  the  Tripura  State  Gazette,  a  draft
 land  reform  Bill  was  published  and
 public  opinion  was  asked.  Accord-
 ingly,  many  of  us  have  given  our



 ”“ypinion  on  that.  But,  till  now  that
 Bill  has  not  been  introduced  in  this
 House:

 There  are  certain  provisions  in  the
 Bill  that  a  crop-sharer  can  become  the
 owner  of  the  land  as  soon  as  the  Bill
 or  Act  comes  into  force.  It  is  opposed
 by  many  people,  the  landlords.  Pos-
 sibly,  it  is  being  delayed  by  those  whe
 oppose  it.  In  the  meantime  what  hap-
 pens  is  this.  Peasants  are  being  evic
 ted  in  the  Tripura  State  at  Dabra
 Balonia  and  Sabrom  and  in  man:-
 other  places  and  the  crop-sharers  whn
 are  cultivating  the  land  for  the  last
 20  or  25  years  are  asked  by  the
 Jhumias,  the  landlords  to  sign  bonds
 wherein  it  is  written  that  they  are
 only  annual  wage  employees,  so  that
 when  the  Bill  comes  into  force,  they
 cannot  demand  the  land.  That  is  the
 thing.  I  think  Government  should
 issue  an  ordinance  prohibiting  all  sorts
 of  eviction  in  Tripura  State  until  the
 Cand  Reforms  Bill  comes  into  force
 Otherwise,  you  cannot  save  the  pesan-
 try  in  our  State  at  all.

 Another  point  I  want  to  raise  here
 is  regarding  the  Tribal  people.  These
 Tribal  people  are  shifting  cultivators.
 They  are  now  generally  coming  to
 settle  themselves  as  agriculturists.  If,
 from  the  beginning,  you  want  to
 impose  on  them  agricultural  taxes  or
 other  taxes,  then,  they  may  not  be
 encouraged.  My  request  to  the  Minis-
 try  is  that  agricultural  taxation  or
 any  other  sort  of  taxation  should  not
 apply  to  the  Tribal  people  at  this
 stage  in  Tripura  State  because  they
 are  economically  and  culturally  back-
 ward.  In  order  to  encourage  them,
 at  least  this  step  should  be  taken.

 Within  the  short  time  at  my  dis-
 posal,  I  want  to  raise  another  point
 and  that  is  regarding  Sales  Tax.  You
 know  that  Tripura  is  isolated  from
 other  parts  of  India  and  we  have  no
 rall  communications  direct.  We  have
 to  import  all  these  commodities,  what-
 ever  they  are,  from  other  parts  of
 India  by  air-lifting.  That  is  very
 vostly  and  our  economy  and  trade  are
 almost.  dislocated.  That  is  why  the
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 {tself,  is  costifier  than  even  in  Calcutta
 or  Delhi.  For  one  seer  of  fish  you
 have  to  spend  Rs.  5  whereag  in  Delhi
 you  can  get  it  cheaper.  It  is  the  case
 with  everything.  So,  if  you  impose
 Sales  Tax  in  Tripura  State  on  cloth
 and  other  essential  commodities,  then,
 it  would  be  very  hard  for  the  people
 of  the  Tripura  State.  I  request  the
 Ministry  not  to  impose  any  kind  of
 Sales  Tax  in  Tripura  State.

 Mr.  Speaker:  What  were  the  taxes
 when  the  Raja  was  ruling?

 Shri  Dasaratha  Deb:  During  the
 Maharaja's  time,  there  was  no  taxation
 in  Tripura  State.

 Mr.  Speaker:  No  taxation  at  all?

 Shri  Dasaratha  Deb:  No  taxation  at
 all.

 Mr.  Speaker:  Then,  how  were  they
 carrying  on  the  Government?

 Shri  Dasaratha  Deb:  At  that  time
 there  was  the  rail  link  between  Tri-
 pura  and  Pakistan.  After  partition  it
 was  cut.

 Mr.  Speaker:  What  was  the
 revenue?  How  could  the  Maharaja
 manage?  He  must  have  had  some
 revenue  to  maintain  the  Government.

 Shri  Dasaratha  Deb:  At  that  time,
 the  income  including  the  land  revenue
 was  about  Rs.  50  lakhs.

 Mr.  Speaker:  Was  that  the  only  in-
 come?

 Shri  Dasaratha  Deb:  Yes;  that  was
 the  only  tax  and  there  was  also  some tax  on  forests.

 Another  point  that  I  would  like  to
 make  here  is  this.  Tripura  is  land  of
 bamboos.  You  have  plenty  of  bam-
 boos  in  Tripura  State.  I  have  been
 drawing  the  attention  of  Government,
 time  and  again,  that  they  should  start
 some  of  industry  there.

 An  Hon.  Member:  Paper  industry



 Ghri  Dasaratha  Deb:  If  not  a  paper
 factory,  I  think,  at  this  moment,  it
 will  be  possible  to  start  a  pulp  factory.
 The  Government  should  look  to  that.
 I  think  there  is  some  allocation,  some
 money  in  the  Budget  itself.  In  the
 First  Five  Year  Plan  it  was  not  done
 and  in  the  Second  Five  Year  Plan  also
 I  do  not  think  our  Government  8
 going  to  implement  that  scheme  even
 though  there  is  a  scheme.  Every  time
 they  say  there  is  shortage  of  technical
 men  and  al!  that  sort  of  thing.

 TB.  patients  are  increasing  in  the
 Agartala  hospital.  In  reply  to  a  ques-
 tion  I  put,  I  find  that  this  year  there
 are  more  than  400  T.B.  patients  there
 and  that  their  number  is  gradually  in-
 creasing.  There  is  no  T.B.  clinic  and
 these  people  are  asked  to  take  out-door
 treatment.  How  can  they  do  it?  I  do
 not  know.  It  is  a  matter  for  experts
 to  examine.  So  far  as  common  sense
 goes,  it  cannot  be  done  through  the
 out-door  treatment.  The  reply  that
 was  given  was  that  the  Government
 has  got  a  scheme  but  due  to  shortage
 of  technical  personnel,  they  cannot  do
 it.  I  do  not  think  it  is  so  difficult.  If
 you  give  them  good  salary,  a  reason-
 able  salary,  then  many  experts  can  go
 and  start  T.B.  clinics  there.  The  only
 difficulty  is  in  their  mind  and  they  are
 not  keen  enough  to  take  up  the  matter
 soon.

 During  the  pre-partition  period,  the
 population  of  Tripura  State  was  only
 about  5  lakhs.  But  it  now  comes  to
 9  lakhs,  though  it  is  7  lakhs  according
 to  the  census.  If  a  proper  census  is
 taken,  it  will  go  up  to  9  lakhs.  Most
 of  them  are  refugees  from  East  Pakis-
 tan.  Two-thirds  of  the  population  is
 refugee  population.  Among  the
 Tribals  also,  one  lakh  of  people  are
 shifting  cultivators;  they  are  landless.
 A  good  number  of  tea  garden  labour-
 ers  who  have  ceased  to  be  workers  in
 the  tea  garden  areas  have  also  become
 landless.  And,  their  rehabilitation
 problem  hag  be:  ome  very  acute  and  it
 should  be  teken  up  very  soon.

 The  Central  Government  has  made
 a  certain  announcement.  In  the
 Raima-Sarma  area,  there  is  big  plot
 of  land.  It  was  decided  by  Govern-
 ment  that  50  per  cent  of  the  arable
 land  should  go  to  the  refugees  and  50
 per  cent.  to  the  Tribals.  That  was
 decided.  But,  up  till  now  I  have  not
 found  any  progress  in  this  matter.
 Our  demand  is  that  the  Refugee  De-
 partment  and  the  Tribal  Welfare
 Department  should  work  simultane~
 ously  in  that  area.  But  before  that,
 some  demarcation  line  must  be  drawn
 specifying  the  areas  that  should  go  to
 the  Tribals  and  the  areas  that  should
 go  to  the  refugees.  If  you  do  not  do
 that,  if  one  of  these  Departments  is
 more  active  than  the  other,  then  it  can
 get  all  the  land  and  the  other  will  be
 deprived  of  it.  I  do  not  want  it  should
 happen;  so  there  should  be  some
 demarcation  of  the  areas.

 Then,  still  another  point  that  I
 would  like  to  make  out  here—and  that
 is  the  last  one—is  regarding  corrup-
 tion.  I  do  not  want  to  say  more.  I
 want  to  draw  the  attention  of  the
 Ministry  to  one  point  to  which  a  good
 number  of  people  have  drawn  the  at-
 tention  of  the  District  Magistrate,  te
 Chief  Commissioner  nd  even  the
 Home  Minister  one  year  before  or  so.

 Then,  regarding  corruption  charge
 against  a  certain  Jhumia  inspector,  I
 may  say  this.  An  inspector  was  em-
 Ployed  at  Khowai  Division  to  carry
 out  Jhumia  rehabilitation  work.  He
 was  alleged  to  have  taken  bribes  total-
 ling  about  Rs.  11,000,  from  the  appli-
 cants,  These  applicants  have  made  a
 representation  to  the  Chief  Commis-
 sioner  also  and  I  talked  to  him  at
 one  time  about  this  matter.  The
 Chief  Commissioner  assured  us  that  he
 would  make  an  investigation  within
 three  months  and  that  he  would  take
 the  necessary  steps.  More  than  six
 months  have  already  passed  But  not
 even  a  preliminary  investigation  has
 been  made.  The  same  officer  is  allow-
 ed  to  work  in  that  purticular  area.
 He  is  now  discriminating  against  al)
 these  people  who  maile  these  com-
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 plaints  and  he  is  threatening  these
 people  that  if  they  tender  any  evi-
 dence  against  him  they  would  not  get
 any  aid  from  the  Government.  These
 activities  of  him  must  be  stopped.

 I  do  not  suggest  that  without  any
 enquiry  that  officer  should  be  punished.
 But  when  such  a  large  number  of
 people  had  complained  against  him,
 the  least  that  is  expected  is  that  he
 would  not  be  allowed  to  work  in  that
 area  but  shifted  to  some  other  place.
 Then,  after  the  investigation  is  over,
 you  can  punish  him  if  the  allegation
 is  true.  Why  is  that  not  done?

 Mr.  Speaker:  In  the  case  of  allega-
 tions  against  individual  officers,  we
 have  always  held  in  this  House  that  if
 no  remedy  was  available  locally,  they
 should  make  representation  to  the  hon.
 Minister.  If  even  then  they  do  not
 get  redress,  they  should  give  notice  to
 the  hon.  Minister  that  they  are  going
 to  raise  the  point  here  and  then  the
 hon.  Minister  will  be  prepared  with
 an  answer.

 Shri  Dasaratha  Deb:  I  have  person-
 nally  written  to  the  Home  Minister  re-
 garding  this  matter.  Regarding  the
 many  problems  that  I  have  raised  in
 my  cut  motions,  I  request  the  hon.
 Minister  to  look  into  them  and  redress
 the  grievances  of  our  people.

 लो  का०  Wo  जेना  (वालासोर--रक्षित

 अनुसूचित  जातियां)  :  अध्यक्ष  महोदय,
 यहां  पर  कई  माननीय  सदस्यों  के  जो  भाषण
 मैंने  सुने  उनसे  मुझे  पता  लगता  है  कि
 हमारे  देश  में  काफी  समस्‍यायें  है.  हमारा
 देश  समस्याओं  से  भरा  हुआ  है  ।  उनमें  से
 धिक,  सामाजिक,  सांस्कृतिक  शोर
 राजनैतिक,  यह  चार  समस्‍यायें  सब  से  बड़ी
 हैं  ।  इन  सब  समस्याओं  को  हल  करने  के
 लिये  हमने  कई  योजनायें  बनाई  है  1  पहली
 पंचवर्षीय  योजना  हम  खत्म  कर  चुके,
 उसमें  हमें  कुछ  सफलता  मिलो,  उससे
 हमें  कुछ  उत्साह  मिला  और  हमने  प्रयत्न
 किया  कि  दूसरी  पंचवर्षीय  योजना  में

 जोर  कुछ  ज्यादा  कर  सके  b

 38.  Timance  Bilt  0696

 दूसरी  पंचबर्दीय  योजना  को  अमल
 में  लाने  के लिए  जब  हम  आागे  बढ़ते  हैं  तो
 हमें  कई  दिक्कतों  का  सामना  करना  पड़ता
 है  ।  इसके  लिये  हमको  पैसे  की  काफी
 जरूरत  है,  यह  पैसा  आखिर  हम  कहां  से
 लायें  ।  तभी  सवाल  उठता  है  कि  हमारे
 देश  में  काफो  टैक्स  लगे,  लेकिन  उसके  बाद
 भी  झगर  हमें  पैसे  को  जरूरत  पड़तो  है  तो  वह
 हम  कहां  से  लायें  ?  हम  इस  पैस  को  टैक्सशन
 से  लेंगें.  अगर  विदेशों  से  हमको  लोन  मिल
 मके  तो  वहां  से  लेंगे  क्योंकि  इस  प्लैन  क॑  पूर्ण
 होने  पर  ही  हमारे  देश  सें  जो  दिककतें  हैं,  जो
 आधिक,  सामाजिक,  सांस्कृतिक  और  राज-
 नैतिक  समस्‍यायें  हैं,  उनका  हम  काफो  हद
 तक  समाधान  कर  सकेंगे  ।  परन्तु  इसके
 साथ  ही  में  कह  देना  चाहता  हुं  कि  हमारी
 जो  वेदशिक  नीति  है  उसको  कायम  रख
 कर  ही  हम  बिदणों  से  महायता  लेंगे  जिस-
 से  कि  हमारे  देश  को  इज्जत  न  कम  हो  ।

 चूंकि  .  आज  कल  हमारी  वेदशिक  नीति
 ऐसी  ही  है.  इस  लिये  हमें  उसे  कायम
 रखना  होगा  |

 हमारा  देश  चाहता  है  कि  चारों  तरफ़
 से  हमारी  प्रगति  हो,  और  इस  लिये  जरूरी

 &  कि  उसको  हम  जल्दी  मे  जल्दी  इंडस्ट्रिय-
 लाइज  करें।  में  मिसाल  के  तौर  पर  बतलाना
 चाहता  हूं  कि  श्राज  कल  हमारे  कपड़े  को
 अवस्था  क्‍या  है  ।  हमार  देश  में,  हम  देखते
 हैं,  काफी  कपड़ा  मौजूद  है.  लेकिन  उसका
 इस्तेमाल  करने  के  लिये  हमारे  पाम  आदमी
 नहीं  हैं  ।  क्‍या  आज  कल  किसी  को  कपड़े
 को  आवश्यकता  नहीं  है  ?  नहीं,  ग्रावश्यकता
 तो  जरूर  है  लेकिन  उसको  खरीदने  के  लिये
 आदमियों  के  पास  साधन  नहीं  हैं  -  इसी
 लिये  आज  'प्लैनिंग  कमिशन  ने  जो  प्चैन
 बनाई  है  उसमें  सुझाव  दिया  है  कि  देश  को
 इंडस्ट्रियलाइज  किया  जाये  1

 प्लैनिग  कमिशन  ने  यह  सुझाव  भी
 दिया  है  कि  इंडस्ट्रियलाइजेदान  के  साथ
 साथ  एप्रिकल्यर  के  ऊपर  मी  काली



 ft  कोण  ह 1  जेसा]

 एम्फेसिस  दी  जाये  ।  हमारा  देवा  घुरूसे  ही
 एॉग्रिकल्अनरल  था  शौर  शझाज  भो  है  हम
 देखते  हैं  कि  हमारे  देश  क॑  काफी  लोग

 एग्रिकल्वर  पर  हो  निर्भर  करते  हैं  ।  लंकिन
 जितने  लोग  खेती  करते  हैं  या  खेत  में  काम
 करने  वाले  मजदूर  हैं,  उनकी  हालत
 जब  तक  सुधर  नहीं  जायगी,  वे  कैसे  इन
 औजों  को  खरीद  सकेंगे  ?  श्राज  सबसे  बड़ा
 सवाल  यह  है  कि  हमारी  जो  पर्चोजिग  पावर

 है,  खरीदने  की  शक्सि  है,  वह  घटती  जाती

 है  क्‍योंकि  उनके  पास  पैसा  नहीं  आता  है
 जिसका  सब  से  बड़ा  कारणयह  है  कि  आज
 एग्रिकल्चर  पर  अधिक  जोर  नहीं  दिया  जाता  |
 जो  हमारे  एप्रिकल्वरिस्ट  हैं  उनकी  खरोदने
 की  शक्ति  तभी  बढ़ेगी  जब  हम  एग्रिकल्चर
 बर  काफी  एम्फैसिस  देंगे  ।  इस  लिये  में
 माननीय  मंत्री  जी  से  प्रार्थना  करता  हूं  कि  वे
 एग्रिकल्थर  पर  ही  ज्यादा  जोर  दें  और  देखें
 कि  हमारी  जमीन  की  जो  उत्पादन  काक्ति
 दिन  प्रति  दिन  चटती  जाती  है  वह  केसे
 बढ़ाई  जाये  ।  हमारे  देश  में  काफी  नवियां
 हैं,  उनके  ऊपर  बांधमी बन  रहे  हैं,  में  नहीं
 कहता  कि  वे  नहीं  बन  रहें  है,  लेकिन  उन
 से  जिलना  फायदा  होना  चाहिये  उत्तना
 किसानों  को  नहीं  मिल  रहा  है  |  झाज  हम
 अपने  देश  में  इंडस्ट्रीज  को  जल्दी  से  जल्दी
 बढ़ाना  चाहते  हैं,  लेकिन  उससे  भी  ज्यादा
 हमको  एद्रिकल्कर  को  बढ़ाना  चाहिये  क्‍योंकि
 जब  तक  हमारे  देश  में  एप्रिकल्कर  नहीं
 बढ़ेगा  तब  तक  इंडस्ट्रोज  को  भी  उन्नति
 नहीं  हो  सकतो  a  एप्रिकल्चर  के  लिये
 arr  हम  देखते  हैं  कि  जितने  जंगल
 देवा  में  हैं  उन  को  साफ  किया  जाता  है  शौर

 उनकी  जगह  पर  खेती  को  जाती है  a  में

 महसूस  करता  हूं  कि  जितने  ही  हमारे
 देश  के  जंगल  काटे  जाते  हैं,  उतनी  &  हमारे
 देश  में  बारिश कम  होती  है  7  प्रगर  बारिए
 कम  हो  औोयगी  तो  कमी  भी  फसल  अच्छी
 तरह  नहीं  हो  सकती  i  इस  लिये  1.....!
 अंबनों  को  रृरकित  रखता  चाहिये  |

 इसके  साथ  ही  में  यह  कहता  चाहता
 हूं  कि  जब  तक  हमारी  भूमि  का  सुधार
 नहीं  होगा  तब  तक  हम  काफी  फसल  नहीं
 वैदा  कर  सकेंगे  शौर  हमारी  साथ  की  समस्या
 भी  हल  नहीं  होगी  ।  सबसे  पहले  भूमि
 सुधार  करने  चाहियें  और  इसके  लिये
 स्टेटों  को  हिंदायतें  दी  जानी  चाहियें  कि  वें
 अपने  अपने  यहां  भूमि  सुधार  करे।  हमारे
 खाद्य  मंत्री  जी  कोआपरेटिय  फामिंग  पर

 बहुत  ज्यादा  जोर  देते  हैं,  लकिन  आज
 कोझापरटिव  फामिंग  के  लिये  जो  हमारी
 छोटी  छोटी  खेती  करने  वाले  लोग  हैं  वे  तैयार
 नहीं  हैं  क्योंकि  वे  एक  दूसरे  का  विववास
 नहीं  कर  सकते  हैं।  इसी  लिये  श्ाज  को-
 ग्रापरेटिव  फामिंग  अच्छी  तरह  नहीं  चलती
 है  ।  इस  लिये  हमने  जिन  नीतियों  को
 अपनाया  है  उन  पर  हमको  जल्दी  से  जल्दी
 जागे  बढ़ना  जबाहिये,  भ्रगर  भागे  नहीं  बढ़ेंगे
 तो  लोगों  का  विष्यास हम  पर  जकर  कम  हो
 जायेगा  1

 हमने  इस  देश  को  समाजवादी  समाज
 को  ढंग  पर  जे  चसने की  जो  अतिज्ञा  ली

 है  वह  हमा  देश  के  लिये  जहां  तक  मुझे
 पता  है  कोई  खास  नई  चीज  नहीं है  ।

 अध्यक्ष  महोदय,  यह  नई  चीज़  जरूर

 है  लेकिन  यह  बिलकूल नई  बीज  नहीं  है
 क्योंकि  अगर  हम  झपने  बेंदों  की  झोर  ध्यान
 दें  तो  इस  सम्बन्ध में  ऋषवबद  में  स्फ्ट
 लिखा  हुभा  है  :

 “समानों  प्रोषा  महबों  अन्न  भागा,

 समानो  योक्ते  |  सहबोयुनण्मी  ।
 संगण्यष्य  सॉंडफ्िनं,  संबोमनासीजआानताम  "

 हमारे  वित्त  मंत्री  महोदय  को  तो  संस्कृत
 का  शौक  है  और  उस  से  विशेष  प्रेम  है
 और  उन्होंने  ऋगवेद  में  जरूर  इस  मंत्र  को
 देखा  होगा।  इसका  भर्थ  यह  है  कि  एक
 ऐसा  लमा  जलाशय  हो  जहां  कि  ह... 3  के



 हर  आदमी  पानी  पी  सके  |  एक  ऐसो  जगह
 शम  पकाया  जाय  जहां  कि  सब  झादमों  एक
 साथ  बैठकर  खा  सके  शौर  एक  साथ  बोल  सकें
 और  सब  दिल  में  यह  सोचें  कि  हम  सब  एक
 पिता  झोर  एक  माता  को  संतान  हूँ  -  हम  सब
 एक  भगवान  की  संतान  हैं  शौर  इस  बात  को
 भी  याद  रखें  ।  हमको  एक  ही  तरह
 चलना  है  श्रौर  हम  सब  को  एक  ही  संस्कृति
 अर्थात्‌  भारतोय  संस्कृति  है  ।

 में  अपने  वित्त  मंत्री  महोदय  से  कहना
 चाहूंगा  कि  जिस  राम  राज्य  को  बात
 हमा  राष्ट्रपिता  महात्मा  गांधी  बे  कही  थी
 यह  राम  राज्य  आखिर  है  क्‍या  i  इस  सम्बन्ध
 में  मैं  मंत्री  महोदय  ओर  इस  सदन  का  ध्यान
 रामायण  के  उस  स्थल  की  ओर  दिलाना
 चाहता  हूं.  जब  कि  रावण  के  प्रागपखेरू  उड़ने
 याले  @  शौर  उस  समय  श्री  रामचन्द्र  ने
 रावण  से  यों  पूछा  था कि  हे  रावण  तुमने
 इतने  समय  तक  राज्य  किया  है  इसलिए  ज़रा

 मुझे  राजनीति  के  बारे  में  तो  कहो  ।  श्री
 रामचन्द्र  द्वारा  रावण  से  इस  बारे  में  सलाह
 लेने  पर  रावण  ने  श्री  रामचन्द्र  को  सम्बोधित
 करते  हुए  मह  कहा  था  :

 “उत्लातान्‌  प्रतिरोपयन,  कुसुमितान  चिन्यन,
 'दिशूनू  बद्धयन्‌,  उत्तुगांन  नमयन्‌,
 नतान्‌  समुदयन्‌,  म्लानान्‌  मुह:  सिचयन्‌,
 कुरान  कंटकनियों  बाँह  निरणयन्‌,
 सालाकारिबव  प्रयत्त,  निषुण:  राजा

 जिरजिवतु
 {Mr,  Durpury-Srsaxmr  in  the  Chair.]
 38.38  bra.

 उतूलातान  प्रतिरोपयन  रावण  ने रामचना

 जी  को  कहा था  कि  जो  उचड़  गये  हैं  उसको
 चर  देना  चाहिये  ।  जिस  के  पास  घर  नहीं
 है  उस  को  भर  देना  चाहिये ।  कसुमितान
 किल्यन,  फूल  होने  से  जैसे  मालाकार  फूलों
 को ले  जाता है  उसी  प्रकार  जिसके  पास
 ज्यादा  धन  हो  जाय उस  से  सरकार को  बन

 लेने  का  हुक  है  |  शिखुन  बद्धयेन,  लड़कों
 की  पढ़ाई  जोर  |  फ स्वास्थ्य की  देशभाल
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 करना  यह  सरकार  का  काम  हे  ।  वास्तव  में

 वही  बुडढ़ा  ह ैजिसका  कि  जान  परिपक्थ

 हो  गया  हैँ  खाली  बाल  सफ़ंद  होने  से  कोई

 बुडढ़ा  नहीं  हो  जाता  1  इसलिए  ब्राह्मण
 ही,  शूद्र  हो.  झ्रादिवासी  हो  झथवा  कोई  भो
 क्यों  न  हो  जिसको  ज्ञान  नहीं  है  उसको  ज्ञान
 देना  सरकार  का  काम  है  |  उत्तगांत
 नमयन.  देश  में  अमन  चैन  रहने  के  कारण
 जिन  के  पास  ज्यादा  घन,  दौलत  हो  गयी  है,
 उस  पर  टैक्स  लगा  कर  सरकार  को  उसे  ले
 लेना  चाहिए।  जिस  प्रकार  एक  चतुर  मालो
 जब  कोई  पेड़  बहुत  बढ़  जाते  हैं.  और  उनके
 कारण  जो  छोटे  छोटे  पड़  होते  हैं  बे  पनप
 नहीं  पाते  हैं  तो  वह  बड़े  पेड़ों  को  काट  कर
 बराबर  कर  देता  है  उसी  प्रकार  सरकार  को
 इस्टेट  ड्यूटी  लगा  कर  सबको  बराबर  कर
 देना  चाहिए  ।  नतान  समुदयन,  जो  मिरे

 हुए  हैं,  आदिवासी  और  हरिजन  लोग  जो  कि
 समाज  में  थिरे  हुए  है  उन  के  उत्थान  के  लिए
 सरकार  को  मदद  करनी  चाहिए  और  उन  को
 उसी  प्रकार  ऊपर  उठाना  चाहिए  जैसे  कि
 माली  डंडे  का  सहारा  देकर  पेड़ों  को
 ऊपर  उठाता  है  ।  स्लालानान  मह  सिचयन,
 जो  ड्रौट  झथवा  बाढ़  से  एफक्टेड  है  उन  को
 सरकार  को  रिलीफ़  देनी  चाहिए  कूरान
 कंटकनियों  बहिनिर्णयन,  जैसे  एक  माली
 अपने  बाग  से  जंगली  चास  पौदों  को  निकाल
 देता  है  उसी  प्रकार  सरकार  को  चाहिए  कि
 समाज  विरोधी  काम  करने  वाले  लोगों  को
 पकड़  कर  बह  जेल  में  रक्खे  भौर  उन  के  भ्रभ्यास
 का  सुधार  करे  |

 में  बित्त  मंत्री  महोदय  से  यह  प्रार्थना
 करना  चाहता  हूं  कि  पहली  पंचवर्णीय  मोजना

 के  बाद  भर्थात्‌  पहला  कदम  उठाने  के  बाद
 हमने  दूसरा  कदम  रखा  है  भ्रर्यात्‌  दूसरी
 योजन  में  झाजकल हम  लोग  झौर उन  को
 यह  देखना  चाहिए  कि  जो  लोग  गिरे  हुए  हैं
 उन  को  उठाने  की  चेष्टा  होनी  चाहिए  t
 जो  स्टेटस  झौर  जो  इलाके  अ्रविकसित

 भर  पिछड़े  हुए हैं  उनको  स्रीय  सरकार
 को  उच्चत  करने के  लिए  जोर  मे  बढ़ाने के
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 लिए  ज्यादा  से  ज्यादा  मदद  देनी  चाहिए  t
 are  ऐसा  न  किया  गया  तो  जो  पिछड़  हुए
 सोन  हैं  गे  पीछे  रह  जायेंगे  शौर  जो  लोग
 भागे  हैं  ये  भौर  भागे  कहते  जायेंगे  ।  में  यह
 नहीं  कहता  कि  शाप  बम्बई  कलकत्ते
 सरीखे  बड़े  बह़े  नगरों  में  भौर  अ्रतिक  विकास
 कार्य  न  करें  आप  उन  के  खिए  करें
 लेकिन  साथ  ही  आपका  ध्यान  पिछड़
 हुए  प्रदेशों  जैसे  उड़ीसा,  मध्य  प्रदेश
 आदि  इलाकों  की  तरफ  जाना  चाहिये  झोर
 केंद्रोय  सरकार  को  इन  पिछड़े  हुए  शोर
 ग्रविकसित  इलाकों  का  विकास  करने  शीर
 उनको  उन्नत  बनाने  की  ओर  विशेष  रूप  से
 दिलचस्पी  लेनी  चाहिये  और  ज्यादा  से  ज्यादा
 मदद  देनी  चाहिये  i  बस  में  और  अधिक  न
 कह  कर  अपनी  स्पोच  समाप्त  करता  हूं  श्र
 चेअ्रमन  महोदय  को  धन्यवाद  देता  हूं  जिन्होंने
 कि  मुझे  बोलने  का  समय  दिया  ।

 Shri  Kauttikrishnan  Nair  (Kozhi-
 kode):  Mr.  Deputy-Speaker,  Sir,  I  am
 happy  to  support  the  Finance  Bill.
 Everybody  without  exception  is  more
 particular  that  India  has  to  be  recons-
 tituted  into  a  prosperous  State.  We
 wanit  it  to  be  made  prosperous  as  early
 as  possible.  We  are  in  a  haste.  We
 want,  in  a  planned  manner.  to  trans-
 form  our  State,  our  country.

 In  that,  a  few  months  back  we  were
 afraid  that  we  may  not  be  able  to  per-
 form  completely  what  we  wanted  by
 the  Second  Five  Year  Plan.  But,  Sir,
 when  the  Budget  speech  was  made  by
 the  Prime  Minister  all  of  us  were
 happy  to  learn  that  Rs.  743  crores  was
 set  apart  for  planning,  and  including
 Railways  there  was  a  provision  for
 Rs.  3077  crores.

 I  come  from  the  State  of  Kerala,
 and  that  too  from  that  portion  which
 was  formerly  merged  with  the  Madras
 State.  I  wish  to  stress  that  the  Indian
 Government  and  the  Planning  Com-
 mission  must  see  more  carefully  about
 the  plans  that  are  being  worked  out
 by  the  Sfates,  because  in  Kerala  that

 portion  which  had  been  with  the
 Madras  State  has  been  completely  ह.
 nored  in  the  Second  Five  Year  Plan.

 Sir,  the  allotment  was  made  before
 the  State  was  formed  into  one  unit.
 But  subsequently  we  were  told  by  the
 policy  statement  of  the  Kerela  Govern-
 ment,  which  was  published  as  a  leaflet
 called  Prosperous  Kerala,  that  a  com-
 mittee  of  all  the  important  members
 of  all  the  parties  will  be  convened  and
 an  agreed  programme—that  is  the
 usual  Communist  phrase—regarding
 the  implementation  of  the  Second  Five
 Year  Plan  will  be  undertaken.  We
 were  sorry  to  note  that  nothing  was
 done.  Then,  from  the  Governor's
 speech  on  (27-44-1957  we  had  a  rough
 idea  that  three  old  schemes  will  be
 taken  up.  One  scheme  which  was
 already  included  by  the  Madras  State
 was  stated  to  be  started  afresh.  In
 the  wording  of  the  Governor’s  speech
 it  was  shown  that  the  Government
 would  strive  to  execute  the  other
 schemes.  That  created  a  sort  of  con-
 fusion  in  our  minds.  We  hope  that
 they  will  include  those  schemes.
 Afterwards,  in  the  budget  speech,  it
 was  clearly  laid  down  as  to  what
 schemes  they  were  going  to  take  up.
 It  will  be  found  from  the  leaflet,  Pros-
 perous  Kerala,  that  these  things  were
 included.  Both  the  Governor's  speech
 as  well  as  the  policy  statement  were
 published  in  a  neat,  beautiful  book,
 and  this  book  was  given  wide  publi-
 city.  But  the  realities  were  expressed
 in  the  budget  speech  of  the  Finance
 Minister  and  we  were  surprised  to  find
 that  only  one  scheme  was  included  in
 the  final  budget  speech.

 The  population  of  Malabar  is  five
 million  and  the  population  of  the  rest
 of  Kerala  is  eight  million.  You  will
 find  on  an  analysis  that  only  45  per
 cent  of  the  amount  set  apart  for  irri-
 gation  facilities  was  given  to  us,  the
 unfortunate  portion  of  that  Kerala
 State.  85  per  cent  was  allotted  to  a
 population  of  eight  million  while  only
 35  per  cent  was  given  to  us,  a  popula-
 tion  of  about  five  million.  We  are
 entitled  to  get,  on  population  basis, 38  per  cent.  But  not  even  half  of  that
 was  given.



 Then  came  the  other  publication,
 Three  months’  popular  rule  in  Kerala.
 If  this  is  popular  rule,  I  do  not  know
 what  to  say.  In  that  leafiet  also  they
 said  the  same  thing,  and  false  hopes
 were  given  to  us.  Sentiments  were
 expressed  in  our  favour  and  it  was
 widely  published  in  a  neat,  beautiful
 little  book.  It  was  stated  in  that  book
 that  in  order  to  give  some  relief  to  the
 ryots  in  several  parts  of  Malabar  area
 which  suffer  from  the  lack  of  adequate
 irrigation  facilities,  the  Government
 have  included  some  schemes,  and  they
 referred,  to  three  schemes.  Of  course,
 if  you  peruse  the  leaflet,  you  will  find
 that  one  of  the  schemes  is  not  in  the
 Malabar  area.  This  attitude  was
 pointed  out  in  public  meetings  and  the
 Assembly  members  raised  this  point.
 Shri  Pattom  Thanu  Pillai  who  belongs
 to  Travancore  raised  this  point  and  he
 said  that  they  have  been  unfair  to  that
 part  of  Kerala,  namely,  Malabar.  I
 wrote  to  the  Chief  Minister  that  a  re-
 vision  has  to  be  made,  and  I  moved
 a  resolution  in  the  Kozhikode  Deve-
 lopment  Council  that  a  readjustment
 of  the  plan  has  to  be  made.  But
 nothing  was  done.

 Then  came  the  pamphlet  Kerala  on
 the  March.  In  that  pamphlet  also,
 they  stated  that  Malabar  suffers  from
 Jack  of  irrigation  facilities,  failure  of
 crops  is  a  regular  feature,  etc.  Senti-
 ments  are  expressed  in  our  favour  but
 the  allotments  are  made  to  the  rest
 of  the  portion  of  Kerala.

 Shri  Narayanankutty  Menon  (Mu-
 kundapuram):  Is  the  hon.  Member
 aware  that  the  leader  of  the  Opposi-
 tion  in  the  Assembly  and  also  the
 Secretary  of  the  KPCC,  represented  in
 the  Planning  Advisory  Committee,

 praia
 to  all  the  schemes  being  chosen

 ere?

 Shri  Kuttikrishnan  Nair:  I  wish  that
 I  am  not  interrupted  now.

 Shri  Narayanankutty:  Menon:  What
 I  said  is  a  fact.

 Shri  Kattikrisikan  Nair:  If  questions
 are  asked  after  my  speech  ‘is  over,  I
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 will  answer  them,  because  otherwise
 these  will  be  tactics  to  deprive  me  of
 my  time.

 Shri  Narayanankutty  Menon:  No,
 no.

 Mr.  Deputy-Speaker:  I  can  assure
 the  hon.  Member  that  he  would  not
 be  deprived  of  any  time  that  he  wants
 to  take,  and  if  any  interruptions  are
 made.  I  will  give  him  that  time  which
 is  taken  away  by  interruptions.  He
 may  not  fear  on  account  of  that.

 Shri  Narayanankutty  Menon:  We
 will  give  some  of  our  time  also.

 Mr.  Deputy-Speaker:  Now  that  the
 hon.  Member  is  not  prepared  to  tole-
 rate  the  interruptions,  the  interrup-
 tions  may  be  avoided  now.  I  think  no
 interruptions  would  be  made  now.

 Shri  Kuttikrishnan  Nair:  Very  nice
 sentiments  were  expressed  in  that
 beautiful  booklet  Kerala  on  the
 March.  I  do  not  know  whereto  Kerala
 is  marching.  Is  it  over  the  skull  of
 that  portion  of  Kerala  to  which
 unfortunately  we  belong?

 Then  came  the  real  facts  in  the
 budget  speech.  In  the  budget  speech
 three  more  schemes  were  included,
 after  the  agitation  and  opposition.
 You  will  be  surprised  to  find  that  by
 adding  two  schemes  in  the  rest  of  the
 State  and  by  allotting  one  small
 scheme  in  the  portion  of  Malabar,  they
 raised  it  into  54  per  cent.  They  were
 graceful  to  give  us  half  a  percent  more
 in  addition.  I  am  saying  this  because
 this  is  a  vital  point.  Law  and  order,
 inefficiency  of  administration,  etc.,  are
 just  passing  phases,  but  the  reconstruc-
 tion  of  India  and  that  too  in  a  po:
 like......

 Mr.  Depaty-Speaker:  Here,  only  re-
 construction  would  be  relevant.  The
 other  things  may  not  be  relevant.

 Shri  Kuttikrishnan  Nair:  So,  I  am
 only  stating  it  in  comparison.  As  f
 said,  law  and  order  and  such  things
 are  all  passing  phases,  but  reconstruc-
 tion  is  vital  to  the  development  o?  the



 {Shri  Kuttikrishnen  Neir)
 country.  When  the  face  of  India  is
 beaming  with  prosperity,  it  will  be
 unfair  that  five  million  people  in  that
 portion  of  Kerala  should  be  deprived
 of  the  legitimate  claims  of  theirs.  All
 this  is  in  respect  of  the  major  irriga-
 tion  schemes.

 A  perusal  of  the  minor  irrigation
 schemes  will  make  it  clear  that  ail
 this  is  done  with  a  certain  idea.  Even
 in  the  minor  irrigation  schemes,  they
 have  given  only  37  per  cent,  and  that
 too  has  been  split  up  in  such  a  way
 that  Cannanore  district  gets  Rs.  29
 Jakhs  and  Kozhikode’  district  gets
 Rs.  9  lakhs.  Palghat  district  gets
 Rs.  40  lakhs.  Trichur  gets  Rs.  33  lakhs.
 Even  in  the  matter  of  major  schemes,
 it  is  an  accepted  principle  that  they
 should  be  split  up  into  district  plans.
 All-India  plans  have  to  be  split  up
 into  district  plans.  In  minor  irriga-
 tion  also.  So,  is  it  not  possible  to
 have  any  suitable  adjustment?

 I  belong  to  Kozhikode  and  we  have
 been  given  Rs.  996  lakhs  while  the
 adjacent  Cannanore  is  given  Rs.  29-08
 lakhs.

 Mr.  Deputy-Speaker:  Order,  order.
 There  is  one  doubt  that  I  am  feeling
 —whether  all  this  is  the  responsibility
 of  the  Central  Government,  or,  is  the
 hon.  Member  only  complaining  against
 his  own  State  Government.  Unless
 the  responsibility  of  the  Centre  is
 there,  it  is  no  use  criticising  the  State
 Government  here.  It  should  not  be
 done.  It  is  not  allowed.  Even  the
 internal  allotments  are  made  by  the
 State  itself,  not  the  Centre  here.  So,
 if  the  hon.  Member  has  any  grouse  he
 may  have  other  means  of  getting  re-
 dress.  Here,  in  this  House,  he  is  not
 justified  in  making  those  complaints
 against  his  State  Government.  He
 must  seek  other  remedies.

 Shri  Kettikrishnan  Nair:  I  am  say-
 ing  this  because  planning  is  a  central

 subject.

 Sr,  Deputy-Speaker:  There  are
 Yenits.  I  have  been  sitting  silent  and
 thinking  over  it.  Planning  is  a  central

 subject,  but  the  allotments  are  made  to
 the  States  and  the  schemes  are  ap-
 proved  by  the  Centre  which  are  sent
 up  by  the  States  themselves.  The
 internal  distribution  and  allotment  to
 different  areas  with  the  State  are  the
 responsibility  of  the  State  itself.
 Therefore,  he  would  not  be  justified  in
 carrying  it  on  further.

 Shri  Narayanankutty  Menon:  There
 is  another  point  also.  The  original
 allotment  was  made  by  the  then  Mad-
 ras  State  and  Rs.  9  crores  were
 allotted  to  the  Malabar  district.  It
 came  automatically  to  the  new  Kerala
 State.  It  was  long  before  the  present
 Government  in  Kerala  came  to  power
 or  the  Kerala  State  came  into  being.
 I  am  saying  this  for  the  information
 of  the  Centre  and  the  Planning  Com-
 mission.  Every  scheme,  its  allottment,
 how  it  has  to  be  worked,  are  all  to  be
 discussed  in  the  Planning  Commission.
 I  am  raising  this  here  so  that  the
 Government  may  instruct  the  Planning
 Commission  to  bestow  attention  on  the
 complaints  made  by  me.

 Mr.  Deputy-Speaker:  If  the  hon.
 Member  wants  to  ask  the  Planning
 Commission  here  to  make  a  separate
 allotment  for  these  5  million  people,
 that  may  be  difficult  and  it  may  not  be
 done,  because  the  State  is  taken  as  a
 whole.  Of  course,  he  has  some  other
 remedies;  it  is  not  that  he  cannot  pro-
 ceed  with  it.  He  may  go  and  see  the
 Planning  Commission.  He  may  write
 to  the  Planning  Minister  here  and  the
 Planning  Minister  in  the  Centre
 would  take  it  up  with  the  State  Minis-
 ters  and  so  on.  So,  certsinly  there  are
 remedies,  but  if  I  allow  this  to  be  rais-
 ed  here,  then  it  may  lead  to  certain
 criticisms  against  the  State  adminis-
 tration  which  will  be  so  wide  that  it
 will  be  difficult  to  control  it.

 Shri  Nerayanaskutty  Menen:  Pre-
 viously  he  compleined  that  more
 money  is  not  allotted  to  Malabar.  Now
 he  complains  that  more  money  is  allot-
 ted  to  Cannanore  taluk  than  to  Koshi-
 kode  tatuk.



 Mr.  Deputy-Speaker:  I  thought  it
 might  have  some  connection  with  the
 re-organisation,  some  pertion  taken  to
 Kerala  State

 Shri  Kuttikrishnan  Nair:  It  is  the
 duty  of  the  Government  of  India  to
 see,  when  new  States  are  formed,  that
 sufficient  sanction  is  made  for  those
 backward  areas.  I  would  appeal  to  the
 Government  of  India  to  help  us  more
 with  new  schemes  and  more  invest-
 ment.  I  am  coming  to  speak  in  this
 House  to  show  the  strength  of  my  case
 and  I  have  analysed  what  has  been
 done  in  Kerala.  In  respect  of  power
 also,  there  is  a  multi-purpose  scheme
 there  but  it  has  not  been  taken  up.
 There  are  four  schemes  in  Malabar
 district,  but  not  a  single  scheme  has
 been  taken  up.

 Shri  Kodfiyan  (Quilon-Reserved—
 Sch.  Castes):  What  about  the  Kattam-
 palli  scheme?

 Shri  Kuttikrishnan  Nair:  It  is  not  a
 power  scheme.

 Coming  to  industries,  there  was  also
 a@  proposal  to  have  a_  ship-building
 yard.  The  Malabar  people  wanted  it
 to  be  at  Beypore,  because  it  is  situated
 within  that  area,  which  originally  be-
 longed  to  the  Madrus  State.  I  made  an
 appeal  to  the  Chief  Minister

 Mr.  Deputy-Speaker:  I  am  afraid  I
 shall  have  to  ask  the  hon.  Member  to
 stop  this  criticism,  because  these  are
 complaints  against  the  Chief  Ministers
 of  the  State  and  they  cannot  be  dis-
 cussed  here.  There  might  be  a  diffe-
 rent  remedy  for  thet  also,  but  this
 cannot  be  discussed  here  saying  that
 the  hon.  Member  went  to  the  Chief
 Minister  and  made  the  complaint  that
 justice  is  not  being  done  to  one  portion
 of  the  State  and  all  that.  That  cannet
 be  discussed  here.  Generally  he  might
 say  that  justice  has  not  been  done.

 Shri  Kettikrishnan  Nair:  I  am  refer-
 ting  to  the  ship-building  industry,  be-
 cause  it  is  the  Centre’s  responsibility.

 Deputy-Speaker:  Yes;  ship-
 buflding  tx  the  Centre's  responsibility
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 But  there  is  no  use  making  a  grouse
 against  the  Chief  Minister;  the  Central
 Government  may  be  criticised

 Shri  Kuttikrishnan  Nair:  I  have  no
 grouse  against  the  Chief  Minister  or
 anybody  else.  But  I  have  every  right
 to  show  that  that  portion  has  been  ig-
 nored.  I  have  shown  these  facts  and
 figures  only  to  convince  the  India  Gov-
 ernment  and  make  them  show  some
 consideration  for  the  development  pro-
 grammes  of  that  portion.  That  is  why
 I  am  appealing  to  the  India  Govern-
 ment  to  take  up  one  or  two  irrigation
 schemes  in  the  Malabar  portion  and
 also  a  saw  mill  and  a  ship-building
 yard  at  Beypore  and  help  us.
 making  this  point,  because  it  is  an
 essential  matter  which  will  affect  not
 only  this  generation  but  itis  going  to
 affect  the  generations  to  come  if
 developmental  programmes  are  not
 started  in  that  portion  of  the  State.

 One  word  before  I  conclude.  I
 have  to  congratulate  the  Government
 on  the  taxation  policy.

 Mr.  Deputy-Speaker:  Now  he  is  con-
 cerned  with  this  Government.

 Shri  Kuttikrishaan  Nair:  Whenever
 I  refer  to  the  State  Government,  I  say
 Kerala  Government.  I  refer  to  Kera-
 la  Government  only  to  show  facts  and
 figures  which,  as  I  stated  before,  were
 all  in  the  books  published  by  them.
 I  de  not  condemn  them;  I  know  that
 my  duty  to  condemn  them  will  be  in
 the  Assembly;  I  know  that.

 I  have  said  all  these  things  only
 to  attract  the  attention  of  the  India

 .

 I  am-

 Government  to  bestow  their  attention
 on  them,  because  we  are  neglected
 there.  Previously  also  we  had  been
 neglected.

 Another  matter  which  I  would  bring
 to  the  notice  of  the  India  Government
 is  regarding  pepper  products,  about
 which  legislation  has  been  brought  by
 the  Kerala  Government.  As  you
 know,  pepper  and  other  things  are  the
 main  products  of  Kerala.  Pepper  is
 the  main  product  of  Malabar  State  and
 it  is  also  a  dollar-earning  commetiity.



 -cement

 (Shri  Kuttikrishnan  Nair)
 But  thie  legislation  of  the  Keraln  Gov-
 ernment  will  be  destroying  the  pepper
 gardens  by  cutting  them  into  small
 pieces.  So,  I  would  request  the  India
 Government  to  see  that  these  gardens
 are  not  destroyed  by  being  cut  into
 pieces.

 I  thank  you  for  the  opportunity
 given  to  me  to  speak  and  I  hope  the
 India  Government  will  consider  our
 pitiable  condition  and  do  what  they
 can  to  raise  the  economic  standards  of
 these  5  million  people  in  Kerala
 State.

 Shri  Naldurgker  (Osmanabad):  I
 am  rising  to  support  the  Bill  introduc-
 ed  by  the  hon.  Minister.  Clause  47,
 sub-clause  (b)  proposes  an  increase
 in  excise  duty  on  cement  from  Rs.  20
 to  Rs.  24  per  ton.  I  want  to  draw  the
 attention  of  the  hon.  Minister  to  some
 facts  relating  to  the  cement  industry.
 It  will  have  to  be  admitted  that  the
 cement  industry  in  India  is  no  doubt
 a  dynamic  industry  and  it  has  remark-
 able  capacity  of  dynamism.

 In  1932,  the  total  cement  production
 of  our  country  was  between  5  to  6
 lakh  tons.  The  total  capacity  in  1960-
 5l  of  2l  units  was  3-28  million  tons.
 In  1955-56  this  rose  to  4.96  million  tons
 with  27  units  and  it  is  expected  that
 by”  1960-61,  these  units  will  increase
 to  44  and  the  total  capacity  will  be
 more  than  2  million  tons.  The  per
 capita  consumption  of  cement  in  India
 is  very  deplorable.  In  Sweden,  the
 per  capite  consumption  is  774  Ibs.  In
 Belgium  it  is  76  pounds;  in  the  United
 States  it  is  540  lbs;  in  Denmark  it  is
 460  Ibs;  in  U.K.  it  is  11  Ibs;  in  India
 it  is  only  27  lbs.  Therefore,  I  am
 drawing  the  attention  of  the  hon.
 Minister  to  some  of  the  facts  which  the

 industry  has  referred  to
 against  the  State  Trading  Corporation.
 There  are  some  specific  allegations
 made  by  the  ACC  against  the  inter-
 vention  of  the  State  Trading  Corpora-
 tion,  which  was  established  in  May
 1956.  .  One  allegation  by  the  ACC
 against  the  STC  is  that  after  its  inter-
 vention  the  price  of  cement  per  ton

 -at  least  Rs.  3  per  ton.

 :  ane

 has  gone  up.  Therefore,  I  want  te
 bring  these  allegations  to  the  notice  of
 the  hon.  Minister.  It  is  stated  in  “The
 Cement  Industry”:—

 “The  STC  has  certainly  a  poor
 showing  in  regard  to  the  prices  of
 cement.  Here  again  comparison
 on  the  basis  of  the  ACC  costs
 would  provide  a  typical  instance
 The  ex  factory  price  awarded  to
 the  ACC  group  for  naked  cement
 stands  at  Rs.  54°5  per  ton.  Pack-
 ing  charges  which  varied  between
 Rs.  3°5  and  Rs.  145  per  ton  on  the
 advent  of  the  STC  are  subject,  as
 before,  to  quarterly  revisions.
 ACC's  sale  price  free  on  rail-head
 destination  was  Rs.  90  per  ton.  The
 f.o.r.  price  charged  by  the  STC
 after  it  took  over  was  Rs.  02°5
 per  ton.  Since  the  excise  duty  was
 raised  from  Rs.  5  to  Rs.  20  per  ton,
 this  price  is  now  increased  to
 Rs.  7°5  per  ton.  In  effect,  it
 means  that  the  STC’s  price  is
 higher  than  the  ACC's  price  by
 Rs.  !2°5  per  ton.”

 Again,  I  will  point  out  another  im-
 portant  factor.  Before  the  advent  or
 intervention  of  the  STC,  cement  was
 available  to  the  consumer  at  Rs.  है?
 per  ton  (that  is  the  “delivered  price”
 to  the  ACC  which  included  the  addi-
 tion  of  the  “freight  average”  of  Rs.  5
 per  ton).  But,  after  the  STC  took
 over  the  sales,  the  distribution  _  still
 continues  through  all  the  then  existing
 distributive  organisations  of  the  pro-
 ducers,  though  the  Government  decid-
 ed  that  the  “delivered  price”  of  cement
 to  the  consumer  should  be  Rs.  102-8-
 per  ton.  With  the  latest  increase  in
 excise  duty  from  Rs.  5  to  Rs.  20  per
 ton,  this  price  has  further  risen  to
 Rs.  117-8.  This,  of  course,  is  exclu-
 sive  of  sales  tax  and  genera!  tex,
 which  is  estimated  to  cost  the  consu-
 mer  a  further  Rs.  7  per  ton.  So,  it  is
 evident  from  the  allegations  that  after
 the  STC  coming  into  the  picture,  there
 has  been  a  sharp  rise  in  the  price  by

 So,  by  the
 intervention  of  the  State  Trading  Cor-
 poration,  the  ordinary  consumer.  has
 been  put  to  a  less.  We  want  to  know
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 from  the  hon.  Minister  whether  these
 allegations  of  the  ACC  against  the
 STC  are  true  or  baseless.  If  they  are
 baseless,  they  must  say  so  and  dispel
 the  doubts  and  suspicions  in  the  minds
 of  the  general  public.

 After  that,  I  want  to  make  a  refe-
 rence  to  some  important  facts  regard-
 ing  food  production.  I  am  of  the  firm
 view  that  the  general  condition  of  the
 agriculturists  should  be  put  on  a  sound
 economic  basis.  Uniess  this  is  done,
 it  will  not  be  possible  for  us  to  increase
 our  food  production.  It  is  only  when
 the  agriculturist  gets  exoneration  from
 the  debt  liabilities  that  he  can  con-
 centrate  on  food  production.  This  is
 the  idea  we  got  when  we  had  a  chance
 to  visit  some  of  the  villages  and  see
 the  general  condition  of  the  agricul-
 turists.  Until  the  agriculturist  get  ex-
 eneration  from  his  debt  liabilities,  he
 would  not  be  able  to  concentrate  all
 his  energies  on  food  production.  And
 this  can  be  done  by  having  rural  cre-
 dit.  Credit  should  be  given  to  the
 agriculturists  on  long  term  basis,  either
 free  of  interest  or  on  low  rate  of  inte-
 rest.  Agriculturists  are  in  need  of
 money  three  times  in  the  year—at  the
 time  of  sowing,  manuring  end  at  the
 time  of  harvesting  the  crops.  If  he
 can  get  some  monetary  help  during
 these  times,  he  can  increase  the  food
 production.

 Another  thing  is  that  no_  reference
 has  been  made  in  any  of  the  speeches
 of  the  hon.  Minister  to  the  amelior-
 ation  of  the  condition  of  the  backward
 classes.  A  commission  was  appointed
 under  the  chairmanship  of  Kaka
 Kalelkar  for  examining  certain  criteria
 for  the  advancement  of  the  backward
 classes.  It  is  stated  that  the  members
 of  the  Commission  were  not  unani-
 mous  on  this  point.  They  have  merely
 stated  that  there  are  3]  crore  people
 belonging  to  the  backward  classes.
 Their  recommendation  could  not  be
 implemented.  After  that,  it  is  also
 stated  that  the  State  Governments
 have  been  asked  to  make  some  ad
 hoe  surveys  and  submit  a  final  report.
 Though  two  to  three  years  have  pass-
 ed,  I  regret  to  find  that  nothing  has
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 been  done,  either  by  the  Central  Gov-
 ernment  or  the  State  Governments.
 There  are  many  brilliant  students.  be-
 longing  to  the  backward  classes,  whose
 educational  progress  has  been  handi-
 capped  or  retarded  owing  to  lack  of
 monetary  resources.  So,  it  is  essential
 that  some  ad  hoc  arrangement  must  be
 made  and  the  students  belonging  to
 the  backward  classes  should  be  given
 monetary  help,  as  is  at  present  given
 to  persons  belonging  to  some  other
 classes.

 Then,  I  am  rather  amazed  to  see
 while  reading  various  literature  that
 anti-Indian  and  pro-Pakistani  propa-
 ganda  has  been  vigorously  launched
 in  this  capital  by  interested  parties.
 Mr.  Sheikh  Abdullah,  a  disillusioned
 demagogue,  is  trying  to  foment  com-
 munalism  and  create  hatred  against
 India.  The  inaction  of  the  Govern-
 ment  in  this  matter  has  been  cons-
 Ppicuous.  They  have  not  taken  any
 action  in  this  matter.  No  doubt,  ac-
 cording  to  the  Constitution,  we  have
 given  liberty  of  free  expression  and
 thought.  But,  it  does  not  mean  that
 that  liberty  should  be  misused  or  uti-
 lized  in  such  a  way  that  our  national
 security  is  in  jeopardy  by  such  propa-
 ganda.  I  think  it  is  time  that  Govern-
 ment  should  take  strict  action  against
 Sheikh  Abdullah  and  control  his
 movements.  After  seeing  the  propa-
 ganda  in  which  Sheikh  Abdullah  is
 indulging  now,  we  feel  that  the  action
 of  Bakhshi  Gulam  Mohammed  in  de-
 taining  him  was  quite  justified.  Now,
 it  is  his  turn  to  act  again.

 No  doubt,  we  are  the  followers  of
 the  principle  of  non-violence  of
 Mahatma  Gandhi.  Our  basic  ethical
 principles,  religious  principles  and  our
 other  ideas  are  best  to  be  taught  to
 and  digested  by  society  when  there  is
 peace  and  tranquility.  We  intended  to
 inculcate  the  spirit  of  peace  into  the
 world,  provided  the  whole  world  is
 peace-minded.  But  when  our  frontiers
 are  jeopardised  by  the  activities  of
 Pakistani  people,  who  are  indulging
 in  activities  of  sabotage  or  such  other
 activities  which  will  endanger  our  th-
 terests,  I  think  it  will  notybe  wise  on
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 our  pert  to  preach-violence  in  the
 strict  sense.  Suppose  a  certain  tiger
 atlacks  me.  If  I  say  “OR  ‘tiger;  I  ami"

 @  follower  of  Mahatma  Gandhi,  I  am
 a  follower  of  ahimsa,  I  believe  in  dis-
 armament  and  similar  things;  do  not
 attack  me”  will  it  heed  my  words?
 Not  at  all.  Therefore,  we  have  to  take
 necessary  precautions.  We  must  have
 the  equipments  and  army  ready,  as
 they  will  be  useful  at  the  time  of
 emergency.  ‘Therefore,  it  is  my  firm
 belief  that  in  such  circumstances  strict
 action  should  be  taken  by  Govern-
 ment.

 On  4th  September,  ‘1957,  by  SQ  No.
 1469,  particulars  about  the  number  of
 Pakistani  nationals  who  were  staying
 in  Uttar  Pradesh  after  the  expiry  of
 their  visa  were  called  for.

 At  that  time  the  Government  pro-
 mised  to  lay  a  statement  on  the  Table
 of  the  House.  According  to  the  state-
 ment,  that  was  laid  on  the  Table  of  the
 House,  it  was  evident  that  there  were
 6,000  Pakistani  nationals  staying  in
 U.  P.  after  the  expiry  of  their  visas.
 We  do  not  know  the  number  of  other
 Pakistani  nationals  staying  in  India.
 They  are  all  staying  in  the  country  not
 in  a  helpless  condition  or  because  of
 wavoidable  circumstances  but  their
 stay  is  quite  deliberate  to  create  dis-
 turbances  and  breac  of  peace,  In
 historical  retrospect  such  instances  are
 not  wanting  where  people  infiltrated
 into)  «Cour  «country  under  different
 g-uses.  They  professed  themselves  to
 be  thorough  nationals  and  patriots,  but
 aiierwards  at  the  time  of  an  emer-
 gency  they  suddenly  turned  to  be
 betrayers,  traitors  and  saboteurs.  Our
 gillant  soldiers  fought  heroic  battles
 on  the  battlefields  and  yet  the  country
 was  tied  down  under  imperialism  for
 centuries  past.  We  hope  the  Govern-
 ment  will  not  commit  the  mistake  of
 repetition  of  this  histerical  anachro-
 nism.

 With  this  I  conclude.
 Shri  B.  Das  Gupta  (Purulfia):  Mr.

 Deputy-Speeker,  Sir,  I  stand  here  to-
 day  with  a  bit  of  hesitation  because  I

 po  Piagellns
 After the  Gandhian  angie  of  vision.

 we  have  schieved  independence,  we

 aave  rather  denied  Gandhi's  approach
 and  this  I  hope  the  House  will  bear
 with  me  ह अ द  Rave  the  wudactty  to
 bring  him  in,  in  this  present  context.

 We  believe  from  our  very  early
 days  when  we  entered  politics  m
 Gandhian  economics.  In  the  Gandhian
 economics  we  found  that  the  charkha
 wes  the  sun  and  everything  revolved
 round  the  charkha.  Now  in  our  present
 economics  in  India  we  find  that  the
 Plan  is  the  sun  on  the  Indian  horizon
 and  everything  is  revolving  round  the
 Plan.  The  foreign  exchange,  the
 foreign  loans  and  everything  is  veer-
 ing  round  the  Plan  and  so  today,  if  I
 am  to  begin  somethiag,  I  must  begin
 with  the  Plan.

 The  Second  Five-Year  Plan  has
 commenced  from  1956-57.  During  this
 period  we  have  been  supplied  with
 Government  papers  and  the  foreign
 exchange  position  has  been  explained
 in  a  very  clear  way.  But  J  must  quote
 a  few  figures  in  order  to  show  the
 condition  which  we  have  brought  our-
 selves  to.  During  the  first  eighteen
 rionths,  since  the  beginning  of  the
 Second  Five-Year  Plan,  the  field  of

 remained  as  a  ‘no  man’s  land’.
 Let  us  look  at  the  figures.

 During  the  whole  of  ‘1956-57,  in
 those  twelve  months,  the  trade  deficit
 wae  Rs.  438°5  crores  and  in  the  next
 six  months  the  deficit  became  Rs.  355-1
 crores.  In  those  very  twelve  months
 the  net  current  account  deficit  was
 Rs.  292°5  crores  and  in  the  next  cor-
 responding  six  months  onty  the  deficit
 was  Rs.  297°7  crores  exceeding  the
 whole  of  the  previous  twelve  months.
 It  was  there  and  nobody  was  there  to
 see  it,  as  a  result  of  which  during
 these  eighteen  months  the  drawing
 on  the  LMF.  rose  up  to  Res.  95°32
 crores.  Loans  from  abroad  totalled



 ‘It  is  the  Government  figures  that
 admit  this.  From  April,  956  to  Sep-
 tember,  ‘1987,  the  total  imports
 amounted  to  Rs.  ,698°7  crores,  in
 which  the  share  of  the  Government
 imports  is  enly  Rs.  crores  and
 the  rest  Rs.  ,79°4  crores  came  under
 private  capitalists.  Within  eighteen
 months  Rs.  1,180  crores  have  been
 spent  in  the  interest  of  the  private
 capitalists  in  our  socialistic  Plan.
 Who  have  gained  by  this  even  in  the
 Private  sector?  It  is  not  that  the
 innumerable  sma}l  manufacturers  or
 businessmen  have  gained  anything  by
 this.  It  is  the  magnates—steel  mag-
 nates,  jute  magnates,  textile  magnates
 who  have  gained  by  this.  It  has  finish-
 ed  our  foreign  reserve.  It  has  caused
 @  permanent  current  account  deficit
 making  the  Government  completely
 helpless  to  expand  the  public  sector
 for  a  long  time  to  come.  At  the  same
 time  the  private  capitalists  have  been
 making  higher  profits  on  their  manu-
 facture  in  a  market  without  any  com-
 petition  because  import  has  already
 been  restricted.  By  hitting  hard  the
 foreign  exchange  reserve,  they  have
 hit  below  the  belt  of  the  public  sec-
 tor  in  the  Plan

 There  now  remains  the  alternative—
 the  question  of  nationalisation.  If  it
 is  a  march  towards  socialism,  this
 questiun  will  arise;  to-day  or  to-
 morrow?  But  that  way  has  also  been
 blocked.  Look  at  the  combination  of
 Tata-Mercedes,  Imperial  Chemical  or
 Birla-NuMfield  etc.  The  marriage
 between  the  Indian  and  foreign  pri-
 vate  capital  has  kept  nationalisation
 out  of  bounds.

 The  National  Plan,  which  is  mainly
 dependent  on  foreign  loans  and  foreign
 assistance,  is  bound  to  flounder  what-
 ever  our  economic  pandits  may  say.
 A  socielistic  Plan  in  a  set  up  where
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 higher.  Up  to  July,  1957,  we  are
 proud  that  we  have  made  available
 our  foreign  loan  to  the  extent  of
 Rs.  58!  crores  A  predominantly
 agricultural  country  like  India  has
 been  made  dependent  on  foreign  cle—
 mency  regarding  food.  The  burden  of
 taxation  is  grinding  the  people  like
 anything.  After  seven  years  of  Plan-
 ning,  the  nation  is  in  a  quandary.  Let
 us  not  deny  the  facts  as  they  stand
 today.  The  Government  are  talking
 of  socialism,  removal  of  disparities  in
 income,  doing  away  with  the  concen-
 tration  of  wealth  and  all  such  things.
 But,  their  way  of  doing  things  is  far
 from  it.  They  have  planned  for  every-
 thing.  But,  they  have  not  planned  to
 change  the  present  sct-up  of  the  ad-
 ministrative  structure  as  a  suitable
 base.  They  have  changed  the  tax
 stracture  while  retaining  the  status
 quo  of  the  profiteering  of  the  private
 capitalists.  It  is  an  illusion  that  the
 Income-tax,  Wealth  tax,  etc,  would
 he'p  to  achieve  their  aim  of  removing
 disparity  in  the  present  set-up.  How
 the  things  stand  is  evident  from
 a  news  item  thet  I  am  quoting.

 This  item  appeared  in  the  Amrita
 Bazar  Patvrika.  The  date  is  28th  April
 ‘1957.  It  was  a  reception  given  to
 Shri  Birla  when  he  got  the  title  of
 Padma  Vibhushan  or  something  like
 thet.  The  news  item  runs  thus:

 “Shri  Birla  who  was  replying
 to  a  reception  held  in  his  honour
 under  the  auspices  of  the  Bombay
 Pradesh  Congress  Committee  on
 the  occasion  of  the  conferment  of
 ‘Padma  Vibhushan’  on  him,  peid
 a  tribute  to  Prime  Minister  Nehru
 tor  the  way  he  conducted  the

 In  the  course  of  his  speech,  he  said:

 there  is  a  wrong  concep-
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 ‘Decause  a  tax  is  a  part  of  the  cost
 of  production  Sy  taxing  heavily,
 therefore,  you  may  think  you  are
 taxing  the  rich  man.  You  may
 think  it  is  coming  from  a  huge
 reservoir  and  not  from  the  tap

 “(the  common  man).  Ultimately,
 it  comes  down  to  the  pocket  of  the
 man  in  the  street.  Therefore,  do
 not  tax  heavily.  Of  course,  nobody
 can  escape  taxes,  but  be  careful
 that  they  do  not  fall  too  much  on
 the  man  m  the  street.”

 it  requires  no  further  explanation.

 After  his  speech,  Shri  S.
 on

 Patil,
 Union  Minister  of  Irrigation  and
 Power,  who  presided  over  the  func-
 tion,  welcomed  Shri  Birla.  The  news
 item  proceeds:

 “He  paid  a  tribute  to  the  great
 part  that  Mr.  Birla  had  played  in

 .  the  country's  fight  for  freedom
 and  said,  it  was  not  those  who
 wok  part  in  the  freedom  battle
 and  courted  imprisonment  and
 made  sacrifices  who  alone  were  to
 be  honoured  by  the  nation.  The
 country  had  a  duty  to  recognise
 the  merits  of  those  who  enabled
 the  army  of  freedom  fighters  to
 carry  on  their  battle  whilst  keep-
 ing  in  the  background,  but
 neverthless  played  their  part  also
 nobly  and  effectively.”

 After  this,  the  trend  of  our  socialistic
 plan  does  not  require  any  further
 explanation.

 I  have  tried  to  present  the  ee dispassionately  without  meaning  an:
 in  ia  anybody.  Now,  the  question  is
 whether  the  ways  the  Government  are
 moving  would  be  able  to  teke  us  any-
 where  or  they  should  tread  on  a  diffe-
 rent.  way.  That  is  what  I  am  going
 to  say.  We  have  the  way,—I  must
 venture  to  say,—the  way  that  Gandhiji
 led  us  and  he  wanted  to  lead

 ie
 after

 Independence.  For  the  last  ten  years,
 we  have  experimented  other  ways,  we
 havé  experimnénted  without  Gandhiji.
 We  find,  iPewe  accept  the  truth,  that

 we  have  failed.  We  say,  No  Govem- ment  can  follow  Gandhiji  in  this
 imperfect  world’.  That  is  not  true.  If
 an  emasculated  slave  nation  could
 follow  Gandhiji  and  could  become  a
 free  nation,  why  could  not  a  Govern-
 ment  established  by  that  nation,
 follow  Gandhiji  after  Independence,
 when  the  nation  has  become  free  and
 strong?  Mightbe,  Gandhiji  visualis-
 ed  this  long-before  and  said,  ‘Is  it  that
 they  had  use  for  him  only  while  they
 were  slaves  and  none  in  an  Indepen-
 dent  India?’  There  is  necessity  for  re-
 thinking  today.  No  Government  can
 deliver  the  goods  in  India  without
 implementing  the  simple  practical
 werys  shown  by  Gandhiji  which  he  had
 acauired  by  his  experiment  in  the
 human  laboratory  of  India.

 T  was  heartened  to  find  a  quotation
 of  Gandhiji  prominently  displayed  in
 some  Government  publications  regard-
 ing  the  Plan.  These  are  the  publica-
 tions:  Life  Lines  of  the  Nation;
 Towards  greater  India’s  realisa-
 ‘cn,  Towards  Socialism,  and  so  on.
 Of  course,  I  am  not  going  to  make
 pe‘ty  politics  out  of  a  great  man’s
 sayings.  I  venture  to  present  it  before
 the  House  because  it  has  appeared  in
 al'  these  Government  publications.
 Thc  quotation  is  this:

 “Il  will  give  you  8  talisman.
 Whenever  you  are  in  doubt,  you
 apply  the  following  test.  Recall
 ‘he  face  of  the  poorest  and  weak-
 cst  man  whom  you  may  have  seen,
 and  ask  yourself  if  the  step  you
 contemplate  is  going  to  be  of  any use  to  him.  Will  he  gain  any-
 thing  by  it?  Then,  you  will  find
 your  doubt  and  yourself  melting
 away.”

 On  this  standard,  by  this  touch-stone,
 if  we  test,  judge  and  consider  the
 Plzn  and  the  present  move  of  the
 Government,  am  I  not  entitled  to  ask
 what  that  poorest  man  or  that  weak-
 est  man  is  getting  or  has  got  from  the
 Plan,  from  the  Budget  and  from  the
 financial  policy  of  the  Government?  I
 am  entitled  to  ask  and  the  nation  is
 entitled  to  have  an  answer  for  that.
 It  is  claimed  that  we  are

 going
 to

 spend  Rs.  4,800  ह... ह  for:  the  ni.



 By  spending  this  huge  amount,  we
 may  build  in  India  spectacular  pyra-
 mids  wherein  only  the  mummy  with
 gold  and  silver  will  lie.  We  are  to
 bufid  a  temple  where  God  will  live
 with  solace  for  the  poorest  and
 strength  for  the  weakest.  Gandhiji
 exhorted  us  that  if  we  are  really
 interested  in  the  welfare  of  India,  we
 should  try  to  build  that  temple  and
 not  the  pyramids  as  in  Egypt.

 It  is  claimed  that  the  Plan  is  to  be
 worked  out  on  a  democratic  set-up
 with  the  objective  of  a  new  social
 order  where  exploitation  of  man  by
 man  will  cease  to  exist.  The  very
 first  thing  I  ask  is,  where  is  the
 democratic  set-up?  Would  you  deny
 Gandhiji’s  conception  of  democracy?
 He  has  said  that  “in  the  true  demo-
 cracy  of  India,  the  unit  is  the  village.
 True  democracy  cannot  be  worked  by
 twenty  men  sitting  at  the  Centre.  It
 has  to  be  worked  from  below,  by  the
 people  of  every  village.”  This  is  the
 very  basic  thing  which  you  have  lost
 sight  of.  I  say  let  the  Government
 even  now  begin  this.  I  do  not  object
 to  your  Bhilai  and  Rourkela  plants
 because  I  know  there  is  no  alternative
 now.  but  first  of  all  do  this.  Build  up
 this  democratic  set-up,  not  in  the  half-
 hearted  way  like  the  States,  nor  in  a
 lifeless  way  like  the  community  pro-
 jects.  Change  the  Constitution  a  bit.
 Make  this  village  republic  a  statutory
 body  under  the  Constitution  with  full
 powers.  In  the  words  of  Gandhiji
 “like  an  island  in  an  ocean”.  Let  us
 not  be  afraid.  To  quote  Gandhiji  “Let
 the  people  have  an  opportunity  of
 committing  mistakes  and  learn  by
 that”,

 Mr.  Deputy-Speaker:  The  hon.
 Member  should  conclude  now.

 Shri  B.  Das  Gupta:  A  few  minutes.

 Mr.  Deputy-Speaker:  He  has
 already  exceeded  by  three  minutes.

 fthri  हा,  Des  Gupta:  I  am  just  com-
 ing  to  my  main  paint.
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 Mr,  Deputy-Speaker:  Why  should
 “the  main  point  be  kept  to  the  end?

 Shri  B.  Das  Gupta:  I  crave  your
 indulgence.

 This  is  absolutely  necessary  that
 from  the  Centre  to  the  remotest  vil-
 lage.  the  heirarchical  structure  should
 be  centrifugal,  and  centripetal.  I¢  is
 required  for  India  now.  What  are  you
 doing  now?—centralising  everything.
 You  cannot  manage  in  this  way  this
 vast  multitude  of  unorganised  people.
 Your  tendency  is  to  spnon-feed  the
 people,  Gandhiji  said,  “Instead  of
 that.  people  should  be  thrown  on  their
 own  resources;  they  should  be  allow-
 ed  to  be”  self-reliant.  Democracy
 should  not  result  in  making  them
 ne!pless.  Democracy  will  break  under
 the  strain  of  apron-strings.  It  can
 exist  only  on  trust.  If  the  people  die
 because  they  will  not  labour  or
 because  they  will  defraud  one  another,
 it  will  be  a  welcome  deliverance.  The
 rest  will  then  learn  uot  to  repeat  the
 sin  of  being  lazy,  idle  or  selfish.”  This
 is  the  basic  thing  for  a  democratic
 set-up  and  for  the  working  of  the
 Plan  for  the  people  and  by  the  people.
 The  Government  are  worried  about
 food  production.  I  can  assure  you
 that  if  you  just  build  the  country  m
 this  way,  you  shall  not  have  to  worry
 about  food  production  or  internas
 resources  or  anything.

 Mr.  Deputy-Speaker:  Now,  after
 this  assurance  the  hon.  Member  has
 to  conclude.  Let  that  main  question
 remain  for  some  other  time.  I  cannot
 give  him  any  more  time.

 Shri  B.  Das  Gupta:  One  minute.

 Mr.  Deputy-Speaker:  No,  I  can-
 not  give.  Another  time.

 Shri  B.  Das  Gupta:  One  minute.

 Mr.  Deputy-Speaker:  I  reminded
 thrice‘  and  he  has  not  cared.

 है! उ  B.  Das  Gupta:  This  is  the:  last
 quotation.  न  :



 Mr,  Deputy-Speaker:  But  how  long
 is  it  going  to  take?  It  is  not  a  ques-~
 tion  of  this  being  the  last.  I  can  only
 allow  him  another  minute,  if  he  can
 nish  it.

 Shri  B.  Das  Gupta:  Yes.  I  will  do
 90.

 Mr.  Deputy-Speaker:  All  right.

 Shri  B.  Das  Gupta:  I  will  wait  for
 the  next  chance  next  time.

 I  hope  the  Government  will  be  alert
 and  try  to  see  the  truth  that  I  have
 stated.  The  Government  and  the
 mation  will  profit  by  it.

 Certainly  there  is  a  notion  that
 whatever  the  Government  say  today
 is  right,  and  they  do  not  give  import-
 tance  to  our  views  or  speeches  or  our
 suggestions.  With  the  last  quotation
 I  em  just  finishing.  Gandhiji  said:

 ‘It  would  be  folly  to  be  in  a
 fool’s  paradise  and  feel  that  we
 can  do  no  wrong.  The  biissful
 state  it  is  no  longer  possible  for  us
 to  claim.  It  will  be  creditable  if
 by  strenuous  effort  we  “succeed
 in  isolating  the  mischief  and  then
 eradicating  it.  We  shall  do  so  enly
 if  we  keep  our  eyes  and  ears  open
 for  seeing  and  hearing  our  own
 shortcomings.  Nature  has  so
 made  us  that  we  do  not  see  om
 backs;  it  is  reserved  for  othem
 to  see  them.  Hence  it  is  wise  w
 profit  by  what  they  see.”

 Mr.  ह.  Shri  Chettiar  is
 mot  there.  Shri  Shastri.

 की  owe  नारायण  (मिर्जापुर-रक्षित-
 अनुसूचित  आातियां)  :  उपाध्यक्ष जी,

 Mr.  Depaty-Speaker:  4  have  called
 Shri  Shastri.

 कही  क  भाराणण  :  ह्म  यह  जानना

 आहते  हैं  कि  भाण  बोलते  के  लिये  शौर  किसने
 लोगों  के  माग,  |

 Mr.  Deputy-Speaker:  Shri  Shastri
 will  speek  now

 स्थाली  cere  शास्त्री  (  बाराजंको-

 रक्षित-प्रनुसूचित  जातियां  )  :  माननीय
 उपाध्यक्ष  महीदय  में.  श्राप  को  बन्यचाद
 करता  हूं  कि  झाष  ने  मुझे  इस  अवसर  पर
 बोलने  के  लिए  समय  दिया  ।  में  दूसरों
 पंच-वर्षोय  योजना  को  दो  चार  बातों  को
 आर  आप  का  ध्यान  आकर्बित  करना
 चाहता  हूं  ।

 हरिजनों  और  बैकब  कलासिज  को
 जो  छात्रवतियां  मिलती  हैं,  ये  बहुत
 देर  में  मिलती  हें।  इस  सम्बन्ध  में  स्थिति

 यह  है  कि  परीक्षाक्षियों  नें  परीक्षा  भी  के
 दो,  लेकिन  छात्रवृतियां  शमी  तक  नहीं
 मिलीं  |  लड़के  साल  भर  तक  परेशान  रहे
 और  झपनी  परीक्षा  जारी  रखने  के  लिए  उन
 को  कर्डा  लेना  पड़ा  ।  जिन  को  कर्जा  नहीं
 मिला,  उन्होंने  परोक्षा  नहों  दो  |  में  अर्ड
 करना  चाहता  हूं  कि  या  तो  आप  छात्रवृत्ति
 दें  नहीं  और  अगर  दें,  तो  ठोक  समय  पर
 दें  ।  मार्च  में  परीक्षाएं  हो  गई  झन  अधेल
 चल  रहा  है,  लेकिन  बहुत  से  लड़कों  को

 छात्रवृतियां  नहीं  मिलीं  मेरे  पास  मेंकड़ों
 की  संख्या  में  इस  आदाय  को  एप्लिकेशन्ज
 पड़ी  हुई  हें  कि उनको  छात्रवृतियां  नहीं
 दी  गई  ।  इस  लिए  में  धार्थना  करूंगा
 कि  धागे  के  लिए  इस  बातका  पूरा  ध्यान  रखा
 जाय  और  डिपार्टमेंट  में  जो  इस  प्रकार
 णशिविलता  से  काम  करने  बाले  हे,  उन  के
 पर  निगरानी  रखी  जाय।

 [Sunx  Mouamen  Imam  in  the  Chain]

 यहां  तक  यानी  का  सम्बन्ध  है,
 आरतबर्द  में  बाटर  बक्से  पोजना  बहुत  दिनों
 से  अल  रही है  और  करीब  करोब  बहुत से
 शहरों,  कस्यों .  धौर,  छोटे  छोटे  शहरों में  & |
 ये  बोना  यम  रही

 '
 हैं,  'मेकिल उतर  ह... है



 के  डिस्ट्रिक्ट  बाराबंकी  में,  जो  कि  मेरी

 कांस्टीव्यूएन्सी  है  श्लौर  जो  लखनऊ  से  ७
 मोल  की  दूरी  पर  है,  झभी  तक  पानी  की  कोई
 व्यवस्था  नहीं  है  ।  पिछली  पंचवर्षीय  योजना
 में  भी  यह  स्कीम  पास  हो  गई  थी,  लेकिन
 इस  को  कार्यान्वित  नहीं  किया  जा  सका  ।
 उत्तर  प्रदेश  का  इस  सम्बन्ध  में  यह  कहना  है
 कि  चूंकि  सेट्रल  गवर्नमेंट  ने  इस  के  लिये
 रुगया  नहीं  दिया,  इस  लिये  यह  योजना
 इस  वर्ष  भी  लाग  नहीं  होगी  इस  प्रकार  के

 बहुत  से  उदाहरण  दिए  जा  सकते  हूँ  ।  इस
 योजना  को  चलाने  के  लिए  और  उस  को
 कामयाब  बनाने  के  लिए  सरकार  ध्यान
 दे  भौर  जिन  जिलों  में  इस  प्रकार की  योजनायें
 हैं.  जो  डिस्ट्रिक्ट  हेडक्वार्टर  है,  वहां  उन
 योजनाभ्रों  को  जल्दी  से  जल्दी  कार्यान्वित
 करने  का  प्रयत्न  करे

 जहां  तक  गृह  मंत्रालय  का  सवाल  है,
 मेरे  पास  इतना  ममय  नहीं  है  कि  में  आप
 के  सामने  पुलिस  के  भ्रष्टाचार  के  उदाहरण
 रखूं  ।  वहां  पर  कदम  कदम  पर  अध्टाचार
 है  ।  नौकरियों  के  सम्बन्ध में  यह  हालत है
 कि  हमारे  पास  बवेकेन्सीश्  कं  सम्बन्ध  में
 सूचना  आती है  है।  लोग  कहते  हैं  कि  भ्ादमी
 मेजिए  ।  हम  कुछ  आदमियों  को  भेजते
 हैं,  जिन  में  से  कई  बहुत  दूर  से  चल  कर  झाते
 हैं,  काफ़ी  सच  कर  के  बझाते  है  i  जेकिन

 उन  को  नौकरी  नहीं  दो  जातो हूँ  1  लेकिन

 बही  झ्राददी  जब  तीन सौ  पया  |.  करते
 है,  तो  उन  को  नौकरी  मिल  जाती  है  मेरे
 पास  ऐसे  सेकड़ों  उदाहरण  हें।  में  रेलवे
 विभाव  और  दूसरे  डिपार्टमेंट्स  के  बारे  में
 कह  सकता  हूं  |  एम्प्लायमेंट  अआफिसिद  के
 बारे  में  कह  सकता  हूं  |  एम्प्लायमेंट  आफ़ि-

 सिद्ध  में  सब  लोगों  के  लिए  पैसा  फ़िक्स्ड  है---
 अपरासी  के  लिए  इतना  रुपया,  कसक:  के

 लिए  इतना  पया  इत्यादि  ।  जब  वह  सयया
 बसरे  तरीके  से  दे  दिया  जाता  है,  तो  देने

 बाले  बचों  के नाव  भेज  दिए  जाते हें।  इस
 ees:  भी  ध्यान  दिया  जाना  चाहिए  3
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 पुलिस  के  कापे  के  सम्बस्ध में  में  यह  कहना
 चाहता  हूं  कि  हरिद्वार  के  समीप  एक  गांव
 में  एक  हरिजन  काश्तकार  के  यहां  डाका
 डाला  गया  शरीर  उस  की  खेती  लूट  लो  गई।
 में  ने  दरोगा  जी  को  कहा  |  दरोगा  जो  समय
 पर  नहीं  शाए ।  चोरी  का  सामान  एक
 तीसरे  आदमी  के  पास  मौजुद  था,  लेकिन
 चोर  का  छोड़  दिया  गया  ।  मेँ  ने  राज्य  के
 मुख्य  मंत्री  को  लिखा,  सब  जगह  लिखा,
 लेकिन  साल  भर  उस  की  एन्क्‍्वारी  नहीं  हुई
 और  उल्टा  वहां  के  कबम्पलेंट  आफिसर  ने
 मेरा  अपमान  किया  और  दस  प्रकार  की
 भली  बुरी  बातें  कही  शौर  झाज  तक  वह
 मामला  इसी  नरह  पड़ा डुझा  हे।  इस  तरह
 से  आज  पुलिस  विभाग  में  अष्टाचार  व्याप्त
 है  1  श्राज  हम  यह  कहते  हूँ  कि  कांग्रेस  हर
 जगह  हार  खा  रही  है  और  इस  का  या
 कारण है  ?  में  झ्ापको  बतलाना  चाहता  हूं
 कि  इसका  एक  मुख्य  कारण  निचले  दर्जे  में
 जो  अष्टाचार  फैला  हुआ  है,  वह  है  ।  ऊपर
 के  दर्ज  में  कोई  खराबी  नहीं  है  लेकिन  नोचे

 बुत  खराजियां  वैदा  हो  गई  हे  ।  ये  निचले
 दर्जे  में  जो  खराबियां  हें,  ये  काग्रेस  को  एक  न
 एक  दिन  ले  डूबेगी  श्गर  वक्‍त  रहते  हमने
 इस  खराबियों  को  दूर  नहों  किया  a  भाप
 झाज  काफो  रुपया  चे  कर  रहे  हें  लेकिन
 उसका  दुदपयोग  हो  रहा  है  1  जितना  आप
 रुपया  लग  करते  हें  उस  से  दुगुने  का  बुदपधोग
 होता  है  a

 अस्पृदयता  के  सम्बन्ध  में अब  में  कूछ
 कहना  चाहता  हूं  ग्राप  यहा ंसे  इस  काम
 के  लिए  उत्तर  प्रदश  की  सरकार  को

 रुपया  वो  देते  हैं  लकिन  वहां पर  इसको  खर्च
 नहीं  किया  जाता है  झभौर वह  लैप्स हो
 जाता  है  ।  भाज  यही  जुभा है  झस्पृषयता
 निवारण  के  काम  में  जो  नान-भाफिशल

 संसार  लग  हुई  हैं भौर  जो  इस  कार्य को
 २५-२४  सास  से  कर  रही  हैं,  उनको  कष्पया

 ने  देकर  उन  संस्थाथों . को दिया जाता है. को  दिया  जाता  है
 जो  उसका  हुकमबोग  करती हूँ  t  जो  क्फ्या
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 लैप्स  हो  जाता  है  उस  के  बारे  में  मी  यह
 सहीं  देखा  जाता  है  कि  इसको  उन  स्को्मों
 पर  ही  क्च  कर  दिया  जाए  जित  पर
 झमल  हो  रहा  है  !  जो  इपया  लैप्स  हो  गया
 था  उस  के  बा  में  मैंत्र  यहां  पर  भवन  भी
 किया  था  और  उसका  उत्तर  मुझे  यह  दिया
 गया  था  कि  उसकी  खोज  हो  रही  है  भौर
 उसके  कारणों  का  पता  लगाया  जा  रहा  है
 fra  संस्थाओ्रों  को  इपया  दिया  भी  जाता  है
 वहां  उसका  संदृपयोग  नहीं  होता  है  t
 इस  वास्ते  आज  आवश्यकता  इस  बात  की
 2  कि  जो  दयया  हम  संस्थाम्रों  इत्यादि
 को देवे  हैँ  उस  पर  रखें झीर देखें  कि
 उसका  सदुपयोग  हो  t

 हर  जिले  में  सवर्ण  छात्रावास  और
 हरिजन  छात्रावास  हैं.  ऐसा  नहों  होना
 चाहिये  ।  सब  के  लिए  एक  ही  छात्रावास
 होना  चाहिए,  हर  जाति  के  लोग  एक  ही
 छात्रावास  में  रहने  चाहियें  ।  वहां  पर
 रहने  बातों  के  एक  साथ  खाना  चाहिये
 एक  साथ  पीना  चाहियें  ओर  एकसाथ  पढ़ना
 चाहिये।  सब  के  लिए  एक  हो  भोजनालय

 होना  चाहिए  शौर  इस  क॑  बारे  में  कोई  भेद
 भाव  नहीं  किया  जाना  चाहिए  t  ग्रगर
 श्ापन  एसा  किया  तो  छन्नाचूत  का  भ्रन्त

 हो  सकता  है  t  we  एक  स्कूल  में  हरिजन
 लड़का  अलग  पड़ता  है,  अलग  छात्रावास
 में  रहता  है.  अलग  से  भोजन  करता  है  तो

 छुप्राशुत  का  अन्त  कंसे  हो  सकता  है  t
 सरकार  ग्रॉट्स  देंतो  है  तो  क्या  वह  इस  चीज़
 की  व्यवस्था  नहीं  कर  सकती  है  कि  हरिजन
 अलग  छात्रावास  में  न  रहें,  अलग  से  भोजन
 ने  करें।  अलग  अलग  छात्रावासों  की  जो
 बात  है  इस  को  आपको  समाप्त  कर  देता
 चआहिये।  झाज  झाप  लाखों  और  करोड़ों

 बपमा  शिजूल  खर्च  कर  रहे  हैं,  बेकार  आपका

 यह  कपया  जा  रहा  है  t  ware  आपकी
 प्तरफ  से  हर  एक  डिस्ट्रिक्ट में  एक  ऐसा
 आाजाबास  ने,  ऐसा  बोशिि  हाउस  बने
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 जिस  में  हरिजन  भी  रहें,  बैक्यई  कलासिस
 के  दूसरे  लोग  भी  रहें,  हिन्दु  भो  रहें,  ने
 मथ  इकट्‌  खायें,  इकट्‌ठे  पियें,  तो  छे  भ्राछुत
 की  ओ  समस्या  है,  छुन्नादूत  का  जो  प्रमिशाप
 है,  उसका  श्न्त  हो  सकता  है  t  श्रगर  झापने
 ऐसा  किया  यो  हमारे  राष्ट्र  पर  जो  छुप्राछुत
 का  कोढ़  लगा  हुझ्ना  है,  उसका  जर्दी  अन्त
 किया  जा  सकता  है  |

 हरिजनों  और  दूसरी  बैक्वई  जातियों
 के  लिए  आप  कुछ  ग्रान्ट  देते  हैं.  कुछ  रुपया
 देते  है  ताकि  वेब  लू  उद्योग  चंचे  चला  सकें  ।
 वह  उुपया  जिन  लोगों  को  मिलना  चाहिएे
 नहीं  मिलता  है.  और  जिन  लोगों  को  नहीं
 मिलता  चाहिये  उनके  हाथ  में  वह  चला
 जाता  है  ।  जो  पढ़ें  लिखे  होते  हूँ,  जित  के
 आदमी  दफ्तरों  में  काम  करते  हैं.  जिन  को
 कायदे  और  कानूनों  का  पता  होता  है,  थे
 इस  इपये  को  लेने  में  सफल  हो  जाते  है  और
 उन  नोगों  तक  वह  नहीं  पहुंच  पाता  है.  जिन
 तक  कि  उसको  पहुंचना  चाहिये  ।  वास्तव
 में  जो  बंकार  है,  जो  गरोब  हैं,  जिन  के  पास
 करने  को  कोई  काम  नहीं  है,  उन  को  यह
 इपया  नहीं  दिया  जाता  है  ।  इस  तरह  से
 इस  रपये  का  भो  बड्स  दुरुपयं.ग  हो  रहा  है।
 मैं  श्राशा  करता  हु  आप  इस  और  अवश्य
 ध्यान  देंगे  और  देखेंगे  कि  यह  श्पया  उन्हीं
 लोगों  को  दिया  जाए  जिनको  इसको
 अत्यकशिक  झावध्यकता  है,  और  जिन  के
 लिए  इसको  देने  की  व्यवस्था  को  जाती  है  ।
 इस  पर  में  अभिक  विस्तार  से  नहीं  कह  सकता
 क्योंकि  मुझे  कम  समय  दिया  गया  है  और
 आप  के  पास  भी  समय  की  कमी  है  !

 में  निवेदन  करना  चाहता  हूं  कि  पिथ्ली
 पंचवर्षीय  योजना  में  गरीबों  को  दशा

 सुधारने  के  लिए  बहुत  कम  इपया  रखा  गया
 था,  उन  की  तरफ  बहुत  कम  ध्यान  दिय
 गया  था।  दूसरी  बोजना  में  बेफारों को
 दूर  करने  के  जिमे  तका  गरीबों  को  गरोबी
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 दूर  करने  के  लिए  थोड़ा  बहुत  ध्यान  श्रवए्य
 दिया  गया  है  शौर  उसके  लिए  थोड़ा
 हुत  कपया  झवदय  अलग  से  रखा  गया  है
 लेकिन  वह  झाटे  में  नमक  के  बराबर  है।
 जब  पहने  से  हो  कम  इपया  इस  काम  के  लिए
 रखा  गया  है  तो  हमारा  यह  कर्व्य  हो
 जाता  है  कि  हम  देवें  कि  उसका  दुष्ययोग
 न  हो,  उसको  सहो  इंग  से  वर्च  किया
 जाएं।  जो  इपया  रखा  गया  है  उस  में  से  अाषा
 या  तोन  चोथाई  जो  सरकारों  नोकर  होते
 हैं,  उन  पर उचे  कर  दिया  जाता  है  शर
 जितको  इप  इ  का  लाभ  पहुंचना  चाहिये,
 उनको  नहों  पहुंचता  है,  ।  जितने  भो

 अूलाक  खुर  हैं  उन  में  भो सपये  का  रखुबपोग
 नहों  होता  है।  मैं  चाहता  हूं  भाप  इस
 झोर  भो  ध्यान  दें।

 अब  में  आपको  संक्षेप  में  एक  और

 सुझाव  देना  चाहता  हूं  ।  में  चाहता  हुं  कि

 हरिजनों  की  कोग्रोग्रेंटिव  सोत्षाइटियां  बर्ने
 जिन  में  आधा  रुपया  आप  दें  भौर  आपा  हरि-
 जन  और  बैकयडडे  क्लासिस  के  लोग  ई  ओर

 चरेलू  घंथे  शुरू  करें  शोर  अयना  जीवन
 स्तर  ऊंचा  उठायें  |  अगर  इस  तरह  को
 कोई  योजना  बनाई  जाये  तो  उससे  बहुत  लास
 हो  सकता  है।  झाप  झाज  बड़ी  बढ़ी
 कोप्राप्रेटिव  सोसाइटियों  को  रुपया  दे  देते
 है  और  गांव  के  जो  छोटे  लोग  होते  हैं  उनको
 उसका  फायदा  नहीं  मिलता  है  और  बेचारे
 लेकारी  में  ही  भपने  दिन  काटते  हें  दस
 ओर  भी  भ्रापका  ध्यान  जाना  चाहिये  t

 oe  काएतका रों  का  सवाल  भाता  है  ।
 गांशों  में  ८०  प्रतिशत  लोग  बेकार  हे  1  खास
 सोर  से  जो  हरिजन  झर  दूसरी  बंकवर्ड
 क्लासिस  के  लोग  हूँ  वे  बहुत  अधिक  संख्या
 में  देकार  हैं।  उनको  स्वराज्य  का  झाज
 सक  कुछ  मो  अनुभव भव  प्राप्त  नहीं  हुमा  है।  वे  उसी
 न्तय्ड  से  पिछडे  हुये  दें  जिस  तरह  से  पहले
 ओ  4  में  दूटी  फूटी  क्ोंपड़ियों  में  रहते  है,
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 फटे  हुये  कपड़े  पहनते  हैँ  भौर  यहां  तक  कि
 उनको  दिन  में  भर  पेट  खाना  तक  नहीं
 मिलता  है  :  आप  करोड़ों  रुपये  बतोर
 टैक्स  के  वसूल  करते  हैं  भौर  नए  नए  टैक्स
 लगाते  जाते  है  1  इन  टैक्सों  का  जो  बोझ
 है  वह  ज्यादा  तर  गरीब  लोगों  पर  ही  पड़ता
 है  और  जो  बड़े  बड़े  लोग  होते  हें  वे  इनसे
 बच  निकलते  हें।  जो  रुपया  झाप  को  सिलता
 है,  उसका  उपयोग  ठीक  ढंग  से  किया  जाना
 चाहिये  ।  अगर  आपने  ऐसा  किया  तो
 इस  से  हमारे  राष्ट्र  का  जल्दी  मला  होगा  ।

 आपका  सब  से  पग्रधिक  ध्यान  अ्रष्टाचार
 की  रोकथाम  को  ओर  जाना  चाहिये  t  पुलिस
 में  तथा  सरकार  के  प्रन्य  विभागों  में  इसका
 बोलबाला  है  7  आज  देखा  जाता  है  कि
 जिस  के  हाथ  में  पावर  होती  है,  वह  पावर
 के  ज़रिये  से  गरीब  लोगों  को  नाजायद्ध
 तरीके  से  दबाता  है  भौर  में  समझता  हूं  कि
 यही  वजह  है  कि  कांग्रेस  को  दिन  प्रति  दिन
 चुनावों  में  हार  का  मुंह  देखना  पड़  रहा  है।
 जब  भी  चुनावों  के  दिनों  में  में  लोगों  के  पास
 जाता  हूं  मुझे  यही  शिकायत  सुनने  को  मिलती
 है  कि  आप  झाज  झाये  हैं,  हमें  फलां  ने  दबाया
 है,  फना  ने  तंग  किया  हम  को  कुचला  जा
 रहा  है  7  लोग  इस  तरह  को  शिकायतें
 क्यों  करते  है,  इस  ओर  आपका  ध्यान  जाना
 चाहिये  ।  आज  झाप  इतना  रुपया  स्व्चें
 कर  रहे  हें  लेकिन  फिर  भी  जनता  के  भ्रन्दर
 झसन्तोष  है,  जनता  संतुष्ट  नहीं  है।  इसका
 एक  मुख्य  कारण  अश्रष्टाचार  का  व्याप्त
 रहना  है।  इसको  हम  ाज  रोक  नहीं  पा
 रहे  हैं  ।  हमारी  देह  पर  यह  कोड़  के  समान
 है  t  भ्रष्टाचार  का  जारी  रहना  राष्ट्र  के
 के  प्रति  सहान  अपराध  है  ।  इसको  रोकने
 के  लिये  मे  चाहता  हूं  कि  कड़ी  से  कड़ो  कार्र-
 वाई  की  जाये  और  कड़े  से  कड़ा  दण्ड  रणा  जाये
 झौर  जितना  रुपया  आप  खर्च  कर  रहे  हैं
 उसको  इस  तरह  से  नें  करें  कि  राष्ट्र  जल्दी
 से  जन्दी  उन्नति  कर  सके  शौर  उसका  कहीं
 भी  दुरुपयोग  नहों  t

 छ



 ater  ताराम्ण  (मिर्डधापुर-रक्षित-
 अनुसूचित  जातियां)  :  सभापति  महोदय,
 में  वित्त  मंत्री  जी  का  ध्यान  उत्तर  प्रदेश  के

 पूर्वी  जिलों  की  तरफ  झआकषित  करना  चाहता
 हैं  ।  वह  इलाका  बहुत  पिछड़ा  हुआ  है,
 वहां  के  लोग  बहुत  गरीब  हैँ,  वे  भुखमरी  के
 दिकार  हो  रहे  हैं.  शौर  प्रतिवर्ष  सूखे
 और  बाढ़ों  का  उन्हें  सामना  करना  पड़ता  है
 झौर  उतका  बहुत  ज्यादा  नुकसान  होता  रहता
 है।  भाज  भी  पूर्वी  जिलों  में  यदि  आप
 देखें  तो  इसी  बात  की  च्च्चों  होती  आपको
 दिखाई  देगी  ।  हमारी  राज्य  सरकार
 के  सामने  भी  हमेशा  पूर्वी  जिलों  का  प्रश्न
 उपस्थित  रहता  है,  उसके  लिये  पूर्वी  जिले
 हमेशा  एक  सिर  दर्द  बने  रहते  हैं।  इसके
 साथ  ही  साथ  वहां  की  आबादी  बढ़ती  जा

 दही  है  झर  श्राबादी  के  बढ़ने  से  भी  हमारी
 जो  समस्‍यायें  हे  वे  दिन-प्रति-दिन  'उलनती
 जा  रही  है।  उत्तर  प्रदेश  की  आबादी  भी

 बहुत  है  भोर  वह  सबसे  बड़ा  प्रदेश  भी
 है  1

 वहां  पर  कोई  इंडस्ट्रीज  नहीं  है  t  वहां
 पर  ज्यादा  तर  लोग  खेतीहर  है  ।  जब
 खेती  खराब  हो  जाती  है  तो  उनकी  हालत
 भौर  भी  बिगड़  जाती  है।  इस  शोर  किसी
 का  ध्यान  गया  प्रतीत  नहीं  होता  है  पूर्वी
 उत्तर  प्रदेश  की  तरफ  से  यह  मांग  की  गई  है
 कि  वहां  पर  काटेज  इंडस्ट्रीज  चालू  की  जायें,
 बड़ी  बड़ी  इंडस्ट्रीज  लगाई  जायें  1  यों  हमारे
 प्रदेश  को  हमेशा  यह  शिकायत  रहती  है  कि

 हमें  केन्द्र  से  बहुत  कम  रुपया  मिलता  है,
 वहां  से  योजनायें  बन  कर  झाती  हैं  जोकि

 बहुत  सुन्दर  होती  हैँ,  बहुत  उपयोगी  होती
 है,  लेकिन  यहां  पर  उनकी  तरफ  कोई  विशेष
 ध्यान  नहीं  दिया  जाता  है  और  उनके
 लिये  कम  रुपया  दिया  जाता है  ।  बहुत
 कहने  सुनने  के  बाद  हमें  कुछ  रुपया  दिया
 गया  है  और  वहां  पर  तीन  इंडस्ट्रीज  स्थापित
 करने  की  बात  कही  गई  है  शौर  इनको
 स्थापित  करने  को  दिश्या  में  कोशिश  भी  हदो

 रही  है।  इनमें  से  एक  तो  वहां  रिहांड  हैम,
 बनाया  जा  रहा  है,  दूसरे  बनारस  में  सोडा.

 ऐश  की  फैक्ट्री  खोली  जा  रही  है  शौर  शीसरे
 एक  रेलवे  कम्पोट  चवनेंस  फौपद्रा  बनाने  की
 कोशिव  की  जा  रही  है  ।  लेकिन  बह
 बड़े  खेद  की  बात  है  कि  इन  इंडस्ट्रीकु
 की  प्रगति  कोई  खास  संतोपजनक  ढंग  से  नहीं:
 हो  रही  है  |  ये  तोनों  हमारे  पूर्वी
 जिलों  की  जान  हें।

 झगर  इनको  स्थापित  करने  में  कुछ  ढिलाई
 की  गई  तो  वहां  को  जनता  को  परेशानी  का
 सामना  करना  पड़ेगा  झौर  उसमें  अ्रसन्तोष
 की  भावना  और  भी  ज्यादा  हो  जायेगी  #
 इसका  नतीजा  यह  भी  होगा  कि  वहां  भुख-
 मरी  बढ़  जायेगी,  कारों  बढ़  जायेगी  |
 वहां  पर  बेतहाशा  अंकारी  है  और  इतने
 भयंकर  रूप  में  है  कि  वहां  के  लोग  घबराये
 हुये  हैं  1  वहां  पर  गल्ला  दिन-प्रति-दिन
 महंगा  होता  जा  रहा  है,  लेबर  वलास  में  बंका री
 बढ़ती  जा  रही  है,  एजु.:टिड  क्लास  में  बेकारी
 बढ़  रही  है  शौर  हमारी  समझ  में  यह  बात
 नहीं  आ  रहो  है  कि  इस  बेकारी  के  किस  तरह
 से  दूर  किया  जायेगा  ।  झगर  इन  तोनः
 इंडस्ट्रीज  को  वहां  पर  समय  रहो  स्थापित
 कर  दिया  गया  तो  वहां  पर  बेकारों  कुछ
 हद  तक  कम  ही  जायेगी  ।  लेकिन  खेद  का
 विषय  है  कि  रेलवे  फंक्टरी  जो  मडवाडीह  में
 बन  रही  है,  उसमें  होने  वाले  काम  को  इसलिये
 ढीला  कर  दिया  गया  है  शौर  किया  जा  रहा
 है  कि  वित्त  मंत्रालय  फारेन  एक्सचेंज  नहीं
 दे  रहा  है  ।  हमारा  रेलवे  बोर्ड  बहुत  काफी
 कोशिश  कर  रहा  है  कि  हमें  फारेन  एक्सचेंज
 मिले,  हम  मशोनें  मंगवायें  और  वहां  मशीनें
 ले  जा  कर  काम  शुरू  करे  लेकिन  झभी  परसों
 की  बात  है,  में  बनारस  में  था,  मुझे  मालूम
 हुआ  कि  उस  फैक्ट्री  4:  जो  इंचाजें  थे,  उनका
 वहां  से  ट्रांसफर  हो  गया  है  झौर  &  यहां  भा
 गये  हैं  a  सारे  प्रेस  क  लोग  वहां  इकट्ठे  थे  t
 जनता  में  धौर  प्रेस  वालों  में  एक  क्‍्विश्वास
 सा  पैदा  हो  गया  है  कि  शायद  यह

 को



 हां  नहीं  बनेगी  या  यह  फैक्ट्री  वहां  से
 शिफ्ट  कर  दो  जायेगी  +  समझाने  बुन्नाने
 धर  मी  उन्हें  यह  विश्वास  नहीं  होगा  कि
 ग्रह  फैक्ट्री  वहां  बनेंगी  !  में  अपने  वित्त  मंत्री
 जी  से  यह  शझ्ज  करना  चाहता  हूं  कि  इस
 क्षेत्र  बे:  लिये  फारेन  एक्सचेंज  के  लिये  जो
 दिक्‍कत  है  उसे  दूर  करके जल्दी  से  जल्दी
 रुपया  दे  ताकि  वहां  मशीन  बाहर  से  चाय
 झोर  यह  फैक्ट्री  चालू  हो  ny

 दूसरी  बात  में  यह  कहना  चाहता  हूं
 कि  हमारे  क्षेत्र  में  जा  इंडस्ट्रोज  पहले  चलती
 थीं,  वह  इस  वक्‍त  काफी  कमजोर  हो  गई  हैं  ।
 बनारस  में ग्राप  जानते  हैं  कि  बनारसी  साड़ी
 शरीर  जरी  ८;  काम  को  इंडस्ट्री  चलतो  थी,
 दूसरी  बहुत  बड़ी  इंडस्ट्री  कालोन  को  थी  ।
 हमारे  देश  में  कालीन  को  सब  से  बड़ो  ईंइस्ट्री
 बनारस  ओर  भद्दोही.  जिला  मिर्जापुर  में  है,
 जहां  से  कि  में  निर्वाचित  हुआ  हूं  ।  ५.  ६
 करोड़  रुपये  का  फारेन  एक्सचेंज  यह  इंइस्ट्री
 झ्रापका  दिवातो  है,  लेकिन  इस  वक्‍त  उसको
 हालत  बहुत  खराब  हो  गई  है  1  इसलिये
 खराब  हो  गई  है  क्रि  उस  पर  हमारा  कंट्रोल
 नहीं  रहा  है  विदेशों  में  इसको  काफो  खपत
 होतो  है,  लेकिन  उसकी  मार्कट  पर  हृमारा
 कोई  कंट्रोल  नहीं  है,  इसलिये  नहीं  है  कि  हम
 झसंगठित  हूँ,  हम  में  कोई  संगठन  नहीं  है
 wet  पर  दो  तीन  फारेन  कम्पनियां  हें  जो
 कालोन  ब  उद्योग  को  कंट्रोल  करती  हैं  भौर
 जैसे  चाहती  हूँ,  दूसरे  देशों  में  भेजती  हैं  ।
 इस  कालीन  इंडस्ट्रो  में  सब  से  बड़ी  कठिनाई
 यह  झा  गई  है  कि  कालीन  के  वीवर्स,  जो  इस
 इंडस्ट्री  की  जान  हैं,  रीढ़  हैँ,  वे  श्राज  भूखों
 मर  रह  हैं,  तड़प  रई  हैं  '  उनको  उचित  मज-

 दूरी  नहीं  मिलती  है  t  मुझसे  बहुत  दुःख  के  साथ
 कहना  पड़ता  है  कि  ६०,०००  कालोन  बुन-
 करों  ने  पूरे  एक  महीने  तक  हंड़ताल  की,
 इसलिये  हड़ताल  की  थी  कि  उनको  उचित

 मजदूरी  दो  जाय  ।  झभी  हाल  ही  में,  तीन
 भार  दिन  हुये,  वह  स्ट्राइक  खत्म  हुआा  है  ।
 करीब  एक  लाख  कालीन  बुनकर  हमारे  यहां
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 इस  इंडस्ट्री  में  लगे  हुये  हें,  लेकिन  उनकी

 सजदूरी  कितनी  है  ?  ६  जाये  रोज  ोबीस
 घंटे  काम  करने  पर  उनको  ६  भाने  मिलते
 हैं  ।  उनको  हालत  यह  है  कि  ने
 रात  में  भी  काम  करते  हैँ  भशौर  दिन  में  भी
 काम  करते  हैँ,  घरों  में  काम  करते  हें,  और
 जब  भो  उनको  मौका  मिल  जाता  है  उसमें
 काम  करते  हैं  ।  कालीन  डोलर्स  उनको  ऊन
 दे  देते  हूँ  और  कालोन  बुनने  वाला  सामान
 दे  देते  हैँ  चरों  में  वे  उसको  लात  हूँ,  वहीं
 पर  बुनत  हें  झोर  जब  तैयार  हो  जाता  है  तो
 व्यवसायियों  को  ले  जा  कर  बापस  कर  देंत  हैं  ny
 एक  आदमी  अपने  परिवार  ह  साथ  उसमें
 लगता  है  और  बुनता  है  तथा  ६  श्राना  रोज
 मजदूरी  पाता  है,  तो  उसका  काम  कंसे  चल
 सकता  है  ?  बड़ो  सुन्दर  इंडस्ट्री  है,  फारेन
 मार्केट  में  उसको  खपत  है,  अच्छा  मे  अच्छा
 कालीन  होता  है,  लेकिन  श्ाज  उसको  तरफ
 सरकार  का  कोई  ध्यान  नहीं  है।  जब  किसी
 फंक्ट्री  में  स्ट्राइक  हो  जाता  है  या  दस  आदमी
 प्रपना  काम  बन्द  कर  देते  हें  तो  आप  दौड़े
 हुये  जाते  हैं,  लेकिन  इस  इंडस्ट्री  की  तरफ
 श्राप  ध्यान  नहीं  देते,  इस  लिये  एक  बेल-
 फेबर  आफिसर  भी  नहीं  रखते  हैँ,  यह  भी
 नहीं  सोचते  हैं  कि  यह  इंडस्ट्री  केसे  चलतो
 है  t  मेंने  पिछले  साल  भी  कहा  था  कि  इस
 इंडस्ट्री  को  बढ़ाने  &  लिये  शर  इसको  तरबको
 करने  के  लिये  आपका  ध्यान  जाना  चाहिये,
 लेकिन  आज  तक  कोई  ध्यान  नहीं  दिया  गया  ।
 मेरी  भर्ज  यह  है  कि  अगर  इन  वोवर्स  को  तरफ
 खयाल  नहीं  किया  गया  तो  यह  इंडस्ट्री  चौपट
 हो  जायेगी  ।  उनके  लिये  आपकी  तरफ  से
 कम  से  कम  एक  अधिकारी  नियुक्त  होना
 चाहिये,  यह  देखने  के  लिये  कि  इन  मजदूरों
 की  क्या  हालत  है,  इस  इंडस्ट्री  में  जो  व्यवसायी
 लोग  हें,  उतकी  क्‍या  हालत  है  ।  उनके  पास
 काफी  पैसा  आता  है,  इस  इंडस्ट्री  से  हर  व्यव-
 सायी  के  पास  एक  एक  साल  में  महल  खड़ा
 हो  जाता  है,  कारे  चलने  लगती  हें,  लेकिन
 ओ  बुनकर  हूँ,  जो  कालीन  बनाने  बाले  भाई
 हे,  वह  भूखों  करते  हे  1  इतनी  बड़ी  विषमता



 {  श्री  रूप  नारायण  ]

 को  दूर  करने  के  लिये  भाप  क्या  कोशिश
 कर  रहे  हैं?  झाप  काटेज  इणश्य्रीज  की
 तभी  बढ़ा  सकते  हैं  द & 6  उनमें  यूंजीयतियों  का
 झोषण  न  हो  ।

 1455  hra.

 (Mr.  Deputy-Spraker  in  the  Chair]

 पूंजीपति  काम  करने  वालों  का  शोषण
 न  करें  t  काटेज  इंडस्ट्री  में झाम  तौर  से
 देखा  जाता  है  कि  पूंजीपति  नहीं  पहुंचते,
 लेकिन  यह  काटेज  इंडस्ट्री  ऐसी  है  जो  कि
 पूंजीपतियों  के  ही  हाथ  में  है।  इसलिये  श्राप
 अपने  किसी  ग्रधिकारी  के  द्वारा  इसकी  जांच
 करावें  ओर  देखें  कि  यह  इंडस्ट्री  कसे  बढ़ाई
 जा  सकती  है  और  वहां  के  मजदूरों  को  कैसे
 राहत  मिलेगी  ।  आज  उन  लोगों  को  किस
 तरह  की  सहायता  दी  जाय  ताकि  वह  श्ागे
 अग्रसर  हों  i

 वित्त  विभाग  परोक्ष  रूप  से  या  अपरोक्ष  रूप
 से  जनता  से  पैसा  लेता  है  और  उसे  फिर  वितरित
 करता  है  7  यह  सारी  उसकी  जिम्मेदारी  है
 कि  जो  पैसा  वितरित  किया  जाता  है  उसको
 देखे  कि  उसका  दुरुपयोग  तो  नहीं  हो  रहा
 है  1  उसको  कैसे  काम  में  लाया  जा  सकता  है
 झौर  साथ  ही  साथ  उसको  यह  भी  देखना
 चाहिये  कि  बह  अपना  संतुलन  बनाये  रखे,
 ऐसे  निष्पक्ष  भाव  से  वह  पैसे  को  वितरित  करे
 कि  किसी  को  उसके  प्रति  असन्तोष  न  हो,
 किसी  को  कुछ  कहने  की  जरूरत  न  हो  ।
 झाजादी  के  बाद  बहुत  सी  समस्‍यायें  मेने
 देखीं  ।  उन  से  आपको  गरीबों  को  स्वतंत्र
 करना  चाहिये  :  भाज  बहुत  से  गरीब  भ्रादमी
 हैं  जो  कि  बहुत  पिछड़े  हुये  हें,  जो  बन्धनों  में
 अकड़े  हुये  हें  श्लौर  जिनकी  कि  हम  अब  तक
 सहामता  नहीं  कर  सके  ।  में  भ्रापकों  बतलाना
 चाहता  हूं  कि  आजादी  की  लड़ाई  के  समय
 लोगों  ने  भ्रपने  सिर  को  हथेली  पर  रल  कर
 इंदेजों  का  मुकाबला  किया,  मरे  भौर  जेल
 नये  ।  लेकिन  आज  की  जनता  इतनी  परेशान

 है,  गरीब  जनता  इतनी  परेशान  है  कि  बहू
 बाहर  भरा  कर  भ्रपना  दुःख  कहने  के  लिये  भी
 तैयार  नहीं  है।  हमारे  उत्तर  प्रदेदा  के  मौदहा
 चुनाव  में  क्‍या  हुआ  ?  मोदहा  में  हरिजन
 लोग  वोट  देने  तक  नहीं  भ्रायं  ।  लोग  उनके
 घरों  पर  लाठियां  ले  कर  खड़े  हो  गये  ताकि
 हरिजन  लोग  बाहर  न  निकलें  ।  इसलिये
 बह  लोग  वोट  देने  के  लिये  नहीं  शाये  कि
 वह  लोग  उन  लोगों  की  जमीनों  में  रहते  हैं,
 उनकी  मजदूरी  करते  हें  जिनको  यह  बोट
 नहीं  देना  चाहते  थे।  वह  आशिक  ढंग
 से  इतने  जकड़े  हुये  हैं  कि  उनके  सामने  सिर
 नहीं  उठा  सकते  इसलिये  आपका  यह
 फर्ज  है  कि  शाप  उनकी  सहायता  करें।  आप
 उन  वेगुनाह  बेकस  लोगों  की  सहायता  करें
 जो  बोल  नहों  सकते  हैं  ।  कम  से  कम  उन
 खेतिहर  मजदूरों  भ्रौर  हरिजनों  को  जिनके
 रहने  के  लिये  मकान  नहीं,  जिनमे!  पास  झोप-
 डियों  के  लिये  एक  बीधा  जमीन  नहीं  है,  उनको
 शाप  जमीन  दे  दें  7  उनको  श्रापकों  मकान
 देना  मुश्किल  है,  इसके  लिग्रे  सब  को  धन  देना

 मुहिकल  है,  लेकिन  कम  से  कम  इलना  तो
 धाप  कर  सकते  हें  कि  उन्हें  बसने  के  लिये
 जमीन  दे  दें  ।  श्राज  उनकी  बहुत  खराब

 हालत  है,  वह  लोग  जिनकी  जमीन में  हैं,
 उनके  गुलाम  हैं,  जैसे  कि  हम  अंग्रेजों  के गुलाम
 थे  1  ग्राज  जिन  १३,  १४  करोड़  आदमियों
 के  पास  रहने  के  लिये  मकान  और  जमीन

 नहीं  है  यह  बड़े  बड़े  पूंजीपतियों,  बड़े  बड़े
 साहुकारों  बड़े  बड़े  खमिहरों  शर  जमींदारों
 के  गुनाम  हैं,  जिनकी  जमीन  में  वह  बसते  हैं  V
 झाज  की  हमारी  लैंड  पालिती  निश्चित  नहीं  है
 मेरी  समझ  में  नहीं  झाता  कि  शझाज  तक  उनके  लिये
 बया  किया  गया।  भ्राज  जमीन  के  वास्ते  हमारी
 सरकार  क्‍या  कर  रही  है,  यह  भी  मेरी  समश
 में  नहीं  भ्राता  ।  यही  मालूम  होता  है  कि
 हमारी  सरकार  को  यह  साहस  नहीं  होता  कि

 बह  कोई  उचित  और  कड़ा  कदम  उठा  सके

 इसतरह का  कदम  उठाने  में  सौर  इस  तरफ
 ध्यान  देने  में  उसे  शर  क्यों  लगतो  है?



 में  जानता  हूं  कि  यह  समस्या  बढ़ी  विकट
 है,  इस  समस्‍या  को  छेड़ना  झासतन  बात  नहीं
 है  1  हर  तरफ  नई  किस्म  की  जमीन  है,  नई
 नई  समस्‍यायें  हें,  कहीं  भाबादी  ज्यादा  है
 कडी  कम  है,  कहीं  की  जमीन  किसी  तरह  की
 है,  श्र  कीं  को  किसी  तरह  की  है,  लेकिन
 अगर  झाप  को  इस  हल  करना  है  तो  झरापको
 साहस  के  साथ  कदम  उठाना
 पड़ेगा  और  करना  चाहिये  ।  झाप
 को  जमान  'का  वितरण  करना  है  तो
 कोजिये,  सीलिंग  करन,  है  तो  कीजिये
 लेकिन  आज  जिस  तरह  से  काम  किया  जा
 रहा  है  उससे  लोगों  में  झापकी  तरफ  से
 विश्वास  उठता  जा  रहा  है  हमारे  उत्तर
 प्रदेश  में  श्राप  जानते  हें  कि  कुछ  कदम  उठाया
 गया  है  में  दावे  के  साथ  कह  सकता  हूं  कि
 उत्तर  प्रदेश  इस  विषय  में  आगे  है,  आज
 सेल्टर  भी  उसको  फालो  नहीं  कर  सकता  है

 फक  माननोध  wwew  :  सेन्टर  के  पास  तो
 जमीन  नहीं  है  ।

 श्री  रूप  सारायरत:  उत्तर  प्रदेश  में  यह
 कुहा  गया  कि  जो  जमीन  जोतने  वाला  है,
 जमीन  उसकी  है  t  हमने  इसके  लिये  कानून
 बनाया  था  कि  जो  खेतिहर  जिस  जमीन  को
 जोतता  है  वह  उस  की  हो  जाय,  लेकिन  ऐसे
 कदम  उठाने  पर  भी  हमारा  शासन  सूत्र
 ऐसा  है,  वह  इत्तना  ढीला  है,  इतना  कमजोर
 है,  कि  वह  चीज़  नहीं  हो  सकी  ।  हमारे  कुछ
 भ्रधिकारी  ऐसे  हें  जो  हमारी  भावनाओं
 का  ठोक  से  पालन  नहीं  करा  सकते  ।  सर-
 कार  चाहती  है  कुछ  और  झधिकारी  चाहते
 हैं  कुछ।  सरकार  तो  चाहती  है  कि  खेतिहर
 सजदूर  जो  बिना  मकान  के  हें,  उनको  जमीन
 मिल  जाये,  लेकिन  हमारे  सरकारी  कर्मचारो
 इसको  नहीं  चाहते  t

 35.00  brs.

 इसलिये  वह  तमाम  दरिजन  और  लेति-

 हुर  मजदूर  जो  दूसरों  को  जमीन  के  कर

 बोते थे थे  थे  सारे  के  सारे  बेदखल  कर  दिये
 शदे ।  एक  बड़ी  विकट  समस्या  हमारे

 48  APRIL  2998  Finance  Btlt  ३0696

 सामने  खड़ी  हो  जाती  है  1  में  यह  भ्र्ज  करूंगा
 कि  आप  जो  भी  कदम  उठायें,  कड़ाई  के  साथ
 उठावें  और  यह  समझ  कर  उठायें  कि  जो  भी

 कानून  बनाया  जायेगा  उसका  कड़ाई  के  साथ
 पालन  करे  ऐसा नहों  कि  हम  कोई  चोज़
 बना  दें  शर  अधिकारी  लोग  उसका  दुरुप-
 योग  करें  और  दूसरे  रास्ते  पर  चले  जायें  ।
 हालांकि  सरकार  को  यह  मंशा  नहीं  होती  कि
 बे  आदिवासी  खेतिहर  जमोन  से  बेंदखल  किये
 जायें  लेकिन  वह  जमीन  उनसे  मुफ्त  में  ही
 ले  लो  गई  t  अदालत  में  यह  फंसला  हुआ
 है  कि  यह  जमीन  उनको  दे  दी  जाय  ।  जो
 कभो  उस  जमीन  पर  काबिज  रह  हें  उनको
 कठ्जा  दिया  गया  और  जबर्दस्ती  वहां  के
 हरिजनों  को  और  वहां  कके  उन  गरोबों  को
 जो  कि  सैकड़ों  वर्षों  से  वहां  खेत  जोतते  रहे  ह्
 उनको  बेदखल  कर  दिया  गया  ।  इस  तरह
 1  एक  केस  नहीं  बल्कि  हजारों  केस  हें  ओर
 अब  झाप  हो  बतलाइये  कि  इस  नाइंसाफो  के
 रहते  जनता  में-  इस  सरकार  के  क़ानून  कायदों
 के  प्रति  कैँसे  विश्वास  उत्पन्न  होगा  ।  जनता
 तो  कायदे  कानून  नहीं  देखती  है  कि  उसमें  कते
 कंसे  सुन्दर  दाब्द  लिखें  है ंबह  तो  उनका  झसर
 और  अमल  देखती  हैं  कि  उसमें  पर  चूंकि
 आज  उनके  साथ  नाईसाफी  बरती  जा  रहो
 है  इसलिये  आपकी  जो  जुडिशिएरी  है  भौर
 आपकी  जो  प्रदालतें  हैं  उन  पर  से  जनता  का
 विश्वास  उठता  जा  रहा  है  t

 इसी  तरह  काशी  विश्वनाथ  के  मन्दिर  में
 हरिजनों  के  प्रवेश  सम्बन्धों  प्रचन  को  सोजिये  ।
 पहले  वहां  पर  हरिजन  नहीं  जा  सकते  थे
 झौर  उन  पर  मन्दिर  में  जानें  के  लिये  रोक
 लगी  थी  लेकिन  चार  वर्ष  तक  हमारी  जुडि-
 वबिएरी  ने  हरिजनों  के  मन्दिर  प्रवेश  के  हक़
 में  फंसला  नहीं  दिया  हालां  कि  उस  सम्बन्ध
 में  कानून  बिलकुल  स्पष्ट  जौर  सही  था  t
 लेकिन  झदालत  नें  सटे  झा्डर  करके  प्दार

 वर्ष  तक  इसको  जटकाये रखा  t  में  पूछता
 चाहता  हूं  कि  जब  सरकार  ने  गमाचव को को
 मिटाने  के  लिप्रे  एक  क्राबून  बताया  जुआ  है
 तब  उस  अदालत ने  इस  तरह  का  रुख  क्र
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 झपनाया  ?  में  समझता  हूं  कि  शायद  उस
 झदालत  को  झापके  इस  कानून  में  पूरा  विश्वास
 न  रहा  होगा  जिसके  कि  कारण  उसने  ऐसा
 रुख  झपनाया  ।  इसलिये  मेरा  कहना  है  कि

 कानून  बनाने  के  पहले  सरकार  को  जो  उसके
 अधिकारी  शभौर  मुलाज़िभ  हैं  जिनके  कि  बल
 पर  वह  कानूनों  को  भ्रमल  में  लाती  है  उनको
 सबसे  पहले  ठोक  करना  चाहिये  ।  ऐसे  क़ानून
 बनाने  की  झावश्यकता  ज़रूर  है  जो  कि  जन-
 हितकारी  हों  झ्ौर  जो  कि  आदिवासी  और
 जो  दबे  हुये  लोग  हैं  उनको  ऊपर  उठने  में
 सहायता  करे  लेकिन  क़ानून  बनाने  के  साथ
 साथ  ब्ापकों  इस  बात  का  भी  ध्यान  रखना

 होगा  कि  आपका  प्रशासन  और  उसके  अ्रषि-
 कारी  जिन  पर  कि  उन  कानूनों  को  अ्रमल  में
 लाने  की  ज़िम्मेदारी  होती  है  वे  ठीक  हें  और
 वे  श्रापकी  भावनाओं  और  उद्देश्यों  को  पूरा
 करने  वाले  हैं  जो  कि  ग्रापपा  इन  कानूनों  के
 बनाने  में  रहतों  हैं  )  इन  शब्दों  के  साथ  में
 झपना  भाषण  गमाप्त  करता  हुया  आपको
 घन्यवाद  देता  हूं  कि  आपने  मुसे  इस  अवसर
 पर  बोलने  का  मांका  दिया  t

 ty  रंगाशव  (करीम  नगर)  :  उपा-
 ध्यक्ष  मडोदय  में  आपको  मुबारकबाद  देना

 चाहता  हूं  जो  आपने  मुझे  अपने  खयालात  का

 इज़हार  करने  का  मौका  दिया  1  इस  हाउस
 में  साल  के  बाद  यह  पहली  बार  मुझे  बोलने
 का  मौक़ा  मिला  है  t

 मुझ  इस  मौके  पर  सैकंड  फ़ाइव  इयर
 प्लान  महसूलात  और  अपनी  कांस्टीदुएंसी
 के  बारे  में  कुछ  भ्रज  करना  है।  जहां  तक
 मेरे  जिले  भौर  कास्टीटुएंसी  का  ताल्लुक  है
 यह  एक  जरायती  इलाका  है  भौर  वहां  की
 -झामदनी  का  खास  ज़रिया  ज़्रायत  है

 उपाध्यक्ष  महोदय  :  माननीय  सदस्य
 खरा  आगे  थ्ा  जांय  क्‍योंकि  रिपोटर्स  को
 साफ़  सुनाई  नहीं  दे  रहा  है।  साल  के  बाद
 भागनीय  सदस्य  को  बोलने  का  मौका  मिला

 है  तो  खूब  भृच्छी  तरह  जोर  से  बोले  ।

 थनी  रंगाराय  :  मेरा  जिला  एक  जरा-
 यती  जिला  है  शौर  बहा  पर  झौर  कोई  बी
 सनझत  नहीं  है  भौर  जरायत  से  होने  वाली
 झामदनी  बहुत  मामूली  है  ।  ऐसी  हाल
 में  सोशिलिस्टिक  पैट्रन  के  तहत  जो  वेल्थ
 टैक्स  झर  एक्सपेंडिचर  टैक्स  वर्गरह  होते  हैं
 उनका  अझसर  वहां  के  लोगों  पर  तो  पड़ता
 नहीं  है  1  क्‍योंकि  उनकी  भामदनी  बहुत
 मामूली  होती  है  भौर  चूंकि  उन  पर  इन
 टैक्सों  का  कोई  असर  नहीं  पढ़ता  है  इसलिये
 वे  न  तो  इनको  भच्छा  कहते  हें  न  बुरा  कहते
 है।  जहां  तक  इनडाइरेक्ट  टेक्सेज़  का  सवाल
 है  उनका  वाम  पर  क्‍या  श्रसर  पड़  रहा  है
 झौर  उनसे  भ्रवाम  को  कया  फ़ायदा  हो  रहा  है
 यह  चीज़  सोचने  की  है  7  हर  एक  डेमो-
 क्रेंटिक  कंट्री  में  लोगों  को  इन  टेक्‍्सों  को  भ्रदा
 करना  ही  पड़ता  है  और  हमारे  लोग  भी  उनको
 देने  के  लिये  तैयार  हे  लेकिन  उनसे  श्वाम  को
 इन  दस  सालों  में  कितना  फ़ायदा  हुआ  यह
 ज़रा  सोचने  की  वात  है

 हम  जो  प्लान  यहां  बेट  कर  सोचते  हैं
 झौर  उसको  बाबत  यहां  जा  कर  प्रगर  बयान
 करते  हे  तो  वे  लोग  हमसे  कहते  हे  कि  यह  कोन
 सी  दुनिया  की  बातें  हें  -  जब  हम  उनको
 यह  बतलातें  हैं  कि  एम०  Fo  एस०  ब्लाक्स
 तुम्हारे  फ़ायदे  के  लिये  लगाये  गये  हैं
 तो  वे  हमारी  हंसी  उड़ाते  हैं  क्प्रोंकि  अमल  में
 वे  यह  देखते  हैं  कि  वहां  कोई  दाई  भी  मयस्सर
 नहीं  होती  है  भलबता  ज्रायती  तरक्की  के
 लिये  कुछ  मदाविरे  दिये  जाते  हें  लेकिन
 वे  भी  इतने  नाकाफ़ी  हें  कि  हम  यह  नहीं  कह
 सकते  कि  वे  जो  टंक्सेज  दे  रह  हें  उनसे  उनको
 माकूल  फ़ायदा  हो  रहा  है।  बल्कि  ज्यादों
 से  ज्यादा  यह  कह  सकते  हें  कि  प्राजकल  झमन
 कायम  करने  की  स्टेज  है  ।  इन  हालात
 में  जब  पनएम्पलायमेंट  को  दूर  करने  या
 लोगों  की  भामदनी  को  बढ़ाने  के  लिये  मुख्त-
 लिफ़  मुक़़ामात  पर  जहां  मादानियात  मौजूद

 हैं  गदां  कारखाने  खोले जा  रेहे ।  ऐसे
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 मुकामात  पर  जहां  मादानियात  नहीं  है  भौर
 जहां  कारखाने  नहीं  हो  सकते  वहां  पर
 कआाबपाशी  के  ज़राये  को  ज्यादा  से  ज्यादा
 बेबलप  करना  बहुत  ज्यादा  ज़रूरी  है  t

 तेलंगाना  में  कई  सौ  मील  गोदावरी  नदी
 हती  है  लेकिन  आज  तक  उस  प्राजेक्ट  के

 आुताल्लिक  कुछ  भो  नहीं  सोचा  गया ।
 चहली  पंचवर्षीय  योजना  के  काल  में  हैदराबाद
 रियासत  आज़ाद  नहीं  थी  और  इसलिये
 उसका  कोई  जुज्ञ  उस  प्लान  में  नहीं  झा  सका
 था  लेकिन  दूसरे  प्लान  के  वक्‍त  हमारी  स्टेट
 ने  गोदावरी  प्राजेक्ट  के  मुताल्लिक  सिफ़ारिश
 को  थी  लेकिन  न  मालूम  बहू  प्राजेक्ट  क्यों  नहीं
 दारीक  किया  गया  ।  इन  हालात  में  हमारे
 लिये  यह  कहना  मुश्किल  है  कि  सेकेंड  फ़ाइब
 डुयर  प्लान  में  मुल्क  की  श्रामदनी  २५  फ़ीसदी
 बढ़  जायगी  तो  वह  किस  तरीक़े  से  बढ़ेगी  ।
 लोगों  के  पास  कौन  से  ज़राये  हें  जिनसे  कि
 उनकी  आमदनी  बढ़ेगी  यह  कहना  हमारे
 लिये  मुशिकिल  है  7  इन  हालात  में  में  हुकमत
 से  इस्तेदुआ  करना  चाहता  हूं  कि  हमारी
 स्टेट  ने  हमारे  तेलंगाना  के  ५,  ६,  अज़ला
 के  नुक्तेनज़र  से  गोदावरी  प्राजेक्ट  को  जो
 स्टेजवाइस  लेने  को  प्रार्थना  को  हैं  उसको
 ज्द  से जर्द  क्यू  करके  हमारे  ५.  ६
 अजला  में  नये  प्लान  के  तहत  श्रामदनी
 चढ़ाने  के  जो  जराये  पेदा  किये  गये  हैं  उनको
 सही  साबित  करने  की  कोशिश  करेगी  t

 दूसरी  अहम  बात  यह  है  कि  हमारे  जिले
 में  वह  नेशनल  हाइबेज  जो  कि  करीमनगर
 को  लक्छटीपेट  से  मिलाती  है  उसमें  एक  दो
 बिजेश  बनने  से  रह  गये  हैं  ।  इन  ब्रिजेज्ञ
 की  तामीर  नेशनल  हाइवेज्  के  तहत  मंजूर
 की  गई  थी  लेकिन  एस्टिमेट्स  को  थोड़ी
 सी  तबदीली  की  बिना  पर  भाज  तक  उनकी

 मंजूरी  नहीं  दी  गई  है  औौर  वह  काम  बिलकुल
 रुका  हुआ  है  t

 एक  और  भहम  बात  की  झोर  में  मंत्री

 अहोदय  शौर  इस  हाउस  की  तबज्जह  दिलाना
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 जाहता  हूं  7  हैदराबाद  रेलवेज  के  इंट्रीमेशन
 के  वक्‍त  काफ़ी  पैसा  हमारा  फ़ाजिल  रहता  था
 झौर  उस  वक्त  के  वायदे  के  बावजूद  कि  बह
 जो  फ़ाजिल  पैसा  है  यह  हैदराबाद  को  रियासत
 में  रेलवे  लाइंस  को  तामीर  पर  खर्च  किया
 जायगा  भ्रौर  उसकी  बाबत  मेंने  एक
 सटाई  बवेइजन  भी  किया  था  ।  भाज  तक
 उसका  सर्वे  नहीं  ह्श्रा  है  और  उसके  मुताल्लिक
 कोई  खयाल  नहों  किया  जा  रहा  है  और  कोई
 कदम  नहीं  उठाया  जा  रहा  है
 सरकार  को  टैक्सेशन  पालिसो  और  यह  प्लान

 पूरे  हिन्दुस्तान  के  नुकानजर  से  उसूलन्‌  तो
 अच्छा  है  लकिन  ्ाज  हमारे  देहातों  में  श्रोर
 झपने  मुकामो  हालात  को  देख  कर  यह  कहना
 मुश्किल  होता  है  और  गरोब  अवाम  को
 समझ़ाना  मुश्किल  होता  है  ।  इसलियं  मेरी

 इस्तदुआ  यह  है  कि  इन  दा,  तोन  चोजों  को
 तरफ  तवज्जह  मबजूल  फरमा  कर  उनको
 तामोर  करने  को  काशिश  को  जाये  +  हमें
 गरोब  श्रवाम  को  भो  यह  समझते  का  मोका
 देना  चाहिये  कि  यह  प्लान  हर  गरीब  क  लिये
 ओर  हर  एक  शख्स  कक  लिये  है भौर  हर  एक
 के!  फायदे  के  लिये  है  1

 Shri  D.  V.  Rao  (Nalgonada):  Yes-
 terday,  when  the  Finance  Minister
 was  speaking  he  has  said  that  ag  far
 as  India  is  concerned,  there  is  no
 question  of  any  recession  as  in
 Amer.ca.  I  think  that  it  is  simply
 over-simplifying  the  situation.  By
 saying  so,  he  is  not  answering  certain
 important  questions  that  we  are
 facing.  We  are  not  an  industrially
 advanced  country.  We  are  import-
 ing  from  countries  like  the  U.S.A.
 and  we  are  exporting  our  raw
 materials  to  industrially  developed
 countries.  A  recession  in  a  country
 like  America  does  affect  our  imports
 and  exports.  The  foreign  exchange
 crisis  is  thereby  aggravated.  I  think
 he  is  not  facing  the  problem  and  is
 evading  an  answer  to  the  problem.
 Even  now  our  exports  of  raw
 materials  are  going  down  end  our
 imports  are  increasing  there
 is  recession  in  such  an  ndustrially
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 advanced  country  like  the  USA,  what
 happens?  They  will  not  import  goods
 from  backward  countriess  There
 will  be  less  scope  for  our  exports
 aince  they  themselves  are  in  a  crisis.
 Therefore,  it  will  affect  our  economy
 and  our  Plan  and  we  will  have  to
 ‘take  some  firm  measures  to  tide  over
 such  a  situation.  I  hope  the  Finance
 Minister  will  go  deeper  into  the  prob-
 Jem  and  explain  the  situation  coming
 out  of  this  to  this  House.

 Our  Second  Plan  accepts  the  prin-
 ciple  that  the  inequalities  in  the
 developments  that  have  taken  place
 should  be  reduced  and  that  there
 should  be  a  sort  of  even  development.
 That  is  one  of  the  aims  of  the  Plan.
 There  are  beautiful  words,  sentenc
 and  paragraphs  in  the  Plan.  But  no
 effective  measures  are  being  taken  by
 the  Government  to  see  that  the  back-
 ward  areas  of  India  are  being
 developed  properly.  In  this  connec-
 tion,  I  want  to  state  that  the  State
 where  I  come  from,  Andhra  Pradesh,
 is  a  badly  neglected  State.  And  in  a
 way  it  is  not  being  run  properly.  I
 will  give  some  examples.  After  a
 prolonged  agitation,  the  Central  Gov-
 ernment  accepted  the  inclusion  of  the
 Nagarjunasagar  Project  in  the  Second
 Plan.  So  far  so  good.  We  are  much
 Pleased.  But  whatever  finances  are
 given  to  the  project  are  included  in
 the  aid  that  is  given  to  the  States.  It
 48  a  very  big  project  and  so  eats  away
 the  entire  aid  or  loan  given  to  the
 State.  It  eats  more  money  also.
 Whatever  is  allotted  is  spent  away
 like  this  and  so  the  State  Govern-
 ment  has  no  money  at  its  disposal  to
 spend  for  industries  and  other
 development  works.  It  will  be  wise
 for  the  Central  Government  to  take
 this  project  and  finance  it  exclusive-
 ly  by  itself.  Whatever  help  or  sub-
 tidy  is  given  under  the  Second  Plan
 should  be  separated  and  given  for  the
 Sevelopment  of  the  industries  and
 other  works.  I  think  the  Andhra
 Government  has  also  put  forward
 wach  a  proposal  but  the  Centre  has
 mot  given  any  reply  favourably  as
 der  as  क  information  goes.  A

 situation  has  arisen  now  when  the
 Central  Government  should  recon-
 sider  its  policy  and  something  should
 be  done  towards  this.

 When  a  big  project  like  this  is  being
 constructed,  a  power  house  has  also
 to  be  included  as  part  of  the  project.
 If  the  power  house  is  also  construct-
 ed  simultaneously,  there  will  be
 economy  and  we  may  have  to  spend
 less  later  on.  But  till  now,  the  power
 house  is  not  included  and  no  _  steps
 are  being  taken  to  construct  the
 power  house.  After  the  completion
 of  this  project,  if  we  take  it  up  it  will
 certainly  cost  more.  It  is  not  econo-
 mica]  that  way.  I  think  the  Govern-
 ment  should  give  some  more  consi-
 deration  and  see  that  such  projects
 when  they  are  taken  up  are  complet-
 थ्ते  simultaneously.  The  power  house,
 the  canals  and  other  things  should  be
 completed  simultaneously.  This  policy
 of  neglecting  or  leaving  out  certain
 part  of  it  doesnotbringany  advan-
 tage  in  the  end.  It  will  certainly  do
 some  harm  and  we  may  have  to  spend
 more  on  it.

 In  regard  to  foodgrains,  Andhra  is
 a  surplus  State.  When  the  projects
 that  are  taken  up,  will  be  completed,
 some  4-5  millian  acres  of  land  will
 come  under  irrigation.  But  the
 peasantry  is  not  getting  fertilizers.
 In  spite  of  the  efforts  made  by  the
 Government  to  import  fertilizers
 from  other  countries  or  from  other
 States,  we  are  not  able  to  get  ferti-
 lizers.  We  are  thinking  of  making
 our  country  self-sufficient  in  food-
 grains.  It  will  be  wise  to  see  that
 such  an  area  which  produces  a  large
 quantity  of  foodgrains  is  given  suffi-
 cient  help  to  increase  the  production.
 For  a  long  time,  Andhra  has  been
 demanding  a  fertilizer  factory.  What-
 ever  mray  Be  the  reasons,  till  now  it
 has  not  been  conceded  and  people  are
 very  much  agitated.  Wherever  it  may
 be  located,  it  may  be  located  either  in
 Telangana  or  Sircar  districts,  a  fertili
 zer  factory  ig  necessary  and  it  should
 be  located  in  Andhva.  Unless  this
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 peasantry  will  not  be  satisfied  because
 for  whatever  agricultural  production,
 fertilizer  is  necessary.  A  fertilizer
 factory  will  go  a  long  way  in  meet-
 ing  the  needs  of  these  people.  The
 Government  thinks  that  some  private
 enterprise  or  private  party  should
 take  this  up.  But  the  local  resources
 are  such  that  no  private  party  is  in  a
 position  to  take  this  up.  It  is  only
 the  Central  Government  that  can  take
 up  this  thing.  It  should  start  a  ferti-
 lizer  factory  there.  Even  in  the  third
 year  of  the  Second  Plan,  it  will  not
 be  too  late  to  reconsider  the  whole
 matter.

 There  are  regular  complaints  from
 State  Governments  that  although
 schemes  are  accepted  by  the  Planning
 Commission  as  part  of  the  Second
 Five  Year  Plan,  the  necessary
 amounts  are  not  being  given  in  pro-
 per  time  by  the  Central  Government
 with  the  result  that  they  are  not  ina
 position  to  carry  out  most  of  the
 schemes.  I  cannot  say  that  it  was
 the  case  with  regard  to  this  scheme
 or  that  scheme  but,  whenever  we  ask
 the  State  Government  why  they  have
 not  taken  up  8  particular  scheme
 their  ready  answer  will  be;  “There
 is  no  money;  nothing  is  coming  from
 the  Centre  and,  therefore,  we  are
 helpless”,

 In  the  Consultative  Committees  of
 various  Ministries  we  have  raised
 this  question  more  than  once.  But
 even  now  the  situation  has  not  im-
 proved.  I  think  it  is  the  Finance
 Ministry  which  has  to  do  this.  If
 there  are  any  rules  which  are  obs-
 tructing  the  early  allotment  of  funds
 they  should  change  those  rules  and
 see  that  the  State  Government  is
 helped  in  time.  Most  of  the  amounts

 to  them
 very  late  and,  after  some  time,  when
 they  are  not  in  a  position  to  carry  out
 those  schemes,  those  amounts  will
 lapse.  Every  new  year  begins  with
 paucity  of  funds,  and  a  good  many
 schemes  are  not  being  carried  out.  I
 think  that  this  point-also  requires  to
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 be  considered  and  the  Finance  Minis-
 try  has  to  take  serious  steps  to  cor-
 rect  the  defects  in  its  functioning.

 For  a  long  time,  there  is  a  demand:
 of  the  teachers  in  Andhra  Pradesh
 that  they  should  be  given  some  more’
 help  by  way  of  increase  in  their  pay-
 scales  or  something  of  that  sort.  The
 Central  Government  has  agreed  to
 give  about  Rs.  60  lakhs  to  Rs.  80  lakhs
 by  way  of  matching  grants.  That  is
 a  conditional  help.  The  Andhra  Gov-
 ernment  has  said  that  it  is  not  ina
 position  to  give  an  equal  amount  of’
 money  so  as  to  be  able  to  take  the:
 help  that  is  offered  by  the  Central
 Government.  Therefore,  the  whole
 thing  has  been  put  in  cold  storage.
 Whether  the  action  of  the  Andhra
 Government  is  justified  or  not,  I  want
 to  say  that  whatever  sums  the’
 Central  Government  wants  to  give  to
 the  State  Government  by  way  of
 help  can  be  given  to  them  by  relax-
 ing  certain  rules.  That  will  certain-
 ly  help  them  to  meet  their  demands
 at  least  half  way.  I  feel  that  when.
 such  rules  and  conditions  are  applied
 rigidly  to  backward  States  like:
 Andhra,  they  are  in  a  disadvantage-- ous  position  to  avail  of  whatever  form:
 of  help  that  the  Central  Government
 want  to  give  to  the  States.  When
 such  is  the  situation,  why  not  relax:
 the  rules  and  reguiationgs  that  are:
 coming  in  the  way  of  such  things?’
 Therefore,  relax  the  rules  and  see
 that  something  is’done  to  give  these
 amounts  to  the  respective  State  Gov-
 ernments  to  help  them  in  carrying
 out  their  schemes.

 In  this  connection,  I  would  like  to
 point  out  that  due  to  long  negligence:
 in  developing  these  various  backward!
 areas  a  situation  has  arisen  when  the
 disparity  is  being  reflected  in  so  many’
 ways.  I  have  before  me  an  aarticle
 written  by  the  Chief  Commercial
 Superintendent,  Southern  Railway—.
 it  is  written  in  Telugu  and  I  will
 try  to  give  an  English  version  of  it.
 He  says:

 “We  are  getting  from  North
 items  like  steel,  coal,  iron,  food—
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 grains,  cereals,  sugar,  manures
 and  so  on,  whereas  from  the
 South  jaggery,  salt  and  some
 fruits  are  being  exported.  What-
 ever  it  may  be,  the  imports  from

 ‘North  is  much  more  than  the
 ‘goods  that  are  exported  from  the
 South.”

 This  shows  how  unequal  the  deve-
 Jopment  has  been  and  how  it  is  being
 «ontinued.  No  serious  attention  is
 “peing  given  to  face  this  situation.  I
 think  this  is  a  sufficient  indication
 that  if  things  continue  like  this,  in
 India  there  will  be  some  parts  which
 are  supposed  to  be  developed—even
 though  their  development  would  not

 “be  as  it  should  be—and  there  will  be
 some  parts  which  will  be  undevelop-
 ed.  Between  those  two  parts  there
 will  be  a  sort  of  chronic  conflict,
 which  is  not  in  any  way  helpful  ६0
 the  unity  of  India  or  to  the  prosperity
 of  this  country.  Therefore,  I  hope
 that  the  Government—the  Finance
 Ministry  in  particular~will  take  all
 these  issues  seriously  and  see  that
 something  is  done  to  face  the  situa-
 tion.

 Shri  Subeodh  Hansda  (Midnapur-
 Reserved-Sch.  Tribes):  Mr.  Deputy-
 Speaker,  Sir,  I  am  very  thankful  to
 you  for  giving  me  this  opportur:ity  to
 say  a  few  words  on  this.  Bill.  Sir,
 while  supporting  this  Bill,  I  would
 like  to  say  a  few  words  on  the  prob-
 lems  of  the  Schedujed  Castes,  Sche-
 duled  Tribes  and  other  Backward
 Classes.  These  points  should  have
 ‘been  discussed  on  the  debate  relating
 ts  the  Demands  of  the  Home  Minis-
 try,  and  I  do  not  know  how  far  these
 points  will  be  relevant  here  when  we
 ‘are  discussing  the  Finance  Bill.

 Mr.  Deputy-Speaker:  He  may  say
 whatever  he  likes.

 Shri  Subodh  Hansda:  Sir,  since  the
 advent  of  independence  Government
 thas  tried  to  ameliorate  the  conditions
 af  Scheduleg  Castes  and  Scheduled
 Tribes  by  taking  various  measures.

 Even  in  the  Constitution  some  provi-
 sions  have  been  laid  down  for  the
 uplift  of  these  people.  So  I  must
 thank  the  Government  fhecause  it
 hag  done  a  lot  of  work  for  the  uplift
 of  these  people.

 In  the  First  Five  Year  Plan,  Sir,
 Rs.  89  crores  were  spent  for  the
 amelioration  of  the  conditions  of
 these  people.  In  the  Second  Five
 Year  Plan  there  is  a  provision  for
 about  Rs.  92  crores—~Rs.  59  crores  in
 the  State  sector  and  Rs.  32  crores
 for  the  centrally  sponsored  schemes—
 to  be  spent  on  these  people.  If  we
 consider  the  achievements  during  the
 First  Five  Year  Plan  period  as  far  as
 the  uplift  and  development  of  the
 Scheduled  Castes  and  Scheduled
 Tribes  is  concerned,  we  find  that  the
 progress  made  in  this  direction  is  not
 so  very  satisfactory.  It  is  not  even
 more  than  25  per  cent  of  the  Plan
 target.  Therefore,  I  feel  that  there
 must  be  some  reasons  for  this  short
 progress.

 Sir,  crores  of  rupees  remain  un-
 spent  both  in  the  hands  of  the  State
 Governments  as  well  as  with  the
 Centre.  I  do  not  know  why  so  much
 money  should  remain  unspent.

 Mr.  Deputy-Speaker:  The  hon
 Member  may  continue  next  time.

 Mr.  Deputy-Speaker:  The  House
 will  now  take  up  Private  Members’
 Business.

 COMMITTEE  ON  PRIVATE  MEMB-
 ERS’  BILLS  AND  RESOLUTIONS

 Twentrerx  Reeort
 Shri  Jhulan  Sinha  (Siwan):  I  beg

 to  move:

 “That  this  House  agrees  with
 the  Twentieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  l7th  April,  3868.०
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 “That  this  House  agrees  with
 the  Twentieth  Report  of  the  Com-
 mittee  on  Private  Members’  Bills
 and  Resolutions  presented  to  the
 House  on  the  l7th  April,  39587,

 The  motion  was  adopted.

 Shri  Jhulan  Sinha:  I  introduce  the
 Bill.

 INSTITUTION  OF  CHARTERED
 ENGINEERS  BILL*

 Shri  Nath  Pai  (Rajapur):  I  beg  to
 move  for  leave  to  introduce  a  Bill  to
 provide  for  the  reconstitution  of  the
 Institution  of  Engineers  (India).

 Mr.  Deputy-Speaker:  The  question
 is;

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  provide  for  the
 reconstitution  of  the  Institution  of
 Engineers  (India)”.

 The  motion  was  adopted.

 Shri  Nath  Pal:  I  introduce  the  Bill.

 HINDU  MARRIAGE  (AMENDMENT)
 BILL*

 Shri  Easwara  Iyer  (Trivandrum):  I
 beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Hindu  Mar-
 viage  Act,  1955.

 ts
 Mr.  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend  the
 Hindu  Marriage  Act,  1955",

 The  motion  was  adopted.

 Shri  Easwara  Iyer:  I  introduce  the
 Bil
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 Mr.  Deputy-Speaker:  The  question  DISSOLUTION  OF  MUSLIM  MAR-
 RIAGES  (AMENDMENT)  BILL*®

 Shri  Easwara  Iyer:  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Dissolution  of  Muslim
 Marriages  Act,  1939,

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Dissolution  of  Muslim  Mar-
 Tiages  Act,  7939",

 The  motion  was  adopted.

 Shri  Easwara  Iyer:  I  introduce  the
 Bill.

 HINDU  DISPOSITION  OF  PRO-
 PERTY  BILL*

 Shri  Easwara  Tyer:  I  beg  to  move
 for  leave  to  introduce  a  Bill  to  clarify
 the  law  relating  to  alienation  of  the
 undivided  interest  of  a  coparcener  in
 joint  family  property.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  to  clarify  the  law
 relating  to  alienation  of  the  un-
 divided  interest  of  a  coparcener
 in  joint  family  property”.

 The  motion  was  adopted.

 Shri  Easwara  Iyer:  I  introduce  th<
 Bill.

 HINDU  SUCCESSION  (AMEND-
 MENT)  BILL*

 Shri  Easwara  ‘yer:  I  beg  to  move
 for  leave  to  introduce  a  Bill  further
 to  amend  the  Hindu  Succession  Act,
 १956.

 dated
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 Members  of  Parliament
 (Amendment)  Bil:

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Hindu  Succession  Act,  1956”.

 The  motion  was  adopted.
 Shri  Easwara  Iyer:  I  introduce  the

 Bill

 INDIAN  INCOME-TAX
 MENT)  BILL*

 Shri  Ram  Krishan  (Mahendergarh):
 I  beg  to  move  for  leave  to  introduce
 a  Bill]  further  to  amend  the  Income
 Tax  Act,  1922,

 Mr.  Deputy-Speaker:  The  question
 is:

 (AMEND-

 “That  leave  be  granted  to
 introduce  a  Bill  further  to  amend
 the  Income  Tax  Act,  1922."

 The  motion  was  adopted.

 ri  Ram  Krishan:  I  introduce  the
 Bil.

 SALARIES  AND  ALLOWANCES  OF
 MEMBERS  OF  PARLIAMENT

 (AMENDMENT)  BILL*

 Shri  M.  R.  Masani  (Ranchi—East):
 I  beg  to  move  for  leave  to  introduce  a
 Bill  further  to  amend  the  Salaries  and
 Allowances  of  Members  of  Parliament
 Act,  1954.

 :
 Mr.  Deputy-Speaker:  The  question

 “That  leave  be  granted  to  in-
 troduce  a  Bill  further  to  amend
 the  Salaries  and  Allowances  of
 Members  of  Parliament  Act,  1956".

 The  motion  was  adopted.

 Shri  M.  gg  Masani:  I  introduce  the
 Pil.

 eed

 serps

 DRAMATIC  PERFORMANCES
 (AMENDMENT)  BILL—contd,

 Mr.  Deputy-Speaker:  The  House
 will  now  resume  further  discussion  of
 the  motion  moved  by  Shri  V.  P.  Nayar
 on  the  5th  April],  ‘1958,  that  the  Hill
 further  to  amend  the  Dramatic  Per-
 formances  Act,  ‘1878,  be  taken  into
 consideration.

 Out  of  24  hours  allotted  for  discus-
 sion  of  the  Bill,  58  minutes  were
 taken  up  on  the  Sth  April,  958  and
 l  hour  and  32  minutes  are  still  avail-
 able.

 Shri  Easwara  Iyer  may  now  con-
 tinue  his  speech.

 Shri  Easwara  Iyer:  Mr.  Deputy-
 Speaker,  Sir,  I  was  submitting  the
 other  day,  before  this  House,  about
 the  growth  and  development  of  the
 drama,  both  in  the  West  and  the  East
 from  being  an  idle  pastime  to  a
 chastened  freedom  of  expression  of
 the  social  needs  of  the  time.  I  do
 not  want  to  dilate  upon  the  merits
 and  demerits  of  the  drama  in  '  the
 West  and  in  the  East,  but  it  is  agreed,
 I  believe,  that  so  far  as  the  Indian
 drama  is  concerned,  it  has  done  its
 part  as  a  powerful  medium  of  ex-
 pression  in  the  national  movement  of
 our  country.  So,  the  British  imperi-
 alists,  finding  that  this  is  a  sort  of  an
 effective  block  against  their  rule  in
 this  country,  might  have  thought
 about  the  Indian  Dramatic  Perfor-
 mances  Act,  and,  as  the  hon.  Mover
 of  the  Bill  has  pointed  out,  they  have
 been  using  this  enactment  as  an
 effective  fetter  or,  if  I  may  say  so,  a
 curb  upon  the  spirit  of  nationalism
 that  has  been  developed  in  this  coun-
 try.  It  is  natural  te  expect  that  in
 the  post-Independence  period  this  en-
 actment  will  be  given  the  go-by  by
 repealing  the  enactment.  But  ‘un-
 fortunately  it  has  not  happened.  It  is
 a  regrettable  and  deplorable  state  of
 affairs  that  in  so  far  as  our  Constitu-
 tion  has  laid  down  the  fundamental

 should  continue  to  have  this  enact-
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 ment  as  something  which  will  mar
 our  statute-book.

 In  very  solemn  terms  we  have
 provided  in  article  9  of  the  Consti-
 tution  that  there  must  be  fundamental
 rights  regarding  freedom  of  expres-
 sion,  and  it  is  needless  for  me  to  point
 out  that  the  fundamental  right  to
 freedom  of  expression  will  include
 any  expression  in  visual  or  auditory
 form.  Now,  the  Indian  Dramatic
 Performances  Act,  as  I  could  under-
 stand  it  and  as  I  have  understood  it,
 is  a  clear  negation  of  the  freedom  of
 expression  that  can  be  had  for  any
 citizen  of  India.  A  reading  of  this
 enactment  will  show  that  not  only  is
 a  case  of  prohibition  made  regarding
 the  right  of  the  author  or  a  drama-
 tist  to  stage  a  drama,  but  there  are
 ever  so  many  restraints  that  have
 been  put  in.  I  find  that  so  far  as
 the  Dramatic  Performances  Act  is
 concerned,  they  are  against  the  ele-
 mentary  principles  of  natural  justice.

 Now,  the  hon.  Mover  has  rightly
 pointed  out  to  this  House  that  he  is
 in  a  very  difficult  position  to  ask  for
 or  to  plead  for  a  repeal  of  this  enact-
 ment  and  so  he  has  come  _  forward
 with  an  amending  Bill,  the  provisions
 of  the  amending  Bill  would  certainly
 show  that  he  has  been  very,  very
 moderate  in  his  demands.  He  comes
 with  a  restraint.  An  examination  of
 the  provisions  would  show  this.  I
 shall  read  sub-section  (3)  of  section  3
 of  the  Dramatic  Performances  Act,
 ‘1876:

 “Whenever  the  State  Govern-
 ment  is  of  opinion  that  any  play,
 pantomime,  or  other  drama  per-
 formed  or  about  to  be  performed
 in  a  public  place  is—

 likely  to  deprave  and  corrupt
 Persons  present  at  the  perfor-
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 So,  it  conceives  a  case  where  a  drama
 has  been  staged  and  also  a  drama
 which  is  in  the  stage  of  being  staged.
 Where  a  drama  is  staged  and  it  is
 found  to  be  of  such  a  character  as  is
 likely  to  deprave  young  minds  or  old
 minds,  it  has  to  be  prohibited.  Where
 a  drama  is  about  to  be  performed,  and
 is  likely  to  deprave  the  minds  of
 people,  the  magistrate  is  given  the
 power  to  prohibit  it.

 The  second  part  of  the  enactment
 would  show  that  it  is  a  case  of  pre-
 venting  a  crime.  It  may  be  argued
 on  behalf  of  the  Treasury  Benches
 there  and  by  Shri  D.  C.  Sharma,  who
 is  not  present  now  here,  as  to  why
 we  should  allow  defamatory  dramas,
 why  we  should  allow  obscene  dramas
 and  why  we  should  allow  perfor-
 mances  which  are  likely  to  deprave
 young  or  old  minds.  But  the  enact-
 ment  has  not  followed  the  principle  of
 audi  altrum  partem,  i.e.  “Let  no  man
 be  condemned  before  being  heard”.
 The  Act  has  not  given  the  dramatist
 an  opportunity  to  show  cause  against
 the  opinion  that  may  be  arrived  at.
 The  officer  empowered  in  this  behalf
 under  this  section  is  taking  the  role
 not  only  of  a  detective,  but  also  of
 the  prosecutor  and  also  the  judge.  He
 comes  to  the  conclusion  on  his  own
 subjective  satisfaction  that  the  drama
 is  going  to  corrupt  or  deprave  young
 minds.

 This  is  a  state  of  affairs  which  can
 no  longer  continue  in  a  democratic
 State,  particularly  as  it  is  against  our
 Constitution.  If  the  fundamental
 rights  that  have  been  enunciated  in
 the  Constitution  have  any  value,  this
 provision  must  be  repealed.  I  wouid
 respectfully  submit  before  the  House
 that  the  hon.  Member  has  only  re-
 quested  for  a  very  reasonable  provi-
 sion  to  delete  section  3(e)  of  the  Act
 which  says  “likely  to  deprave  or  cor-
 rupt  young  minds."  Who  is  to  deter-
 mine  this?  Is  it  the  persons  who  pro-
 fess  themselves  to  be  very  learned  and
 to  be  real  exponents  of  art  and  cul-
 ture,  but  moving  about  with  lathis
 and  in  khakis  that

 have
 te  decide
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 whether  a  drama  is  going  to  deprave
 or  corrupt  young  minds?

 Here  is  a  case.  In  a  society  where
 a  drama  advocates  social  reform  like
 a  Hindu  widow's  remarriage  or  pre-
 venting  child  marriage,  a  particular
 opinion  may  be  entertained  by  any
 conservative  mind  that  they  would
 not  be  good.  But  in  the  present  day,
 we  have  enacted  the  Child  Marriage
 Restraint  Act,  the  Hindu  Widow’s  Re-
 marriage  Act  and  so  on.  Is  it  for  these

 ‘persons  who,  as  the  hon.  Mover  him-
 self  has  said,  masquerade  themselves
 as  real  exponents  of  art  and  cul-
 ture,  to  decide  the  quality  and  sub;-
 tantive  value  of  those  dramas?  It  35
 a  case  where  there  is  no  right  of
 appeal.  For  all  practical  purposes,
 the  magistrate  will  find  no  time  to
 find  out  whether  this  drama  is  gooe
 or  bad,  because  he  has  other  work.
 He  passes  it  on  to  his  next  subordi-
 nate,  the  D.S.P.  who  will  find  him:<elf
 to  be  too  busy  to  understand  the
 potential  value  of  the  drama.  He  wil
 pass  it  on  to  the  head  constable  wk-
 will  find  it  rather  irksome  because  ae
 may  not  know  the  language  in  which
 it  is  written.  He  may  then  seek  the
 assistance  of  his  better  half,  who  is
 a  better  exponent  of  the  drama,  but
 who  will  be  dedicated  to  domestic
 duties.  So,  ultimately  it  will  be
 passed  on  back  to  the  magistrate.

 There  is  no  right  of  appeal  against
 the  decision  and  therefore,  the  Lon
 Mover  of  the  Bill  has  rightly  pro-
 vided  under  section  5  of  the  amend-
 ing  Bill  that:

 “Any  person  aggrieved  by  any
 order  passed  or  action  taken
 against  him  by  the  Government
 under  this  Act  may  appeal  to  the
 High  Court  of  the  State  concerned
 and  the  High  Court  may  pass  such
 orders  or  take  such  steps  as  it
 deems  necessary.”
 I  am  not  saying  that  our  High

 Court  people  are  great  exponents  of
 art  and  culture,  but  there  is  always
 a  right to  be  heard  and  they  will  be

 very  patient  in  hearing.  If  a  drama
 or  any  work  is  condemned  as  being
 something  which  is  potentially  dange-
 rous  or  explosive,  it  is  open  to  the
 author  or  the  dramatist  to  come  for-
 ward  and  say  it  is  not  and  substan-
 tiate  his  point.  Apart  from  that,  the
 fundamental  right,  the  cight  of  natu-
 ral  justice,  namely,  of  being  heard
 before  one  is  condemned,  is  not  given.
 The  restraint  that  is  imposed  by  the
 Dramatic  Performances  Act,  so  far  as
 dramas  to  be  staged  are  concerned,  is
 an  unreasonable  thing,  if  I  may  use
 a  legal  term.  It  is,  of  course,  open
 to  the  Government  to  state  that  under
 article  19,  the  State  can  impose  rea-
 sonable  restrictions  on  the  funda-
 mental  right  of  freedom  of  expres.ion,
 It  is  not  reasonable  to  deny  the
 author  or  dramatist  the  opportunity
 to  substantiate  that  his  play  is  some-
 thing  worthy  of  being  staged.  When
 somebody  translates  or  adapts  the
 great  works  of  Kalidasa  or  other
 great  authors  in  his  own  language,
 either  Bengali,  Marathi,  Malayalam,
 cr  Tamil,  I  cannot  see  eye  to  eye
 with  the  proposition  that  it  should  be
 subjected  to  the  scrutiny  of  the  D.S.P.
 or  the  District  Magistrate  and  that
 these  are  the  persons  who  are  best
 suited  to  judge  the  quality  or  literary
 eminence  of  such  works.

 This  is  a  regrettable  state  of  affairs
 and  I  very  strongly  plead  and  im-
 plore  the  Minister-in-charge  on  the
 treasury  benches  who  is  dealing  with
 it  to  see  reason  and  light  in  this
 matter  and  to  see  that  some  justice  is
 done  to  the  dramatic  talent  of  this
 country  and  not  to  retard  their  growth
 by  imposing  this  restraint,  which  is
 already  there  imposed  deliberately  by
 the  British  imperialists  for  the  pur-
 pose  of  carrying  on  their  Government.
 Our  young  talents  must  bud  and  our
 dramas  must  become  real  classics  in
 the  future  world.  Hf  that  is  to  be  60,
 these  unreasonable,  undemocratic,  un-
 constitutional  provisions  must  be
 given  the  go-by  and  this  amendment
 must  be  accepted.
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 उपाध्यज  महोदय  :  श्री  भ्रजराज  सिंह।
 भाननीय  सदस्य  दस  मिनट  के  भ्रन्दर  अस्दर
 झपना  भाषण  कर  लें  ।

 भा  नारायणत  कुट्टि  सेवन  (मृकन्द-
 पुरम)  :  माननीय  सदस्य  कृपा  कर  के
 अंग्रेजी  में  भाषण  करें  ।

 अं  श्जराज  सिंह  :  हिन्दी  सब  समझ
 लेते  हैं  t

 अं।  नारायणन  शुद्र  सेनन  :  थोड़ी
 थी  समभते  हूं  ।

 अं  शजराज  सिह:  उपाध्यक्ष  महोदय
 जिस  वक्‍त  यह  ड्र/मेटिक  परफ़ारमेंसिज  एक्ट
 बनाया  गया  था,  उस  वक्‍त  राष्ट्र  की  जो  परि-
 स्थिति  थी,  उस  का  यदि  हम  श्राज  अ्रध्यथन
 करना  चाहें,  विश्लेषण  करना  चाहें,  तो  हम
 इस  नतीजे  पर  पहुंचेंगे  कि आज  उससे  बहुत
 ही  भिन्न  परिस्थिति  पेदा  हो  गई  है।  १८५७
 में  हिन्दुस्तान  में  वह  युद्ध  हुआ,  जिस  को
 अंग्रेज  ग्रदर  कहते  रहे  झऔर  जिस  को  हम
 भ्राज्ादी  की  पहली  लड़ाई  कहते  हैं  -  उस
 के  कुड  समय  बाद,  १८७६  में,  वह  एक्ट
 बना  था  ।  उस  वक्‍त  मुल्क  की  परिस्थिति
 यह  थी  कि  हिन्दुस्तान  की  झाजादी  की  पहली
 लड़ाई  के  खत्म  हो  जाने-भ्रसफल  हो  जाने  के
 बाद  चारों  झोर  निराशा  की  भावना  पैदा
 हो  गई  थी  भौर  उस  भावना  का  उद्गम
 या  प्रदर्शन  होता  या  नाटकों  के  ज़रिये  1
 देहातों  मे  भौर  दूसरे  स्थानों  पर  अपनी  भ्पनी
 भाषाथों  श्र  बोलियों  में  लोगों  ने  इस  तरह  के
 नाटक  बनाने  शुरू  किये  शौर  उन  का  प्रदर्शन

 शुरू  किया,  जिससे  उस  वक्त  को  गवरनेमेंट
 के  खिलाफ़  असंतोष  पैदा  होता  था  a  लेकिन
 मुझे  झाइचर्य  होता  है  कि  हिन्दुस्तान  के  भाड़ाद
 होने  के  ग्यारह  साल  बाद  आज  भी  हमारी
 कानून  की  भास्मारी  में  इस  तरह  की  किताब
 ब्वी  रहे,  जिस  के  अनुसार  हम  उस  नाटक

 का  प्रदर्शन  नहीं  कर  सकते,  जो  झाज  की
 सरकार  के  खिलाफ़  असंतोष  को  व्यक्स-
 करता  हो  ।  में  यह  निवेदन  करना  चाहता
 हूं  कि  हिन्दुस्तान  के  विधांन  नें  यह  झधिकार
 दिया  है  क्रि  आप  जिस  वक्‍त  भी  चाहें,  वक्‍त
 को  सरकार  को  थान्तिषूर्ण  ऑर  अ्रहिसात्मक -
 तरीके  से  हटाने  की  कोधिश  कर  सकते  हैं  t
 न  सिर्फ  श्राप  असंतोप  पैदा  कर  सकते  हैँ,
 बल्कि  यदि  मुत्क  में  असंतोप  है,  तो  उस
 असंतोष  को  बढ़ाने  के  लिये  श्राप  किन्‍्हीं  भी
 तरीकों  से  कार्यवाही  कर  सकते  ह्  और.
 बह  विधान  की  सीमाओं  के  अन्तर्गत  है  ।ः
 लेकिन  मुन्ने  झाइचर्य  होता  है  कि  श्राज  की
 इन  परिस्थितियों  में  भी  यह  कानून  मौजूद-
 है,  जिस  में  कहा  गया  है---

 “likely  to  excite  feelings  of  dis-
 affection  to  the  Government  estab-
 lished  by  law  in  India.”

 झवॉत्‌  हिन्दुस्तान  में  कानून  के  जरिये  जो  सरकार
 बनाई  गई  है,  उसके  खिलाफ़  झसं  तोष  को  भावना
 नहीं  व्यक्त  की  जा  सकती  है  और  ऐसी
 भावना  व्यक्त  करने  वाले  नाटक  का  प्रदर्शन
 नहीं  किया  जा  सकता  है।  म  यह  निवे  दनः
 करना  चाहता  हूं  कि  धारा  ३  (बी)  म
 सिर्फ़  श्ाज  कल  को  परिस्थितियों  के  विरुद्ध
 पड़ती  है,  वरन्‌  हिन्दुस्तान  के  विधान  को
 भावना  के  खिलाफ़  है।  हिन्दुस्तान  के  विधान
 की  भावना  यह  है  कि  हरेक  को  अपने  विचार
 व्यक्त  करने  का  पूरा  अधिकार  है।  जैसा
 कि  विधान  के  अनुच्छेद  १६  में  कहा  गया  है,.
 हरेक  को  पूर्ण  अधिकार  है  कि  वह  जिस
 तरह  से  चाहें  भपने  विचारों  को  व्यक्त  करे
 और  सभी  जानते  हें  कि  नाटक,  हिन्दुस्तान?
 में  ही  नहीं,  दुनिया  भर  में,  अपने  विचारों
 को  व्यक्त  करने  का  एक  बहुत  बड़ा  :माध्यम
 रहा  है,  जरिया  रहा  है--एक  ऐसा  जरिया
 रहा  है,  जिसे  कम  से  कम  हिन्दुस्तान  में  तो
 सब  सुनते  और  देखते  झा  रहे  हे  ।  इंगलेड-
 और  दूसरे  मुल्कों  में  भी  यही  स्थिति  है  ।-



 श्री  शजराज  सिंहा
 कियास  के  भ जकल  के  औ  भसिद्ध  माटक
 हैं  जोकि  व  सिर्फ  उन  चौदह  भाषाओं  में  हैं
 जिनका  वर्णन  संविधान  में  किया  गया  हूँ
 बल्कि  उन  तमाम  भाषाओं  में  भ॑/  हैं  जोकि
 लिस  नहीं  जाते  हैं  और  जिनमे  नाटक
 का  प्रदर्शन  होता  हैं  भौर  जिनके  ज़रिये  से
 बे  लोग  शिक्षा  &  ग्रहण  नहीं  करते  हैं  बल्कि
 अपना  ग्रामोद  प्रमोद  मभ॑  करते  हैँ,  उन  पर
 किसे  किस्म  का  ब्रतिबन्ध  लगाना  में
 समकता  ३  ठंक  नहीं  होगा  ।  इस  तरह  से

 हिन्दुस्तान  के  सरकार  के  खिलाफ  अगर
 कोई  झसंतोष  व्यक्त  करना  चाइता  है  भोर

 'झाप  उस  पर  प्रतिबन्ध  लगा  देते  हैं  तो  मैं
 कहना  चाहता  हूं  कि  यह  हमारा  जो  संबि-
 घान  है,  उसकी  भावना  के  खिलाफ
 होगा  t

 इस  कानून  में  कहीं  पर  भी  कोई  व्यवस्था
 -नहीं  है  कि  मैजिस्ट्रेट  जो  हुक्म  देगा  या
 पुलिस  किसो  के  ल्लिलाफ  कोई  का  रंवाई  करेगी
 वह  झादमी  जिसके  खिलाफ  कारंवाई  को  जा
 रही  है  उसके  खिलाफ  कहीं  अपील  भी  कर
 सके  ।  हम  जानते  हैँ  कि  जहां  तक  विभागीय

 ल्‍कारंवाई  होती  है  डिपार्टमेंटल  प्रोसीडिग्स
 होती  हैं  सरकारी  केमंचारियों  के  खिलाफ

 “उसमें  भी  उस  कमंचारी  को  जिस  के  खिलाफ़
 इन  प्रोसीडिग्स  को  शुरू  किया  जाता  है
 शो  काज़  नोटिस  जारी  किया  जाता  है  कि  वह
 कारण  बतलाने  कि  क्‍यों  न  उसके  खिलाफ़

 “कोई  एकशन  लिया  जाये  और  यह  चोल
 उसको  लिखित  रूप  में  दी जाती  है।  लेकिन

 स  नाटक  के  मामले  में  अगर  कोई  मैजिस्ट्रेंट
 था  बिनिस्टर  यह  समझता  है  कि  इस  ड्रामे
 का  प्रदर्शन  नहीं  होना  चाहिये  कोई  पुलिस

 अधिकारी  यह  समझता  है  कि  इसका
 प्रदर्शन  नहीं  होना  चाहिये  तो  वह  उसको

 ore  करवा  सकता  है  भौर  दूसरे  आदमी  के
 चास  कोई  रेमेडी  नहीं  है  कोई  जरिया  नहीं
 है  उसको  कानून  को  तरफ  से  कोई  अधिकार

 ester  यहीं  है
 कि  यह  उसके  खिसाफ़  कुछ  कह

 सके  सा  उसके  खिलाफ़  अपील  कर  सके  ।
 में  कहना  चाहता  हूं  कि  प्रस्तावक  मदहोदम  ने
 जो  बिल  पेश  किया  है  उसकी  जो  धारा
 १२  है  वह  बहुत  मुनासिब  है  भौर  उसके

 मुताबिक  यह  अ्रषिकार  लोगों  को  दिया  गया
 है  कि  वे  हाई  कोर्ट  में  जा  सकते  हें  प्रगर
 उनके  खिलाफ़  म॑जिस्ट्रेट  या  कोई  दूसरा
 झादमी  कोई  हुक्म  जारी  करता  है  प्रौर  वहां
 पर  ये  यह  कह  सकते  हें  कि  यह  हुक्म  गलत
 है  इसको  वापिस  लिया  जाना  चाहिये  1
 म॑  समझता  हूं  कि अगर  सरकार  का  यह  विचार
 है  कि  इससे  हाई  कोटों  में  काम  बढ़  जायेगा
 तो  लोगों  की  भावना  को  देखते  हुये  यदि
 सरकार  चाहे  तो  इस  अपील  को  सुनने  का
 अधिकार  डिस्ट्रिक्ट  प्रौर  सैशस  जज  को  दे
 सकतो  है  भौर  वह  यह  देख  सकता  है  कि  जो
 आडर  दिया  गया  है  जो  आदेश  दिया  गया
 है  वह  वेध  है  या  नहीं  है  मुतासिव  या  नहीं  ।
 इस  तरह  को  झपोल  की  कोई  व्यवस्था
 करना  बहुत  ज़रूरी  है  ।  जो  मजिस्ट्रेट
 आदेश  देता  है  वह  उचित  है  या  अ्रनुचित
 इसको  देखने  का  अभ्रधिकार  किसी  ऐसे  व्यक्ति
 को  होना  चाहिये  जो  ज्यूडिशियल  माइंड  का  हो
 फिर  चाहे  वह  हाई  कोर्ट  हो  या  वह  डिस्ट्रिक्ट
 जज  हो  या  कोई  बौर  व्यक्ति  हो  ।  यह
 देखना  बहुत  जरूरी  है  कि  कहीं  व्यक्तिगत

 दुश्मनी  की  वजह  से  या  स्वामोभक्ति  को
 भावना  से  प्रेरित  हो  कर  इस  किस्म  का  झाइध
 तो  नहीं  दिया  गया  है  झर  इस  नोज़  को  हाई
 कोर्ट  का  जज  या  डिस्ट्रिक्ट  एंड  सैशंस  जज  या
 कोई  भौर  निष्पक्ष  व्यक्ति  हो  देख  सकता  है
 झौर  इस  पर  वियार  कर  सकता  है  i  इस
 लिये  उस  व्यक्ति  को  जिसके  खिलाफ़  कोई
 आदेश  जारी  किया  जाता  है  यह  प्रधिकार
 प्राप्त  होगा  चाहिये  कि  बह  उस  झादेश  के
 खिलाफ़  अपील  कर  सके  t

 इसके  साथ  साथ  में  यह  भी  कहना  चाहूंग
 कि  जहां  तक  डिफ़ेनेशन  का  साल्लुक  है  इसके
 लिये  झाई०  fro  सी०  को  कारा  Keo  में



 tong  Dramatic  70  ormances —  18  APRIL  १958

 व्यवस्था  की  गई  है  झौर  उसम  यह  लिखा

 हुआ  है  कि  बाई  वर्डस  स्पोकन  आर  रिटन
 में  किसी  का  डिफामेशन  हो  तो  वह  इस  धारा
 के  झन्तगेत  उस  व्यक्ति  के  खिलाफ़  कार्रवाई
 कर  सकता  है  जिस  के  ढारा  उसका  डिफा-
 मेदान  होता  है  ।  जिस  व्यक्ति  को  मान-
 हानि  होती  है  बहू  इस  धारा  के  मातहत
 कारंबाई  कर  सकता  है  ।  इन  ढझाब्दों
 का  इंस  एक्ट  में  रहना  ठीक  नहीं  है  कि  अगर
 कोई  स्कंडलस  नेचर  का  हो  या  डिफामेटरी
 नेचर  का  हो  लो  उसे  प्रदर्शित  करने  की
 इजाज़त  नहीं  दी  जायेगी  ।  यहां  पर  भी
 झौर  अाई०  पी०  मी०  में  भी  इन  दोनों  चीज़ों
 को  रखना  दो  कानूनों  का  रखना  है  t  में

 नहीं  चाहता  कि  किसी  का  डिफामेशन  हो
 किसी  का  अ्रपमान  हो  और  किसी  भी  ड्रामे
 के  ज़रिये  वह  नहीं  होना  चाहिये  लेकिन
 जब  श्राई०  पी०  सी०  में  वह  चीज  मौजूद
 है  आई०  पी०  सी०  में  उसकी  व्यवस्था
 है  कि  ऐसी  सूरत  में  श्रपमान  करने  वाले  को
 सज़ा  दी  जा  सकती  है  तो  मेरी  समझ  में  नहों
 भाता  है  कि  इसको  इस  एक्ट  में  रखा  गया
 है  7  इन  दाब्दों  को  भी  ड्रामेटिक  पर-
 फार्मेसिस  एक्ट  में  ख्रे  निकाल  दिया  जाता
 चाहिये  |

 ऐसी  स्थिति  में  जिन  संशोधनों  को  करने
 का  सुझाव  प्रस्तावक  महोदय  ने  दिया  है
 वे  म॑  समझता  हूं  कि  समय  की  मांग  के  मुताबिक
 है  भौर  उनको  तुरन्त  स्वीकार  कर  लिया  जाना
 चाहिये  7  अगर  उनको  स्वीकार  नहीं
 किया  जाता  है  तो  उस  सूरत  में  उस  तरह

 ला
 मुल्क  में  फैल  सकतो  है  कि  श्राज

 सरकार  है  वह  िटिए  साब्ाज्य  की  भांति
 झपने  खिलाफ  किसी  प्रकार  के  भी  झसन्तोष
 को  ग्यक्त  करने  वाले  की  बात  को  सुनना
 नहों/  चाहती  भौर  न  इसके  लिये  तैयार
 है  शौर  झाज  जो  हमारे  शासक  हैं
 ये  यही  से  लिपक  रहना  चाहते  हे।  भाज
 झापने  यह  झधिकार  लोगों  को  दे  रखा
 है  कि  ये  अपने  असन्तोष  को  अखबारों  के
 जरिये  से,  भपने  भाषणों  में  या  दूसरे  तरीकों

 (Amendment)  Bilt  70720

 से  व्यक्त  कर  सकते  हैं  लेकिन  नाटकों  वः  जरिये
 से  आप  उनको  अपने  असन्तोष  को  व्यक्त  करने
 का  अधिकार  क्‍यों  नहीं  24  हें,  यह  मेरी
 समझ  में  नहीं  श्राया  है  t

 इसलिये  में  बड़े  विनम्र  शब्दों  में  इतना
 हो  कहूंगा  कि  समय  शा  गया  है  कि  सरकार
 तथा  मिनिस्टर  लोग  यह  सोचें  कि  क्‍या  इस
 ऐक्ट  में  संशोचन  करना  आजद्यक  नहीं  हो
 गया  है  ?  इस  पर  झ्रापको  निष्पक्ष  भावना  से
 विचार  करना  चाहिये  ओर  यह  नहीं
 सोचना  चाहिये  कि  चूकि  इस  संशोधन  विवेयक
 को  एक  विराबी  सदस्य  को  तरक  से  पेश
 किया  गया  है  इसलिये  इसको  स्वीकार
 नहीं  किया  जाना  चाहिये  !  आज  जो  विरोबी
 मदस्य  हैं  कल  वें  सन्‍-कार  बना  पकते  हैं  और
 आज  जिन  लोगों  कं,  स-कार  है  कल  वे  विरोधी
 दल  में  बदल  सकते  हैं  ।  इस  वास्त  हमको  जो
 जनता  को  भवनायें  हैँ  उनके  अनुरूप  चलना

 चाहिये  और  अपनो  इन  भावनाप्रों  को  जनता
 नाटकों  क॑  जरिये  भो  व्यक्त  करतो  है  और
 इसका  उसको  पूरा  अधिकार  होनः  चाहिये
 इस  वास्त  में  चाहूंगा  कि  इन  संशोवनों  को
 ावदयक्त  स्वोक्तार  कर  लिया  जाये  dT

 Shri  Hem  Barua  (Gauhati):  Mr.
 Deputy-Speaxer,  I  find  this  Dramatic
 Performances  Act  of  876  very
 obnoxious,  because  it  was  introduced
 at  atime  when  the  British  rulers
 wanted  to  keep  tucir  empire  safe  in
 tnis  country,  and  the  conditions  ०7
 rather  the  reasons  that  they  had
 advanced  to  purpetuate  it  are  no
 longer  valid,  because  the  occasions
 have  changed  in  the  context  of
 freedom.  So,  i  do  not  find  any
 necessity  for  perpetuating  this  Act
 any  more  and  that  is  why  4  support
 the  amendment  to  this  Act,  moved  by
 comrade  V.  P.  Nayar.

 Now,  when  I  think  of  this  Act,  I  am
 just  reminded  of  an  inciden:,  It  is  a
 story,  of  course.  Just  as  Lord  Shiva
 is  supposed  to  be  the  originator  of
 dances,  Lord  Brahma  is  supposed  to
 be  the  originator  of  drama.  But  those
 were  hectic  days  for  him  because
 there  was  conflict  between  te  forces



 to7ar  ‘Dramatic  Performances  28  APRIL  3958  .

 {Shri  Hem  Barua]
 that  he  represented  and  the  malignant
 forces  of  the  demons.  There  was  a
 constant  conflict  tween  these  two
 forces  and  in  the  war  the  demons
 were  defeated  by  the  forces  of  Lord
 Brahma.  As  Lord  Brahma  has  become
 victorious,  he  wanted  १९  experiences
 of  the  battle  to  be  enacted  into  a
 drama  and  performed  m  a  stage  for
 the  sake  of  the  Gods  and  demons.
 When  this  idea  was  put  into  operation
 and  the  performence  was  on,  the
 demons  attacked  the  venue  of  the
 performance,  challenged  them,  tore
 away  the  scenery  .nd  even  carried
 away  some  of  the  Apsaras  from
 among  the  dancers.

 This  is  how  they  tried  to  destroy  it,
 this  is  how  they  demolishcd  it.  The
 demons  are  the  enemies  of  art.  The
 demons  are  the  enemies  of  culture.
 The  demons  are  the  enemies  of  art
 and  drama  as  well.  I  can  understand
 the  British  rujers  p'aying  the  part  of
 the  demons,  because  they  wanted  their
 empire  to  develop,  because  they
 wanted  theiz  empire  to  expand,
 because  they  wanted  the  empire  to
 nourish  and  thrive,  and  that  is  why
 they  played  the  role  of  the  demons
 and  tried  to  destroy  the  staging  of
 dramatic  performances.  I  can  very
 well  understand  that.  But  when  our
 own  Government,  in  the  context  of
 freedom,  tries  to  play  the  role  of  the
 demons,  the  enemy  of  art,  the  enemy
 of  culture,  the  enemy  of  drama,  I  fail
 to  understand  it.

 Now,  I  had  the  privilege  of  being
 in  the  Congress  and  those  were  the
 days  when  Congressmen  were
 interested  in  art  and  culture.  I  know
 how  they  inveighed  against  this  Act,
 the  Dramatic  Performances  Act  of
 1876.  Because,  in  the  student  times,  I
 remember,  when  we  wante:l  to  bave  a
 performance  duririg  the  worship  of
 Saraswathi,  we  iud  to  submit  the
 drama  for  scrutiny  before  the  police
 officer.  And  until  the  police  officer
 passes  his  verdict,  that  could  not  be

 performed  on  the  stage  That  is  what

 (Amendment)  Bill  ४०१22
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 happened,  I  remember  how  those
 comrades  of  thc  olden  days  inveighed
 against  this  Dramatic  Performances
 Act.  They  called  it  a  biack  Act.  They
 inveighed  against  it  with  as  much
 vehemence  with  which  they  attacked
 Section  244  of  the  LPC.  i  wart.  to
 know  if  the  Dramatic  Performances
 Act  of  876  could  be  bad  under  British
 hats,  how  could  it  be  good  under
 Congress  caps?  I  cannot  understand
 that.  No  art  can  flourish  in  on
 atmosphere  of  lack  of  freedom.

 What  about  the  history  of  drama—l
 mean  the  modern  drama?  The  modern
 drama  in  India  is  not  very  old,  It  is
 about  50  years  old.  The  modern
 drama  in  India  नाय  born  under  the
 impact  of  western  eulture  and  English
 education.  Wnen  the  Englishmen
 came,  I  remember  how  they  instituted
 stages  in  Calcutta.  They  rather  wrote
 certain  dramas  to  be  staged  therein
 those  theatres.  They  did  it  because
 they  wanted  to  remember  their  home
 conditions.  Su,  they  Ltrought  up  these
 tendencies  and  the  Indians  also  tried
 to  produce  a  dramatic  enthusiasm  in
 the  country  in  the  wake  of  ॥.

 Then,  what  happened?  It  is  quite
 natural,  because  the  drama  is  a
 mighty  weapon  in  the  hands  of  the
 people  and  the  nationalist  movement
 was  growing  and  there  was  a  bitter
 feeling  against  British  rule  in  India,
 since  drama  is)  tc‘ine‘d  ug  a  repre-
 sentation  on  the  stage  of  a  slice  of
 life  they  wanted  to  represent  their
 nationalist  feelings  asd  national
 upsurge  on  the  stage.  That  is

 wind the  British  promulgated  this  Act
 1876,  There  was  a  very  promin.nt
 clause  in  it:  Li

 ”......likely  to  excite  feelin ष्
 of  disaffection  to  the  Governmet
 established  by  law  in  India....”

 That  is  what  happened.

 When  we  compare  our  past  with
 British  period,  we  find  there  is  a  great
 amount  of  differerce,  Some  people
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 say  Indian  dratrne  originated  from  the
 Vedas.  Some  s:y  it  originated  from
 Asvaghosh.  Whatever  it  be,  we  are
 sure  and  confidert  of  one  fact  and  that
 is  that  the  past  of  Indian  drama  is
 glorious  and  rich.  We  had  dramatists
 like  Kalidasa,  Bhasa  and  Sudrak
 because  there  was  an  atmosphcre  of
 freedom,  there  was  an  atmoshpere  of
 culture.  They  could  cven  express
 the  feelings  of  their  heart  and  life’s
 experiences  as  the  birds  sing.  That  is
 what  they  could  do.  But  when  we
 compare  that  period  of  our  history
 with  the  British  period  we  find  that
 there  was  some  enthusiasm  created
 in  Maharashtra,  for  instance.  There
 ‘was  some  enthusiasm  created  in
 Madras,  in  Andhra,  in  Bengal  and  _  in
 Gujerat.  There  was  an  enthusiasm
 created  for  the  drama  but  at  the  same
 time  this  enthusiasm  could  not
 produce  dramatic  literature  cf  a  high
 order  because  of  the  fact  that  there
 was  the  iron  nand  of  the  policeman.
 There  was  the  Damocles’  sword
 hanging  over  the  heads  of  the  play-
 wrights.  That  is  why  it  could  not
 blossom  into  a  rich  dramatic  move-
 ment.

 Now  teday  in  the  context  of
 freedom  we  want  the  dramatic  move-
 ment  to  grow.  We  want  cu'ture  to
 grow,  We  waid  people  to  give  a
 natural  expression  to  their  creative
 urges  so  that  we  might  progress.  But
 until  and  unless  this  Act  is  repealed
 or  annulled,  there  can  be  no  progress.
 At  the  same  time  ‘here  can  be  =  an
 argument  also  that  there  might  be
 some  obscene  sceres  or  vulgar  scenes
 that  might  corrode  in  the  morals  of
 ‘the  people  and  might  destroy  the

 poate
 of  life.  There  might  be  an

 Myument  like  ‘hat.  For  instanre.  1
 retgember  in  Madras  there  was  a
 drama  based  on  the  Ramayana  and  it
 ‘was  tten  hy  M.  ्.  Radha.  Because
 it  talapeoned  the  established  values
 that  the  Indian  people  have  cherished
 80  long,  there  had  been  an  agitation
 against  that.  In  recent  times  there
 was  a  drama  staged  in  Ceylon.  The
 name  of  the  drama  is,  “Killing  of
 Rama”  and  there  it  is  represented  that
 when  Rama  went  to  Ceylon  he  had
 difficulty  with  the  Sinhalese  language.
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 He  roamed  about  and  rambied  about
 and  then  he  quarrelled  with  some
 traders  because  of  the  language
 difficulty.  The  traders  thought  that
 he  was  a  thicf  and  so  they  beat  him
 to  death.  The  gods  took  pity  on  him
 and  he  was  revived.  This  is  2  drama
 staged  in  recer.t  times  in  Ceylon.  The
 drama  focussed  the  language  problem
 in  it.  If  that  drama  is  staged  here,
 we  would  require  that  it  should  be
 prohibited  because  it  is  a  misrepre-
 sentation  of  history.  When  there  are
 dramas  depicting  obscene  and  vulgar
 life  or  misrepresenting  history  or
 misrepresenting  facts  there  must  be
 some  provision,  but  at  the  same  time
 I  would  say  that  this  Act  is  not  the
 right  type  of  thing.  This  Act  of  876
 promulgated  under  British  rule  under
 different  conditions  must  be  annulled
 and  a  new  Bill,  if  necessary,  be  intro
 duced  in  order  to  preserve  the  morals
 of  the  people,  There  also  the  task  of
 preserving  the  moral  of  the  people  or
 the  cultura]  value  of  the  people  must
 not  be  left  in  the  hands  of  the  police-
 men  or  half-backed  magistrates.  There
 must  be  a  right  of  appeal  given  to  the
 people.  At  the  same  time  people
 who  are  really  actual  connoisseurs  of
 art  and  culture  must  be  associated
 with  it  or  else  the  same  history  will
 be  repeated.  And  when  history
 repeats  itself,  it  is  always  does  so  in
 a  dangerous  way.

 hri  Achar  (Mangalore):  Sir,  I  beg
 to  oppose  the  Bill  as  it  is  introduced.
 He  would  have  been  supported  by
 congressmen  if  he  had  brought  only  a
 Bill  to  give  some  appellate  jurisdiction
 to  find  out  whether  a  particular
 drama  is  defamatory  or  objectionable
 in  any  other  manner.  But,  as  the  Bill
 is  now  introduced,  I  must  object  to  it.

 Despite  the  poetry  and  th:  flights  of
 imagination  to  which  my  hon.  friend
 rose,  let  us  see  what  is  the  provision
 of  the  old  Act  that  we  are  having.  It
 only  prohibits  scandalous  or  defama-
 tory  dramas  or  dramas  which  wou'd
 excite  feelings  of  iisaffection  to  the
 Government  and  to  decide  as  to  whe-
 ther  it  is  defamatory  or  not,  no  doubt,
 I  find  that  the  powers  are  givén  to  the
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 State  Government  in  the  case  cf
 Presidency  towns  and  so  far  asthe
 mofussil  is  corcerned  the  power  is
 given  to  the  magistrates.

 Shri  V.  P.  Nayar:  You  are  satisfied?

 Shri  Achar:  Why  not  have  a  little
 patience?

 I  can  see  that  the  power  ‘s  given
 to  the  State  Government  and  so  far

 a8  mofussil  is  concerned  the  power  is
 given  to  the  magistrate  who  is  autho-
 rised  to  decide  as  to  whether  it  is
 defamatory  or  not.

 Perhape  it  may  be  that  a  dcama  hes
 to  be  brought  cut  very  suddenly,  even
 within  two  or  three  dajs.  In  such
 cases  there  may  not  be  time  enovgh
 to  communicate  with  the  Siate  Gov-
 ernment.  So,  the  decision  has  to  be
 arrived  at  immediately  2nd  on  account
 of  that  power  is  given  to  the
 magistrate.  All  the  same,  the  main
 object  is  to  avoid  a  scandalous  or
 defamatory  drama  or  other  dramas.
 the  performance  of  whi-h  may  be
 disruptive.

 If  the  Bill  had  been  introduced  only
 to  the  fact  that  an  appeal  should  lie
 to  the  decision  of  the  State  Govern-
 ment  or  of  the  magistrate,  I  would
 have  welcomed  such  a  Bil).  But  this
 Bill,  if  it  is  passed  as  introduced,  will
 allow  people  to  have  dramas  of  a
 scandalous  or  defamatory  nature.
 I  do  not  think  either  the  Mover  0०07
 Shri  Easwara  lyar  or  the  otner  Mem-
 bers  who  supported  this  want
 scandalous  or  defamatory  dramas  to
 be  enacted  in  this  country  or  dramas
 of  the  nature  mentioned  in  the  other
 sub-section,  If  they  agree  to  that
 extent,  I  hope  they  will  have  to  nogree
 to  such  a  law  as  exists  tuday.  We  do
 not  want  dramas  to  be  enacted  as  it
 happened  in  Madras.  l  remember
 certain  dramas  were  enacted,  and  how
 scandsious  they  were.  Of  course,
 Government  had  to  take  steps.  Sucn
 drames  cannot  be  allowed.  If  they
 cannot  be  allowed,  what  is  the
 remedy?  Naturally,  power  has  to  be
 given  to  the  State  Government,  and
 so  far  as  the  villages  are  concerned  to
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 the  magistrates.  We  has  to  decide  on
 the  spot  and  come  to  the  conclusion
 whether  it  is  in  the  interests  of  the
 country  to  allow  such  dramas.  Argu-
 ments  were  put  forward  saying  that
 the  Act  would  go  against  classical
 dramas.  I  do  not  snow  whether  any
 State  Government  would  moke  auch  a
 rule  or  whether  any  magistrate  would
 do  it.  The  argument  was  put  forward
 that  this  Act  was  there  for  the  benefit
 of  the  British  Government,  why
 should  we  have  it  now.  I  would  put
 it  the  other  way,  Government  is  an
 elected  Government,  peoples’  own
 government.  Will  the  peoples’  govern-
 ment  go  against  classical  dramas?  Ali
 the  same,  I  would  cuomit  that  even  it
 such  an  abuse  could  be  anticipated,
 some  provision  or  some  amendment  ot
 the  law  may  be  made  that  the  decision
 arrived  at  by  the  Magistrate  or  by  the
 State  Government  will  be  subject  to
 an  appeal  or  revision.  Even  probably
 that  may  not  be  necessary.  That
 aspect  I  have  not  studied.  Probably,
 even  now’  as  पेड कड, 8.  writ  can  be
 obtained.  The  High  Court  can  be
 moved  and  a  decision  obtained  as_  to
 whether  a  Jruma_  is  objectiorabte,
 whether  it  is  defamatory  or  not.  From
 that  point  of  view,  I  do  not  want  to
 dilate  on  the  argument  of  —  Shri
 Easwara  lyar  that  if  power  is  given  to
 a  magistrate,  he  can  leave  it  to  a  Sub-
 Inspector,  or  a  constable  or  his  better
 half.  I  do  not  know  whether  imagina-
 tion  would  go  higher  than  that.  It  is
 really  imagining  things  which  do  not
 exist  in  the  ordinary  affairs  of  the
 world,

 T  submit  tha‘  the  Sill  as

 {

 is  certainly  objectionable  and
 oppose  it.

 Shri  Khadilkar  (Ahmednagar)
 Deputy-Speaker,  the  am

 purpose  can  be  very  clearly  seen
 just  try  to  understand  how  this  Act
 was  operated  or  used  during  the
 British  regime.  So  far  as  Marathi
 theratre  is  concerned,  I  can  point  out
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 several  instances  when  the  Act  was
 used  to  suppress  not  only  a  play  ana
 its  performance,  but  as  a  result  the
 whole  growth  of  drama  and  the
 theatre  in  Maharashtra  was.  stifiea.
 The  hon.  Deputy  Minister  sitting
 opposite  knows  very  wel]  hav  a
 instance,  the  well-known  drama  in
 Marathi,  Keechak  Vadh  was  suppress-
 ed  in  1905.  Why  was  it  suppressed?
 Because  it  has  depicted  and  very
 effectively  depicted  the  conflict  that
 was  raging  in  this  country  in  Curzon’s
 regime.  She  probably  knows  the
 writer  of  the  drama,  the  ex-editor  of
 the  Kesari,—at  that  time  editor  of
 the  Kesari—Shri  Knadilkar,  my  uncle.
 The  Government  in  the  cld  Central
 Provinces  and  Berar.  after  the  intro-
 duction  of  dyarchy,  thought  it  fit  that
 it  would  be  their  first  act  to  lift  the
 ban  on  this  particular  play  that  was
 imposed  by  the  British  regime.

 1  am  giving  you  just  one  instance.
 Because,  when  we  took  at  the  drama,
 the  drama  essentially  consists  of  a
 conflict  and  a  strife.  It  is  either  a
 conflict  or  strife  with  reality  of  a  poli-
 tical  nature  or  a  social  nature.  The
 effect  of  the  whole  art—it  is  a  visual
 art—is  brought  out  by  the  conflict
 inherent  in  the  play  in  such  a  maner
 that  every  one,  not  only  one  who  is
 acting,  but  the  one  who  is  watching,
 becomes  a  participant  in  the  whole
 drama  and  ultimately  the  powerful’
 impact  on  his  mind  is  left  behind.
 This  purpose  in  our  country,  particu-
 larly  I  can  claim  so  far  as  the
 Marathi  dramatic  tradition  is  concern-
 ed,  has  been  throughout  maintained.
 As.  we  look  at  the  development  of  the
 drama  and  the  theatre,  the  Marathi
 stage  in  particular,  we  find  that  in
 the  early  stages,  it  was  not  only  the
 political  conflict,  but  every  social  con-
 flict  was  depicted.  Child  marriage  was
 depicted,  widow  marriage  was  depic-
 ted,  untouchability  was  depicted.
 Every  social  injustice  where  there
 was  a  conflict,  and  power  which  had
 No  justification  for  suppressing  the
 weaker  sections  of  society  was  being

 38  APRIL  958  (Amendment)  Bill  30728

 exercised,  was  depicted.  Therefore,
 the  British  Government  in  those  old
 days  thought  that  this  legislation  was
 absolutely  essential,  to  effectively  डपट
 press  social]  and  political  awakening.

 ॥  would  like  to  submit  one  thing
 for  the  consideration  of  the  Govern-
 ment.  Was  it  not  their  duty  after
 freedom  to  examine  in  what  way  the
 old  legislation  that  is  on  the  statute-
 book  was  abused  and  mis-used  by  the
 Britishers  to  suppress  all  social  and
 political  activity,  creative  activity  in
 this  land  and  to  revise  it  at  least?  It
 is  really  a  shame  that  this  Govern-
 ment  should  maintain  on  the  statute-
 book  such  laws.

 Shri  Achar:  The  Law  Commission
 has  been  appointed.

 Sbri  Khadilkar:  I  know  that  there
 will  be  a  Commission.  There  were
 Commissions  since  you  assumed
 power  and  I  know  what  are  the
 results.

 So  far  as  this  piece  of  legislation  is
 concerned,  I  do  realise  as  the  hon.
 Member  has  said,  and  the  Mover  also
 realised,  that  a  certain  legislative
 measure  is  necessary  so  that  this
 powerful  weapon  in  the  hands  of  an
 artist  is  not  abused.  It  should  not  be
 used  to  corrupt  the  morals  of  the  peo-
 ple.  It  should  not  be  used  to  defame
 somebody.  I  do  admit  that.  But,  the
 main  thing  is,  take  sub-section  (b):
 It  reads,  “likely  to  excite  feelings  of
 disaffection  to  the  Government  estab-
 lished  by  law  in  India.”  We  call  our-
 selves  a  democracy  and  we  have  given
 right  to  the  people  to  change  the  Go-
 vernment.  When  we  go  to  the  electo-
 rate,  what  do  we  do?  We  have  got  to
 say  that  these  people  who  are  occu-
 pying  the  Benches  here  for  the  last
 ten  years,  are  the  accused  and  you
 judge  them.  They  are  in  the  dotk
 standing  before  you.  These  are  their
 doings  or  undoings,  commissions  and
 omissions;  you  pass  the  verdict.  That
 is  the  election.  The  election  is  a  drama.
 If  you  use  the  word  disaffection,  you
 know  how  it  is  abused,  or  likely  to  de
 abused.
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 I  will  give  you  a  recent  instance.  In

 the  Bombay  State,  the  question  of
 the  fate  of  Bombay  became  a  very  big
 question.  The  Congress  party  quarrel-
 led  amongst  themselves.  The  Maha-
 rashtra  Congress,  the  Bombay  Cong-
 ress  and  the  Gujarat  Congress  could
 not  agree  upon  a  solution  and  they
 threw  it  as  a  bone  of  contention  to  the
 people  and  imposed  a  solution.  An
 ordinary  man,  not  a  very  literate
 worker  of  Bombay  wrote  a  small  piece
 known  as  ‘Mumbai  konachi’,  “To
 whom  Bombay  belongs.”  It  js  not  a
 regular  drama.  This  is  a  sort  of  folk
 drama,  as  we  call  it,  a  tamasha  or  Lok
 Natya.  It  is  so  effective.  No  stage  is
 necessary.  It  is  staged  just  before  a
 mass  of  people.  Actors  are  few  and
 the  whole  story  unfolds  itself  in  such
 a  dramatic  manner  that  everyone  who
 is  listening  and  participating,  if  he
 has  a  little  conscience  and  that  is
 alive,  feels  some  sense  of  guilt  dawn-
 ing  on  his  mind,  feels  that  injustice
 has  been  done  in  this  case.

 What  happened?  Because  of  this
 Section,  this  performance  of  Mumbai
 Konachi  or  Whom  Bombay  belongs  to

 ‘was  banned.  I  would  like  to  ask:  in
 the  name  of  democracy,  in  the  name
 of  the  Constitution  under  which  you
 are  supposed  to  rule  this  country,  is
 it  justified?

 It  is  not  a  question  of  a  political
 issue.  I  am  not  looking  at  it  from  a
 narrow  angle  of  Bombay  belonging
 to  this  group  or  that  group.  I  am  look-
 ing  at  it  from  the  point  of  view  of
 giving  artistic  expression,  creative  and
 most  powerful  expression,  to  the  pre-
 sent  conflict  in  a  particular  region.on
 @  particular  issue  by  an  ordinary
 artist.

 I  will  give  you  another  instance.
 Suppose  some  good  artist  comes  for-
 ward  and  translates  the  famous  piece
 of  Ibsen  which  many  of  you  know,
 Enemy  of  the  People.  It  is  the  name

 (Amendment)  Bu  30730

 of  the  drama,  and  it  is  a  very  simple
 thing.  A  man  who  used  to  have  con-
 trol  over  sources  of  water  in  a  city
 used  to  pollute  that  water,  and
 because  he  had  a  particular  right,
 right  to  that  property,  he  could  not
 be  checked,  and  on  that  theme  the
 whole  drama  is  written,  a  very  power-
 ful  drama.  If  somebody  today  in
 our  present  social  conflict  and  ideas
 about  property  that  are  transforming
 and  about  how  conflicts  rage,  trans-
 lates,  for  instance,  Galsworthy’s  ‘strife’
 or  ‘justice’.  Suppose  all  these  problems
 come  on  the  stage  how  the  present
 Government  shall  react?  Here,  I  may
 point  out  that  every  Government  is
 afflicted  with  a  sense  of  what  they
 call  narcissism,  a  sort  of  morbid  self-
 love.  Everywhere  they  see  their  own
 reflection.  That  is  the  characteristic
 of  every  Government.  I  am  not  blam-
 ing  only  the  Congress.  That  is  the
 general  characteristic.  Naturally  they
 see  their  own  reflection,  and  when
 they  see  reality  as  depicted  by  the
 dramatist  or  playwright  and  acted  on
 the  theatre,  immediately  they  come
 up  with  a  ban.  I  am  seeing  every  day
 in  the  morning  in  the  mirror  my  own
 reflection,  and  I  say  to  myself:  “I  am
 so  and  so.  I  am  a  democrat.  I  am  the
 man  who  is  born  to  rule  over  this
 country.  Therefore,  how  is  it  that  this
 creates  a  picture  which  is  not  to  my
 liking,  to  my  self-love.”  Then,  natu-
 rally  the  ban  comes.

 Therefore,  I  would  like  to  plaad
 and  very  humbly  plead  to  remove  this
 Act  from  the  statute  book.  If  we  want
 to  develop  our  society  in  a  very

 न

 thy  and  a  democratic  way,  if  our
 ture  is  to  grow  and  flower  in
 ent  aspects  of  life,  if  it  is  to  ain

 growth  of  the  mechanical  devi
 entertainment  like  the  cinema
 the  television  tomorrow,  if
 creative  talent  is  to  play  its
 our  development,  would  you
 cribe  to  this  legislation?  I  would  like
 very  earnestly  to  ask  the  Deputy
 Minister  opposite  sitting  here  just
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 now—because  I  know  she  has  seen
 the  drama  which  I  just  quoted.  Per-
 haps  the  first  thing  after  the  ban  was
 rejected  in  2987  in  Bombay  City,
 where  there  was  a  ban,  I  would  not
 have  been  surprised  to  find  Mr.  and
 Mrs.  Alva  standing  in  the  queue  just
 to  secure  their  seats  because  it  had
 such  a  powerful  grip  over  the  minds
 of  people  because  it  depicted  most
 effectively  the  political  conflict  in  the
 country.

 The  amended  legislation  may  not
 be  to  the  liking  of  the  Government  in
 its  present  form.  Let  them  bring  for-
 ward  a  suitable  legislation,  but  let
 them  make  one  thing  very  clear,  that
 so  far  as  expression  is  concerned,  at
 no  stage  will  it  be  suppressed  either
 through  the  direct  interference  of  a
 magistrate  or  police  authority  or
 through  the  indirect  interference  of
 somebody  even  much  higher  up.  Let
 it  grow  and  let  the  social  conflicts,
 the  political  conflicts  and  other  con-
 flicts  in  society  be  properly  brought
 out  on  our  stage.

 Unfortunately  we  in  India  have  lost
 the  art  of  laughing  at  ourselves..
 Gandhiji  had  it  in  abundance,  but  the
 inheritors  of  this  tradition  have  not
 that  sense  of  humour  to  look  at  the
 ridicule  of  themselves  in  a  good  way,
 in  a  healthy  way.  It  is  only  when  they
 have  that  healthy  outlook  of  humour,
 of  looking  at  oneself  with  a  little
 sense  of  ridicule,  not  always  looking
 at  oneself  as  if  one  is  all  sublime,  but
 realising  that  some  spark  of  the  ridi-
 culoug  is  also  there,  it  is  only  when
 this  healthy  outlook  is  developed  that
 at  least  some  of  the  evils  which  the
 people  feel  that  they  are  suffering
 from  under  the  present  regime  might
 be  slightly  removed.

 Therefore,  in  the  end,  I  would  sub-
 mit  that  the  motive  behind  this  amend-
 ing  Bill  must  be  grasped,  and  not  only
 this  particular  Act  but  all  such  legis-
 lation  affecting  the  different  aspects
 of  our  social  and  political  life  must
 be  reviewed  in  the  light  of  the
 changed  circumstances  of  today.

 Dramatic  Performances  38  APRIL  958  {Amendment)  Bill  7०733

 Shri  Narayanankutty  Menon  (Muk-
 andapuram):  I  know  that  my  hon.
 friend  Shri  Achar  is  a  very  good
 lawyer,  but  sometimes  people  forget
 themselves  because  of  the  dope  of
 party  discipline,  and  that  was  exactly
 why  my  hon.  friend  was  opposing
 this  piece  of  amendment.

 I  want  to  point  out  only  certain  as-
 pects  of  this  piece  of  legislation  which
 is  sought  to  be  amended.  As  Shri
 Khadilkar  has  said,  the  amendment
 had  to  conform  to  certain  procedures
 prescribed  by  this  House,  and,  there-
 fore  there  are  certain  limitations  in
 the  amendment,  The  amendment  in.
 all  cases  may  not  be  able  to  reflect
 the  true  intentions  of  the  Mover  of
 this  Bill;  anyhow,  conforming  to  those
 procedures,  certain  amendments  have
 been  brought  forward.

 The  most  objectionable  part  has
 been  pointed  out  by  all  the  previous
 speakers  to  be  the  lack  of  an  oppor-
 tunity  either  for  the  writer  of  a  drama
 or  the  producer  of  a  drama  to  prove
 that  his  own  creation  will  not  either
 corrupt  or  defame  any  other  person,
 and  that  before  such  an  opportunity
 is  given,  the  drama  is  being  banned
 by  the  exercise  of  the  powers  under
 this  particular  section.

 Shri  Achar  has  pointed  out  that  the
 State  Government  are  doing  it  and
 not  the  policeman.  But,  in  practice,  he
 being  a  lawyer,  ought  to  understand,
 and  I  believe,  he  understands  it  quite
 well,  that  this  particular  power  is
 exercised  by  the  police  constable  or
 the  police  inspector  making  a  motion
 before  the  magistrate  to  ban  the
 drama.  If,  as  reflected  in  my  hon
 friend’s  argument,  the  power  given
 under  this  Act  ig  being  exercised  by
 the  State  Government  thmpugh  the
 Sangeet  Natak  Akadami,  then  certain-
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 ly  much  objection  would  not  have
 arisen.  But,  unfortunately,  we  know
 the  limitations  of  the  mental  calibre
 and  the  cultural  standards  of  the
 magistrate  and  the  policemen,  and,
 therefore,  this  will  become  a  danger-
 Ous  weapon  in  the  hands  of  these
 people  to  deprive  the  writer  of  the
 drama  and  also  the  people  from  en-
 joying  it

 I  fail  to  understand  how  the  Deputy
 Home  Minister  could  rise  to  oppose
 this  amendment  when  two  High
 Courts  in  India  have  already  held
 that  some  of  the  important  provisions
 of  this  Act  are  ultra  vires  the  Consti-
 tution.  About  two  years  ago,  the
 Rajasthan  High  Court  had  held  that
 because  there  was  a  lack  of  provision
 for  giving  an  opportunity  before  the
 drama  was  going  to  be  banned,  that
 particular  provision  of  the  Dramatic
 Performances  Act  was  ultra  vires  the
 Constitution,  and,  therefore,  void.
 Later  on,  the  Lucknow  Bench  of  the
 Allahabad  High  Court  have  similarly
 held  that  this  piece  of  legislation  is
 ultra  vires  article  9  of  the  Constitu-
 tion,  and,  therefore,  void.  After  two
 High  Courts  have  successively  held
 like  this,  I  fail  to  understand  how  the
 Treasury  Benches  could  rise  to  oppose
 this  amendment.  Speaking  technical-
 ly  and  generally,  any  act  done  or  any
 power  exercised  under  these  sections
 will  be  a  contempt  of  these  two  High
 Courts.

 Usually,  when  a  High  Court  holds
 that  a  particular  provision  of  a  cer-
 tain  enactment  is  void,  Government
 immediately  come  forward  to  re-enact
 it,  if  it  is  so  absolutely  necessary,  by
 retaining  that  part  of  the  Act  on  the
 statute-book  in  such  a  manner  as  te
 conform  to  the  decision  of  the  High
 Court.  But,  as  far  as  this  Act  is  con-
 cerned,  Government  have  not  done
 anything  so  far  in  spite  of  the  fact
 that  the  High  Court  has  declared  cer-
 tain  previsions  ultra  vires.

 e

 We  would  like  to  hear  from  the
 hon.  Deputy  Minister  what  is  Govern-
 ment’s  attitude  regarding  these  two
 decisions  of  High  Courts,  especially
 when  Government  have  not  chosen  to
 go  before  the  Supreme  Court  to  get
 these  two  decisions  reversed.

 Before  the  Rajasthan  High  Court's
 decision,  an  elaborate  discussion  took
 place  regarding  the  implications  of
 this  particular  provision  of  the  enact-
 ment,  how  far  the  executive  and  the
 legislature  have  got  power  to  enact
 such  a  piece  of  legislation  in  the  light
 of  article  9  of  the  Constitution.  After
 such  a  discussion,  they  have  held  that
 this  particular  provision  is  void.
 When  the  High  Court  has  held  it  80
 and  when  Government  have  not  taken
 up  the  matter  to  the  Supreme  Court,
 why  should  Government  now  feel  shy
 of  accepting  this  amendment  or  of
 coming  forward  with  another  amend-
 ment  in  which  certain  provisions  of
 the  Act  may  be  retained  and  objec-
 tionable  provisions  removed.

 The  only  other  point  I  wish  ६०
 stress  is  about  the  morality  involved
 in  this.  Shri  Achar  asked:  are  we  to
 allow  defamatory  and  _  scandalous
 pieces  of  dramas  to  go  on  unheeded
 by  the  State?  There  should  after  all
 be  power  vested  in  the  executive  to
 prevent  defamatory  and  scandalous
 pieces  of  dramas.  Sir,  Under  the
 Indian  Penal  Code,  there  are  ample
 provisions  by  which  defamatory,
 scandalous  and  obscene  matters  would
 be  prevented,  and  most
 prevented.  The  only  trouble  is

 stantiate  the  action  before  a
 of  law,  and  the  accused  or  the
 son  against  whom  this  action
 en,  gets  an  opportunity  to

 2 ‘he  piece  of  drama  is  quite  all
 it  is  neither  defamatory,  nor  scanda-
 lous,  nor  obscene.  That  is  the  only
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 difference  between  the  powers  that
 could  be  exercised  under  the  Indian
 Penal  Code  and  the  powers  which  are
 sought  to  be  exercised  under  the
 Indian  Dramatic  Performances  Act.

 Shri  Achar:  But  that  will  be  after
 the  event,  after  the  drama  is  staged.

 Shri  झ  ह  Nayar:  Ov.erwise,  defa-
 mation  is  prevented  before.  Is  it?

 Shri  ग्,  8.  Daulta  (Jhajjar):  All
 crime  is  punished  after  the  event.

 Shri  Narayanankuty  Menon:  In
 spite  of  the  Indian  Penal  Code,  in
 spite  of  the  Indian  Dramatic  Per-
 formances  Act,  what  is  happening  in
 the  country  today?  As  far  as  films
 are  concerned,  they  have  got  the
 Censor  Board.  In  the  Censor  Board
 responsible  people,  representing  all
 shades  of  opinion,  who  are
 supposed  to  be  well  versed  in
 culture,  censor  the  films.  Yet,  when
 we  go  to  the  theatres  today,  what
 do  we  see?  Are  we  finding  there
 samples  of  a  puritan  outlook?  Look
 at  what  is  happening  in  the  theatres
 today.  If  you  go  to  any  theatre  in
 Delhi  today,  you  will  first  of  all  see
 a  piece  of  that  part  of  the  American
 cinema,  which  you  might  have  not
 seen  before,  but  which  everybody
 has  seen,  which  is  called  rock  N’roll.
 We  have  seen  in  the  papers  that  when
 for  half  an  hour  a  rock  N’roll  cinema
 was  shown,  the  entire  audience  in
 New  York  began  to  dance  with  each
 other  in  the  hall  itself.  Such  was
 the  impression  created  upon  them:
 such  was  the  catch  that  has  been
 caught  upon  them.  That  is  going  on.

 Mr.  Deputy-Speaker:  Has  the  hon.
 Member  seen  it?

 Shri  Narayanankutty  Menon:  I  have
 seen,  but  ¥  did  not  dance.

 (Amendment)  Bill  I0736

 Shri  Hem  Barua:  What  is  the
 meaning  of  “rock  N'roll”?  You  have
 to  rock  and  roll?

 Shri  Narayanankutty  Menon:  All
 sorts  of  obscene  matters  which  are
 contrary  to  our  own  accepted  notions
 ef  morality  and  moral  standards  are
 going  on.  The  Censor  Board  is  unable
 to  prevent  them.  Nobody  is  worried
 over  them.  The  Government  do  not
 want  to  exercise  their  power  to  stop
 these  things.  But  as  far  as  drama  is
 concerned,  they  want  to  retain  the
 provision  enacted  in  ‘1876.

 In  conclusion,  I  appeal  to  the  Home
 Minister  to  see  the  purport  the  rea-
 son  why  the  British  Government
 enacted  this  piece  of  legislation.  Were
 they  interested  in  keeping  the  moral
 standards  of  the  Indian  people?  Cer-
 tainly  not.  The  answer  could  not  have
 been  otherwise.  The  very  same  peo-
 ple  who  introduced  in  India  rumba
 and  the  fox  trot  could  not  be  accused
 certainly  of  being  the  custodians  and
 Guardians  of  the  morality  of  the
 Indian  people.

 Therefore,  we  would  very  earnes-
 tly  say  that  this  piece  of  legislation
 was  not  enacted  so  that  this  morality
 of  the  Indian  people  should  be  safe-
 guarded,  but  only  with  the  intention
 that  any  political  opposition  to  the
 British  hold  should  be  curtailed  and
 their  rule  perpetuated.  Do  the  pre-
 sent  Government  which  has  come  to
 take  the  place  of  the  British  Gov-
 ernment  want  to  perpetuate  the
 same?  Certainly  not.

 Therefore,  I  say  that  this  piece  of
 legislation  which  has  become  out-
 dated  and  moth-eaten  should  be‘
 amended  and  Government  themselves
 should  bring  forward  another  piece
 of  legislation  with  necessary  safe~
 guards  taking  away  the  objectionable

 ७
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 parts  of  it.  I  hope  that  such  a  piece
 of  legislation  will  be  brought  very
 soon.

 वंदित  ito  Ho  ज्यों  तिथी  (सागर):
 उपाध्यक्ष  महोदय,  मुझे  दुःख  है  कि  जो  विधेयक
 इस  समय  सदन  के  सामने  झाया है  उसका  मुझे
 विरोध  करना  पड़  रहा  है  |

 श्री  खाडिलकर  साहब  ने  जो  विचार
 व्यक्त  किये  उनसे  एक  बड़ी  सीमा  तक  में

 सहमत  हूं  ।  झ्गर  हम  अपने  राजनीतिक
 जीवन  की  भोर  सामाजिक  जीवन  को  ऊंचा
 उठाना  चाहते  हैं  तो  यह  जरूरी  है  कि  हम
 अपनी  झालोचना  को  बर्दाश्त  करें  ।  नाटक
 और  दूसरी  कला  की  वस्तुयें  जो  हैं  व ेजीवन  को
 उठाने  के  लिए  ही  हैं  7  वे जीवन  को  एक  सही
 मोड़  देने  के  लिए  हैं  7  तो  यदि  किसी  ड्रामेटिक
 पीस  के  द्वारा  हमारे  सामने  जीवन  की  कोई
 झालोचना  प्रसतुत  की  जाती  हैं  तो  हमारे
 मस्तिष्क  में  उसको  रोकने  को  कल्पना  नहीं
 आनी  चाहिए  लेकिन  यह  जो  विशेयक  इस
 सदन  में  उपस्थित  हूँ  उससे  हमारे  सामने  यहू
 बात  श्राती  है  कि  ऐसे  किसो  नाटक  पर  रोक
 न  लगायी  जाये  जो  कि  समाज  में  मनोमालिन्य
 वैदा  करता  हूँ  या  झ्रशान्ति  वैदा  कर  सकता

 &  या  जिससे  किसी  की  निन्दा  हो  सकती  हूँ  ।
 इसकी  जो  धारायें  हें  उनसे  यह  स्पष्ट  हूँ  कि
 समाज  में  मनोमालिन्य  फेले,  समाज  में  किसी
 व्यक्ति  के  विषय  में  स्केंडल  चीजों  को  प्रस्तुत
 किया  जा  सके  ओर  इन  चोजों  पर  रोक

 नहीं  लगायी  जानी  चाहिए  t  इस  प्रकार  की
 चीजों  पर  हम  को  रोक  लगानी  चाहिए  ।

 एक  जानतीय  सदस्य  :  स्केंडल  पर  रोक

 नहीं  है  ।

 Shri  Hem  Barua:  Who  will  judge
 the  scandalous  thing?

 Pandit  J.  ह.  Jyotishi:  There  will
 be  competent  authorities  to  judge.

 (Amendment)  Bl  073g

 Shri  Hem  Barua:  You  agree  with
 us  then.

 उपाध्यक्ष  भहोदष  :
 तो।

 Shri  Thirumala  Rao  (Kakinada):
 When  you  quoted  about  the  Air
 Hostess  the  other  day,  getting  by
 heart  those  four  lines,  who  was  there
 to  judge?

 Mr.  Depnuty-Speaker:  Today  we  are
 concerned  with  actresses  and  not

 hostesses.

 जरा  सुनिये

 बं'डेल  ज्या०  to  जरोतियों  :  कला
 जीवन  में  एकता  स्थापित  करने  के  लिए,
 प्रेम  स्वापित  करने  &  लिए  है  शभौर  नाटक
 कला  का  सर्वोस्कृष्ट  श्रंग  है  ।  किन्तु  यदि  बहू
 व्यक्तिगत  मनोमालिन्य  को  मौर  हृदगत्‌  गलत
 मिनोविकारों  को  प्रश्नय  देता  हें  झौर  उनको
 समाज  में  प्रसारित  करता  हैं  तो  उस  पर  हमको
 [रोक  लगाना  चाहिए  ।  ऐसी  चीजों  पर  जो
 व्यक्तियों  के  विषय  में  या  समाज  के  वियय  में
 गलत  भावनाओं  को  प्रसारित  करती  हूँ  रोक
 लगाना  सरकार  का  कर्तव्य  हो  जाता  है  और
 अगर  इन  चीजों  पर  रोक  नहीं  लगाती  तो
 वह  श्रपने  कर्तव्य  से  विमख  होतो  है  ।

 इस  विधेयक  को  रखतें  समय  बहुत
 सी  मारल्स  की  बात  कही  गयी  ।  यह  कहा
 गया  था  कि  जिस  गवरनेंमेंट  के  जमाने  में  वह
 कानून  बना  उसको  हमारे  प्राचरण  को  उठाने
 में  कोई  बड़ी  अास्था  नहीं  थी  और  इसीलिए
 भ्रनेतिक  प्रसारण  करने  बाले  नाटकों  पर  कोई
 प्रतिबन्ध  नहीं  है  ।  यदि  हमारे  मित्र  के  मन  में
 नैतिकता  के  प्रसार  की  भावना  होती  तो  वह
 ऐसे  संशोधन  लाते  कि  जिनके  द्वारा  भनैतिक
 नाटकों  के  प्रसारण  पर  रोक  लगायी  जा
 सकती  ।  लेकिन  उस  तरफ  उनका  लक्ष्य
 नहीं  गया  |  उनका  लक्ष्य  तो  जैसा  कि  खाडिलकर
 साहब  ने  कहा  यह  है  कि  कुछ  स्थानों  में  जहां
 राजनीतिक  संभ्ष  चल  रहा  है,  बहा  पर
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 एक  विशेष  प्रकार  की  भावनाओं  को  प्रसारित
 करने  में  वह  रुकावट  अनुभव  करते  हैं
 शौर  इसलिए  यह  विधेयक  लाये  हें  कि  उन
 भावनाझों  का  प्रकाशन  किया  जा  सकें  ।

 तो  जहां  तक  कला  के  स्वतंत्र  विकास  का
 संबंध  है  में  इस  बात  का  हामी  हूं  कि राजनोतिक
 दष्टि  से  किसी  कलात्मक  नाटक  पर  प्रतिबन्ध
 ने  लगाया  जाये  ।  लेकिन  इस  के  साथ  ही  साथ
 जहां  राजनीतिक  या  वैयक्तिक  मनोमालिन्य
 के  कारण  लोग  गलत  तरोका  अछ्तियार
 करके  गलत  काभ  करना  चाहते  हैं,  वहां  इस
 तरह  की  रोक  लगाना  जरूरी  हैं  तो  इस
 विधेयक  का  जो  मंशा  है  उससे  में  सहमत  नहीं
 हूं  |  प्रगर  यह  नैतिकता  के  प्रसारण  के  लिए
 होता  तो  में  इसका  समर्थन  करता  |  लेकिन  यह
 विधेयक  तो  यह  चाहता  है  कि  जो  मेलोशस
 खेल  प्रसारित  हों  उन  पर  रोक  न  लगायी
 जाये  और  एक  उत्तेजना  के  वातावरण  में
 हम  ऐसे  खेल  खेलने  दें  जिनसे  समाज  में
 भ्रशान्ति  पैदा  हो  जाये  ।  में  समझता  हूं
 कि  इस  प्रकार  के  खेलों  की  इजाजत  देंना

 बहुत  गलत  चीज  होगी  ।  तो  इन  दो  दृष्टियों
 से  में  इस  विधेयक  का  विरोध  करता  हूं  भौर

 मुझे  विध्वास  है  कि  सदन  इसका  विरोब
 करेगा  1

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  Mr.  Deputy-
 Speaker,  Sir  it  is  indeed  refreshing
 that  the  hon.  Mover  should  have
 thought  of  this  subject  to  bring  be-
 fore  this  House.  Drama  and  dramatic
 Performances  are  as  old  as  man  him-
 self  and  the  hon.  Shri  Nayar,  be-
 sides  being  a  legislator,  often  becomes
 an  actor.  Therefore,  it  is  just  right
 and  proper  that  he  should  have  taken
 up  this  subject  this  afternoon.  Un-
 fertunately,  being  an  actor  he  has
 forgotten  to  study  the  subject  a  little
 deeper.  Otherwise  he  would  not  ask
 for  so  many  deletions  and  then  ask’
 at  the  end  of  his  Bill  to  include  jatras

 8  APRIL  958  (Amendment)  Bilt  20746

 and  religious  festivals  and  the  rest.
 These  are  a  contradiction  in  terms.

 Now  this  measure  has  indeed  been
 on  the  statute-book  for  a  very  long
 time  from  the  days  of  the  British,  as
 the  hon.  Member’s  speeches  from
 that  side  said  and  even  cited  me  as
 one  time  patriot  who  looked  like  a
 wrong  doer  in  the  eyes  of  the  old
 rulers.  We  have  not  that  purpose
 to  day  even  though  this  Act  remains
 on  the  statute-book.  I  would  have
 very  much  liked  the  hon.  Mover  to
 have  studied  article  372  of  the  Cons-
 titution.  I  am  not  going  to  read  it
 here  because  it  is  known  to  the
 House,  I  do  want  to  draw  the
 attention  of  the  House  to  the  fact
 that  only  Madras  and  Andhra  हि.
 desh  have  so  far  repealed  the  Drama-
 tic  Performances  Act  and_  enacted
 laws  of  their  own.  If  that  be  so,
 there  is  another  avenue  where  such
 a  remedy  has  to  be  demanded.

 Nevertheless,  if  we  talk  of  the
 drama,  we  have  to  talk  of  the  censor-
 ship,  talk  of  the  rock’n  roll  and  so
 on.  What  has  to  be  done?  The
 rock’n  roll  has  caught  the  world.
 The  screen  has  censorship.  The  tele-
 vision  is  censored.  The  books  are
 censored.  In  our  country  herror
 comics  are  banned.  As  long  as  there
 is  a  tendency  to  put  on  the  stage
 distortions  or  scandalous  matters  or
 defamations,  that  social  dilemma  still
 remains  and  therefore,  this  measure
 is  there.  But  as  I  said  it  is  for  the
 States  to  take  it  up  and  ask  for  its
 repeal.

 Having  said  that,  J  will  deal  with
 this  Bill  and  say  that  Parliament,
 even  if  we  agree  with  Shri  Nayar,
 can  legislate  only  as  far  as  Union
 Territories  are  concerned—Delhi  and
 Manipur.  It  was  not  extended  to
 Tripura  and  so  it  has  remained  out
 of  it.

 The  drama,  Sir,  is  very  gripping
 Whatever  we  do  in  life,  in  that
 lonesome  hour  or  that  moment  of
 leisure,  all  of  us  go  back  to  drama.



 0743  «Dramatic  Performances  18  APRIL,  988

 [Shrimati  Alva)
 Whether  we  stand  before  the  mirror,
 and  mimic,  or  we  read  Ibsen  or  Kali-
 dasa  or  any  other  dramatist,  or  we
 go  to  a  theatre  and  see,  it  is  the
 most  gripping  type  of  recreation.  In
 the  words  of  Samuel  Jhonson  you
 can  say:  “Drama’s  laws  are,  drama’s
 audience  gives”.  But  the  drama’s
 audience  must  have  a  standard  to  give
 the  laws  of  a  drama,  and  this  mea-
 sure  is  not  such  a  menace  in  the
 country  that  dramas  are  prohibited
 and  banned.  At  any  rate,  occasions
 do  arise  when  we  have  to  use  this
 enactment  and  prohibit  the  drama.

 I  would  also,  therefore,  like  to  re-
 mind  the  House  that  since  indepen-
 dence  what  has  happened.  Drama-
 usts  are  not  dead,  creative  talent  is
 not  crushed;  in  fact,  it  has  just  begun
 to  flower.  With  all  that  the  Opposi-
 tion  has  to  say  today,  they  will  have
 to  admit  that  the  drama  and  the
 stage  has  taken  a  new  stand  and
 standard,  and  it  is  only  since  this
 country  has  been  able  to  breathe  the
 fresh  air  of  freedom  that  we  have
 amidst  us  even  legislators  like  Shri
 ्  P.  Nayar,  who  go  on  to  the  stage
 for  recreation  and  also  for  the  enter-
 tainment  of  others.

 But  the  hon.  Shri  Khadilkar  talked
 of  Narcissus.  Who  is  not  a  Narcissus?
 If  that  be  so,  then  we  are  all
 Narcissus.  It  is  very  true.  But,
 nevertheless,  as  long  as  social  conflict
 exists  and  exists  to  an  extent  that,
 as  we  have  found,  it  leads  to  distur-
 bances  in  the  country,  we  shall  have
 to  take  recourse  to  some  measure  to
 prevent.  Prevention,  of  course,  is
 better  than  cure  and,  therefore,  the
 prohibitory  order  precedes  the  seizure
 of  documents,  furniture,  persons  and
 what  not,  as  provided  in  this  mea-
 sure.

 Now,  the  judgments  of  some  High
 Courts  were  quoted  here,  but  not
 the  whole  of  the  judgments.  The
 rest  of  the  judgment  that  was  not
 brought  to  the  notice  of  the  House
 alugy  state  shat  the  spoken  word  is

 Amendment)  BU  a

 more  infammabie  than  the  written
 word;  that,  as  long  as  public  order
 and  security  are  the  concern  of  the
 State  and  as  long  as  the  spoken  word
 remains  inflammable,  and  this  social
 conflict  or  this  sort  of  potential  atmos-
 phere  which  would  burst  into  a
 social  conflict  remains,  such  mea-
 sures  will  have  to  remain.  Not  this
 measure,  because,  as  I  have  pointe.
 out  to  you,  Sir,  article  372  puts  this
 measure  in  the  State  List—it  is  No.
 33  of  the  State  List  “Dramatic  per-
 formance,  cinemas  and  the  _  rest”.
 Therefore,  it  remains  within  the
 power  of  the  State  Governmen:  to
 act  if  it  so  desires.

 Then,  Sir,  in  Section  3,  according
 to  Shri  ्  P.  Nayar’s  Bill,  he  wants
 to  delete  the  words  “or  defamatory”.
 Even  though  we  have  the  clause  of
 defamation  in  the  other  law,  the
 common  law  of  the  country,  what
 harm  is  there  if  this  provision  also
 remains?

 An  Hon.  Member:  Duplication.

 Shrimati  Alva:  It  is  not  exercised.
 I  do  not  mind  if  it  was  _  properly
 thought  of  and  placed  before  the
 House  in  a  better  draft.  However,  it
 is  not  so  easy  to  rob  a  man  of  his
 good  name  and  then  try  to  replace
 it.  It  is  better  to  prevent  it  rather
 than  to  cure  it,  as  in  Shakespeare’s
 words  which  I  am  not  able  to  recall
 now  exactly:

 “Reputation  is  better  tl.an  all  the
 gold”.

 And  if  that  is  at  stake,  hen  certainly
 a  prohibitory  order  may  come  along.

 Then  I  come  to  sections  7  and  8.
 The  hon.  Mover  wants  these  powers
 to  be  exercised  by  the  State  Gov-
 ernment  and  not  by  magistrates.  But
 the  hon.  Mover  also  knows  the  ad-
 ministrative  reasons  that  go  behind
 for  making  certain  provisions.  Some-
 times  the  law's  delay  and  the  ad-
 ministrative  difficulties  that  stand  in
 the  way  make  for  provisions  to  be
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 clarified  and  simplified.  They  talked
 of  the  police  masquerading  as  pro-
 fessors.  I  do  not  know  from  where
 that  idea  gets  along.  ‘The  police  do
 not  masquerade  as  professors.  The
 police  know  the  law  of  defamation.
 The  police  know  the  common  law  of
 the  land.  I  think  this  should  be
 made  not  a  specific  right.  You  could
 always  obtain  a  writ  under  this
 measure  even  though  there  may  not
 be  any  specific  right  of  appeal.  The
 right  to  move  for  writs  is  there,  as
 provided  under  article  22  of  our
 Constitution.

 Shri  Easwara  Iyer:  That  does  not
 need  your  help.

 Shrimati  Alva:  The  Bill  also  says
 that  it  should  be  reduced  to  writing
 before  the  seizure  is  effected.  I  do
 not  think  that  it  is  necessary  especi-
 ally  when  a  prohibitory  order  is  re-
 ceived,  because,  as  ]  see,  this  is  an
 enabling  measure.  This  measure
 has  been’  sparingly  used.  This
 specially  falls  within  the  State  list.
 This  is  within  article  ‘372.  As  such,
 the  arguments  that  were  advanced  by
 most  of  the  hon.  Members  are  not
 relevant.

 Then  we  come  to  jatras  and  reli-
 gious  performances.

 Shri  Easwara  Iyer:  Without  inter-
 rupting  as  such,  may  I  ask  the  hon.
 Minister  for  a  clarification?  If  this
 comes  under  the  State  list,  under
 article  372,  her  position  is  that  the
 State  legislature  can  pass  an  enact-
 ment  repealing  this.

 Shrimati  Alva:  Madras  and  Andhra
 Pradesh  have  done  it.

 Shri  झ,  P.  Nayar:  That  is  thei.
 own  Act.

 Shri  Easwara  Jyer:  That  is  not  the
 Indian  Dramatic  Performances  Act.

 Shrimati  Alwa:  We  come  to  jatras
 and  religious  performances.  The  hon.
 Mover  has  asked  for  the  repeal  or
 the  amendment  of  this  measure  and

 (Amendment)  Bilt  ‘10744

 wants  jatras  and  religious  performan-
 ces  to  be  included,  which  again
 sounds  very  strange,  and  it  certainly
 does  not  sound  very  coherent.  I  do
 not  know  how  jatras  and  religious
 performances  in  a  country  like  India
 could  be  included  in  this  measure  of
 the  hon.  Member.

 The  drama  will  remain  with  us
 and  the  stage  that  was  very  weak  in
 India  is  getting  stronger.  We  need
 a  powerful  theatre  and  we  are  build-
 ing  up.  That  brings  me  also  to  this
 question;  for  I  do  want  to  talk
 very  frankly  and  freely  in  this  House,
 because  this  is  a  cultural  subject  and
 my  attention  has  been  drawn—I  think
 the  hon.  Mover  has  drawn  our  atten-
 tion—to  the  Sangeet  Natak  Akademi.
 The  Sangeet  Natak  Akademi  have
 also  expressed  their  opinion  on  this
 enactment  that  stands  in  the  statite-
 book.  However,  something  must  be
 done  and  we  do  believe  in  progressive
 measures,  that  this  enactment  must  be
 studied  anew,  but  not  in  the  fashion
 that  it  has  been  studied  and  brought
 forth  before  this  House  this  after-
 noon.  We  shall  have  to  see  that  the
 various  States  think  over  this  subject,
 but  I  do  not  want  the  House  to  forget
 that  the  censorship  has  come  to  stay.
 Some  Hon.  Members  say  _  that  the
 screen  has  not  been  cleaned  up.  If
 some  of  them  are  regular  cinema-
 goers,  they  will  observe  what  an
 effort  we  have  made  and  how  diffe-
 rent  the  screen  is  today  than  what  it
 was  ten  years  ago,  even  though  it
 does  not  come  or  conform  to  our
 own  standards  of  a  Welfare  State.

 With  these  words,  I  would  urge  the
 hon.  Mover  to  withdraw  the  measure.
 This  measure  as  he  has  brought  on
 the  floor  is  certainly  not  acceptable
 and  I  shall,  therefore,  urge  that  he
 withdraws  the  measure.

 bri  V.  ्  Nayar  (Quilon):  To
 some  extent  I  can  understand  the
 helplessness  of  the  hon.  Deputy
 Minister.  She  reminded  me  of  the
 days  when  I  used  to  be  an  actor.  I
 wish  very  much  that  she  also  was
 an  actress,  so  that  she  could  have
 imbibed  the  feeling  of

 the  dramg.



 10745,  ‘Dramatic  Performances  25  APRIL,  958

 Shrimati  Alva:  How  does  he  know
 that  I  was  not?

 Shri  Khadiikar  (Ahmednagar):  We
 must  admit  that  she  has  played  her
 part  very  well.

 Mr,  Deputy-Minister:.  That  drama
 is  not  to  be  performed  here.

 Shri  झ,  P.  Nayar:  I  thought  that
 she  spoke  through  a  brief  which
 probably  could  have  been  given  in
 those  days  of  Mr.  Hobhouse  when
 he  introduced  this  Legislation.  I
 could  have  even  understood  the
 same  speech  coming  from  Mr.  Biswas
 who  at  the  time  when  I  put  in  this
 Bill  among  the  Acts  to  be  repealed
 or  amended,  opposed  my  proposal
 with  vehemence.

 The  hon.  Deputy  Minister  said  that
 Government  are  doing  all  that  they
 can  for  promoting  the  drama  and  in
 fact  in  a  way  she  referred  to  the  pro-
 posal  of  the  National  Theatre.  That
 the  Government's  view  about  the
 drama  is  completely  wrong  is  very
 clear  from  the  book  which  they  have
 published.  I  wonedr  whether  my  hon.
 friend  has  seen  it  at  all.  It  is  Indian
 Drama  published  by  the  Information
 Ministry  and  which  is  an  authentic
 version  of  what  Government  feel
 about  the  drama.  Here  I  find  to  my
 surprise  that  the  particular  enactment
 to  which  I  referred,  has  not  even  been
 mentioned  once.  Various  portions  dis-
 cuss  the  growth  and  development  of
 the  drama  in  all  the  Indian  languages.
 I  was  surprised  to  find  what  that  book
 contained  regarding  the  Malayalam
 drama,  which  I  know  more  than  the
 other  dramas.  I  know  that  the  Mala-
 yalam  drama  today  can  stand  equal
 to  almost  any  other  language  drama.
 But  what  do  I  find?  Here  it  has  been
 written  that  there  have  been  only  two
 writers,  Mr.  Kainikkara  Padmanabha
 Pillai  and  Mr.  Kainikkara  Kumara
 Pillai.  This  is  a  book  published  in
 7957  and  I  know  that  these  authors
 were  stooges  of  the  feudal  potentate
 who  wrote  dramas  for  birthday  per-
 rormances  and  came  to  limelight.  It
 ax  these  people  who  are  praised  in  the

 e
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 Government  publication,  while  there
 is  not  even  a  single  mention  of  the
 immortal  E.  V.  Krishna  Pillai.  There
 is  no  mention  of  the  theatre.  There  is
 no  mention  of  the  emergence  of  the
 K.P.A.C.  as  the  organisation  of  the
 progressive  dramatists  which  has
 revolutionised  the  entire  stage  in  the
 Malayalam  drama.  The  hon.  Minister
 comes  and  says,  the  drama  has  come
 to  stay  and  we  are  doing  all  that  is
 possible.  A  very  responsible  person
 in  the  Government  of  India,  no  less  a
 person  than  the  Director  General  of
 the  All-India  Radio,  Mr.  J.  C.  Mathur,
 writes  an  article  about  Hindi  drama
 and  I  find  my  esteemed  friend,  Mr.
 Seth  Govind  Das’s  name  mentioned
 there.  It  is  written  there:

 “In  Seth  Govind  Das’s  problem
 plays,  there  ig  a  naive  indifference
 to  technical  perfection  as  also  to
 the  stage.  There  is  also  a  danger
 that  some  of  his  characters  are
 becoming  types.”

 I  am  not  worried  whether  some  of  his
 characters  are  becoming  stale  or  not.
 But  I  submit  that  even  such  a  highly
 placed  officer,  who  claims  to  know
 more  about  the  Indian  drama  than
 most  of  us  has  failed  to  mention,  even
 once,  of  the  influence,  of  the  stifling
 influence,  of  the  Dramatic  Performan-
 ces  Act  on  the  growth  of  Indian  drama
 and  the  kind  of  muck  that  is  given  in
 this  book  is  not  worth  mentioning.
 Still,  Government  comes  forward  and
 says:  look  at  this,  Government  is  doing
 everything  for  the  growth  of  dram:
 I  ask  the  hon.  Minister.

 17-00  hrs.
 hri  Achar:  On  a  point  of  order.

 The  hon.  Member  was  pleased  to
 remark  that  it  is  a  muck.

 Shri  Tangamani:  That  is  very  ex-
 pressive.

 Mr.  Deputy-Speaker:  I  do  not  see
 anything  objectionable.  If  the  hon.
 Member  has  that  view  about  the  con-
 tents  of  a  book,  how  can  I  preven’.
 him  trom  holding  that  viewr
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 Shri  Achar:
 liscussion?

 Shri  द  P.  Nayar:  I  have  a_  dic-
 tionary  with  me  and  it  will  be  profi-
 table  for  my  hon.  friend  to  occasional-
 ly  refer  to  it.

 I  was  saying  that  with  all  this,  the
 Government  now  takes  the  stand  that
 Dramatic  Performances  Act  needs  no
 repeal.  I  may  tell  the  hon,  Minister,
 who  was  doubtful  whether  this  parti-
 cular  enactment  has  been  used  on
 several  occasions,  that  I  gave  a  list
 the  other  day,  a  list  which  was  not
 exhaustive  but  only  illustrative,  in
 which  the  plays  of  authors,  who  were
 considered  to  be  immortal  even  today
 have  been  banned.  The  police  of  Lal
 Bazar  wanted  a  copy  of  the  “Gora”.
 The  police  of  Lal  Bazar  wanted  copies
 of  plays  of  Girish  Chandra.  I  gave  the
 mames  of  so  many  plays.  Can  the
 Minister  now  get  up  and  say  that
 there  is  no  such  instance?  I  definitely
 and  studiedly  used  the  term  “police
 masquerading  as  professors  of  cul-
 ture”.  They  had  done  it  and  they  do
 it  in  a  most  haughty  manner.  I  know
 on  several  occasions  how  the  police
 officers  have  treated  the  organisers  of
 plays.  So,  Mr.  Easwara  Iyer  was  cent
 per  cent  true.  The  District  Magistrate
 does  not  find  any  time  to  go  into  it.
 It  is  not  even  seen  by  the  Inspector.
 It  goes  to  the  head  constable  and  it  is
 he  who  reads  the  script  and  it  is  he
 who  is  supposed  to  hold  whether  it  is
 in  order  and  so  on.

 Mr,  Deputy-Speaker:  Mr.  Easwara
 Iyer  went  to  the  extreme.

 Shri  द  ग,  Nayar:  Yes,  he  said
 “better  halves”.

 Mr.  Deputy-Speaker:  Better  halves
 are  never  public  servants.  A  _  const-
 able  is  a  public  servant.

 Is  it  relevant  to  the

 Shri  द  है  Nayar:  They  are  asked
 to  go  through  it.  If  they  do  not  find
 time,  they  give  it  to  their  better  hal-
 ves  also.

 Mr.  Deputy-Speaker:  That  should
 be  avoided.  We  should  not  bring  in
 better-halves.

 (Amendment)  Bill  30748

 Shri  V.  P.  Nayar:  I  submit  that  the
 hon.  Minister,  unfortunately,  did  not
 have  an  idea  of  the  shackle  that  this
 Dramatic  Performances  Act  has  placed
 on  the  Indian  drama.  And  I  wonder
 whether  she  has  cared  either  to  listen
 to  my  speech  or  read  it,  because  I
 gave  a  list  of  such  drama.  Today  she
 gets  up  and  asks  me:  “How  is  it  that
 you  say  it  has  been  used  in  hundreds
 and  thousands  of  cases  and  many
 dramas  have  been  banned  in  India?”
 The  instances  are  not  one  or  two.  Go
 to  Punjab.  Today  all  the  folk  songs
 have  been  banned.  Why?  Because  it
 is  not  to  the  liking  of  the  party  in
 power.

 hri  Thirumala  Rao:  They  are  all
 propaganda  by  one  party.

 Shri  झ,  P.  Nayar:  What  of  it.
 Shri  Thirumala  Rao:  It  is  sheer

 propaganda.
 Mr.  Deputy-Speaker:  I  suppose

 some  ban  is  necessary  here.

 Shri  झ,  P.  Nayar:  He  says  it  is  for
 propaganda.  I  do  agree,  because  drama
 is  the  most  powerful  expression,  me-
 dium  of  expression.  It  can  be  used
 for  propaganda.  Why  not?  Does  the
 hon.  Member  content  that  only
 speeches  in  Parliament  can  be  used  for
 propaganda?  I  say  that  along  with
 speeches,  you  can  use  drama  also  for
 propaganda.  If  it  were  not  the  House,
 I  should  have  acted  and  shown  to  you
 how  it  can  be  used  for  propaganda.

 Mr.  Depaty-Speaker:  I  would  not
 allow  that!

 Shri  झा,  ह  Nayar:  I  said  “if  it  were
 not  the  House”.  I  submit  that  by  the
 unjustified  use  of  the  provisions  of  this
 obnoxious  legislation,  Government  has
 stifled  the  growth  of  Indian  drama.
 Now  the  hon.  Minister  asks:  “How  is
 it  that  it  has  stifled  the  growth  of
 Indian  drama?”

 If  any  student  of  the  history  of  the
 Indian  drama  were  to  go  into  the
 details—and  there  is  a  masg  of  them
 he  can  easily  find  out  how  it  has  affec-
 ted  the  growth  of  the  Indian  drama. e के
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 (Amendment)  Bill

 {Shri  फ  P.  Nayar)
 Imagine—I  do  not  want  to  relate  ins-
 tances—a  play  of  Kalidasa.....

 The  Deputy  Minister  of  Home
 Affairs  (Shrimati  Alva):  We  are  not  a
 totalitarian  State  where  dramas  are
 ordered  to  be  written  and  are  written
 as  ordered.

 Shri  द  1  Nayar:  I  perfectly
 appreciate  the  remarks  of  the  hon.
 Minister  but  would  only  say  that  it  is
 grossly  misplaced  here.  This  should
 have  been  more  properly  placed.

 I  was  submitting  that  these  profes-
 sors  of  culture,  as  they  pose  to  be,
 have  a  right  today  under  the  statute
 to  call  for  the  script  of  any  book.
 Today,  if  Kalidasa’s  immortal  play  is
 rendered,  is  it  not  necessary  under  the
 existing  enactment  to  take  the  permis-
 sion  of  the  Police  because  in  an
 instance  I  will  show  you......

 Mr.  Deputy-Speaker:  He  has  said
 all  that

 Shri  झ,  P.  Nayar:  I  am  coming  to
 a  new  point.  He  said  a  spoken  word,
 visible  representation  and  everything.

 ’There  is  a  famous  sloka  in  Kalidasa’s
 Shakuntalam.  We  all  know  that  the
 nataka  is  the  highest  form,

 काव्येपु  नाटक  रमयम्‌  ,  तत्र  रम्या  शक्‌न्तला
 The  best  of  Indian  drama  is  Shakun-
 tala.  If  you  take  a  particular  sloka,
 it  could  be  interpreted  into  so  many
 meanings.  I  do  not  say  that
 Kalidasa  meant  ll  that  people
 attribute  to  him  now  but  take  for
 example  a  very  famous  sloka.  I  shall
 with  your  permission  read  that  and
 clese  the  argument.  The  place  is  when
 Dushyanta  sees  Shakuntala  and  he
 thinks  about  her  body.

 “सरसिजं  अनुविदम_,  शौवलेनापिरम्थम्‌”
 I  do  not  find  my  hon.  friend,  Shri

 C.  D.  Pande  here.
 Mr.  Deputy-Speaker:

 Pande  is  here.
 bri  द  P.  Nayar:

 “मलिनमफि  ट्रिमांणु  लकेप  लक्ष्मो  मू  लनोति''

 Shri  C.  D.

 tat  foaso-
 (Amendment)  Bill  TR

 My  hon.  friend  Shri  C.  D.  Pande
 knows  it  by  heart  let  him  say
 whether  there  is  any  bad  meaning  in
 it.

 “इयमअधिकम्‌  मनीका  बलकलेमापि  ररग्या”

 and  the  last  line  is:

 “किमिहि  मध्राणम्‌  मंडनंम,  नाकृतिताम

 What  does  it  mean?  He  says  that  a
 lotus,  which  is  surrounded  by  weeds
 in  water,  will  not  be  affected  in  its
 beauty  and  a  woman  clothed  also  is
 the  same.  There  can  be  a  very  subtle
 meaning  as  to  why  the  woman  should
 have  clothes  on  her.  But  if  the  Police
 call  to  question  the  very  motive  of
 Kalidasa  in  describing  this,  then,  I
 say,  the  right  which  is  vested  today  in
 the  Police  should  be  opposed  not
 merely  by  us  in  the  House  but  by  the
 entire  country.  If  the  hon.  Minister
 has  a  chance  let  her  consider  it  and
 if  she  does  not  know  the  history  of
 the  growth  of  development  of  Indian
 drama,  let  her  acquaint  herself  with
 that.  If  she  does  not  approve  of  my
 Bill,  let  her  at  least  permit  the  trea-
 sure  that  we  have—the  treasure  and
 tradition  of  Kalidasa,  Bhasa,  Rabind-
 ranath  Tagore  and  others—to  be  pre-
 served  and  let  Government  not  fight
 shy  of  repealing  this  Act.

 Mr.  Deputy-Speaker:  The  question
 is:

 “That  the  Bill  further  to  amend
 the  Dramatic  Performances  Act.
 ‘1876,  be  taken  into  consideration.”

 The  motion  was  negatived.

 COMPANIES  (AMENDMENT)  BILL

 Shri  Naushir  Bharucha  (East  Khan-
 desh):  Sir,  I  beg  to  move:

 “That  the  Bill  further  to  amend
 the  Companies  Act,  ‘1956,  be  taken
 into  consideration.”
 Mr.  Deputy-Speaker,  Sir  the  object

 of  this  Bill  igs  to  forbid  political  con-



 permit  the  streams  of  parliamentary
 democracy  to  remain  pure  or  be  con-
 taminated  by  influence  of  money.  On
 the  purity  of  the  administration
 depends  the  democracy  and  if  today
 the  political  contributions  to  political
 parties  are  of  small  denominations,
 though  running  into  millions,  a  time
 may  come  when  with  increased  indus-
 trialisation  when  giant  undertakings
 are  born  in  this  country  the  power  of
 money  may  be  so  great  that  our  demo-
 eracy  may  be  reduced  to  shambles.
 Today,  we  are  at  the  cross  roads.  We

 of  democracy  or  shall  we  stand  up  and
 say,  as  perhaps  Mahatma  Gandhi
 would  have  done,  No,  this  influence
 shali  not  prevail?

 As  this  House  recollects,  there  is  a
 section  in  the  Companies  Act,  section
 293¢)  (e)  which  permits,  with  the
 consent  of  general  meeting  of  a  com-
 pany,  the  contribution  to  charitable
 and  other  funds  not  directly  relating
 to  the  business  of  the  company  of  a
 sum  of  Rs.  25,000  or  5  percent  which-
 ever  is  greater,  With  the  vast  profits
 which  gigantic  commercial  and  indus-
 trial  concerns  make  today,  this  5  per
 cent  may  run  into  millions.  I  am  not
 revealing  any  particular  fact  when  I
 say  that  the  Tata  Iron  and  Steel  Co.
 alone  contributed  to  the  funds  of  the
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 Congress  party  something  like  Rs.  0
 akhs.

 (Amendment)  छा  इज 2

 An  Hon.  Member:  The  Mundhras?

 An  Hon.  Member:  Opponents  of
 the  Congress.

 Shri  Naushir  Bharncha:  I  do  not
 know  whether  the  hon.  Member  means
 that  two  wrongs  make  one  right.  If
 the  Tatas  were  wrong,  that  does  not
 justify  his  party  taking  contributions.

 Skri  C.  D.  Pande:  I  will  defend
 even  on  other  grounds.

 Shri  Naushir  Bharucha:  I  am  incli-
 ned  to  believe  that  a  time  may  come
 when  the  influence  of  this  big  business
 may  be  so  great  that  democracy  may
 be  reduced  to  a  farce.  The  danger
 of  it  lies  in  that  public  may  feel
 frustrated.  Let  us  understand  that
 hard  headed,  level-headed  business-
 men  do  not  pay  millions  to  political
 parties  out  of  sheer  philanthropy.
 They  do  it  definitely  to  influence  the
 Government  policies.  Therefore,  we
 have  to  choose  whether  we  want  the
 capitalists  to  rule  in  this  House  or  the
 vioce  of  the  common  man  to  prevail.
 IT  have  no  doubt  that  this  is  an  evil
 which  will  increase  as  a  political  party
 gains  strength  through  sheer  money
 that  it  acquires.

 There  are  two  cases  in  particular
 which  went  before  the  High  Court
 because  these  two  corporations,  name-
 ly  the  Indian  Iron  and  Steel  Co.  and
 the  Tata  Iron  and  Steel  Co.  had  to
 amend  their  Memo  of  association  to
 acquire  the  power  to  make  political
 contribution.  Under  section  qd)  fa)
 of  the  Companies  Act,  the  Memo  could
 be  altered  if  it  can  be  shown  that  the
 alteration  of  such  Memo  enables  the
 company  to  carry  on  business  more
 efficiently.  The  question  arose  before
 the  High  Court,  did  efficiency  also
 include  the  notion  that  political  con-
 tribution  could  be  made  so  that  the
 corporation  keeps  on  the  right  side  of
 the  Government.  The  Judges  held
 that,  of  course,  speaking  legally,  it
 could  be  done  and  it  could  be  consi-
 dered  that  by  making  political  con-
 tribution,  a  company  can  carry  on
 business  more  efficiently.  Certainly it  can  from  the  legal  pointe  of  view.
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 {Shri  Naushir  Bharucha)
 ‘What  did  the  hon.  Judges  say?  A  few
 extracts  from  the  judgment  are  worth
 reading.  In  the  case  of  the  Tata  Iron
 and  Steel  Co.,  the  Hon,  Mr.  Justice
 Chagla  and  I  think  it  was  Justice
 Desai—the  appeal  came  up  before
 them—-they  have  started  the  judg-
 ment  with  these  words:

 “It  is  with  considerable  uneasi-
 ness  of  mind  and  a  sinking  feeling
 in  the  heart  that  we  approach
 this  proposal  of  the  Tata  Iron  and
 Steel  Co.  Ltd.  that  they  should
 be  permitted  by  amendment  of
 the  Memo  of  Association  to  make
 contribution  to  political  parties.

 “Democracy  in  this  country  is
 mascent  and  it  is  necessary  that
 democracy  should  be  looked  after,
 tended  and  nurtured  so  that  it
 should  rise  to  its  full  and  proper
 stature.  Therefore,  any  proposal
 or  suggestion  which  is  likely  to
 strangle  democracy  almost  in  its
 cradle  must  be  looked  at  not  only
 with  considerable  hesitation,  but
 with  a  great  deal  of  suspicion.
 Now,  democracy  is  a  political  sys-
 tem  which  ensures  decisions  by
 discussion  and  debate,  but  the  dis-
 cussion  and  debate  must  be  con-
 ducted  honestly  and  objectively
 and  the  decisions  must  be  arrived
 at  on  merits  without  being  influ-
 enced  or  actuated  by  extraneous
 circumstances.

 On  first  impression  it  would
 appear  that  any  attempt  on  the
 part  of  any  one  to  finance  a  politi-
 cal  party  is  likely  to  contaminate
 the  very  springs  of  democracy.
 Democracy  would  be  vitiated  if
 results  are  to  be  arrived  at  not
 on  merits  but  because  money
 Played  a  part  in  bringing  about
 those  decisions.”

 May  I  point  out  that  in  this  parti-
 cular  case,  the  Tata  Iron  and  Steel
 Company  definitely  stated  why  it
 wanted  ta  amend  the  memorandum
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 of  association?  It  stated,  and  I  am
 reading  from  the  judgment:

 “The  reason  for  altering  the  ob-
 jects  of  the  company  for  the  pur-
 pose  of  enabling  the  company  to
 make  contributions  to  political
 parties  is  to  enable  to  it  carry  om
 its  business  more  efficiently.”

 Further  it  has  been  stated:

 “When  one  analyses  the  reason
 for  these  alterations,  it  is  clear  that
 the  company  feels,  and  they  have
 stated  in  so  many  words  in  their
 own  application,  that  the  safety,
 security,  future  expansion  and
 profits  of  the  company  are  linked
 up  with  the  continuance  of  the
 Congress  Government  at  the  helm
 of  affairs  in  India,  and  in  order
 to  ensure  this  stability  and  secu-
 rity  and  expansion  and  the  mak-
 ing  of  the  profits  by  the  company,
 it  is  desirable  that  the  company
 should  see  to  it  that  the  Congress
 Government  continues  in  power,
 and  that  Government  can  only
 continue  in  power  provided  the
 Congress  Government  is  returned
 by  the  electorate.  Thus  arises
 the  necessity  for  the  company  to
 contribute  to  political  funds  of
 the  Congress  Party  in  order  to
 ensure  its  success  at  the  polls.”

 So  that  the  reason  why  these  poli-
 tical  contributions  are  being  made  is
 very  clearly  stated  in  this  application.

 The  issue  was  decided  in  favour  of
 the  company  and  they  were  allowed
 to  alter  their  memorandum  of  associa-
 tion  because  the  hon.  Judges  felt  that
 there  was  no  law  preventing  any  indi-
 vidual  from  contributing  to  political
 parties,  and  what  an  individual

 ox do  a  group  of  individuals  coyld
 well  do,  namely  a  coxoration.  The
 learned  Judges  asked  the  Advocate
 for  the  respondents:  ‘Is  there  any
 law  which  prevents  corporations from
 making  political  contributiong  apart
 from  the  moral  aspect  of  it?”  Legally
 there  is  no  objection,  and  the  inten-



 tion  of  this  Bill  is  to  place  that  legal
 objection  in  the  path  of  any  political
 contributions  being  made.

 Now,  let  us  analyse  the  implications
 of  this  particular  application,  because
 in  Calcutta  in  the  case  of  the  iron
 and  steel  companies  the  hon.  Judge
 said  that  there  were  so  many  applica-
 tions  coming  for  alteration  of  memo-
 randum  of  association,  that  it  becomes
 very  serious  question  if  all  these  start
 making  political  contributions  with
 some  particular  object.  In  this  case,  if
 we  analyse,  what  is  it  that  the  Tatas
 Wanted?  They  wanted  their  profits  to
 continue—that  was  their  motive.  The
 significance  of  it  is  this  that  if  today
 the  Government  or  the  public  in  India
 feels  that  it  is  in  the  interests  of  the
 nation  to  nationalise  iron  and  steel
 works,  the  Government  will  not  do  it.
 Why?  Because  the  profits  are  to  be
 maintained.  If  you  nationalise  the
 concern,  the  profits  of  Tatas  go.  There-
 fore,  the  implication  of  it  is  this,  that
 the  Tatas  hope  that  even  if  it  is  in
 the  interests  of  the  nation,  because
 of  the  political  contributions  they  are
 making,  probably  they  will  be  given
 favourable  treatment  so  far  as  their
 business  is  concerned  and  Government
 will  not  nationalise  it.

 Shri  com  D.  Pande:  What  about  those
 individuals  who  have  got  money  with-
 out  being  entered  in  their  books?

 Shri  Naushir  Bharucha:  I  do  not
 want  any  interruption.  You  can  deve-
 lop  that  point.

 Let  us  analyse  this  thing  further.  If
 Tatas  pay  political  contributions  with
 a  particular  object,  but  if  the  Govern-
 ment  say  that  whatever  the  Tatas
 think  they  will  not  yield  to  it,  then
 I  submit  that  the  Government  is
 taking  money  knowing  full  well  the
 fact  that  they  are  not  going  to  carry
 out  the  intentions  with  which  the
 Tatas  are  giving  them  money.  I
 ask  what  type  of  honesty  it  is  that
 Government  keep  on  taking  money
 and  the  Tatas  keep  on  giving,  thinking
 that  their  profits  will  be  secured
 thereby,  If  Government  want  to
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 secure  profits  to  the  Tatas  then  they
 are  influenced  by  their  money;  if  they
 do  not  do  what  the  Tatas  want  them
 to  do,  then  they  are  taking  money
 knowing  full  well  that  they  are  not
 going  to  do  it,  which  is  much  worse.

 17-21  hrs.

 {Smrmiatt  Reno  CHAKRAvARTTY  in  the
 Chair}

 I  would  like  to  draw  the  attention
 of  hon.  Members  to  section  30  in  the
 Indian  Penal  Code  which  defines  ille-
 gal  gratification.  It  has  been  stated
 there:

 “Whoever,  being  or  expecting
 to  be  a  public  servant,  accepts  or
 obtains,  or  agrees  to  accept,...
 any  gratification  whatever,  other
 than  legal  remuneration,  as  a
 motive  or  reward  for  doing  or  for
 bearing  to  do  any  official  act  .”.
 In  the  Explanation,  we  find:

 5  ‘A  motive  or  reward  for  do-
 ing’:  A  person  who  receives  a
 gvatification  as  a  mative  for  doing
 what  he  does  not  intend  to  do,  or
 as  a  reward  for  doing  what  he  has
 not  done,  comes  within  these
 words.”.
 And  the  illustration  is:

 “A,  holding  the  office  of  Counsel
 in  a  Foreign  State,  accepts  a  lakh
 of  rupees  from  the  Minister  of
 that  State.  It  does  not  appear
 that  A  accepted  this  sum  as  a
 motive  or  reward  for  doing  or  for
 bearing  to  do  any  particular  offi-
 cial  act,  or  for  rendering  or  at-
 tempting  to  render  any  particular
 service  to  that  Power  with  the
 Government  of  India.  But  it  does
 appear  that  A  accepted  the  sum
 as  a  motive  or  reward  for  gene-
 rally  showing  favour  in  the  exer-
 cise  of  his  official  functions  to  that
 Power.  A  has  committed  the
 offence  defined  in  this  section.”.

 The  idea  is  that  illegal  gratification
 can  assume  a  hundred  and  one  diffe-
 rent  forms.  If  you  accept  gratifica-
 tion,  not  with  the  object  of  doing  a
 particular  thing,  but  generally  to  keep.
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 a  favourable  eye  on  that  particular
 business  still  it  is  illegal  gratification,
 if  not  in  law,  morally.  That  is  where
 the  objectionable  part  of  the  whole
 thing  comes.

 Therefore,  the  Bill  seeks  to  forbid
 specifically  political  contributions  by
 companies.  I  have  also  incorporated
 a  clause  in  it  giving  power  to  any  in-
 dividual,  not  being  a  shareholder  even,
 who,  if  this  particular  clause  is  vio-
 lated,  can  drag  the  directors  to  the
 court,  because  the  directors  making
 political  contributions  are  not  likely
 to  fight  against  themselves,  and  the
 High  Court  judgment  has  pointed  out
 that  the  shareholders’  consent  is  often
 illusory.  Therefore,  an  outsider  should
 also  be  able  to  take  necessary  steps.
 With  that  object.  I  have  put  in  that
 clause.

 Now,  what  do  you  propose  to  do?
 Here  is  a  case  which  can  be  remedied
 in  three  ways.  One  way  is  that  you
 say,  ‘All  right,  we  shall  permit  politi-
 cal  contributions  and  legalise  them,
 but  we  shall  add  certain  conditions
 such  as  that  they  must  be  published
 in  newspapers,  they  must  be  shown  in
 the  balance-sheets  and  so  on  and  80
 forth.”  ‘That  is  one  way.
 9-24  hrs.

 (Mr.  Sexaxer  in  the  Chair]
 There  is  another  way  in  which  you

 can  curb  this  evil.  namely,  you  can
 enact  saying  that  contributions  to
 political  parties  shall  be  legal  up  to
 a  particular  sum,  say,  Rs.  5,000  as  has
 been  done  by  my  hon.  friend  Shri
 Mahanty  in  his  proposed  Bill.  That  is
 another  way  of  doing  it  And  the
 third  way  is  to  prohibit  them  com-
 pletely.

 Which  way  shall  we  adopt?  It  is
 useless  to  say  that  they  should  be
 shown  in  the  balance-sheets.  That  is
 no  check  at  all.  It  simply  legalises
 them  and  perpetuates  the  evil.  If  you
 limit  it  to  Re.  5,000,  that  is  a  good
 remedy,  but  it  will  not  be  acceptable
 to  the  Congress  people—be  certain-—
 because  they  will  get  the  bad  name
 in  accepting  the  political  contribution

 without  deriving  the  advantage  of  «
 big  sum.  Therefore,  the  only  remedy
 that  is  available  is  that  they  should
 be  prohibited  completely.

 I  wish  to  point  out  to  hon.  Members
 two  or  three  passages  from  the  judg-
 ment  itself,  so  that  there  may  be  no
 objection  that  I  am  importing  my  con-
 cept  of  the  whole  thing.

 “Before  parting  with  this  case,
 we  think  it  our  duty  to  draw  the
 attention  of  Parliament  to  the
 great  danger  inherent  in  permit-
 ting  companies  to  make  contribu-
 tions  to  the  funds  of  political
 parties,  It  is  a  danger  which  may
 grow  apace  and  which  may  ulti-
 mately  overwhelm  and  even
 throttle  democracy  in  this  coun-
 try.-  Therefore,  it  is  desirable  for
 Parliament  to  consider  under
 what  circumstances  and  under
 what  limitations  companies  should
 be  permitted  to  make  these  con-
 tributions.  As  Shri  Servai  has
 pointed  out  “—he  was  the  lawyer
 for  the  Tata  Iron  and  Steel  Com-
 pany—”  it  is  only  because  the
 Tata  Iron  and  Steel  Company  did
 not  have  such  a  provision  in  their
 Memorandum  of  Association  that
 they  have  come  to  the  court  for
 amendment.  Other  companies
 which  have  already  such  an
 object  included  in  their  memo-
 randum  are  under  no  obligation
 to  publish  to  the  world  what
 funds  they  are  contributing  and
 to  whom.  Democracy  cannot  func-
 tion  unless  the  voters  have  all  the
 necessary  information  about  the
 parties  for  whom  théy  are  going
 to  vote.”
 Therefore,  they  impose  that  part

 cular  obligation  for  publication.  The
 they  say:



 having  been  drawn  to  the  possibi-
 lity  of  the  evils  attendant  upon
 the  powers  exercised  by  the  com-
 panies,  we  thought  it  our  duty  to
 draw  the  attention  of  Parliament
 to  the  necessity  of  remedial  mea-
 sures  being  immediately  under-

 parr
 to  curb  and  control  this

 It  is  characterised  as  evil.
 I  ask  in  all  earnestness:  what  will

 be  the  psychological  effect  upon  the
 people  if  this  section  298()(e)  of  the
 Companies  Act  is  allowed  to  remain
 as  it  is.  Governments  have  to  be
 abofe  suspicion  like  Caesar's  wife.
 But  the  moment  Government  take  any
 action  in  favour  of  a  company  which
 has  made  a  political  contribution,
 everyone  will  say  that  here  is  the
 result  of  the  political  contribution.

 Sir,  we  are  out  to  eliminate  corrup-
 tion  by  petty  people  who  receive  four
 annas  or  a  rupee  as  illegal  gratifica-
 tion.  But  what  about  this  ‘morally
 illegal  gratification’,  as  I  should  like
 to  call  it?  <A  _  gratification  which
 morally  you  cannot  accept—what
 about  such  gratification?  Who  will
 believe  in  the  sincerity  of  this  Gov-
 ernment  that  it  is  out  to  eliminate
 corruption  when  he  finds  that  the  mil-
 lions  of  the  industrialists  and  capital-
 ists  constantly  fiow  into  the  pockets
 of  this  Government.  (Interruptions.)
 May  I  point  out  that  I  make  no  dis-
 tinction  whatsoever  between  the  Can-
 gress  party  and  the  Government,
 because  the  Ministers  are  the  benefi-
 ciaries  of  Congress  funds.  They  derive
 advantage  in  the  shape  of  election
 funds  and  election  contributions.  They
 cannot  say  that  it  is  the  Congress
 Party  that  receives  and  they  do  not
 receive.  That  type  of  pretended  dis-
 tinction  cannot  be  maintained.  I  am
 talking  on  moral  grounds:  I  am  not  on
 legal  grounds.

 A  Reference  Manual  has  been  circu-
 lated  to  all  Miembers  of  Parliament.
 On  page  60,  we  are  told:

 “A  Member  should  not  in  his
 capacity  as  a  lewyer  or  a  legal
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 adviser  or  a  counsel  or  a  solicitor
 appear  before  a  Minister  or  an
 executive  officer  exercising  quasi-
 judicial  power.”

 Why  has  this  ban  been  placed  on
 Members?  Because  we  all  believe  that
 some  minimum  standard  of  public  de-
 cency  must  be  maintained.  If  I,  asa
 lawyer,  appear  before  a  Minister,  one
 possibility  is  that  the  Minister  might
 decide  the  case  by  being  influenced  by
 me  so  that  I  might  keep  quiet  and
 not  attack  him;  the  other  is  that  he
 might  decide  the  case  in  my  favour  so
 that  my  vote  may  be  assured  to  him.
 These  are  possibly  very  remote  ap-
 prehensions  but  even  then  we  want  to
 prohibit  that.  We  go  to  the  extent  of
 saying:

 “A  Member  should  not  receive
 hospitality  of  any  kind  for  any
 work  that  he  desires  or  proposes
 to  do  from  a  person  or  organisa-
 tion  on  whose  behalf  the  work  is
 to  be  done  by  him.”
 When  we  impose  such  high  stan-

 dards  of  public  decency,  what  right
 has  this  Government  to  permit  the
 Congress  Party  to  receive  millions
 from  industrialists  and  then  come  up
 and  say  “we  are  out  to  carry  on  the
 administration  of  the  country  honest-
 ly  and  sincerely”?  May  I  point  out
 that  this  Government  is  committed  to
 ua  policy  of  the  socialist  pattern  of
 society?  Tatas  and  others  are  bent
 upon  smashing  that  pattern.

 Now,  may  1  know,  once  they
 receive  millions  from  industrialists
 who  are  opposed  to  socialist  pattern
 of  society  with  what  face  will  they
 be  able  to  implement  this  so-called
 socialist  pattern  of  society?  Minimum
 decency  forbids  biting  the  hand  that
 feeds.  I,  therefore,  submit  and  [
 appeal  to  this  Government  that  it
 will  create  a  very  bad  psychological
 impression  throughout  the  country.
 And,  if  this  Government  and  the
 ruling  party  will  not  stop  taking  poli-
 tical  contributions,  efterwards  they
 will  have  no  face  to  say  such  and  such
 political  parties  create  lebour  troubles
 and  knock  out  money.
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 May  I  tell  you  that  these  volun-

 tary  contributions  are  not  at  all
 voluntary.  A  director  of  a  company
 in  which  I  held  some  shares  wanted
 the  shareholders’  consent  to  alter  the
 Memorandum.  I  opposed  that.  What
 did  the  Director  reply?  He  honestly
 said,  “Mr.  Bharucha,  what  we  have
 hitherto  been  doing  under  the
 table,  we  shall  then  be  doing  above
 the  table.’

 An  Hon.  Member:  Very  good.
 Shri  Naushir  Bharucha:  Another

 director  told  me:  ‘Do  you  think  these
 are  voluntary  contributions?  You
 do  not  know  how  these  are  squeezed
 out  of  us.  If  your  Bill  passes
 through  Parliament,  we  shall  be  very
 happy.’

 The  Minister  of  Commerce  (Shri
 Kanungo):  Shri  Bharucha  was  the
 director  of  that  company.

 Shri  Naushir  Bharucha:  I  am  not  a
 director.  Nobody  will  take  me  as  a
 director.  I  am  too  radical  for  them.
 Hf  in  spite  of  that  the  Congress
 Party  chooses  to  pocket  the  millions
 of  industrialists  and  capitalists,  then,
 we  shall  be  justified  in  saying  that
 this  Government  has.no_  right  to
 preach  morality  to  others.  And,
 though  this  Bill  may  be  defeated
 today,  I  tell  you  the  judgment  of
 history  will  be  that  the  Congress
 Party,  while  preaching  Gandhian
 ideals  (An.  Hon  Member:  And  anti-
 corruption)  stooped  to  accept  money
 knowing  full  well  that  its  decisions
 will  be  influenced  and  its  policy  will
 be  influenced  against  the  interests  of
 the  country;  and  this  Congress  Party
 will  stand  charged  in  the  dock  and
 be  convicted.

 Mr.  Speaker:  Motion  moved:
 “That  the  Bill  further  to  amend

 the  Companies  Act,  1956,  be
 taken  into  consideration.”
 Shri  Mahanty  (Dhenkanal):  Mr.

 Speaker,  Sir,  this  is  a  Bill  of  unusual
 importance  and  has  a  very  important
 bearing  not  only  on  the  purity  of  our
 administration  but  also  on  the  purity
 of  our  political  life.  It  is  better  that

 I  first  preface  my  submission  hy
 giving  the  juristic  background  of  this
 particular  piece  of  legislation  which
 has  been  proposed  by  my  friend,
 Shri  Bharucha.

 Last  year  the  Tata  Iron  and  Steel
 Co.,  wanted  to  amend  their  Memo-
 randum  of  Association  under  section
 7  of  the  Indian  Companies  Act  so
 as  to  enable  them  to  make  contri-
 butions  to  the  funds  of  a  particular
 political  party.  That  was  how  an
 application  came  up  before  Mr.
 Justice  Tendulkar  of  Bombay  High
 Court.  Mr.  Justice  Tendulkar  held
 that  the  power  to  give  contributiins
 or  donations  to  political  parties  is
 obviously  quite  capable  of  being  used
 for  corrupting  public  life.  On  tech-
 nical  grounds  he  held  that  there  is  no
 law  to  bar  a  company,  a  public
 limited  company,  from  making  contri-
 butions  to  political  funds.  Yet  he
 made  this  observation  with  some  of
 his  suggestions  that  such  contribu-
 tions  may  be  published  in  newspapers
 —in  more  than  one  newspaper.

 This  matter  then  came  up  before  a
 Full  Bench  of  the  Bombay  High
 Court  and  even  the  Full  Bench  held
 so  and  drew  the  attention  of  the
 Parliament  to  the  great  dangers  in-
 herent  in  permitting  such  contribu-
 tions  which  in  their  Lordships’  view
 may  grow  apace  and  may  ultimately
 overwhelm  and  throttle  democracy
 in  this  country.

 As  soon  as  the  Tatas  started  con-
 tributing  to  the  election  funds  of  the
 Congress  Party  and  getting  a  strangle-
 hold  on  the  party  and  its  decisions,
 the  Indian  Iron  and  Steel  Co.,  started
 competition.  The  IISCO  also  wanted
 to  amend  its  articl  of  association
 and  that  is  how  an  application  came
 before  Mr.  Justice  Mukerjee  of  the
 Calcutta  High  Court.  Mr.  Justice
 Mukerjee  observed  that  as  the
 number  of  applications  are  becoming
 more  and  more  numerous  by  which
 the  companies  are  trying  to  divert
 commercial  funds  to  political  pur-
 poses,  it  is  essential  in  the  interest  of
 both  the  commercial  and  public

 standards.  to  have  immediately,  scme



 legisiation  on  the  subject  to  keep  the
 springs  of  democracy  and  adminis-
 tration  reasonably  pure  and  unsullied.
 I  have  no  time  at  my  disposal;  other-
 wise  I  would  have  dealt  at  great
 length  on  this  piece  of  legislation.
 Time  will  not  permit  me  to  go  into
 the  genesis  of  section  233(e)  of  the
 Indian  Companies  Act,  1956,  as  it
 stands  today.  But  I  would  like  to
 invite  the  attention  of  this  House  to
 the  political  background  of  the  con-
 tribution  of  these  companies  to  the
 political  party  funds.

 I  do  not  wish  to  attribute  any
 motives  to  anybody.  That  is  not  my
 habit.  But  when  I  consider  how
 these  hard-headed  businessmen  who
 have  built  such  fine  concerns  from
 scratch,  how  can  they  turn  overnight
 to  philanthropists?  The  Tatas  have
 contributed  Rs.  27  lakhs  and  to  the
 Orissa  Congress  Party  they  have  con-
 tributed  Rs.  3  lakhs.  It  is  not  for
 nothing.  During  this  session  in  reply
 to  an  unstarred  question  No.  3326  on
 7  March,  ‘1958,  we  were  told  that
 the  Government  had  sanctioned  a
 loan  of  Rs.  30  crores  to  Tatas,  free  of
 interest  till  Ist  July,  ‘1958,  or  such
 later  date  as  may  be  mutually  agreed
 upon.  It  is  a  shame,  Sir.  When
 taccavi  loans  are  advanced,  do  you
 know  how  much  our  peasants  pay  by
 way  of  interest?  6°25  per  cent.  For
 construction  loans,  people  are  asked
 to  pay  interest  at  4°5  per  cent.  Yes-
 terday,  we  were  told  that  the  Andhra
 Government  was  refused  a  loan  for
 the  development  of  some  _  colliery.
 The  Bhadravati  Iron  and  Steel  works
 had  been  refused  a  loan.  Yet,  these
 Tatas  get  Rs.  0  crores  free  of  in-
 terest  till  lst  July,  ‘1958,  or  such  other
 later  date  as  may  be  mutually  agreed
 upon.  If  it  is  not  a  scandal,  I  do  not
 know  what  the  definition  of  that
 word  is.

 Again,  the  advance  has  no  maturity
 date  and  the  Government  of  India
 will  decide  on  the  advice  of  the
 Tariff  Commission  whether  interest
 should  be  charged  from  lst  July,
 958—we  know  how  it  functions—or
 such  later  date  as  may  be  mutually
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 agreed  upon  and  at  what  rate  the
 company  should  repay  that  loan.  This
 is  about  the  Tatas.

 There  is  of  course  the  sco.  I  do
 not  know  how  much  it  has  contri-
 buted  to  the  Party  fund  of  the
 Ruling  Party.  But  it  has  also  been
 advanced  a  higher  loan.  In  reply  to
 another  unstarred  question  answered
 on  77  March,  1958,  we  were  told
 that  the  Government  had  sanctioned
 two  loans:  an  interest  bearing  loan
 of  Rs.  7  79  crores  and  8  special
 advance  of  Rs.  0°8  crores.  The
 Government  have  also  further  guran-
 teed  to  the  World  Bank  loans  total.
 ling  Rs.  5°02  crores  when  we  are
 told  that  there  is  a  shortage  of  foreign
 exchange  for  our  public  sector.  It
 has  under-written  two  loans  to  the
 World  Bank  totalling  Rs.  5°02  crores,
 Now,  what  are  the  conditions?  The
 special  advances  have  no  _  interest
 It  is  not  a  question  of  making  a  de-
 bating  point  or  trying  to  run  anybody
 down.  Here,  these  big  advances  are
 being  made  to  these  concerns  free  of
 interest,  whereas  our  peasantry  is
 being  asked  to  pay  exorbitant  rates
 of  interest  which  even  the  most
 usurious  moneylender  would  not  dare
 to  charge.  This  loan  has  no  maturity
 date,  but  the  Government  will
 decide  on  the  advice  uf  the  Tariff
 Commission  whether  interest  should
 be  charged  on  ist  July,  1958,  or  such
 later  date  as  may  be  mutually  agreed
 upon,  and  at  what  rate  the  interest
 should  be  charged.  Therefore,—I  do
 not  wish  to  attribute  any  motives  as
 two  plus  two  make  four—it  is  for
 the  House,  for  the  Government  and  for
 you,  Sir,  to  consider  whether  you
 can  link  up  this  kind  of  contribu-
 tions  to  political  party  funds  and  thiz
 kind  of  benefits  which  are  being
 conceded  to  such  kind  of  donors.

 Let  me  now  come—it  is  very  in-
 teresting—to  the  genesis  of  Section
 293  of  the  Indian  Companies  Act,
 1956.  It  is  well  known  that  the
 Companies  Law  of  9i3  had  no  res-
 triction  on  payment  of  contribution
 to  funds  of  political  parties.  Now,  it
 has  to  be  examined  why  the  Company
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 Law  Enquiry  Committee  came  to  the
 conclusion  that  some  restriction
 should  be  imposed.  They  came  to
 this  conclusion  because  they  had
 tnough  material  before  them  to  con-
 clude  thet  if  this  goes  unhindered  it
 has  all  the  potentials  of  corrupting
 not  only  the  administrative  purity  but
 also  sullying  the  tenor  of  political
 life.  That  is  why  an  amendment
 was  proposed  to  Section  86)  of
 the  Indian  Companies  Act  of  9I8.

 When  the  Indian  Companies  Bill
 was  drafted,  there  was  section  272  of
 the  Companies  Law  Bill  of  956  in
 which  our  friend  Shri  Pande  had  a
 very  important  role  to  play—I  wil
 come  to  him  later.  Sir,  I  will  remind
 this  House  that  section  272  had  res-
 tricted  the  directors’  power  to  contri-
 bute  to  parties  and  to  this  clause  a
 limit  was  fixed  at  Rs.  6,000  or  2  pex

 t.  of  the  net  profits.  When  it
 came  to  the  Select  Committee,  the
 Select  Committee  raised  it  to  Rs.  0,060
 or  3  per  cent.  of  the  net  profits,  aud
 when  it  came  before  this  House
 my  esteemed  friend  Shri  Pande—it
 was  his  amendment—raised  it  to
 Rs.  25,000  or  5  per  cent.  of  the  net
 profits.

 Shri  Braj  Raj  Singh:  Whichever  is
 higher.

 Shri  Mahanty:  He  had  only  the
 Dest  of  motives;  he  did  not  went
 that  they  should  contribute  to  poli-
 tical  parties.  (Interruption.)

 Shri  C.  D.  Pande  (Naini  Tal):  It
 applies  to  all  parties.

 Shri  Mahanty:  Yes,  all  parties.
 As  I  have  said,  I  am  only  very  thank-
 ful  to  him  because  his  intentioas
 were  otherwise.  He  never  anticipat-
 ed  that  such  kind  of  contributions  to
 Congress  Party  funds  would  entitle
 Tatas  and  ISCO  to  get  interest  free
 loans  to  the  extent  of  Rs,  0  crores.
 It  totals  up  to  Rs.  20  crores,  and
 never  anticipated  that—I  do
 blame  him.

 he
 not

 ‘Bhi  Fecese  Gandhi  (Rai.  Bareli):
 The  loan  to  tha  Tatas  is  from  the

 teel  Equalisation  Pool,  which  money
 actually  belongs  to  them.

 An,  Hon.  Member:  The  prices  have
 been  raised  for  them.

 Shri  Ferese  Gandhi:  {  am  only
 clarifying  that  these  Rs,  0  crores  were
 given  to  Tatas  from  the  Steel  Equal-
 isation  Pool,  which  money  actually
 belongs  to  them.

 As  Hon.  Member:  How?  (Interrup-
 tion.)

 Shri  Ferosze  Gandhi:  I  do  not  want
 to  be  misunderstood.  I  am  not  talking
 about  the  Bill;  !  am  only  clarifying
 this  specific  thing.

 Shri  Mahanty:  I  have  given  refer-
 ence  to  the  answers  which  were  given
 in  this  House.  The  hon.  Member  is
 much  more  intelligent  than  myself  in
 these  matters.  He  knows  the  stories
 of  Tatas  better  than  me,  and  I  am  not
 going  into  that.  What  I  am  merely
 submitting  is  I  have  satisfied  myself,—
 and  I  think  according  to  my  limited
 capacity—how  it  was  not  originally
 contemplated  by  the  framers  of  the
 Bill  or  by  the  Members  of  the  Joint
 Committee  who  went  into  it  at  great
 length.  From  Rs.  3,000  it  was  raised
 to  Rs.  5,000  by  the  Joint  Committee
 and  in  this  House,  of  course  in  its
 wisdom,  the  party  in  power  sought  to
 raise  it  to  Rs.  25,000  or  five  per  cent.

 Shri  C.  D.  Pande:  May  I  know
 whether  any  Member  of  the  House
 opposed  it?  Did  the  hon.  Member
 oppose  it?

 Shri  Mahanty:  We  opposed  it  in  the
 other  House.

 An  Hon.  Member:  We  opposed  it
 trom  outside.

 Shri  Mahanty:  When  this  matter
 came  up  before  the  other  House  we
 opposed  it  according  to  our  limited
 strength.  It  is  not  a  question  of  sup-
 porting  it  or  opposing  it.  It  is  a  ques-
 tion  of  considering  it  with  objectivity,
 as  to  where  this  country  is  drifting  to.



 In  America,  contribution  by  public
 limited  concerns  in  the  public  sector
 to  the  political  parties’  funds  results
 in  imprisonment  of  the  Board  of
 Director.  Kindly  take  into  considera-
 tion  this  fact.  Every  day,  this  House,
 this  Government,  has  been  creating
 statutory  authorities  and  companies
 are  being  registered  under  the  Indian
 Companies  Act,  There  is  nothing  to
 prevent  those  companies  or  concerns
 from  making  contribution  either  to
 the  party  funds  of  the  Congress  Party
 or  the  Communist  Party  or  any  other
 party.  There  is  nothing  to  stop  it.
 The  enormity  of  the  situation  has  to
 be  considered:  when  these  funds  are
 being  diverted  from  these  concerns  to
 the  political  party  funds,  then,  where
 do  we  stand?  There  are  a  number
 of  pieces  of  legislation  in  the  United
 States  of  America  which  prohibit  any
 kind  of  contribution  to  any  kind  of
 political  party  funds  by  such  com-
 panies  in  the  public  sector.  We  would
 like  the  Government  not  just  to  dis-
 miss  it  or  tell  us  in  the  course  of  their
 reply  that  the  Company  Law  Enquiry
 Committee  has  come  to  the  conclusion
 that  the  amounts  donated  should  only
 be  mentioned  in  the  account-books.
 That  will  not  meet  the  purpose.  That
 will  not  serve  the  purpose.  There
 have  been  weighty  pronouncements
 which  have  been  pointed  out  by  me
 and  also  by  the  hon.  Mover  of  the
 Bill.  It  is  high  time  that  not  only
 the  Government  but  also  this  House
 as  a  whole  took  this  matter  seriously
 into  consideration  so  as  to  keep  the
 springs  of  our  political  life  unsullied
 and  uncorrupted.

 Mr.  Speaker:  I  will  call  one  hon.
 Member  from  the  other  side,  and  then
 call  Shri  8.  M.  Banerjee  Shri
 Jaganatha  Rao.

 Shri  Jaganatha  Rao  (Koraput):  Mr.
 Speaker,  I  think  my  hon.  friend  Shri
 Naushir  Bharucha  is  actuated  by

 .  ३8  APRIL  i068  (Amendment)  Bw  30758

 moral  principles  which  he  has  derived
 from  the  two  judgments  of  the  Bom-
 bay  and  Caicutta  High  Courts.  This
 is  not  a  measure  which  he  should  have
 brought  forward.  This  relates  only  to
 the  amendmest  of  section  293(a),
 whereas  there  are  other  public  bodies
 which  similarly  make  contributions.
 Companies  are  only  one  set  of  public
 bodies  in  this  country.  There  sre
 partnerships,  societies,  firms,  trade
 unions  and  afl  such  bodies  which  do
 really  contribute  to  the  funds  of  politi-
 cal  parties.

 Shri  Naushir  Bharucha:  We  are  pre-
 pared  to  ban  them  out.

 Shri  Jaganatha  Eao:  The  amend-
 ment  does  not  serve  the  purpose.

 An  Hon.  Member:  Why  not?
 Shri  Jaganatha  Rao:  I  am  coming

 co  it.  The  section  as  it  stands  really
 entitles  or  enables  every  political  party
 or  a  candidate  to  receive  the  donation
 or  contribution  from  the  companies.  I
 fail  to  understand,  then,  the  reason
 why  my  friends  on  the  other  side  get
 worried.  It  is  because  they  do  not
 get  what  they  expected  from  these
 companies  or  what  they  get  is  much
 iess  than  what  other  parties  get.  I
 do  not  understand.  If  really  my
 friends  want  that  the  springs  of  demo-
 cracy  should  be  unsullied  and  the
 standards  of  public  administration
 should  be  kept  at  a  high  level,  cer-
 tainly  we  should  build  up  a  code  of
 political  ethics  and  public  morality,
 put  not  this  kind  of  amendment.  So,
 a  full-fledged  measure  prescribing
 nigh  standards  of  public  morality  has
 to  be  brought  forth  in  this  country.
 But  the  Bill  my  hon.  friend  has
 brought  forward  does  not  serve  the
 purpose.

 My  hon.  friend,  Shri  Mahanty,  has
 referred  to  two  enactments  in  America.
 One  is  the  Regulation  of  Lobbying  Act
 of  ३928  which  serves  a  limited  pur-
 pose.  The  provisions  of  this  Act  apply
 to  any  person  receiving  any  contribu-
 tion  or  expending  any  money  which  is
 more  than  for  the  purpose  of
 passage  or  defeat  of  any  legislation  by
 the  Congress  of  the  United  States  or.
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 to-influence  directly  or  indirectly  the
 passage  or  defeat  of  any  legislation  by
 the  Congress  of  the  United  States  and
 he  shall  file  a

 eee
 at  containing

 complete  accounts  with  the  Clerk  of
 the  House.  The  defaulter  is  liable  to
 punishment.

 The  other  Act  is  the  Federal  Corrupt
 Practices  Act,  ‘1925,  which  also  serves
 a  limited  purpose.  It  is  unlawful  for
 any  national  bank,  or  any  corporation
 organised  by  any  law  of  Congress  to
 make  a  contribution  in  connection
 with  any  election  to  any  political
 officer  or  for  any  corporation  what-
 ever,  or  any  labour  organisation  to
 make  a  contribution  in  connection  with
 any  election  at  which  Presidential  and
 Vice-Presidential  elections  or  a  Senator
 or  Representative  in,  or  a  Delegate  or
 Resident  Commissioner  to,  Congress
 are  to  be  voted  for.  Violation  of  this
 rule  will  render  the  party  liable  to
 punishment.

 So,  as  observed  by  the  Lordships  67
 the  High  Courts,  there  is  no  legisla-
 tion  prohibiting  any  contribution  by  a
 company  to  any  political  party.  If
 any  person  contests  an  election  and
 publishes  his  own  manifesto  and  if  the
 company  is  convinced  about  it  or  if
 the  company  has  a  liking  for  any
 candidate  or  any  party,  any  contribu-
 tion  can  be  made  and  that  is  the
 furtherance  of  lawful  purpose  within
 the  meaning  of  Section  2  of  the  Com-
 panies  Act.

 I  will  just  quote  two  sentences  from
 the  judgment  of  the  Calcutta  High
 Court:

 “The  existing  law  in  India  docs
 not  extend  the  legal  concept  of
 bribery  as  distinguished  from  its
 moral  concept  to  cover  companies’
 contribution  to  political  funds  of
 political  parties.  It  is,  therefore,
 clear  that  under  sections  !2  and
 I8  read  with  section  3  of  the  Com-
 panies  Act,  a  company  can  cer-
 tainly  be  formed  and  registered
 one  of  whose  objects  or  purposes
 is  to  contribute  to  the  political
 ‘funds  of  political  parties.”

 So,  it  is  lawful  even  to  promote  a
 company  gor  this  specific  purpose.

 Even  if  it  is  not  the  purpose  for  which
 the  company  is  formed,  nevertheless
 any  contribution  made  to  a  political
 party  is  still  a  lawful  purpose.

 This  question  also  came  up  before
 the  Companies  Act  Amendment  Com-
 mittee.  At  page  l2,  the  Committee
 observe:

 “The  position  as  it  stands  today
 may  be  thus  stated.  If  contribu-
 tions  to  the  funds  of  political
 parties  are  covered  by  the  objects
 as  specified  in  the  memorandum
 or  if  not  so  directly  covered,  fall
 within  the  category  of  transactions
 or  incidental  to  the  profitable
 working  of  the  company,  it  would
 be  open  to  the  Board  of  Directors
 to  contribute  any  amounts  to  the
 funds  of  political  parties  not  ex-
 ceeding  Rs.  25,000  or  5  per  cent.
 of  the  average  annual  net  profits
 of  the  company,  whichever  is
 greater.  This  pecuniary  limit  for
 contributions  may  be  exceeded
 only  with  the  consent  of  a  general
 meeting  in  the  case  of  a  public
 company  or  of  a  private  company
 which  is  a  subsidiary  of  a  public
 company.”

 They  further  say  at  page  213:
 “Where  lobbying  and  financing

 of  political  parties  or  candidates
 for  elections  should  be  prohibited
 in  the  interests  of  the  public,  is
 a  broad  question  of  public  policy.
 it  has  been  the  subject  of  specia)
 legislation  in  America.  The  case
 of  companies  could  not  be  con-
 sidered  in  isolation  and  .contribu-
 tions  from  other  sources,  such  as
 body  corporate.  partnerships,
 societies,  trusts,  trade  unions  and
 even  from  individuals  might  have
 to  be  regulated  or  prohibited  by
 a  comprehensive  enactment.  This,
 however,  is  a  matter  which  falls
 outside  the  scope  of  the  com-
 panies  Act.”

 Chat  is  why  I  submitted  at  the  outset
 that  the  amendment  which  my  friend
 seeks  to  bring  forward  does  rot  serve
 the  purpose.  He  wants  only  the  com-
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 friend  is  animated  by  the  noble  object
 of  building  up  a  high  code  of  public
 morality,  let  there  be  a  comprehensive
 Bill,  which  prohibits  not  only  the
 companies...

 hri  Naushir  Bharucha:  Will  it  be
 accepted  by  Government?

 Shri  Jaganatha  Rao:  That  is  a
 different  matter.  I  am  here  .-uestion-
 ing  the  object  of  the  Bill  that  you
 have  brought  forward.  I  am  not  a
 part  of  the  Government.  I  am  not
 a  Minister.  It  is  not  for  me  to  say
 whether  they  will  bring  forward  a
 Bill  or  not.

 Shri  Prabhat  Kar:  Ask  your  party.

 Shri  Jaganatha  Rao:  This  Bill  is
 brought  forward  to  serve  a  limited
 purpose.  It  is  not  meant  to  be  a  code
 of  public  morality.

 Shri  Tangamani:  It  is  only  a  begin-
 ning.

 Shri  Jaganatha  Rao:  There  can  be
 no  beginning  or  end.  If  you  want  to
 build  up  morality,  you  must  start  and
 end  at  the  destination.  There  cannot
 be  a  middle  way.

 You  will  find  that  the  committee  on
 the  Compinies  Act  had  made  a  sug-
 gestion.  Tney  have  said:

 “A  further  provision  may  be  added
 as  sub-section  (6)  to  section  293  in
 these  terms:

 ‘Every  company  shall  disclose  in
 its  profit  and  loss  account  every
 donation  made  by  it  during  the
 year  of  account  to  any  political
 party,  giving  particulars  of  the
 amounts  given  and  the  name  of
 the  person  or  persons,  assvciation
 or  party  to  whom  or  to  which
 such  donation  is  made‘.”

 I8  APRIL  १988

 panies  to  be  prohibited.  if  my  han.

 (Amendment)  Bill  !0772

 They  have  also  suggested  &  miner
 drafting  change  which  has  to  be  made
 in  section  293(l)(e}  by  adding  the
 word  “annually”  after  the  word
 “average”  in  the  clause.  The  report,
 I  think,  is  under  the  consideration  of
 the  Government.  I  am  sure  that  a
 suitable  amendment  would  be  brought
 forth  by  the  Government  at  the  appro-
 priate  time.  My  submission  is  that
 the  object  of  the  mover,  as  set  out  in
 the  Statement  of  Objects  and  Reasons,
 cannot  be  achieved  by  simply  tinker-
 ing  with  the  Companies  Act.

 Before  I  close,  I  would  also  like  to
 refer  to  illegal  gratification,  to  which
 my  hon.  friends  have  referred.  Section
 6l  of  the  IPC  relates  to  illegal  grati-
 fication.  When  a_  political  party
 receives  some  money,  how  can  it  be
 called  illegal  gratification.  Megai
 gratification  relates  to  a  public  servant
 A  vyolitical  party  is  not  a  public
 servant.  Therefore,  I  venture  to  sub-
 nit  that  the  arguments  advanced  by
 my  hon.  friend  are  not  quite  relevant
 and  his  object  will  not  be  served  by
 this  Bill.  As  the  law  stands  today,
 any  contribution  made  by  any  corpors-
 tion  or  any  public  is  certainly  a  legal
 and  valid  thing  and  it  does  not  offend
 any  of  the  provisions  of  the  existing
 law,  much  less  the  Compames  Act.

 Shri  S.  M.  Banerjee:  Mr.  Speaker.
 Mr.  Speaker:  He  ought  not  to  have

 stood  up  before  I  called  him.  He  can
 speak  only  after  ६  called  hivn.

 Shri  S.  M.  Banerjee:  |  only  said
 “Mr.  Speaker".

 Mr.  Speaker:  He  may  now  speak.
 Shri  M.  Banerjee:  Mr.  Speaker,

 Sir.

 38  hrs,
 The  Lok  Sabha  then  adjourned  till

 Eleven  of  the  Clock  on  Tuesday,  the
 22nd  April,  1958,
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 The  Minister  of  Finance  (Shri

 Morarji  Desai)  moved  that
 the  Finance  Bill,  19

 58
 be

 taken  =  into  consideration,
 The  discussion  was  not
 concluded.

 GOMMITTEE  ON  PRIVATE
 MEMBERS’  BILLS  AND RESOLUTIONS  ADOPTED  10736-07,
 Twentieth  Report  was  adop-

 Secbjant

 PRIVATE  MEMBERS’  BILLS
 INTRODUCED.

 Commas

 a  The  Institution  of  Chartered
 Qgineers  Bill,  3958  by

 Shri  Nath  Pai.
 a)  The  Hindu (

 ¢
 mendment)  Bill,  7938  by by hri  S,  Easwara  lyer

 (3)  The  Dissolution  of  Muslim
 Marriages  (Amendment)  ‘Bill,
 3958  by  Shri  S.  Easwara  lyer.

 (4)  The  Hindu  Disposition  of
 Property  Bill,  7958  by  Shri
 S.  Easwara  Iyer.

 (s)  The  Hindu  —  Succession
 Amendment)  Bill,  7958  by
 hri  $.  Eeswara  Iyer

 (6)  The  Indian  Income  ्
 (Amendment)  Bill,  7958  by
 Shri  Kris

 (7)  The  Sali-ries  and  Allowances
 embers  of  Parliament

 (Amendm 2nt)  Bul,  7958

 PRIVATE  MBMBERS  BILL
 NEGATIVE)  .  0710-——$0
 Further  discussion  on  the

 motion  to  consider  th:  Dra-
 matic  Performances  (Amend-
 ment)  Bill,  I958,  concluded.

 The  motion  to  consider  was
 Negatived

 PRIVATE  MEMBERS’  BILL
 UNDER  CONSIDERATION  I)7.0—52
 Shri  Naushir  Bharucha  moved

 that  the  Companies  (Amend-
 ment)  Bill,  79९४8  be  taken
 into  consideration,  The  dis-
 cussion  was  Not  concluded.

 AGENDA  FOR  TUESDAY
 a2zND  APRIL,  ‘19st

 Further  consideration  and
 oft  opri  ition
 Bill,  795


